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LOK SABHA DEBATES

LOK SABHA

Monday, August 28, 1978/Bhadra 6,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Deputy Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS
Object of Introducing prohibition

469. SHRI G. NARASIMHA RED-
DY: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) what is the main object of in-
troducing prohibition of liquor by
legislation;

(b) whether Government are aware
of the fact that earlier in some States
this was introduced and due to its
failure it was withdrawn; and

(¢) whether Government are aware
of the fact that such legislation will
take away the right of some people
for relaxation by taking drinks ete.
after hard work?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER) : (a) The object of prohibition
of liquor is improvement of public
health and securing betterment in the
social and economic condition of the
people as enunciated j, the Directive
Principles of State Policy.

(b) Some Stateg have amended or
withdrawn their enactments in the

2586 LS—1. '
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past. However, Tamil Nadu reintro-
duced prohibition. Prohibition being &
state subject, they are competent to
decide the pace as well as changes,

(¢) Government are aware that such
legislation will put restriction on tak-
ing drinks but the object of the mea-
sure, which is in pursuance with the
Directive principle of State Policy, is
to improve health and alleviate the
social and economic distress caused by
intoxicating drinks.

SHRI G. NARASIMHA REDDY: I
would like to know whether the Min-
ister ijs aware that smoking is more
injurious to health and if so, whether
the Government is considering prohi=
bition of smoking also and including
the ‘ban on smoking’ in the Constitu-
tion as one of the Directive Principles.
If this is not possible, then why not
delete prohibition also from the Di-
rective Principles?

DR. PRATAP CHANDRA CHUN-
DER: Sir, it is a debatable question
which is worse. That is the position.
However, if the hon. Member brings
a Bill for amendment of the Constitu-
tion, certainly this House will consider
this,

SHRI G. NARASIMHA REDDY: He
has not answered my first question.
I wanted to know whether smoking is.
more injurious, if not equally inju.
rious, to health.

MR. DEPUTY SPEAKER: He has
already answered, he said it is debat-
able as t; which is more and which is
less.

SHRI G. NARASIMHA REDDY:
This is a social problem which cannot
be solved by legislation, as it has al-
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ready been proved and the best way
of solving it is by all party cooperation
and propagating it. In view of this I
would like to know whether the Gov-
ernment would stop banning prohibi-
tion through legislation, If the Gov-
ernment is serious in achieving this ob.
jective by legislation, then, I would
like to know whether the Government
is prepared to introduce this as one
of the disqualifications to hold any
elected posts....

MR. DEPUTY SPEAKER: The
question cannot be that long. You
<annot make a speech,

SHRI G. NARASIMHA REDDY: It
is not g speech. I would like to know
whether the Government is prepared
to issug necessary orders, to start with,
asking all the Ministers of the Central
Government and the State Govern-
ments to stop drinking or quit the
posts,

DR. PRATAP CHANDRA CHUN-
DER: The Government believes that
legislation and education should go
together. We are quite aware of the
fact that mere legislation would not
be sufficient. Therefore, ample empha-
sis 1s also being put on the education
part of it. As regards putting a ban
on the Ministers taking to drinks,
already we have made a request to the
Ministers not to drink.

SHRI EDUARDO FALEIRO: This
policy of prohibition had been tried in
several countries and failed every-
where. In India itself, in the erstwhile
Bombay State when thg Prime Minis-
ter was the Chief Minister, it was tried
and it has miserably failed. (Interrup.
‘tions).

SHRIK.S. CHAVDA: He is mislead-
ing the House, This is unfa'r.

MR. DEPUTY SPEAKER: Mr.
Chavda, it is very unfortunate that
you should enter the controversy. (In-
Zerruptions)
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SHRI EDUARDO FALEIRO: Mr.
Chavda, I know about prohibition
more than you, (Interruptions)

MR. DEPUTY SPEAKER ; Come to
the question.

SHR] EDUARDQ FALEIRO : In
Goa, there are more bars than tea
shops,

MR. DEPUTY SPEAKER: Put vour
questjon.

SHRI EDUARDO FALEIRO: There
are no health hazards whatsoever from
liquor in Goa and there have been no
deaths while there are so many deaths
in Gujarat and Tamil Nadu. Will the
Government put this very serious .
policy or very great implication to an
opinion poll or referendum?

DR. PRATAP CHANDRA CHUN-
DER: The hon. Member has stated
many things and has drawn many con.
clusions which gre not borne out by
facts. In the first place, the Maha-
rashira Government has not scrapped
prohibition. According to the official-
ly stated policy, they have rationalised
the policy of prohibition, Mr. Naik
Bave a declaration, how it can be ra-
tionalised. Then again, we cannot
have a comparison, that as prohibition
has faileg in some of the countries
outside Indijs, it is bound to fail here
aiso, because in some countries in the
West, perhaps eighty per cent of the
people take to drink, whereas in our
country only twenty per cent of the
people take to drink. So, it is not true
to say that this will fail. It has not
failed in Gujarat and it has not failed
in Tamil Nadu and both these States
are progressing industrially, educa-
tionally and in other respects.

SHRI EDUARDOQ FALEIRO: He
has not answered my question, Wil
the Minister submit this matter to
referendum? My question has not been
answered,

MR. DEPUTY SPEAKER: Mr.
Barrow.
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-BHRI A.'E. T. BARROW : Will the
Minister tell us what subsidy is being
given to the States and whether the
subsidy is not only for implementing
prohibition but also for stopping illicit
distillation and what amount of money
has been earmarked by the Govern-
ment for educational purposes and
what programmes do they have in the
educational fleld for this purpose?

+ DR. PRATAP CHANDRA CHUN-
DER: The hon, Member has clubbed
many questions.

AN HON. MEMBER: rose.

MR. DEPUTY SPEAKER: 1 am
sorry, if you keep on standing 1 will
never call you. You have been stand-
ing from the very start of the question
hour. That is not the way to attract
the attention of the Chair. You must
only catch the eve, but not by stand-
ing.

DR. PRATAP CHANDRA CHUN-
DER: So far as the compensation is
cvoncerned, the Central Government
has assured the States that it will
bear fifty per cent of the loss on
account of excise duty resulting from
introduction of prodMbition. Other
schemes are also being formulated for
utilising aleohol for other purposcs
like industrial purposes by mixing it
up with petroleum. Schemcs arc also
being drawn up by the States for pur-
poses of providing jobs to people who
go out of employment.

SHRI A.E. T. BARROW: How Much
will be the loss of revenue? He has
not answered that,

DR. PRATAP CHANDRA CHUN-
DER: 1 have already prefaced my
answer saving that several questions
have been clubbed in a single question.
If these questions are put separately, I
shall try to snswer. For the loss of
excise revenue, amount is not caleu-
lable now bUicause prohibition is not
‘bedhg intraduced: all at once: it will be

- “fitvodsbed in a phased programme of
fdfr yiirs, THerdfore, the total
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amount which will have ¢o be paid
will have to be calculated in stages.

SHRI YASHWANT BOROLE: I
would like to know from the Minister
whether there is any programme
which is being chalked out or phased .
out in order that there will be comp-
lete prohibition within four years.

DR. PRATAP CHANDRA CHUN-
DER : Last year, Ministers from diffe-
rent States assembled at g meeting of
the Central Prohibition Council and
decided that prohibition will be intro-
duced through a phased programme in
four years, and it is for the State
Governments to draw up their pro-
grammes. Accordingly, many Btatu
have drawn up programmes,

As far as the Central Government
is concerned, we have issued guide-
lines. In some States, certain districts
gre being made dry.while in .other
States certain dry days per week are
being introduced. In this way, they
are chalking out their own program.-
mes. .

SHRI L. K. DOLEY: On principle, I
do not object to this Government in-
troducing the policy of prohibition.
But the point is that there are a large,
number of people, particularly people
from whom this material is a vital part
of their food. Moreover, most of the
tribals are in neeéd of this material.
for many of their religious ceremonies
as this is part of their culture.
I would like ty gsk the Government
as to how this section of the popula-
tion of the nation can be forced to fol-
low ‘the policy of prohibitidn unless
alternative measures like some other
substitute to form part of their food
and to serve the purpose of their cul-
ture, are provided for. Therefore, we
are cpposed to this policy....

MR. DEPUTY SPEAKER : But what
is your question? It is not a question

ofvburoppoaingit

SHRI L. K. DOLEY : Iwuld'nkgto
know what is the alterhative,



7 " oral Answers

DR. PRATAP CHANDRA CHUN-
DER: Government is aware of the
need for special provisions for tribals,
and the following are the main guide-
lines which have been decided upon.
In tribal areas where prohibition is
enforced, no precipitate action will be
taken. The contract system of liquor
vending in tribal areas should be
given up. Where prohibition is not in
force, the tribal people should be
allowed to prepare their beverage for
individual and social purposes, but not
for commercial purposes.

In this way, various guidelines have
been provided for, especially for the

triba® areas.
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Ty g it Ay w7 @ § wn e
wg @t & xg dgfiorr fewst ooy §
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DR, SAROJINI MAHISHI: MaylI
know whether the Government have
any information as to how many licen-
ces have been issued for setting up
new distilleries and breweries in the
different States and whether the Gov-
ernment wili ever think of going in
for a technical audit of the to-
tal production of alcohol so as to
avoid misuse in the name of medi-
cine and alsp industrial purposes?

DR. PRATAP CHANDRA CHUN-
DER: I require notice for this ques-.
tion. .

.

SHRI K. LAKKAPPA: No country
has succeeded in bringing legislation
for curbing social evils like drinking.
We have seen and experienced....

MR, DEPUTY SPEAKER: But
where is the question?

SHRI K. LAKKAPPA: A number
of people are dying as a consequence-
of the manufacture of....

MR. DEPUTY SPEAKER: Mr.
Lakkappa, please come to the ques-
tion.

SHRI K. LAKKAPPA: Due to adul-
teration and other things, liquor tra-
gedies occur. T would like to say that
instead of bringing such legislation,
it is better to see to it that the ma-
nufacturers introduce a lower  per-
centage of alcohol content and produce-
it without any adulteration. The per-
centage of alcohol ghould be 3 per
cent or 4 per cent instead of 10 per
cent. Thereby, you can diminish the
evil of drinking, but, at the same time,

. you should control the manufacture.

Will you bring up such leglslatin?
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DR; PRATAP CHANDRA CHUN-
DER: The Hon. Member is not right
in saying that liquor deaths occur
only in dry States or in dry areas.
‘There are lots of liqguor deaths in
Citieg like Delhi, Calcutta and Bom-
bay where there is no prohibition.
“Therefore. his whole premise is
wrong. Mere reduction of alcohol
content will not bring about the
desired effect because, if a huge quan-
tity of these drinks is taken. the
same deleterious effect will be there
@as when a small quantity with a
«cavy dose of alcohol is taken..

Damage of wheat at Gandhidham

*470. SHRI K. A. RAJAN: Will
1he Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is a fact that about
1.4 lakh tonnes of wheat stored in
open for the last three years in Gan-
dhidham town has become unfit for
human consumption;

(b) if so, the detais thereof;

(¢) whether it is a fact that the
life of CAP slorage can hardly be
extended beyond one season; and

(d) if so, what is the reason for
not disposing the stock after its life

time?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). A quantity of 5.23 lakh tonnes of
wheat was stored under C.A.P. (Co-
ver and Plinth) at Gandhidham dur-
ing the year 1876, out of which only
a quantity of about 22,200 tonnes was
rendered unfit for human consump-
tion, At present, only a quantity of
1.63 lakh tonnes is in storage.

(¢) and (d). Life of CAP storage
depends on the climate, the site, the
condition of covers and dunnage as
also the adequacy of prophylactic
and curative treatment to the stocks.
While it may be desirable normally
not to extend the CAP storage be-
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yond a year, it is possible . to store
for longer periods under Yavourable
climatic and weather conditions and
with proper care. Because of paucity
of covered accommodation in  the
country and poor off-take, the stocks
at Gandhidham could not be disposed
of within a year,

SHRI K. A, RAJAN: Out of the
wheat stored in Gandhidham wunder
C.AP, it is reported that 1.4 lakh
tonnes of wheat hag become useless
and is rotting, and it is reported that
the local authority has given rutice
that the goods may be removed from
there ag they are contaminating the
city: the port authorities have also
given notice to this effect. 1 would
like to know from the Minister what
is the duration of CAP storage in nor-
mal cases and, in this particular case,
if at all it has gone beyond one year,
whether the FCI will remove the
wheat without much more loss being
incurred.

SHRI SURJIT SINGH BARNALA:
The information of the hon. Member
is not correct. There has nol been
such a Ereat loss as is contemplated
by the hon, Member. Abbut the nor-
mal life of the CAP storage, as I
have mentioned, we keep it normaily
for one year. But it is hardly at any
place that we remove foodgrains in
one year; it goes on for more than
one year, Sometimes it is for wwu
years; sometimes it is for more than
2} years. The foodgrains that have
been lying at Gandhidham are for
24 years;, and thes pondition of
foodgrains, excepting this damage
due to rains or floods, the total con-
tent of the foodgrains was good.

SHRI K. A. RAJAN: Now the Mi-
nister has mentioned that sometimes
it is for two years; sometimes it is
for more than 2§ years and all
that, Then it ig reported that they
will take care to gee that it is remov-
ed, in this case, particularly after
2} years. Will the hon Minister
see that such foodgrain is not iost by
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the inefficient attitude of the bureau-
crats or the officials concerned?

SHRI SURJIT SINGH BARNALA:
I may explain the position of the
foodgrains lying at that storage in
a bit detail. The total foodgrains
storage, ag 1 have mentioned, was
4,23 lakh tonnes; and we had entered
into an agreement with Russia for
returning 1.5 million tonnes of wheat;
and this Russian team of experts
came to India, They were taken to
Gandhidham  open storages. These
are called Cap Storages. They were
taken to that place. They selected 3.9
lakh tonnes out of that shortage last
year in July 3.9 lakh tonnes of that
storage of specified quality of wheat
that they needed; and they agreed to
import from that stock; and only 3.6
lakh tonnes have gone to Russia from
that very storage, They were very
satisfied with the type of storage that
we have maintained and the quality
of foodgrains that was available
there. This damage and loss was
only due to heavy rains, Normally in
that area, the rains are 16" to 17"
per year; and during the last two
years, the rain fall has been more
than 30”. Thig was the cause of floods
in that area, So, this damage has
taken place. Even the quality of
foodgrains that are lying there s
quite good.

SHRI M. RAM GOPAL REDDY:
Before the foodgrains get spoiled,
why do you not distribute them to
the hungry people? Supposing there
js no demand. in the market. There
are so many hungry people in this
cougtry., Why do you not distribute
them among the hungry people?

SHR1 SURJIT SINGH BARNALA:
This is not the question, We are
trying to remove the CAP Storages.
We are already depleting the stocks.
Even today you perhaps have read
the news item in the papers that we
have this arrangement at certain . air-
ports and out of that 11 have been
evacuated by now.
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Lrrigation Froject Reperts received
for Tribal, Sub-plan area of States

*471. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of AGRICUL~
TURE AND IRRIGATION be pleasad
to state:

(a) the major and medium irriga-
tion project reports received from.
the States and cleared for execution
in current finanmcial year particular-
Iy in the tribal Sub-Plan areas ot
the States; and

(b) the guide lines issued by his
Ministry to increase the irrigation
facilities in tribal areas?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI SUR-
JIT SINGH BARNALA): (a) and (b).
A statement is laid on the Tatle of the
House.

Statement

(a) During 1978-78, 32 irrigation pro-
ject reports have been received from
the States and these are uynder exsmi~
nation in Central Water Conimission.
Only one of these will provide irriga-
tion to Tribal sub-Plan area also.
Tribal

(by A Working '‘Group on

. Developmeny during the medium term

plan 1978—83 wag constituted in the
Ministry of Home Affairs. In regard
to Irrigation Sector, the Working
Group have made ihe un-er-mentioned
recommendations. The State Govern-
ments have been advised to teke
immediate action to implement thess:—

(i) A master plan of irrigation
development in tribal areas includ-
ing flow irrigaton (major, medium
and minor) lift irrigation and ground
water development should be pre-
pared within the next one year;

() Investigation of all minor irri-
gation projects and 1lift lrrigation
schemes may be completed within
the next year or two in all States;
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(iii) A clear time schedule should
be prepared for development of this
potential through  execution of
various gchemes,;

(iv) Al the existing irrigation
works should be put to use by im-
proving them within the rext one
year. The renovation of existing
tanks should be given, the highest
priority in allocation of resources.
Their regular maintenance may be
taken up by the Irrigation Depart-
ment where other satisfactory
arrangements do not exist:

{v) While preparing mast or plan
for jrrigation, areas with growing
pressure of population and limited
agricultural land should be identifieq
for taking up Irrigation on a priority
basis;

(vi) In each project priority should
be fixed inter se for each type of
irrigation projects, flow irrigation
projects, flow irrigation getting a
higher priority followed by lift irri-
gation on open water sources end
ground water development.

(vii) Small Irrigation wells should
be taken up in a big way where
there is a good chance of having
ground water;

(viii) There ghould bLe no limit
about the size of holdings for tiking
up small irrigation wells. This faci-
lity should be extendeq to all who
are willing to construct a well;

(ix) The rules and conditions of
the co.operatives and other instifu-
tions should be suitably modified;

(x) The risk involved in an unsuc-
cessful well should he fully covered
by the State;

(xi) The displaced tribals should
be rehabilitateq not as individual
But as a community, as far as possi-
ble. Advance planning by sensitive
officers gpecially charged with this
task should be done, Additional
financial expenditure may also be
provided wherever necessary;
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(xi}) The displaced persong shoudd
be given alternative  land in the
commang of irrigation projects by
acquiring and redistributing ade-
guate land for potential beneficia~
ries. Suitable legal measures may be
taken for this purpose;

(xiii) Aboug 20 per cent of the water
in a river basin may be reserved for
minor irrigation and lift irrigation
scheme in the upper reaches of the
catchment area to be dewveloped in
the due course;

(xiv) Development of the land agnd
fiely channel; should be a part of
irrigatioin projects;

(xv) Water should be provided free
for the first three years without an
agreement angd the water rates
should be gradually increased to
reach the normal level in a period of
another three years,

(xvi) Intensive extension support
should be provided for new irrigated
land in the tribal areas; and

(xvii) The repayment liability of the
triba] in irrigation schemeg should
start only after {rrigation begins.
The risk lability for any failures
should be borne by the project
authority or the Cooperative for
which a suitable scheme may be pre-
pared,

SHRI GRIDHAR GOMANGO: 1t is a
pity that the Sub-Flan covers only 150
projects and so far only 32 project re.
ports have been sent by the different
States and they are under the consi-
deration by the Water Commission at
the Centre. The percentage of irriga-
tion facilitieg in the tribal areas is lesg
than 1 per cefit and the proposal with
the Government of India to suggest
to the states to increase irrigation faci-
lites in these areag by submitting pro-
ject reports In time, investigating in
time and by earmarking money from
the Btate as wel]l as the Centre sectors?

SHRI SURJIT BARNALA: The Trrl.
gation Department had held geveral
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meetings. The latest was in August
1977 with the Irrigation Sectetary in
which the State Governments had
been requested to take an immediate
action in respect of some of the points,
and medium and minor irrigation pro-
jects which could be completed should
be taken up immediately in those
areas, Then maintenance of medium
and minor irrigation works should
also be geared up. High level group of
officers from various disciplines should
inspect the triba] areas and issue de-
tailed inspection notes in respect of
leve] of existing irrigation development
and future possibilties  Drinking
water need; should jlso be kept in
view in all those areas. Reportsz pre-
pared by Rural Bngineering Services
Directorate could be made use of in
this manner. Maximum possible water
resources shoulg be earmarked for tri-
bal areas. Major and medium irriga-
tion schemeg in tribal areas shculd be
planned for completion in 15 years and
minor irrigation within the next nve
years. :

Thereafter also another meeting was
called in August, 1978 in which em-
phasis was again Jaid that this matter
should be taken up urgenily in all
thoge areas.

SHRTI GIRIDHAR GOMANGO: 1
would lke to know whether the Plann.
ing Commission has asked the Minis-
try to identity the programme for the
tribal areas, I am asking especially
about the Central allocation for the
tribal areas for the development of
irrigation. 1 am asking about the
guidelines adopted by the government,
not only through loans and grants, but
providing special allocation for the
tribal areas go that the work is expedi-
ted, because the State Governments are
diverting money which hag been glven
for an overall development of the pro-
jects in the tribal areas.

SHRI SURJIT SINGH BARNALA:
Special gllocations are being made for
iribal sub-plan areas. I have figures
for all the States. For example for
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Andhra, allocation of Rs. 5.78 crores
has been made. For Assam Rs. 285
crores and for Bihar Rs 28.52 trores
have been allocated. Rs. 8.4 crores
have been sllocated for Gujarat. The
total comes to Rs, 105.80 crores which
has been given. For Orlssa it is
Rs. 14.43 crores.

SHR] GIRIDHAR GOMANGO: What
is the amount specifically allotted for
the {ribal areas?

MR. DEPUTY SBPEAKER: Is it for
the tribal areas alone?

SHR; SURJIT SINGH BARNALA: 1
have mentioned these figures which are
only for the tribal areas,

gt & WY o aaw fewcw F
afirafivre

471 (%) oft qOT orgar ;w4
wfy AR Fawt aot ag aart & wor
w1 f

(%) war Fa7w &1 Tt Wl AR
farereor % wfrafaaars & a1% % wwa-
Y T WATC®T FAATH &7 S0ehv ¥

(@) afx g, A1 & s&&F a1
‘TR TR AT W TEETC K GIAAT
t;

() afe g, &1 wead s
¥ g, WK

N (w) afx aff, at ca% wa wror
?

¥iw e faark gat (ofr g
firg aemme) @ () ofr gt

(@) o gt

(7) wree gTwTe } IOCet W
“qwT w@&Tw T w1 frog ager f &
feorar &1 €@ arr W qfe & v gy,
Wl w frra” w9d s aer
¥ whod e awir s
et & 690 ¥ wigw ¥t 3% Fwrewt
wT wogry waar ¥
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(%) s ot g

ot e wgen : AT el ot ¥
wqk wer & g § T § fr ww
g qe afrafaeraret v forerad fredt
o < wg ag & e fearor &
wfaframei # gu fewlr fwerad
s gk ¥ aar wer mAw ¥ feaelt
forerad af § W 37 freradi & 37X
war e T g {7

it qeolve g worme : gw & At
# a1 &% B weT ¥ garer & ge
fararett fererad wrk & 1 tw wwra freraat
w1 FEr< a1 & Agt xay waw dfawr ow
ot @t & wrk frwraq fordl weaT wT
acq § wrdr g fr frdt srrg wiewmane
) w0 § A1 IX K0T FE F
7 ot w.fom wF £

it A g : foed ad wrAdT
ey oft % warew gra wre faaor w1
ot sz fafvea fear mar qr agerd
aat, weerdr wifagl e faofr dat
¥ grer IR way AgETd @Al Wi}
werTd CHfRAT A W T T4 W
gsrar Wre I faacor fwar ar i ?
qut, dar wrAd w41 fr ¥ g fe
690 WET ¥ &rre <alt oy § AT O FAl
! g @3 ¥ qwar feadr g ?

st W ve flrg wemeD : g8 A
¥ 2z ) geteww g § | ey w2
NMATENEIT N WH W
figara & qavw wed 1 €2 3¢ Xo-
ara 5@ § fs ¥ fefegsgua €,
warafer Srared & fear s ar
wrgde qer & fear oramr @ ww
v ¥ owrd & & W
gstar . war, Iawy  forrrd sarar-

e edzw v¢ g 41 gl wifuw
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g & f Peefraque cxinge warer i3
wified 1| 690 ¥ ¥ ferg wiqd quT §,
ggd qurgw v ag & woew war
T T i o ey TR AT A
TiW W T ATGG T Hlewreae @I
% an gwr {0

SHRI BALWANT SINGH RAMOO.
WALIA: The bags containing fertilisers
were found lesg in weight by 2 to 3
kilograms in many cases in Punjab.
The farmers of the State are perturbed
and agitated due to this state of affairs,
So, will the hon. Minister tell (a) what
the Government are doing to stop this
leakage, and (b) whether the substitu-
tion of bags by the tin drums is also
under consideration.

SHR] SURJIT SINGH BARNALA:
Sir, regarding the use of tin drums
there hag been gn idea about it, but
no serious discussion has taken place
and I won't say that it is under consi=
deration. Regarding the shortage in
some of the bags, we did receive some
complaints and some enquiries were
made. There is a possibility that in
transit and storage such losses do take
place. Efforts will pe made to mini-
mise guch losses.

Proposal to raise procurement price
of paddy

*472. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister
of AGRICULTURE AND IRRIGA-
TION be pleased to state:

(a) whether it is a fact that the
procurement price of rice is proposed
to be raised by Rs. 10 per quintal

while the prices of paddy are stag-
nating since long;

(b) it so, whether the paddy price
is also to be raised in order to give
some relief and benefit to the real
growers and not the mill owners and
manufacturers as before; and

(e) if so, whether in the coming
procurement season sOme steps are
likely to be taken in this direction?
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THE MINIS‘I'ER 0!‘ AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (c}. The
procurement price of paddy were rais-
ed from Rs. 48.58 per quintal in 1972-73
to Rs. 70/- per quintal in 197374 and
again to Rs. T4/- per quintal in 1874
75. During 1977-78, the procurement
price of paddy was further increased
to Rs. 77/ per quintal.

The procurement prices of rice have

also been correspondingly increased as
they are derived from the prices of

paddy on the basig of hulling/milling
ratio and other incidentals.

The price and procurement policy ior
kharif cerealg for 1978-70 season will
be decided in September-October, 1978
in the light of the recommendations of
the Agricultural Prices Commission
and the views expressed by the State
Governments.

SHRI MOHINDER SINGH SAYIAN
WALA: Question was put in Punjabi.

SHRI SURJIT SINGH BARNALA:
The prices of paddy had been increas-
ed last year, They were raised to
Rs. 77/- per quintal and in proportion
to that, the price of rice had also jn-
creased. This is the question that my
hon. friend has asked. I will mention
that the prices of paddy and rice
comparatively in both the States,
Punjab and Haryana, are like this.
The paddy price was Rs. 77 per quintal
and then the total cost of one quintal
of paddy after purchase came to
Rs. 88.60 gand the total cost of one
quintal of rice was Rs. 130. In 1876-77
the procurement of price of rice was
Rs. 126. After the rise in the price of
paddy, the price of rice had alsp gone
up to Rs. 130, So, the contention of
my hoh. friend iz incorrect .hat the
price of rice has not gone up.

SHRI MOHINDER SINGH SBAYIAN
WALA: spoke in Punjabi.

SHRI SURJIT SINGH BARNALA:
He has raised many questions. But I
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will try to mswerséma of them. (In~
terruptions)

wr & W qorft § oy 1 7

He is a graduate himself, He under-
standg English also. But he has a ﬂair
for speakl.u; in Punjabl.

frest xwr 48t 4 gy 77 WO
qY vtz Xar 7 ot o5 ey qr—
IE & gwrEy NAs ¥ 7es e arw
¥ qgW WTw 126 WG Wi A TIw
130 7 W [ WA mEEg X s
& fis w& &7 W frwre w1 w8 gum
fewre w1 o o8 fod =@ @ &,
wiifs ag $ &w v &)1 dow I
gfiarar ¥ wreeeft fesre arore & G
dwq ¢, wwiwd o5 &1 77mﬂm
famar &1

Wadrg v 7 darw foar e
§weT % wrew 77 u€ §, o% fad
®I TEE ®71 W AT agr wnfgd o
¥ w fean & e gl e & wid
& iz Td ® AEH §7 9 T 3
*od qe-frres g A g e IR §
fgara & saw 31 39 N W@

T QI I ag fear e o
wfgar feosw &1 waw §, 9% srgwET,
AT SYTETAY. TAGTIE 1T §, TE ¥V WA
T oareT gy Wiy 4, 5 ¥ &
wd farett o fam siman &, Afew gwer
wrar fema w0 wff o 81 AR ag
W wAr §—aw oY €8 ged Wi
¥ qEad we 59 g &, €6 fad
w36 w1 &% A § N fer v R
®Y wag & 3w § e syw AT g
Tt frdk 77 798 ¥ qeTa® & ww
88 ¥vd & v § arfe fewral o

GTRET EY |
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SHRI P. RAJAGOPAL NAIDU: 1
would like to know whether the hon.
Minister knows that the minimum price
that was fixed at the beginning was
unremunerative. Although the paddy
price was increased after the rise ip
the price of fertilizer, still it is not
remunerative. Will the hon. Minister
consider all these thingsang raise the
paddy price?

SHRI SURJIT SINGH BARNALA:
While fixing the price, many considera-
tions are taken into account by the
Agricultural prices Commission, viz.,
the cost of production, the availability
in the murket the condition of the crop.
Last year the paddy price had been
,raised fom Rs. 74 to 77 and this year,
the prices are still to be fixed and it
.will be fixed in the coming month viz.,
Scptember or in the first week of
Octnber.

SHRI MOHINDER SINGH SAYIAN
Since the poor quality rice is sold at
Rs. 2 per kg. in the open market and
the so-ralleq bansmati at Rs. 550 per
kg. will the Government decide 1o raise
the average price of paddy by ten

rupeeg per quintal from the next sea-
son?

+  SHRI SURJIT SINGH BARNALA:
1 cannot give an undertaking about it
k just mow,

wherct wrerafie frg : oy Wt wg
Taera—wafeqr Araw w1 9O ® TN
77 ¥q% 9T afgar % OOW 88 T @
wE §, T ¥ qETAe ied e &
TR 130 ¥ 140 TTF WL qiERA ¥
o 500 ¥9F & HaT § | DT TOw EY
At WY AT avg & wrawi & wwi
w @A gy wigEet O o@r A
W S4T Wy & agrk wg, wmfe fewerdi
w1 FEEr §Y &% | firary woA §of 88
TG & ¥, waly T W wrAw 500
a5 varer arn ax fuf, o s
& *ﬂﬁm'ﬁﬂlfml
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7t Weofe fag worer : o afym
fipem Y el §, I FbwT OFe @,
wrfo ¥ qre Y Twar ¥ A§ €OE:
stres &, v o frft frer o et wff -
&, frsrs wod woff & a5 w%ar ¥
feaTi w1 ATETE | LT BT FAT ATHE-
fas weft § 1w A AR5 IGE A
famey, @Y I9 &7 OO agw w9 wh
fasaft | gefad A1 XF BT {92 AT
ey §, aiewdT I8 TEE I HAATA
i g § it ag agd w7 wan K.
wrar & | @ frera oy wfedt & swnan
arew faset §, &1 a4 39 w7 aff Y
war & e @& fad S 9 Wegwwwr
Wt wewr e & vk ¥ anfw s 3% W
v vaTEr STEw faw wwd &, O A
TqTET ATER T A FH |

s B st A &, fed av Y
feew 7t &\ shgee feew St atewlt
%7 88 TUR LT foay may § ) wTHE
# frar #94 & fog w1d § §§ W 9%,
adt gm adea wdf ¥

SHE1 R. V. SWAMINATHAN: May
I know whether any other State, be-
gides Harvana and Punjab, has asked
or represented to the Government of
India to increase the procurment price
to Rs. 100 per quintal and I would like
to know particularly whether the hon.
Minister has received any n-pmenta_-
tion from the Government of Tamil
Nadu, to increase the procurement
price to Rs. 100 per quintal and whe-
ther they have also requested the Cen-
tre to increase the subsidy in case it
is not agreeable to increase the pro-
curement price to Rs. 100, I would like
to know whether the Government is
considering the proposal. Will the
Government come forward to in-
crease the price to this level?

SHR; SURJIT SINGH BARNALA:
I have been receiving many represen-
tations from all the States, not onl
from Tamil Nadu, but from othel
States alse and most of these represe-
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-ntations damand for a rise in the pro-

. curement price or support price of
paddy. The hon. Member has asked
-whether there iy any proposal for sub-
sidizing the price of paddy. There is
no such preposal with the Govern-
ment for the time being.

iUnauthorised colonles under green
belt arey of Delhi

e
*474. SHRI RAMDEOQO SINGH:

SHRI RAJE VISHWESHVAR
RAO:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether some unauthorised
colonies have been developed in the
:green belt area of Delhi;

(b) if so, names of such colonies;

(c) whether it is also a fact that
Government have a proposal to make
changes in the Master Pfan with re-
gard to regularisation of these un-
authorised colonies; and

(d) if so, the details of the propo-
sal and the time by which it is likely
to be implemented?

THE MINISTER OF WORKS AND
HOUSING AND SUFFLY AND RE-
HABILITATION (SHRI SIKANDAR
"BAKHT): (a) Yes, Sir.

(b) List is given in the Annexure.

(c) and (d). In the process of regu-
larisation, wherever necessary, change
of land use will be considered with
reference to the provisions of the
Master Plan/Zonal Plans. Effortg are
‘being made to eomplete the work with-
in a period of two years.

‘List of colonies situated in the Master
Plan Green Belt Area.
1. Ancop Nagar near Bindra Pur
Village.
2. Braham Puri—Nangal Rai
8. Indra Park—East Uttam
Nagar
4. Indra Park near Palam village
8. Milap Nagar—Pankha Road
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8. Mohan Nagar—Nangal Rai

7. Pankha Road—Najaigarh Rd.
8. Puran Nagar

9. Swaroop Nagar—near Badll
10. Jeewan Park—Pankha Road
11. Sagar pur West—Pankha Rd.
12. Andheri Mor.

13. Anand Ram Park
14. Binda Pur Exin.
15. Khajoori Colony
16. Karawal Nagar Extn.
17. Ladg Sarai Extn.

18. Nala Pur Basti

14. Nangal Dewat & Extn.

20, Nangal Dairy
21. New Utiam Nagar

22. Prahlad Pur/Lal Kuan—Wis-
hwa Karma Colony

23. Ram Dalt Enclave

24, Sadla Jalib Extn.

25. Samey Pur Extn.

26. Sultan Pur Extn.—Friends En-
clave

27. Shashi Garden—Harijan Basti
28. Bolar Band Extn.

29. Sant Nagar—Burari Village
30. Sultan Puri Majra

31. Kailash Puri Sadh Nagar

32. South Extn, Uttam Nagar 1
and II

33. Friends Enclave—sultanpur
Road

34. Palam Basti

35. Industrial Colony—Samay Pur
38. Nathu Colony Badihi

37. Teachers Colony—Samey Puh

38. Temple Colony—Samey Pur
39. Subhas Park—Uttam Nagar
40. Beharl Park—Deolj

41. Bishan Park

42, Chandan Park—Saidul Jat

. 43, Krishna Park—Khanpur

44. Raja Park
45. Haryana Dairy
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46, Manas Kunj
47. Durga Puril
48. Dani Nagar
49. Krishna Pur{
50. Mahabir Nagar
51. Palam Enclave
52. Raj Nagar

53. Sidh Nagar
54, Saini Pura

55. VADKU Extn.
56. Rang Puri

57. Samalka

58. Raiokri

59, Bijwashan

* 60. Chand Bagh Colony—Karawal
Nagar

81. Khajoori Khas
62. Karawal Nagar
63. Azad Nagar—Partly
4. Anarkali Extn—Parily
65. Anarkali Garden—Khureji Khas
—Partly.
68. Bhola Nath Nagar—Part
87. Gobindpura New A, B & H Block
68. Harijan Colony—Jatav  Basti
%, New Anarkali
70. Radhey Puri Extn. 1 & 2 and B,
F & H Block
71. Raj Garh Extn. I & II

72. Kaushik Puri

73. Kasturba Nagar—Partly.

74. Vishnu Garden (Block W, E,
N, R/S).

75. Vishnu Garden (B-1, B-3, C,
E Ay

76. Hari Singh Park—Partly

77. Mansrover Garden F, A Block
—Partly.

78. Suraj Nagar
79. Baljit Nagar

80. Nehru Nagar—Upper Ridge
Road. '

Bl, Industrial Area, New Bol!tak
Road left side—Partly.

82. Kaurang  Nagar—near Tri.
Nagar

83. Shastr] Nagar ‘C’ Block.
B84. Bhastri Nagar ‘M’ Block
85. Shastri Nagar ‘D' Block
86. Shastri Nagar

87. Shastrif Nagar ‘F* Block
88. Shastrl Nagar ‘E’ Block

it TmRe foy - & ofsfara sanfaat
w5 av i ff 3§ §Ry SO wWeT
BT 5 WY §aT4 & T 07 QAT T
® aw1d & wgaw fear mav ar ?

SHRI SIKANDAR BAKHT: I would
like to have your direction as to whe-
ther this question flows from the ori-
ginal question.

ot Twiw fog ;. eE wuT =iy
frar &, AT ®y www # wf war

JYITAR WG : WITFT GE N0 [
w W wd € &) W W
Trs Feay s g @1 @ wTefaat W
& Wi

o R By FET AU e
ug & fr o srads & wiaey &
& v W T TR ST o ofcade
FR wr @ §7

ot flawme wew : Y FTEAS Tg
wat & & w0 507 aff Lperoer
Y JTUAT W wreEe e ® w e
gadfifaat oY &l ghil a1 dveqer
% ¥ ¥ wE@ g @ gg W
g o
SHRI MOHD. SHAFI QURESHI: I

would like to know from the hon.
Minister, what is the total area in
Green belt, how much of this area has
been occupied illegally and what per-
centage of the illegally occupied area:
is being legalised or regularised by the:
hon. Minister.



27 Oral Answers

m;RI SIKANDAR BAKHT: I will
notice for this. I do not know
st now. But I have just
nber of colonies which
4 belt, which have to

regmre .

. the =mrea v
given fhe nu
are in the Greev
i'be regularised.

Wt AT W e WE A
QIAAIT HaT AETER 77 AAA & oy -
WERIETE FIAA F wredf 7 @ T §
WX 7gi TX w18 W dfas wAfadra 74
& wae § oY fasmwr adf & auac £
agh as firs A w1, Ao *7, fras
T, 9t &7 §9 W g9 A &1 o
FEIAT B IAULT TR T AIA
R WXFTT® WA & A% AT vy q4Y
afew gu ¥ og Y gg Tra e <y ?
%ar1 ag T17 31% & f5 udfr a=w g5 fewr
& W1t wre wrdard) Aft gt W aga
aNF wravArT § ey g€ gAH
aefrar 7 & fir feeolt & st 17 arar
atr wrst qEa & ¥ owdr Ivrem
wgren gacwrdr  fx agh feer wrant
*Iﬂﬂ&‘!ﬂ'gﬁ'ﬂ faa® fro #o o
& a9 3w F¢ fire 74y A2 6-7 wreer
weAq | gt oz fenfear d= A ¥
Tafeq & wdr wgma ¥ 9@ U E
for wdl a% wred feadr T -
" KX K WICHT ST qTFTATATT &7 ?
- gECH ag goar wgm g s wa ax w9
XA FTAATS BT WK FIT A7 A%
C & W9 £F wrAra i fafas wafadia
& ST &l 19 & § Srargw w37 7

st fpaT wew ;. §7 g 26 war

fs xaft st ot g% §,

fad ag w %<7 1 wifow 1 § fr ox

XRAIAENT N AFHAT TEAAC ¥
FwreAafa # xrftndr k| a¥ wrerw
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Y Rt fedam s
W AW I § e a8 ae wred
WEAET G FEA A JqErrei
& ot fafas wafedta § @ ot
|Iq @9 FAEAT FTK 1 www €
Lol

Y g wr wgEw: & sy
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& 7 53 St A o T A E
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st ¥ ww @ E ) o wee
& ar¥ F wrowy way fawre &, wrg @y
Lacii i ol &

off feere wer: 37 fa§ s9-
WATOEST FyHIATR ¥ a1y & s fear
R R e N

SHRI SAUGATA ROY: In Delhi,
there is an area calledq Chittranjan
Park which has been allotted for Bene
gali refugees from East Bengal;, and
there are certain unauthorised colonies
which have been set up within that
area of Chittranjan Park by some fol-
lowers of Mr Sanjay Gandhi. I would
like to know from the hon. Minister
whether the unauthorised squatiers
would be evacuated from Chittranjan
Park and the land would be allotted
to East Bengal refugees.

SHRI SIKANDAR BAKHT: I am
afraid, the information of the. hon.
Member is not correct at all, because

_there is no unauthorised colony with

in the Chittranjan Park.
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DR. SUSHILA NAYAR: There are
a number of places where unauthori-
sed structures are coming up daily
in the green belt even today. Right
in front of the Tughlakabad Fort
which is a protected area as a big
Park, and across thg road from it are
«certain cooperative housing societies,
in that park. New unauthorised struc-
tures have come up and are coming
up. Is the hon. Minister going to re-
:gularise all these or is he going to
have a clearance proposal for these
unsuthorised structures?

TBHRI SIKANDAR BAKHT: The
policy of the Government is very clear.
The colonies which have come up by
18th February, 1977 will be regulari-
sed; and any irregular colonies that
may have come up after that date,
will not be tolerated; they will have
to be removed.

Funds for propagation of Adult Edu-
cation

*476. SHRI R, K. MHALGI: Wwill
the Minister of EDUCATION, SO
CIAL WELFARE AND CULTURE be
pleased top state:

{a) whether Government have an-
nounced adequate funds for the pro-
pagation of adult education for the
next few years;

(b) whether these funds are pro-
posed to be given to regular schools
to conduct adult education classes or
Pprogrammes;

(¢) whether the Adult Education
Organisations all over the country
will be assoclated with the distribu-
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tion of these funds for the spread of
adult education; and

(d) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d). A Statement is
laid on the Table of the Sabha.

Statement

A provision of Rs. 200 crores has
been made in the Education Sector
for adult education in the Five Year
Plan for 1978—83. Besides, other de-
velopment sectors have been advised
to make a suitable provision for adult
education. Moreover, the Planning
Commission has stated that the allo-
cation of Rs. 200 crores would be
raised if capability is developed for
organisation of a programme requiring
larger funds. These funds will mainly
be placed in the disposal of the State
Governments and Union Territory Ad-
ministrations who would be primarily
responsible for implementing the Na-
tional Adult Educatio, Programme,
Financial assistance to Voluntary Or-
ganisations could also be provided for
specific projects relating to adult edu-
cation. For this purpose it would be
necessary for them to fulfil the pres-
cribed conditions of eligibility and
their applications would be considered
by the Central Government on the
basis of the recommendations of the
State Governments/Union Territory
Administrations.

SHRI R. K. MHALGI: 1t has been
stated in the reply that besides the
provision of Re. 2 crores in the Five
Year Plan, other developmental sectors
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have been advised io make suitable
provision for adult education. May I
know those other developmental sec-
tors and the amounts expected from
them and when they have been advi-
sed to make such a provision and
what is their response?

DR. PRATAP CHANDRA CHUN.-
DER: The exact amount cannot be
specified at this stage because their
degree of involvement is still wunder
consideration. But there is a good
response from other developmental
sectors. For instance, I have had the
privilege of discussing this matter
with my respected colleague, Shri
Barnala and he has offered all help
80 that the Agricultural Ministry also
will participate, in adult education pro-
gramme, so far as developmental side
is concerned. Similarly, 1 had g dis-
cussion with my hon. eolleague Shri
Ravindra Varma and they have gnt
60,000 teachers in the field of wor-
kers’ education. Their scope also will
be extended so that adult education
might be imparted in t,e organised
sector. In this way, other develop-
mental agencies are being involved in
this project.

SHRI R. K. MHALGI: May I know
what is the State-wise break-up of
these funds which are to be placed at
the disposal of the State Governments
and the Union Territories Govern-
ment? What is the criterion adopted
in deciding a particular amount to a
particular State?

DR. PRATAP CHANDRA CHUN-
DER: The Planning Commission has
suggested that this Rs. 200 crores will
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be dividej between the States and
the Central Government on the basiz
of 50:50 involvement, In other words,.
the Central Government will provide
for Rs. 100 crores and the State Gov--
ernments will provide for Rs. 100
crores. So far as details are concern--
ed, these matters are being worked
out with the State Governments also.

National Adult Education Programme-

*484. SHRI JYOTIRMOY BOSU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the National Adult
Education Programme (NAEP) even
before its scheduled inauguration on
October 2 this year, is undergoing
fundamental modificationg in itg con-
cept as well as in the method of its
implementation;

(b) if so, what are the facts there-
of?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). No fundamen-
tal changes have been made in the:
concept or method of implementation.
of the National Adult Education Pro-
gramme. However, minor changes,
more in the nature of drafting to im-
prove and explain have been made in
the Policy Statement and Outline of
National Adult Education Programme
of Jarmuary 1978 as per Statement
placed on the Table of the House.
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Statement

Changes made in the Policy Statement on Adult Education and the Outline
of National Adult Education Programme.

1. In paragraph 3, the second
¥in have been replaced by the

i “..However, such f
persons  often lack |
maotivation fo
sustain~l participa.
tion in literacy and |

follow up prog- :
rammes.  in this l
context, sLress

should e laid on ‘
i lrarning rarhrrg
¢ than teaching, on
" ouse of the spoken ©
I language in liveracy '
prozrammes  aml ¢

andthe third sentences given in the mar-
following:

Many amongst them have grown up
in a culturally rich environment
where learning has been through the
spoken word transmitted from gene-
ration to generation. The adult
education programmes must respond
to their cultural and intellectual
level and build upon the innate
artistic perceptions and skill in
crafts. However, motivation for sus-
tained participation in literacy and
follow up programmes is an issue
which needs to be faced. In this
context, stress should be laid on
learning rather thap teaching, on
use of spoken language in literacy

on harnes ing of | programmes, on harnessing the mass

the mass media. I media and the cultural environment,
2. A new short paragraph has been culture and industry and in rural lea-
y addeq after paragraph 5 to highlight dership.”

fol tion:
Aol b Modifications in the Outline of Natiow.

All programmes of adult educa- al Adult Education Programme.,
tion and literacy must be followed
up by effective arrangements for
continuing education—which would
include literacy services, group dis-

The following paragraph has been
added as the second paragraph in the
portion on “The Approach” (to come
above the paragraph starting with

cussions and other forms of orga- “Praditionally, distinction is made..."”
nised learning, reactivation of group

cultural activities and festivals and Our country has a distinctive value
community action. system with a tradition of learning—

perpetuated through oral communica-

8. In paragraph 7 (now to read 8) tion, fairs, festivals and informal skill

the following has been added below training—which dates back to the

“For example, programmes are need- earliest days of human civilization,

ed for” enriched and harmonised over the

centuries by the contact of diverse

“the rural youth {o train them in cultures and religions. Thg distinctive

the scientific methods suited for feature of our cultural pattern is that

small scale production, both in agri- production, art and education are in-
2536 1LS--2
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tegral to each other. This must be
recognised by the planners and orga-
nisers of all adult education program-
mes, and by the learners themsclves
and, at the same time, they must ac-
quire a questioning faculty towards
features which shelter narrowness and
blind belief.

The revised complcte version of the
Policy Statement and the Qutline of
the National Adult Education Pro-
gramme which contains the above
changes has already been placed on
the Table of the Lok Sabha.

SHRI JYOTIRMOY BOSU: Accord-
ing to the UNESCO Year Book, we
see the size of the illiterate popula-
tion is going up tremendously. In 1961
it way 187 million of the total popu-
lation. Out of this urban population
was 21.838 millions and rural popula-
tion was 165 millions. In 1971 it has
risen from 187 to 211, 26 from 21 and
184 from 1G5.

Will the hon. Minister tell us, is
it or is it not a fact that the keyv
level personnel in the fleld of Adult
Education from all the States held a
meeting in New Delhi and they had
recommendeq several measures to en-
sure proper implementation cf
N.AEP? Will the hon. Minister tell
us what are those recommendations
and how best are those going tg b
implemented?

DR. PRATAF CHANDRA CHUN-
DER: Shri Bosu is armed with a lot
of details. But these details are not
with me. 1 am not challenging the
details which he has put forth,

* So far as the guide lines for NAEP.
are concerned they have already been
laid down and we are trying to work
out the details. So, tha meeting of
the key level workers had teen called
and it has been decided that we are
to decentralise the whole operation. In
other words the whole programme will
be worked out with the help of the
State Governments, We have set up
National Boardq of Adult Education.
Bimilarly many States have set up
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State Boards and they are expected
to set up District Boards of Adult
Education. If the hon. member wants
to know about the detajls which have
been chalked out I can give the papers
to him for further scrutiny.

SHRI JYOTIRMOY BOSU: Let it
be laid on the table of the House, I
will ask a very brief question,

MR. DEPUTY SPEAKER: Thereis
no question of asking a second ques-
tion 1 allowed you one question be-
cause your Q. 484 was a similiar ques-
tion to the previous one.

Now Shri Saugata Roy will ask
Q. 486 because it ig also a similar ques.
tion.

Voluntary  organisation for
Education Programme

Adult

*486. SHRI SAUGATA ROY:
SHR1 K. LAKKAPPA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are going
to launch adult educalion program-
me from October 2 this year;

(b) the names of the voluntary or-w
Banisationg whg ere tuking parf in
the programme; M

(¢) whether Government have re-
ceived some representations against
the involvement of Rashtriya Swa-
yam Sevak Sangh in the programme;
and

(d) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) to (d). A statement Is
laid on the Table of the Sabha.

Statement

(a) Yes, Sir.

(b) A complete list of voluntary
agencies whose projects have b_een
approved and are at present recelving
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financial assistance from the Minisiry
for undertaking Adult Education Pro-
gramme is laid on the Table of the
House. [Placed in Library. See No.
LT-2700/78].

(¢) Yes, Sir.

(d) The National Adult Education
Programrme, which aims at provision
of adul education facilities to approxi.
mately 10 crore persons within a
period of about five years, can succeed
only if all agencics, offivial and non-
official, are involved in the planning
and implementation of the Programme,
The matter regarding financial suppory
by the Ministry to the various non-
(Government agencies has been under
yonsideration from somec time. This
matter was discussed in detai] by the
Working Group on Adult Education
for medium-term Plan 1978—83 and
the representatives of the State Gov-
crnments.  After taking into conside-
dation their recommendations it has
been decided that financial assistance
may not be provided by the Ministry
1o

—Political parties and their mass
organisation of women, youth, work .
ors and peasants;
—all India cultural, religious and
vouth organisalions; and
—federations/associations  of tea-
chers, students, trade and industry
ete,

SHRI SAUGATA ROY: I am verv
glad to see the Minister's answer to
my question No. 486 in which he has
given a complete list of the voluntary
organisations that have been given a
hope to participate in adult education
programme due (; stari on 2nd Octo-
ber. I am glad to find that the name
of the R.S.8. is not on it. 1 would like
to know specifically has R.S.S. ap-
proached the Minister at any stage
to participate ipn this voluntary adult
education programme and if so, has
the Ministry later changed the deci-
sion?

DR. PRATAP CHANDRA CHUN-
DER: We have called meetings of
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different agencies for the purpose of
participation in adult education pro-
gramme but the nature of participation
would differ with different agencies.
When we called the meeting of volun-
tary agencies, R.S.S. was also one
of the agencies which had been in-
vited. I am glad to tell you that they
had offered to participate by setting
up certain centres. But later on we
discussed this at the Government level
and it was decided, taking into con-
sideration various aspects that finan-
cial assistance may not be provided by
the Ministry to political parties and
their mnss organisations of women,
youth workers and peasants, All India
cultural, religious and youth organisa-
tions and federalion or associations of
teachers students, trade and industry,
ote. But, although financial grant
will not be given tg these organisa-
tions, they will be invited to create a
climate throughout the country so
that there is proper motivation for
the adull people who have come to
these schools. We may provide schools
and teachiers, but the adults may not
come at all. So, motivation part may
be done by various bodies which |
have just now mentioned.

Y SRl AT AT e
w3 foreti & a1¥ ® v A fefewa &)
# &y o ag o fatn wa fa
nr o §ogE AR Sai e fen ¥
KT 7 R0 wA¢ wgww daran fr wr
TR #vE Hew awar g ?

o NAM WX T : WA wET
FragfE sadi v fwF 10 v
sz forfiga g wrfed 1 wrmuT ww saaw
FATI 3, THA gW faree s e ¥
10 3Tz W13 ) forfara s=ree 80

DR. SUBRAMANIAM SWAMY: The
Minister has given the list of organisa-
tions for which money has been allot-
ted. I would like to know from the
hon, Minister, in view of what in my
view ig a wrong interpretation given
by Shri Saugata Roy, whether oragni-
sations like RSS and other such orga-
nisations, if they voluntarily like to
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make this adult education programme
a success by being engaged in motiva-
tion programmes and so on, whether
he would welcome such co-operation
and participation, from organisations
like these?

DR. PRATAP CHANDRA CHUN-
DER: I have already said how all
those bodies which | have mentioned
can be associated with this program-
me. : .

fl Qo QWo TEUIQ : WyHATT G T

Kt & Fmay o o foreror geqomi a1

wga e fear snam, & I7% #1 w7 ST

wwar g fr wlas wrofra sofas fores

"9, fog® 26 g wwwvs 3 %@

IqFT WY mEQT far wrgas v

¥lo WA WX W : M g &
wetAedt wAR F wara # awr fx
Associations of teachers, trade and
industry may not be provided with
funds, but if they come forward to
render assistance in creating motiva-
tion, certainly it will be welcome.

Cut in Excise duty on Sugar

*477. SHRI M. RAM GOPAL
REDDY: Will the Minister of AG-
RICULTURE AND IRRIGATION be
pleased to state:

(a) whether Government has been
urged to cut excise duty on sugar to
overcome glut in sugar; and

(b) if so,
thereon?

Government’'s reaction

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) The sugar policy has recently
been reviewed, and all controls on
distribution, movement and sale of
sugar have been removed with effect
from 16.8.1878. The two rates of ex-
cise duty on levy sugar and free sale
sugar in force prior to 16.8.78 have
averaged out into one rate without re-
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duction of the quantum of the duty
leviable on sugar.

SHRI M. RAM GOPAL REDDY:
Sugar is costly because the excise duty
is too much. Is the Minister going to
consider a reduction of exise duty?

SHRI SURJIT SINGH BARNALA:
Already considerable reduction in ex-
cise duly has taken place. There is
no proposal for the time being for any
reduction.

SHR1 M. RAM GOPAL REDDY:
Sugar stocks have been built up so
much that even if we do not produce,
any sugar next season, we will
having surplus stocks, and if the stocks
are tg be sold, they must be distributeg
to the pcople at a cheaper rate. Will
the Minister consider reduction of the
excise tluty so that the poor may can
purchase sugar at a cheaper rate,say,
Rs. 250 per Kg?

SHR] SURJIT SINGH BARNALA:
The totul excize duty is now Rs. 39 or
sa. It is not very high. So, there is
no possibility of reducing it still.

ot JUEN . X7 ¥ 941 ¥ fAgam
sy w ey w8, & @t frafy
gr ok & fw ad) 3y 3Ei w1 AT AW
go s, Afaw €@ fasy avir d5 w17,
g7 ®aaT ¥ | Wy weEt ot TR gE-
#1 uTH A4 fF ofarew oA wn-iaw

30 godz w3t §) rd fS&/% 40 w0
wugy foer srdar /)Y 94 40 ST WY
@1 800,800 WY 900,900 feyTw
T Sl §, TR Wz fomr amd
Forwrdy vy ot srewarer # ot w 9@ ?

W goin fag wone ;o
wrifgw ag & f& O S 2w o2 ek,
&t YRy FFTWT 4 FraAr 1 T oy
ST wrEy §, SoErwR oW | Soaqu
srer §rY Nifgd | TS ¥gE g
¥ fuvyw @t Aff, sowd  OReTTw
Ty FArR w7 A A X
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WRITTEN ANEWERS TO
QUESTIONS

Education pattern to help create
Employment Opportunities

*487. SHR1 BALASAHEB VIKHE
PATIL: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the new pattern of
education system viz. 10 plus 2 plus
3 as per the decision taken recently
in the Chief Ministers' Conference
will help to create employment
opportunities; and

(b) it not what additional measures
Government propose to take in this
¢regard?

-

THE MINISTER OF EDUCATION,
»OCIAL WELFARF AND CUL-
TURE (DR. PRATAP CHANDRA
CHUNDER): (a) and (b), The
Education Ministers Conference
{not Chief Ministers' Conference)
held on July 13—15, 1978 resolved
that the structure of school education
should comprise of elementary,
secondary and  higher secondary
stages of 12 years duration. The stage
of higher sccondery of 1iwo years
duration is designed (o provide both
for geademic and wvocational education.
The pattern of school will not by itselt
treat: employment opporiunities but
the programme of vocational education
{hich is an essential ingredient of the
pattern is designed to make the stu-
dents either more employable or 2n-
gage in self-employment,

Rural Water Supply in the Country

*468. SHRI C. K. JAFFER SHA-
RIEF:

SHRI ISHWAR
RY:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the names of the States which
have not utilised so far the amount
allocated during the year 1977-78 by

CHAUDH-

the Union Government for the acce-
lerated rural water supply program-
me; and

(b) the utilising

the amount?

reasons for not

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) According to
available information the amount
allocated/released tp  States/Union
Territories had not been utilised in
full in Arunachal Pradesh, Mizoram,
Manipur, Assam, Meghalaya, Delhi,
Goa, Daman & Diu and Andaman and
Nicobar Islands,

(b) Late introduction of the
schemes, technical and administrative
inadequacies of State Governments/
Union Territories concerned and
scarcity of material like cement,

Lack of basic facilities in D M. C.
Schools

*473. SHR1 K. MALLANNA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether it is a fact that in a
number  of Corporation Primary
Schools of Delhi particularly in out-
lying colonies and rural areas, the
floors have been left uncemented;

(by whether it is also a fact that
even basic facilities, like black-boards,
drinking water, urinals and latrines,
are not provided in some schools;

(¢) whether it is also a fact that
under the mid-day meal scheme child-
ren are supposed to be provided with
mifk, multivitamin tablets angq bis-
cuits, on a nominal payment and free
to some Harijan children, but there is
no evidence anywhere of milk or vita-
min tablets; and

(d) if so, whether Government
would like to conduct any survey in
thig regard?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) Acocrding to infor-
mation furnished by the Delhi Muni-
cipal Corporation this is the case in
some of thp schools,

(hy This is the case in a few
schools.

(c) Under the mid-day meal gcheme
only nutrition biscuits are provided
free of cost to all children in Cor-
poration Nursery school/classes and
to children of primary schools in re-
settlement colonies and backward
areas including Harijan children,

(d) Does not arise.

Memorandum by Resident welfare
Association Baba Kharag Singh Marg,
New Delhi

*475. SHR] MOHD. HAYAT ALI:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND REF-
HABILITATION be pleased to state:

(a) whether the Baba Kharag Singh
Marg Resident's Welfare Association
has submittcd a representation to the
Chief Engincer regarding the difficul-
ties and sufferings faced by them due
to faulty/defeclive construction of
Government quarters (Type III) at
Baba Kharag Singh Marg;

(hy is it also a fact that the Wel-
fare Association has demanded to stop
the payment of amount to the cont-
ractor who has constructed these Gov-
ernment quariers; and

(¢) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) Yes, Sir. A re-
presentation from Baba Kharag Singh
Marg Resident's Welfare Association
was received in July, 1878. The repre-
sentation complained about irregular
and inndequate water supply and
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allegde faulty/defective construction
to be the cause for it.

(b) Yes, Sir,

(¢) The system for supply of water
has been designed for water supply
through an overhead tank, which is
under consiruction. As a temporary
measure, water is being supplied to
these quarters by direct pumping
from a sump. Occupants faced diffi-
cully due to choking of the distribu-
tion system. The blockage has since
been removed,

Payment to contractor js made only
after successful completion of the
work and sccurity deposit is refunded
after rectification of defects, if any,
in arcordance with the terms of con-
fract, This will be ensured by the
concerned officers,

Lifting of ban op export of Potato

*478. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of AGRICUL-
TURE AND [RRIGATION be pleased
to state:

(ay whether it is a fact that the
Indian Potato Development Council
has recommended to the Government
of India to lift the ban on the export
of potato and te fix a suport price of
potatoes for securing a remunerative
price far the growers;

(h) if sn. whether any re'::Dr‘l‘ln'u?m:ia-|I
tion has also been made to reduce the
price of sced potato and to make it
available in diffcrent States at the”
time of sowing; and

{e) if so. the reaction of Government
thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir,

(by No, Sir, but a reocmmenda-
tion has been made by the Council
that a Sub-Committee of the Council
may be constituted to look into the
problems of seed potat, production and
distribution, to the farmers,

(¢) Recommendations of the Coun-
cil are under consideration of the
Government.
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Fragmentation of Land

*479. SHRI YASHWANT BOROLE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government are aware
of the fact that fragmentation of land
is being done intentionally to derive
benefits under Small Farmers Develop-
ment Agency, Marginal Farmers Deve-
lopment Agencies and other Govern-
ment agencies: and

(bY if so, how Government are go-
ing to check it?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI SUR-
JIT SINGH BARNALA): (a) No, Sir.

(b) The question does not arise.

Preservation of Wild Life

*480. SHRI AHSAN JAFRI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government are think-
ing of a plan on the Naticnal level for
the preservation of wild life;

(b) whether Government are going
{o help Gujarat State for the preser-
vation of “GIR Lions™;

(r) details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA}'. (a) Gov-
_ernment has alreday taken adequate
measures at the national level for the
preservation of Wildlife. Some of the
important setps taken are:-

(i) With the enactment of the
wildlife (Protection)  Act,
1972 which has now been
adopted by all but two States,
viz, Jammu and Kashmir and
Nagaland, gspecial legal pro-
tection has been given to the
endangered species from ex-
ploitation and stringent
punishment provided for in-
fringement of the provisions of
the Act. Further, the Sche-
dules of the Act have been
recently altered transferring
many species to Schedule 1
of the Act wherein hunting
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is banned and ulso including
many new species under
other Schedules,

(ii) Export trade of most of the
threntened species have heen
controlleq particularly since
India became a Party in 1978
to the Convention on Inter-
national Trade in Endangered
Species of Wild Fauna and
Flora.

tiif) With Wildlife conservation
saking significant progress
during the last few years,
emphasis has been laid on
specialised management of
Wildlife and its habitat both
within and outside the
national parks and sanctua-
ries. With this in view sepa-
rate wildlife wings have been
set up in majority of States/
Union Territories, the officers
of which would ultimately
be incharge of all wildlife
matter.

(b) and (¢). The Central Govern-
ment have approved an amount of
Rs, 15,84,500 to be utiliezd for various
measures in the Gir Lion Sanctuary
for the preservation of Gir Lions,
Conservation of the habitat and re-
habilitation of ‘Maldharis’ in new
settlement,

The following are the details for
which Central Government have ex-
tended financial assitsance:—

(i) Ploughing and preparation of
land for sowing, agricultural
crops and for assistance for
procuring agricultural equip-
ment @ Rs, 1000 per family.

(ii) Transport of dismantled huts
and household effects to the
site of new  settlement @
Rs. 200 per family.

(iii) Providing Community faci-
lities such ag School, gram
chora, wells, water troughs,
approach road, etc. @ Rs. 500
per family.

(iv) Purchase of vehicles, motor-
cycles and bicycles.
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(v) Construction of  Garages,
Quarters for Wild Life War-
dens, Assistants Wild life
Wardens and Drivers.

(vi) Five protection measures,

Migration of students from one state
to Another

*481. SHRI NATVER LAL B.
PARMAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleasel to state:

(a) whether il a fact that stu-
dents who intend to migrate from one
State to another are facing severe
handicap because of some State fol-
lowing 10 plus 2 plus 3 pattern and
others not adopting it;

(b) whether Government had fixed
parity at each year of the 10 plus 2
plus 3 pattern so that easy migration
of students from one State to another
may be feasible;

(c) whether those students who
had passed first year of the plus two
in new pattern are entitled to seek
admission in the first year class of
a degree course in the States where
the new pattern had not been adopt-
ed; and

(d) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDER CHUN-
DER): (a) tp (d). It will not be
correct lo say that students migrating
from one State to another are facing
severe handicaps, because some States
have still not changed over to the
1042 system of school education.
Majority of the States/Union Terri-
tories have already adopted the
1042 pattern (Annexure ‘A’)., As
regards the others, it is hoped that
following the recent Education Minis-
ters' Conference’s Resolution which
has accepted the 12-year pattern of
schooling, these BStates would also
identify an appropriate plan for a
smooth transition to the pew pattern
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of education in the Jarger interests of
the sudents, However, during the
transition period also, there is no need
for anxiety since all the Boards of
Secondary Educaion in the countiry
have established, between themselves,
a mutual equivalence for their
secondary/higher secondary examina-
tions. Migration of students gtudying
in schools affiliated to one Board can
easily seek admission in schools affi-
liated to other Boards, since the equi-
valences are well-known and where
they are not known to the head of the
institution, be always seeks a clarifica-
tion from the Board.

As regards gdmissions at university/
college stage, each university decides
the parity of higher secondary classes
for admission 1o degree classes. How-
ever, the Association of Indianp Uni-
vorsitieg to which all universitieg are
affiliated after due examination makes
a suitable recomendation to the Uni-
versities for according recognition for
purposes of admissions. The Asso-
cigtion of Indian TUniversities hes
taken due note of the States where
the 10+2 system has been introdduc-
rd and States where the change-over
to the new pattern has not taken
place. Taking into account the reality
of the situation and in the interests of
ensuring that students who migrate
from one State tp another do not
suffer, the Association has made the
following recomemndations to the:
universities:

(i) “The plus 2 stage of the Cen-
tral Board of Secondary
Education be treated in all
States where this pattern of
education ig in vogue at pur
with the plus 2 stage;”

(ii) “In all Stateg where the
pattern of education is such
as tp require 14 years for the
first Degree (11+43), the new
plus two stage of Central
Board of Secondary Educa-
tion be treated as equivalent
to m pass in the first year of
the three year degree course
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or for admission to the first
year of the two years degree
course.”

Annexure A

The latest position regarding adop-
tion of 1042 structure of education
by the States/Union Territories is as
under: —

States/UTs which are having the
10+2 structure of school education
are:—

1. Andhra Pradesh

2. Assam

3. Bihar

4. Gujarat

5. Jammu and Kashmir
6. Karnataka

7. Keral

8. Maharashtra

9. Manipur

10. Meghalaya®**

11, Nagaland**

12. Orissa

13. Sikkim

14. Tamil Nadu

15. Tripura

16. Uttar Pradesh

17. West Bengal

18. Arunachal Pradesh
19. A & N Islands

20. Chandigarh

2]. Dadra and Nagar Haveli
22. Delhi

23. Goa, Daman und Diu
24. Lakshadweep

25, Mizoram®**

26. Pondicherry

Stateg likely to adopt the 1042
structure from 1979-80 are:—

1. Haryana
2. Punjab

HAAUNA O, 1PW (D>

L J T T o mae.
Stateg which have agreed in princi-

ple to adopt the new structure but the

finul date is yet to be determined: —

1. Himachal Pradesh

2. Madhya Pradesh

3. Rajasthan
Operation Flood I Programme

*482. SHRI K. P.
NAN:

SHRI VAYALAR RAVI:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to refer to the reply givem to USQ
No. 2077 on 3l1st July, 1978 regard-
ing progress of Operation Flood II
programme and state: d

(a) which are the States covered
under the Operation Flood II prog-
ramme; and

(b) the norms and criteria fixed
for covering the States under the
programme?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The States proposed ts be covered by
Operation Flood 11 are
Assam, Andhra Pradesh, Bihar,
Gujarat, Haryana, Himachal Pradesh,
Jammu and Kashmir, Xarnataka,
Maharashtra, Madhya Pradesh, Pun-
jab, Rajasthan, Tamil Nadu, Uttar
Pradesh and West Bengal. Further
the States of Kerala, Orissa, Sikkim
and Meghalaya wii' be covered under
Centrally sponsored Dairy pro-
gramme patterned along the same
lineg as Operation Flood II

(by Thg milk shed areas proposed
to be covered in 1ihe fifteen Opera-
tion Flood II States have been select-
ed on the pasis of the recommenda-
tions of the Dairy Development Sub-
group of the National Commission
on Agriculture as best suited to
modernised dairy producion ag a part
of the local patlerns of mixed
farming.

UNNIKRISH-

**These States/UTs have 10 years school followed by two years Pre-

University.
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Set up of Rajasthan Canal

*485. SHRI YAGYA DATT SHAR-
MA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the Rajasthan Canul
set up is being spruced up;

(b) it so, the details thereof; and

(c) the reasons for laxity in the
past?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA: (a)
The Rajasthan Canal Project is
being executed by the Govern-
ment of Rajasthan. For this pur-
pose, the State Government has
set up the Rajasthan Canal Board for
the construction of the Canal and its
irrigation distribution system and also
for carrying out the works for the
Commanded Area Development. As
the Rajasthan Canal Board, with its
present set-up, is able to achieve the
envisaged physical and financial out-
puts, there is no proposal before the
Government of Rajasthan to spruce
up the sct-up for Rajasthan
Project,

(by and (c). Do not arise.
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Appointment of Inspector General
of forest

4539. SHRI AHMED HUSSAIN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether a Junior person belong-
ing tg the Indian Forest Service cadre
has been appointed ag Inspector Gen-
eral of Forest in the Union Depart-
ment of Agricullure, superseding a
number of senior incumbents:

(b) if so, the circumstanceg under
which he has been appointeq in
supersession; and

{c) recruitment rules prescribed
and that followed for appointment to
this post during the last ten years?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI SUR-
JIT SINGH BARNALA): (a) to (c).
A copy of the recruitment rules in
making this  appoiniment  followed
during the last {en vears is laid on the
Table of the House. [Placed in Lib.
rary. Se¢ No. LT-2710/78]. Ac-
cording {o the approved rules, the post
is to be tilled on a  deputation basis,
from amoung the (i) the Heads of For-
est Departments in States and Union
Territories (ii) President, Forest Re-
search Institute and Colleges, Dehra-
dun.  Accordingly. all incumbents of
the above posts were considered for
appointment to this post.

Since short-term appointments in
senior posts, particularly at the level
of Head of Organisation/Department.
are not favoured, selection was made
from among those eligible officers who
were due {o relire afler a period of 2
yeuars or more.

Aflotment of Lang to Scheduled
Casteg and Scheduled Tribes during
VI plan

4540. SHRI MADHAVRAQ SCIN-
DIA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

PHADRA 6, 1900 (SAKA) = Wnitten amsunia o

(a) whether the proposal for giv-
ing agricuitural land to landless per-
song belonging to SC and ST has been
inciuded in the Draft 6th Plan; and

(by if not, what steps are being
taken to provide lang to the persons
of the community during the next
five wyears?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). It
has always been the policy of the
Government to give priority in the
ullotment of ceiling surplus land to
the Scheduled Tribes and Scheduled
Castes. Most state laws and regula-
tions also provide for such priorily in
allotment to the Scheduled Castes and
Tribes. This policy will be continued
during the next five years also.

Link Roads in rural areas of Gujarat

4541. SHRI F. P, GAEKWAD: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state;

(a) the approach of Government to
the problem of providing roadg in
rural areas and linking villages hav-
ing a population of 750 and above
with ull-weather roads, in the con-

lext of Government policy towards
rural development,
(b) number gof villages having a

population of 1500 and above and with
a population between 750 ang 1500
which required to be connected with
all.weather Roads in Gu,arat;

(¢? whether Government accepls
the fact that road communication in
rural areag assumesg greater - impor-
tance for all-round development of
village economy; if so, whether Gov-
ernment intends to link these villages
with all.weather roads during the VI
Plan period; and

(dy the outlay required to be made
ip achieve this purpose; and the pro-
vision made for the same during
1078-79 in the Central Sector?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA.
TAP SINGH): (a) In the context of
Rural Development Programme, the
Rural Roads are proposed to be assign-
ed a comparatively higher priority so
as to bring villages into the national
main-stream. During the five years
(1978—83) it is proposed to cover the
remaining villages with a population
of above 1500 and above with a link
road. In addition, about half the
number of villages that have a popu-
lation between 1000 to 1500 will be
provided with the link road, the re-
maining half will he covered in the
period (1983—88).

(b): The infurmation is as follows:=—

Population size Th- no, of villagess
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(a) the total expenditure incurred
in the Chatham Saw Mill, Andaman
and Nicobar Islands, during last three
years, year-wise;

(b) the total income earned by the
said mill during last three years;

(c) the total mandays lost in vari-
oug sections of the mill, section-wise
due to breakdown of machinery state
details of such break down; and

(d) the proposal
working of the mill?

to improve the

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The total
expenditure incurred in Chatham Saw
Mill of the Andaman and Nicobar Is-
lands during the last three years is as
foulows:—

category remaining to be conn-
reted with an all-wea-
ther road as on 1-4=1978
(i) 1500 and above 1009
(1i) s00-1500 1835

(c) Yes, Sir. As already staled in
reply to parl (a) above, it is proposed
to cover the remaining villages having
a population of 1500 and above with a
link road during 1¥78—83. In addi-
tion, about half the number of villages
that have a population bhetween 1000
to 1500 will be provided with the link
road during 1978—83, the remaining
half will he covered in the period
(1983—88).

(d) A provision of Rs. B0D crores
has been made in the Plan (1978—83).
A special Centrally Sponsored Scheme
for construction of roads in tribal
areas is heing started in view of the
pressing necd for  developing these
areas: this will supplement the outlay
of Rs. 275 crores in the State Sector.

Chatham saw mill, Andaman and
Nicobar islands)

4542, SHRI MANORANJAN BHAK-
TA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

Year Total
expenditure
incurred

Hs.

1975-70 0464 lakhs

1976-77 75 89 lakhs

1977-7 . . . 7866 lakhs

(b) The total income earned by

Chatham Saw Mill during the last
three years including sales of Swan
Timber through Andaman Govern-
ment Timber Depot at Calcutta and
Madras is as follows:—

S e i —— mrmae e ——

Year Total income
carned

Rs.
1075-76 . . . 69-49 lakhs

1976-97 . . 80 9 lakhs

1977-78 fig- 63 lakhs
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{e) Loas of mandays due to breakdown
of machinery in the Mill Section of the
Saw mill has been as follows:—

Year
1975-76 . . . Nil
1976-77 . ' . 1125 mandays
1977-78 4880 mandays

There has been no loss of mandaya
in other Sections of the Mill due to
breakdown of machinery.

(d): The proposal of the Andaman
Administration for replacement of 8-
feet Band Saw Mill with a 1.82 M (72")
Hearing has been accepted by Govern-
ment and foreign exchange to the ex-
tent of Rs. 13,51,989 for the import of
the machinery from U.K. has been re-
leased. Government is also consider-
ing modernizing the Chatham Saw
Mill replenshing the old machinery hy
modern machinery.

Jute Production

4543. SHRI AHMED M. PATEL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the approximate production of
Jute in the country at present;

(b) whether the
has declined;

jute production

(c) it so, the reasons therefore;

(d) the annual consumption of jute
in the country; and

(e) the measureg taken by the Gov-
ernment to meet the demand?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to {(c). The
production of jute during 1977.78 has
been placed at 53.4 lakh bales of
180 kgs. each. Jute production is
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marked by fluctuations but the over-
all trend indicates a growth rate of
1.62 per cent per annum between the
triennium ended 1970-71 and that end-
ed 1977-78. The production of mesia
which gupplements jute, hag registered
a growth rate of 6.2 per cent per
annum during the above period. The
combined production of jute and mesta
in 1977-78 has been 71.18 lakh bales.

(d) The annual consumption of jute
and mesta has been estimated at 70 to
71 lakh of bales of 180 kgs. each dur-
ing 1977-78.

(e) The main effort of the Govern-
ment is that ithe entire demand for
jute and mesta is met from indigen-
ous production. A comprehensive
Centrally Sponsored Scheme of inten-
sive Jute/Mesta District Programme is
being implemented in 20 selected dis-
tricts of 6 major jule/mesia growing
Stales. The sirategy adopted relates
to demonstration of improved package
of practices in rainfed and irrigated
areas, motivational campaign for use
of essential inputes at recommended
doses through larger flow of institu.
{ional credit, extension of jute under
irrigation, adoption of suitable crop-
ping schedules and provision of im-
proved grading and warketing facili-
ties.

Effect of Bio-Gas Plant on use of

Firewood
4544, SHRI RAMACHANDRAN
KADANNAPPALLI: Will the Mini-

ster of AGRICULTURE AND IRRI-
GATION be pleased to state:

(a) whether the Government are
aware that the consumption of about
130 million tonnes of firewood require
cutting down a few million trees
every year for burning alone: and

(b) whether Government see any
prospect of using bio-gas from litter
as fuel by giving facilities to the peo-
ple through Energy Ministry?
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THE MINISTER OF AGRICULTURE
ANR IRRIGATION (SHR1 SURJIT
SINGH BARNALA): (a) Yes, Sir,

(h) Prospect of producing bio-gas
from litter will anly be confined to
areas near to forests. Howcever, no
suitable design has been developed so
far in the country for production of
bio-gas from litler. As such the ques-
tion of providing facilities to the peo-
ple does not arise at the present time.
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Drinking water in Maharashtra

4547. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state;

(a) number of villages with names
which have been identified in  Rat.
nagiri district in Maharashira under
centrally sponsored scheme for supply
of drinking walter;

(by if ng villages from Ratnagiri
district are so identified, the reasons
for the same; and

(e) will Government consider the
invlusion of wvillages from Ratnagiri
district jn Maharashtra under the said
scheme?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c¢), The villages in
Ratnogiri Distriet  identified and ap-
proved for grant-in.aid assistance
under the Centrally sponsored Accele-
raleq Rural Water Supply Programme
are as under:-—

A. Villages identified and for which
water supply schemes approved in
1957-78:

1. Bore-well schemes:

1, Padave

2. Nargoli

3. Kongale

4. Wavaghar
5, Methegujar
6. Sanghar

7. Pure Kh.
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8. Posare Kh.
9. Asore
10. Ranvai
11. Mandavkheri
12. Manjutri
13. Pathe
14. Bhirkande
15. Tale
16. Muradpur
17 Purnagad
18. Chinchanti
19. Nivashi
20. Vezurle
2]. Yeravande
22. Penkhale
23. Chouke
24. Shejawali
25, Shivang Bk
26, Kashewaghotan
27. Omhal
28. Shevare
24, Kankavli
AN, Malvan
31. Gele
32, Gharap
33. Shirwal
44 Bhikekonal
45, Phansavde
36, Vivdi
37, Naneli
1. Piped water supply schemes ap-
proved:

1. Tiware
2. Mhapral
B. Villages identified and for which

schemes have been approved during
1478-79:

1. Palgad
2 Sondeghar
3. Nanoshi
4. Punchavati
5. Veduali
6. Matwan
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7. Tangar
8. Kankavali
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Government accommodation to

House owners

4549. SHRI MUKHTIAR SINGH
MALIK;

SHR1 G. M. BANATWALLA:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to refer
to the reply given to Unstarred ques-
tion No, 133 dated 17th July, 1878
regarding change of rules of allotment
of Government Accommodation to
House Owners and state:

(a) whether an allottee of Govern-
ment accommodation can purchase a
D, D. A. flat or construct a private
house and can glso retain the Govern-
ment accommodation after the pur-
chase of such a house; and

(b) if so, why g house owners’s pri-
ority date hag been changed to his
disadvantage to 1-6. 1977 ag a result
of which he cannot be allotted a Gov-
ernment acommodation till his retire-
ment?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir,

(b) Priority date of house-owing
officers will from 1st June, 1877 on-
wards as they were made eligible from
this date.

Absence of sewer lines in Asalat-
pur, New Delhl

4550. SHRI SUSHIL KUMAR
DHARA: Will the Minister of WORKS
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REHABILITATION be plessed. to
refer to the reply given to Unstarred
Question No. 3327 on the 3rd April,
M8 and state:

(dy whether it is a fact that in the
abeence of sewer lines in Assiatpur
village, the whole area surrounding it
i Janakpuri, New Delhi has been
turned into a health hazard with .the
imminent danger of outbreak of dis-
eases; §

(b) whether the residents Associa-
tions of the area and other public
men have drawn the attention of the
authorities to thig danger; and

(c) if so, the stepg taken to con-
struct the sewer line there and save
the area from the danger?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) A complaint in this regard was
received by the Delhi Development
Authority from a Social Worker.

(c) A scheme for laying sewer lines
in this village wag drawn up, but could
net be taken-up so - far for want of
funds. '

Chilka 8sh Culure (Marine and
inland) project in Orissa

4551. SHRI PADMACHARAN SA-
MANTASINHERA: Will the Minister
of AGRICULTURE AND IRRIGATION
be pleased to refer to the reply given
to Starred Question No. 833 dated the
24th April, 1978 regarding Develop-
ment of fisheries in Chilka lake and
mate;

(a) whether the Chilka develop-
ment fish culture (marine and inland)
project in Orissa is dtarting in 1978-79;
if so, what is the tota]l estimated
amount; and

(b) the amount provided during the
year?
2586 LS—3.
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THE MINISTER OF AGRICULTUR
AND IRRIGATION (SHRI SURAT
SINGH BARNALA): (a) The Chilka
development fish culture (marite and
inland) preject in Orissa is recem-
mended for inclusion in the Seesond
Country Programme  (1979—83) of
UNDP. The UNDP will study and
advise preparation of suitable project
for development of Chilka lake fishe-
ries. The tentative estimate as indi-
cated by the State Government is
Rs. 28.10 crores but this may have to
be reviewed in the light of expert
opinjon in respect of some
aspects.

(b) The question does not arise.

Scheme for allotment of houses,
fiats, plots etc. for Indian abroad

4552, SHRI K. LAKKAFPA. Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILL
TATION be pleased to state:

(a) whether there is any scheme
for allotment of houses, flats and plots
of land to the Indians abroad;

(b) if so, details thereof;

(c) what is the total amount to be
paid for house/plot and how much in
advance; and

¢d) the area where such houses/
plots are allotted?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) There is a scheme only
for allotment of plots to non-resident-
Indiang living abroad.

(b) An Indian living abroad whe
does not own any residential plot or
house in Delhi/New Delhi eitizer in his
own name or in the name of his fami-
ly members as defined. under Urbaa
Land (Ceiling and  Regulation) Act,
1976 is entitled to  allotment of plot
under this scheme. The premium for
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land and the cost of construction is
payable in foreign exchange.

(c) The total «cost of a plot is
Rs. 80,000 which is to be paid in
foreign exchange. The applicant is
required to send a  bank draft for a
sum of Rs. 10,000 in foreign exchange
as earnest money alongwith the appli-
cation. Before the construction, the
applicant is to deposit foreign exchange
in -advnnce with the Reserve Bank of
India for full coverage of two and a
half floors. It is permissible for an
allottee to, deposit foreign exchange
equivalent to the cost of construction
for full coverage on ground floor only,
if he wishes to construct only one
floor in the first instance. However,
the allottee will be required to de-
posit additional foreign exchange in
advance when he decides to take up
additional construction upto the per-
missible limit.

(d) The area in which these plots
will be allotted is situated in South
Delbi on Mehrauli, Badarpur Road
near Malavia Nagar Extension,
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Membery of U.GC, LOSSR, and
Indo-US Joint Educaiion Commission

4554. SHRI VIJAY KUMAR
MALHOTRA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) when does the term of the
present memberg of the UGC, ICSSR
and Indo-U.S, Joint Education Com-
mission expire;

(b) what is the selection criteria
for filling up vacancies in UGC,
ICSSR and Indo-U.S. Joint Education
Commission;

(c) whether fast growing dis-
ciplines, like education, law, com-
merce, geography ete. find any re-
presentation in UGC and ICSSR; and

(d) by which {ime the new mem-
bership of the UGC is expected to be
.announced?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (ay The University Grants
Commission is composed of the Chair-
man, the Vice.Chairman and 10 other
Members. The term of the present
Chairman expires on 14-1-1881 and
that of the Vice-Chairman on 1-6-1879.
In the case of 10 other Members, the
ferm of 6 Members expires on
20-1-1879 and of the remaining 4
Members on 1-2-1979, 24-1-1880,
31-5-1980 and 16-5-1981.

The Indian Council of Social Science
Research ig composed of the Chair-
man, 18 Social Scientist Members, 6
Government represeniatives (out of
whom 5 are filled) and one Member-
Secretary, The present lerm of the
Chairman expires on Tth July, 1980
and that of the Member-Scerctary on
31-3-1881. Amongst the Social
Scientist Members, the term of 6
Members expires on 31-3-1978, of
another 6 Members on 31-3-1980 and
of the remaining 6 Members on
31-3-198L

The Government representatives on
the Council hold their membership in
ex-officio capacity. )

There iz no Indo-U.S, Joint Educa-
tion Commiseion as such. There is,
however, Indo-U.S. Joint Commission
consisting of the Foreign Ministers of
the two countries set up in October,
1974, Four Sub-Commissions were
set up under the gegis of the Joint
Commission for dealing with bilateral
relations in their respective spheres.
One of them is the Indo-U.S. Sub-
Commission on Education and Cul-
ture. The composition of the mem-
bers of the Indian delegation to each
meeting of the Sub-Commission is
decided before such meeting by the
Ministers of External Affairs and
Education by mutual consultation, and
their term expires as soon as the
meeting ig over,

(b) and (c). The composition of the
members of the University Grants
Commission js governed by the pro-
visions of Section 5 of the University
Grants Commission Act, 1856,

The composition of the Indian
Council of Social Science Research is
as follows: —

(1) Chairman: An eminent social
scientist nominated by the Govern-
ment of India.

(2) Social Scientists: 18 Social
Scientists nominated by the Gov-
ernmnt of Indis.

(3) Govermment Representatives:
6 persons representing Government,
nominated by the Government of
India which include one representa-
tives each of the Ministry of Educa-
tion & Social Welfare and the Mini-
stry of Finance,

(4 Member-Secretary; Appointed
by the Government of India.

The 18 Social Scientists Members
are nominated, keeping in view the
various disciplines they are going to
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represent. The disciplive of geography
is represented by Prof. M. Shafl,
Economics including Commerce is
represented by Prof, Balwanth Reddy,
Prof. D. M. Nanjundappa and Prof.
M, Detta Chaudhary. Of the six
members representing the Govern-
ment on the Indian Council of Secial
Science Research only five are in
position at present. There is thus one
vacancy and it is possible that Law
may soon find a place when this
vacancy ig filled.

In the case of the Indo-U.S. Sub-
Commission gn Education and Culture,
the membership ig decided, as already
stated in reply to part (a) above, be-
fore each meeting, having regard to
the functional needs and the agenda
foy that meeting.

(d) The earlizst dale by which the
vacancies in the present membership
of the University Grants Commission
are due tq occur is the 20th January,
1979. The question of announcing the
new members of the Commission does
not arise at present.

Type 1V Quarters in D.LZ. are
aliotted to Ministerial Staff

4555, SHRI MAH] LAL: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) number of type IV quarters in
D.I.Z. area, square-wise, ullotted to
the personal staff of the Minister and
Chief Ministers of the previous Gov-
ernment who were taken on depu-
tation from lower category of posts
during Emergency without consider-
ing their entitlement of accommoda-
tion;

(b) if so, the number of such
allottees square-wige who are not now
entitled for type IV accommodation
Bs a result of change of Government
and their subsequent reversion to
their Jower posts in their parent office;
and .
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(c) whether Governmeat pm%
to arrange for vacatien of Type TV
accommodation from such officials
and allotting them their entitled type
(type 1I or II] as the case may be) .at
un early date so that persons awalting
type I'V accommodation for long may
get their entitled type of quarters?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Nil

(b) and (e). Does not arise,

Amendment to North Eastern Hill
University Act.

4336. SHRI P, A, SANGMA. Will
the Minister of EDUCATION,
SOCTAL. WELFARE AND CULTURE
be pleased to state:

(a) whether Government's  atten-
tion has been drawn to the news item
published in the ‘Assam Tribunc' on
26th  July, 1878 under the caption
‘Amendment to NEHU Act suggested’;
and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN.
DER): (a) Yes, Sir.

(b) The suggestiong received from
the Chief Minister, Meghalaya as also
the Government of Mizoram for
amendment of certain provisions of
the North-Eastern Hill University Act
would be discussed with the State
Government/Union Territory Adminis-
tration. .

Units lcensed to manufacture malied
Milke

4557, SHRI KIRIT BIKRAM DEV
BURMAN: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) the names of units licensed to
manufscture malted milk giving the
details of their licenssd capacity and
their production during the last three
years, year-wise;



/by whether thery 18 any propasal
under Government's consideration tu
place malted milk food industry under
the ‘smali gcale sector; and

qc) if not, what measures Govern-
ment propose to take to protect the
small scale unity manufacturing malt-
ed milk food against the competition
by the multinationa] companies like
‘Hindustan Milkfood manufacturers
and Cadbury Fry (India) Ltd.?
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THE MINISTER OF- AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) .A
statement is attached.

(c) Government do not have any
such proposal under consideration, -

(c) Does not arise as Malted Milk
Food is not an article reserved for the
small scale sector.

Staternant

St
Neo. Name of the unit

Licensed Production (in tonnes)
capacity
1975 1976 1977

t  M/s. Kaira District Cooperative Mllk Pru—

ducers Union Limited, Anand .
2 Mj/s. Cadbury Milk Limited, Bombay .

3 M/s. Hindustan Milk food Manufacturers

Limited, Nabha and Rajamundry .

M/s. Jagajit Industries, Hamira

Hh o

M/s. Alvitone Laboratories, Madras
M/s. Vitalone Research Institute, Madras

! grmd- Fats & Ferhli:m
adepallipudam .

%

o M/s. Jiwan Milk & Allied ‘iprtmliluﬂl-umlrd

Kapurthala . .

1o Andhra Pradesh Dairy Dwelapmrnt Corpo-

ration Ltd., Prodduttur, A

M/s. Cocoa Products and Reverages. Madras.

Timited.

1,500 - 68 440
1,008 3.539 3,804 3708

10,800 8,644 9,268 1 2,955
4,800 2,299 1.301 'J'-!‘IS
750 1,07 15 it
oo 70 9 Nt
360 Nil Nil Nil
6oo 13 16 Nil
500 il Nl Nil
1200 ~Nil Nil Nj.l
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Administrative gysiem of Indlan
Mountaineering foundation

4560. SHRI BIJOY MODAK:
SHRI ROBIN SEN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

ﬂ). what -are the detnils of the
administrative system of the Indian
Mountaineering Foundation;

(b) whether the Pre51dent is elected

of nominated;

(c) if nominated By whom; and

(d) what are the terms and condi-
tionsg of the present incumbent?

THE MINISTER OF EDCUATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d). Indian Mountaineer-
ing Foundation ig g Private Body
registered under the Societies’ Regis-

tration Act of 1860 as emended from -
According to the infor-

time to time.
ma:ion furnished by the Foundation,
its Executive body is
Committee comprising 12 members—6

well-known mountaineers; 2 Secreta- -
ries to the Government of India; and.
4 persons actively associated with the’
development of mountaineering acti- -

vity. Itg President is elected by the
General body for a period of two

_-yoars. . The last election was held on’

$5-8-1978. The President functions in
an honorary capacity.

Olee bearers of Indian Mountalneer-
ing Foundation:

4561, SHRI ROBIN SEN: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULT'UR!: be pleas—
ed to state;

(a) the names of the ptmnt office
. bearers of the Indian Mountaineering
 Foundation and sipce when they are
‘holding the present post:

(b) whether any of the io!ﬂce
bearers receive any type of remunera-
tion;

Sponsoring.
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(c) it so, the details thereof;

(d) whether Government have any
proposal to nominate some M.Ps. of
both Houses of Pn‘lhmcnt to the
ILMF.-and

(e) if not the reasons Ihere!or?.

THE MINISTER OF EDUCATIGN,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (e). Indian Mountaineer-
ing Foundation is a private body
registered under the Societies' Regis-
tration Act of 1860 as amended from
time to time. According to the infor-
mation furnished by the Foundation,
its present office bearers are Shri H, C.
Sarin, President—holding thig effice
since 1966 and Shri R. M. Chakravarty,
Hony. Secretary since 1964, No re-
muneration ig paid to them. As this
is a private body, the Government is
not proposing to nominate any person
to the Indian Mountaineering Founda-
tion,

Prosecution of Jeypore Sugar Com-
pany, Orissa

4562, SHRI M. R.. LAKSHMI-
NARAYANAN: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether the management of
Jeypore Sugar Company, Orissa will
be prosecuted under the Essential
Commodities Act for filling false
returng and cheating the Central
Government; and

(b) whether the Government have
prosecuted the concerned party or
nof: if not, the reuong for the del.ly'r

'I'KE MINISTER O!‘ STATE INTH!
MINISTRY OF AGRICULTURE AXD
IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). The
cate relating to alleged diversion of
fair price sugar to free sale by the
Jeypore Sugar’ Company Limited,
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peviod 1-1-1872 to 30-8-1072, when the
scheme of voluntary distribution of
sugar was in operation, hag been re-
fecred to the Central Bureau of
Imwestigations for canducting mneces-
sary investigetions and taking suita-
ble action,

Clearance tg shootingbali Federation
of India for participation in Indo-Pak
! ' Teurnaments

4563, SHRI VASANT SATHE: .will
the Minister of EDUCATION, SOCIAL
WELFARE®™ AND CULTURE . be
pleaged 1o state.

(a) whether it is w fact that the
Shootingball Federation of India was
invited by Pakistan Shooting Volley-
ball Federation and Asian Club Kara-
chi in the month of July, 1978 for
participation in Indo-Pakistan Shoot-
ing Voileyball {ournament at Rawal-
pingdi;

(b) if so, whether the above
Federation/Association approached
the Ministry of Education, Govern-
ment of Indiy for the grant of clea-
rance to participate in the tournament
and the ground on which the request
was turned down;

(c) the criteria, laid down by the
Government for giving clearance to
the Sports Federation/Associations for
sending/inviting teams abroad from
abroad in their respective gumes and
whether this criteria was relaxeq in
certain cases and the justification
therefor; and -

(d) whether the Shootingball
Federation of India have sought per-
mission of the- Government for parti-
cipating in [Indo-Pakistan Shooting
Volleyball Tournament at Toba-Tek
Singh District Fslsalubad (Pakistan)
from €th.to 6th October, 1878 und the
decision taken by the Government in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUATION, SOCIAL

WELFARE AND CULTURE. -(SHRI
DHANNA SINGH GULS] ); {w)
and t(b). ©n un invitation °’received
from the Asian Club, Karachi, one of
the parallel Shootingball Federationas
of India of which S8hri N, U. Siddiqui
is the Secretary General at present,
sought Government’s clearance for
participation in the Indo-Pak Shoot-
ing Volleyball Tournament which was
scheduled to be held at Rawalpindi
in July, 1978. In pursuance of the
recommendation of the Executive

‘Committee of the All India Council of

Sporis, .it was decided that until the
Federation in question is_ accorded
recegnition its request for grant of -
clearance could not be considered.

(c) On the recomméndation of the
Executive Committee of All India
Council of Sports made at its meeting
held on 16-2-1978, it was decideq that
as a general policy Government
clearance should not be given in res-
pect of proposals sponsored by un-
recognised sports bodies except in the
case of cultural or commercial ‘organi-
sations like the United Planters
Association of India etc. which are
not sports bodies as such. In their
cases the proposals for holding private
matches as opposed to public tourna-
ments coulg be considered on the
recommendation of the concerned
National Sports PFederations/Associa-
tions. No relaxation has been made
by Government since the above deci-
sion was taken,

(d) Yes, Sir. The Federation of
which Shri Siddiqui is the Secretary
General at present has been informed
that until it is recognised by Govern-
ment its request for permission for
sending a team to Pakistan cannot be
agreed to. - '
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Salwan Scheol, Delhi

4570. SHRI C. K, CHANDRAPPAN:

SHRI MADHAVRAO
SCINDIA:

Will the Minister of EDUCATION,
S0CIAL WELFARE AND CULTURE
be pleased to state;

(a). whether some tleachers have
been dismissed by the management of
Salwan High School, Pusa Road,
Delhi;

(b) whether teachers have been on
dharna and agitating for reinstate-
ment of these teachers;

(e) if so, the detailg thereof;

(d) whether Delhi Education
Department has. taken note of these
developments; and

* (o) i #0, tlie stapd taken Dby the
Depariment. .of Education ang  the
Government?-

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE

: (a) snd (b). Yu,

(c) to (e). According to the in-
formation furnisheq by the Delhi Ad-~
ministration the services of two
teachers, Smt. A. S. Vyas, Assistant
Teacher and .Smt. S, Luthra, TGT
and Compounder Sis Pal were termi-
nated. The students of the school
started an mgitation against the illegal
termination of services of the emplo-
yees, Consequent]y the Chairman of
the School had decided to close down
the school for an  idenfiite period
since Tth August, 1978. The Manage-~
ment of the school has already been
directed by the Education Directorate,
Delhi Administration to reinstate the
employees of the school whose servi-
ces were terminmated. The school has
now reopened on 16th August 1978.
It is understood that the Management
has now taken back the three dismiss-
ed employvees in the school.

Taking over of S.D. Polyiechnic at
Baljnath

4571, SHRI DURGA CHAND: Will
the Minister of EDUCATION, SO-.
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether the Ceniral Govern-
ment are gware that the Himachai
Pradesh Government have recently
acquired the properties of S.D, Poly-
technic in Baijnath;

(b) whether the Central Govern-
ment have asked the State Govern-
ment the details regarding acquisition
of the said properties; and

(c) if so, at what cost and for what
purpose the properties have been
acquired?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
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DER): (a) to (¢). The State Gov-
ernment has been asked to furnish the
details. The information will be

placed on the Table of the House
‘when it is received.

Amount required for sanitary works
, by D.MC.

4572. SHR] G. Y. KRISHNAN: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
item published in ‘Indian Express'
dated the 21st July, 1978 that an
Inter-Ministry dispute at the Centre
has deprived the Delhi Municipal Cor-
poration of the much needed money
for carrying out sanitary works in the
city; and

(b) if so, the details thereof?

THE MINISTER OF WORKS AND

HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDER
BAKHT): (a) and (b). The informa-
tion is being collected and will be
jaid on the Table of the Sabha.

PM's appeal to U.S. Businessmen
to invest in rural development

4573. SHR] T. A. PAIL
SHRI DURGA CHAND:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
10 state:

(a) whether the Prime Minister
appealced to the American businessmen
tg invest in Rura] Developmeni in
India: and

(b) the npalure of participation he
suggested?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI

AUGUST 28, 1978

Written Avswens g2
SURJIT SINGH BARNALA): (a)
and (b). No, Sir. However, in reply
to a Question as to how the Govern-
ment would like the mujor compa-
nies—Indian angd non-Indian—to- con~
tribute in the efforts, the Prime
Minister only said that if these com-
panies could help in the rural deve-
lopment, he would be happy.
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Prebiion in s Sves of Andrs

4375, SHR] P. RAJAGOPAL NAI

DU; Will thy Minister of EDUCA-
TION, BSOCIAL WELFARE AND
CULTURE be plessed to state:

. {a) whather the Government sug-
gesied to Andhra Pradesh State Gov-
ernment to introduced prohibition in
the tribal areas in that State; and

(b) whether the Government pro-
mised financial assistance to help to
introduce prohibitian as suggested by
the Government ? -

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The State Government
hag been rsquestsd to:

(1) take steps for discontinuance
of vending of country liquor
in the tribal ereas wherever

: they still remain, with effect

h from 1-4-1979, if not within
the current financial year it-
self:

(i) in areag where prohibition is
not in force, the tribal peo-
: ple should be allowed to

prepare their beverages for -

individual end social pur-
poses, but not for commercial
purposes, wherever tradition-
al practice prevails.

(b) It has been decided by Gov-
ernment of India that in general the
Statezs be compensated to the extent
of 50 pey; cent of the established loss
of excise revenue resulting from the
introduction of Prohibition in each
year, commencing from 1978-79, trat-
ing the uctual excise revenue of 1977-

78 as the bage. The compensation will
be pﬂ: 1988-84.
on Cow Siaughter

4576. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether several social organi-
sations have written to Government

requesting total ban on cow slaugh-
m:_ " . b B oogm ™ *

“(b) whether Akhil Bharstiya Krish!
Goseva Semitt has- orgenised & com-
paign vix. ! Paksha'

‘Govamsharaksha
between September 1 tp 11, 1978 to
create public opinion on this issue;

and

(c) what is the policy of the Gov-
ernment broadly on cow slaughter in
the country, as per the directive
Erlnelpla; of the Constitution?

THE MINISTER OF AGRICUL-
TURDE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) Government is not aware.

(c) The Government have accept-
ed in principle the imposition of ban
on the slaughter of cow in the Union
Terirtories end have accordingly ini-
tiated action in this behalf. The State
Govts. are also being advised to con-
sider enactment of legislatoin impos-
ing ben on cow-slaughter in accord-
ance with Article 48 of the Constitu-
tion ag the subject of preservation,
protection and improvement of stock
comes under Entry 15 of List II of
the Tth Schedule of the Constitution
and, therefore, is a State subject.

wy gwfe & fadige & feg G
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Number ‘of Indlans wetit abroag for
i ltlldy
4578, SHRI SURENDRA BIKRAM:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state: -

(a) how many Indians have gone
to foreign countries in 1077 and 1078
for study purposes;

(b) what are the statistica] figures
of these students in individual
foreign country; and

Ui tme Wild Whiiget of B
which maximutti”’ of students
have gope? .

- THE :MINMISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
(ay erd!ng to the latest
mmlabla information 3854 and 3761
Indian students/trainees went abroad
for studies/training during the year
1875-76 end 1876-77 respectively.

(b) statement I giving statistical
figures of the students who have gone
abroad for study is enclosed.

“(c) Statement I1 reveals that the
Engineering is the main subject of
study in which maximum number of
students have gone abroad, is enclos-
ed,

Statement 1

Number of Swudents|Trainess who went abroad Country-wise distribution

Sl Year
No. Country
197876  1976-77
1 2 3 4
1. Australia . 35 34
2. Austria . 1) 12
3. Belgium . . 18 90
4 Brasil - . 1 15
5. Bulgaria . . +
6. Canada . a1 124
7. Cszechoslovak'a . a1 61
8. Denmark . . . 19 14
9. Egypt . . . f ] x
10. Federal Republic of Germmv SO ey 26
15, Finland . [ 1
12. Fizi . . 1
15. France . . . . v . 107 "7
14. German Democratic Republic . . 8 a6




Al smssnini. <o
1 LEGEN TR T 4
15 Oreece . . . . e e . 5
16. Holland . . . . . . . 10 3
17. Hongkong . . . 6 T
18, , Hungary . . . 4 9
19. Iran . . . 14 7
20, Ireland .o P . s ' E
‘21, Itlay . . . [ ' " 70 114
2. Japan . . . . . 100 85
23. Korea . . ] a
24. Mauritius . : = 1 5
®5. Netherlands . . . . . 39 50
26, Newzealand Y h ) . . 2 4
27. Norway . e s 2
a8. Philippines . 26 23
29. Poland . . 23 20
40. Romania . f ' . 2 7
g1. Singapore 18 4
ga. Spain . ]
49- SriLanka ) . 1 I
94. Sweden . . . . . . 16 12
3s. Switserland . . . _Isﬁ 66
46, Thailand . 9 15
87. Turkey . ' 6
s8. UK. : 5 . = 858 618
39. USA. 5 R 1,668
40. USSR . . % g 66 1B
$1. West Indies o 2 T
A Yagellivia . . g o - gAML 2 -7
43. Others/Not specified . .« 108 e B
e N ':1 Tora . 85 8,761
[LTU IR : - g B e e —
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Satemens I

Number of Studonis|Trainess whe went sbroed : Subjeci-wiss distribution

sl]il.u.  Subject el
1975-76  1976-77

1 L] 3 4

1. Ars . . . . . . » . . 204 ass
2, Scienece 6gs bayg

. Education . . . . . 45 6
4. Engineering . . . . . 1,066 1,079
5. Architecture & Design . . . N . . . g0 Ba
6, Technology & Industry 573 848
7. Medicine . 138 100
8. Veterinary Science ] 21
9. Agriculture & Forestry . . . 53 6r
10. Law 20 28
11. Commerce 205 22y
12. Banking & Insurance. o 2
13. Fine Arts . . . . . . ] s
t4. Nuning 4 26
t5. Library Science 1 .
16. Other Subjects/Subject not specified . 778 169

Total 3,85 3,76

Alleged Irregularities in Appointments
in Kendriya Vidyalayas.

45370. BHRI VASANT SATEE: Will
the Minister of EDUCATION, BOCIAL

WELFARE AND CULTURE be pleased
to state:

(a) whether it ia 8 fast thet a good
of
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(5) it so, details theresf and the
complaints reteived ¥ ény in this re-
gard; : )

(¢) what actiop ls being taken/pro-
posed to be taken to ensure that the
irregularitiss snd nepotism ere deait
with effectively snd results thereof;
and

(d) how many vacancies have been
filled in during the last one year under
the Sangathan and thy manner of
selection, complaints received in this
regard ang how these have been dis-
posed of?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) to (d). The information
is being collected and will be placed
on the Table of the Sebbs.
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Admission in Central Schools at Delhi

4582, SERI FAQIR ALZ ANSARK
Will the Minister of EDUCAYION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the number of students in each
of the Central schools functioning in
Delhi and there locatiens;

(b) the criteria adopted for admis.
sion to these schools;

(c) the number of children of busi-
nessmen in esch such school;

(d) whether the criterin/principles
laid down for admission to tThese
schools ig strictly adhereq to; and

(e) if not, the remscns and the action
proposed to be taken against the offi-
cers for the violations?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI): (a) to
(c). A statement is sttacived.

(d) Yes, Sir. The criteria laid down
for admission have been strictly fol-
lowed.

(e) Does not arise.

-

Statement .
(a)

Names of the Vldm/ll?u Total
located in the Union Territory nurnber
of Delhi and their location of
students
' 2 L]
Vidayalays, Sa-
Road, Delhi
Cantt—110010 . . 2714

2. Kendri Vidyalaya,
C.R.P.F. Campus, Jharo-
dakalan, New Delhi-110043 449

1. Kendriya
dar

3. Kﬂldﬁ;l Vidalays, Sec-
tor-II, R.K. Puram,
New Delhi-1z0022 . 1,695

. Kendriya Vid Sec-
s Ew-\"‘l;l‘, l.l.m,
New Delhi-1pooss . ' 1,679
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1

a L
5 xm"‘n v Mas-
o pudoth,  (Becrer-LV,
K. Porgm,
New 110002 . . s1p
6. Keodriya Vid An-
druq:nj'.'New’mh 10049 1,040

7. Kendriya Vidyalaya, Law-
l'ﬂl“i’wld. Wazirpur,

5 e sz

B. Kendriya Vidyalaya, Ro-

berts S8quare Gole Market,
New 110001 : 1,506

. Rend¥iyi Vidyalays, LLT.

¢ Hatz Khas, Ay:uh'hﬂlo
Marg, New-Relisi-1 10009 2,045

0. Kendriya Vidyalaya, LN.A.
' yr;lew Ihi-l:nons . BEO

1. Kendriya Vidyalaya, Janak-
! puri,N:: =1 30058 . 1,826

52. Kendriya Vidydlaya

Tagore Garden, '
New Delhi-110027 . . 1,850
——————
Gaarp ToTAL . 16, 900

"

In addition, there is a Visesh K:!:l
driva Vidyslaya with enrolmen
sbout 104 students located in Janak-
puri, New Delhi which caters for
students belonging to Ladakh and
other Himslagsn border arees.

(b) The scle ctiterion for admis-
sion is the of the
mtmbjﬂt'hﬁ!tmﬂfﬂm
in the tost, Hisbe the demand for
admission is much larger than the
mmu‘emmmllvutht
Sengsthin bes luld dowm pricrities
o under— ]

Kendriyc Vidgalopds .in Defence
. ant. Civil Sectors im ol Kendviya

Vidyateyee in Dethi except Keno

driya Vidoyalaya ILT: Bel

1. Transterable Central Government
_employses ineluding -defence .person-
nel. . .
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Admission of children of trans-
.ferable Central Government em-
‘ployees  including the Defence/
CRPF/BSF personnel is determined
by the test of transferability of the
parent ie!the number of times the
parent has been transferred during
the last geven years, subject to the
child qualifying in the admission
test.

‘2, Transferable Employees of Auto-
nomous Bodies:

Next priority is given to the chil-
dren of transferable employees of
autonomous bodies|Public fector
Undertakings fully financed by the
«Central Governmént depending
upon the number of transfers of the
employees and the availability of
seats,

II. Kendriya Vidyalayaes in Institu.
tions of Higher Learning i.e.
Kendriya Vidyalayas, I.IT. Delhi.

1. In Vidyalayas opened 3¢ far in
the Institutions of Higher Learning
where land, building and equipment
are provided by the Institution con-
cerned, e %?t priority is given to

3. The third priority goes to chil-
«dren of transferable employees of au-
tonomous bodies and public sector
Undertakings, fu].‘ly fAnanced by the

ble Céntral Government
employees angd others.

TN Admisdttni “of chilliren “of non-
‘transfern

¢ HAVGUET 28,1008 Welthide ‘Anibers’ T30

Where séats for fresh admiasion
ave sk} available “in-a class after
meeling . she’ demand of higher prie-

sity catsgory, admismion may be made

from amongst the following ocatego-
ries in the order given below:—

(i) Children of non-transferable
Central Government employees in-
cluding Defence/CRPF/BSF person-
nel,

(li) Children of floating popula-
tion, that is, those whose language
is different from that in the State
where the Kendriya Vidyalaya is
located.

IV. Reservation for Scheduled Castes/
Tribes Children

15 per cent and 7-1/2 per cent of
the fresh admissions in a Kendriya
Vidyslaya will be from amongst the
8C/ST children of transferable Cen-
tral Government employeey resspec-
tively. Vacancies reserved for Sche-
duled Castes are not transferable to
Scheduled Tribes candidates or vice
wversa, Further these percentages will

. apply to total admissions in a Vidya-

laya every year and not to the num-
ber of admissions in each class.

(¢) Break up of 163 students be-
longing to Categories other than those
of the children of transferable Cen-
tral Government Employees, Pub-
lic Sector Undertakings and Autono-
mous Bodies fully financed by the
Central Government etc,

1. Keﬂdﬂyl Vidyalaya,

Tagore Garden . . . 83
2. Keandriya Vidyalaya,
uri f . ) 45
Kendriya Vidyala
3" INA Coloay * . 1"
4. Kendriya Vidyalaya, I.L.T. Nil
8. Kendriya Vidyalaya, = |,
Gole Market . A a1
6. Kendriya Vidyala: I. o
anren?zlm f P Nil

"9, Kendriya Vidyalays,
? .L'.uj“.“. . Ni)
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8. K i -
N el Tl

* Sumalzﬁd{ P:anm 3

10, Kmdﬂ ala
Sector 1T, ﬁ' i Nil
r1. Kendriya Vidyalaya
Jh.mfl' x.i.,’i‘ A
12. Kendriya Vidyalaya .
Demicat ™
163

et it

Wheat Loan to Pakistan

4583. SHR] M. N. GOVINDAN
NAIR:

SHRI JANARDHANA
POOJARY:

SHRI P. K. KODIYAN:
SHRI RAJKESHAR SINGH:
DR. BALDEV PRAKASH:
SHRI EDUARDO FALEIRO:
SHRI CHHITUBHAI GAMIT:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the World Bank have
approached the Union Government to
supply one million, tonnes of wheat to
Pakistan to meet their shortage;

(b) whether the Pakistan Govern-
ment have made any request in this
regard; and

(c) Government's reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) The World
Bank has not made sny request to
the Government of India to supply
one million tonnes of wheat to Pak-
istan tg meet the shortage of wheat
in that country.

(b) There has been no request from
Pakistan in this connection. How-

BHADRA '6,'1900' (S4KA)

Wylttes Anitiers 'i22:
ever, in*Murch, 1098, the Pakistani:
Embassy made an, _en~
quify &boirt’ the possib :

ing whegt frem Indis. -This hus mot
been followed up mbigqumtly,

(¢) Does not arise.

e et [ awEd et
Laea (i) )

4384 W T g ewi:
¥ar forwr, www wew ot sepfe
wat og wary ¥ g7 w6

(%) w7 FTEITH ¥® T B
woerht § fe ¥ a0 gdEme

ard fagfas o/ wvex Oy

X}

(a) war womrT & o greftw
i ®r woew ) fmd wfew
fm*rwmmmﬁzrmﬂi U114

(n)arf‘: g, &1 fewlt ¥ Qe
g greEi Wi el &Y gen
freet § forefY woww ¥ w1 off
§ ot T ad T wowa e feat
s Ufmsag gf W wd 1978-79
g vd & fad feelt grofo s
wreaw § ?

forwr, wwiw wemw W depf
s (vo AT W W ) ¢ (%)
oE & wrdy i ¥ sy e oava
g go mgrfes i w
wfe ot § Wit wrdhw garder
R i o gfe ¥ fog v sog
wT w k!

(w) o g, wiegpfs wrom WY
gdwa wad Y gfic & ot w
sdfme fear wrar §, o faRel adewl
t oft wrefan san b
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(7) 1077~78 ¥ ooy freelt B
gere s wreet Wi wre fret o
wouy ¥t of § W AT WM o
16, 46,184/- AT %o 4,69,261/-
&t wwafe sz g€ &1 1978-79
#® fog %0 12,58,000/- ¥ wayrfor
w1 sraary fegr wr d

Guidelines on Demarcation of
Fishing Zotes

4585. SHRI AMRUT KASAR:
SHRI K. T. KOSALAM:

Will the Minister of AGRICUL-
“TURE AND IRRIGATION be pleased
to refer to answer given to Unstarred
Question No. 5304 dated 3rd April,
1978 regarding Amendment in Indien
TFisheries Act, 1897 and state:

(a) main features of guidelines
issued to maritimes States and Union
“Territories for demarcation of fishing
areas to protect interest of traditional
fishermen;

(b) the response from these States
and Union Territories; and

(c) the machinery to implement

those guidelines?
THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI

SURJIT SINGH BARNALA): (a) The
main features of the guidelines are
.as under:

(1) Non-mechanised traditional
fishing crafts should be allowed to
operate freely without any restric-
tion, but waters upto 5 kilo-meters
from the shore may be reserved
exclusively for such fishing crafts.

(ii) Mechanised fishing vessels
should operate beyond five kilo-
meters limit from the coast.

(iil) Off-shore and deep sea fish-
ing vessels, l.e, vessels of 25 gross
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tonnes and above which require to
be manned by gkippérs under exist-
ing statutory pulas, should operate
beyond 10 kilo meters from the
shore.

(b) Maharashtra and Andhra Pra-
desh have accepted the guidelines and
communicated the same to the execu-
tive agencies. Government of Tamil
Nadu has fixed 3 mile limit for the
traditional fishermen and has lssued
comprehensive instructions to vari-
ous exeoutive agencies. Some State
Governments/Union Territories have
stated that no such problem has risen
to in their territory. Reaction from
other States is awaited.

(¢) Information is being obtained
from State Governments.

Licences given for Sugar Mills

4586. SHRI BALWANT SINGH
RAMOOWALIA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) the number of sugar mill licen-
ces given in the country, State-wise
during last three years; and

(b) the number, if any, out of this,
given to Punjab?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) A
statement showing State-wise break-
up of number of industrial licences
jssued (both for substantial expan-
slons and new factories) for manu-
facture of sugar during the last 3
years, Le. 1078, 1976 and 1977 is at-
tached.

(b)ﬂix(twonewunttsamlfnur
expansions),
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Mm mber of bndustrial licences Lesmed so-Both, Mﬂmw
v;ngfmfmh*:ﬂﬁ;:;:wv .

1975 1976 1977
No = emeofs New  Subs New  Subs  New  Subs
Units tantial Units tantial Units tantial
r. Andhra Pradesh 8 1 T 8 1
a, Bihar 1 ]
3. Gujarat . . 3 3 !
4. Haryans . 2
5. Kamataka I 3 - 2
6. Maharashtra . : 3 . 2 1 3
7. Punjab 2 1 . 3
8. Rajasthan s 1
9. Tamil Nadu . . 5 g 1 1
1o, Uttar Pradevh . 1 3 2 3 . 1
Torar . 9 12 8 15 5 24

TREeY W wviww

4587. st qEaw : ¥ fwiw
Wt wrw awt gqfr st geaiw get
% TR W o el fw

(%) war wrare auEy * 97 0%
qw gaear & g wOr & forg o
grqay srdxy dmfearan §

(@) = smeer ¥ fatere 3fy
st afwen QU awHrat & Frew qw F
ufer 28 wrwwms & wqT "FAl &
sufafers 50 srw Sy mwrat o afy
wd wrwerwar g

(W) ®ar wrder gravn # agan
& faer Wi wd & werda arsver Qe

F¥waama® gt srfagv s g
foar o1 mear ¥ O, WIC

() afz g, &t o & QoY
e frdaar S ICSA T fad Fure
fod 10 wwaag wTdww TE FTAWY
#aT¢ w¢ QTATT AvEAT F ¥ IF W
foray sy ?

o ot v wwr gfr o
gafe st (st fwmrcaen ) : (W),
(=) ate (7). Fw *r ararg av=y
sz FA ¥ fod wrf awgag srdsy
agY qaay way ) wwfe, 20 a9 WY
wrar swrafe & o wrsidta s
WY g wCT %7 weara § | WY F1a%w
¥t 7wg ar¥ g8 THTC Y —

(i) athrdr fafedf ® savr w

fror wrg a7 ¥ fort difwa
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s ofe ww it & fwd ™" e feeeferoedt & webenfiolt

fratfer aredf ¥awedr ! waw fvie ww
d@way ¥ fogrant qewt =1 ' -
.l ot g ¢ 4588. wt yeifew wi -

(ii) *® &=r¥ q¢ werw TmA * weft g v ¥ pur WA N
" far taoer® v oW

SharEa X w0 sgEedr (%) %1 ug ww § f wwIT A

' ¥t scbrfct ot o At frve

IYHIT WIHE ® wrarT 9T YAy fagredi & wwwfai 1 Y v
wan fafor angs & qF wqArw WAy ferwtor ot 2% w1 ol fram

g5 st duadfy gy & wrow # (w) e g, ot vy i fore-

wafr | wde, 1974 $130 F W a f % e GY wRw Ay R E

g9 w3t 156 oa Fogradft qes 41— atx

woitor gt ¥ 118 @ wEw WY AMDT

gt # 38 e qEw | WA § s ad (w) afz =&, a1 fesew & w0

1979 ¥ ww1Ai At wAY ¥ 19, @@ w § A widw v aw wrd el

fugrat uwsi % 3fa &t soi— W wY wewrrAT § ?

arite gl H148 @ gEw ol faret, WETH wETTOT T et W

O @ ¥ 40 WE THF | (vt s wx wex) : (%) ¥ (7).
jwmity Gram (1978-83) & Haly faearfareg’ & swn @i s g

RER F wrarety oW w7 20 a9 frafor 271 &% w1 e oft arw grow <

awwifag wafs & ga w3 90 fawre ¥ fradin & 4

frar mar 8, ga¥ frmafafan odi . ‘Rebabilitation of Handicapped

&7 ¥ T g — 4580, SHR1 JANARDHANA

POOJARY:
SHRI SURENDRA BIKRAM:

Will the Minister of EDUCATION,

(i) »mdsar % qfa ® w1
gfafwa A%l  dwq;

(h) 3 JFAl igﬁgﬂma £ SOCIAL WELFARE AND CULTURE
HIAHIT ﬁm' !‘T be plﬁﬂm to state: )
m‘[&; 0T (a) whether Government have

drawn up a National Plan for Reha-

(iii) et vt &t qu w0 bilitation of handicapped in the coun-

T & W, 3 wegwy  trvi end
afer & fa¥ sfad 45 (b) if so, the details thereof?
iy it & frfer @ THE MINISTER OF EDUCATION,

SOCIAL WELFARE AND CULTURE
w@Ewn  @N—AT  (pp PRATAP CHANDRA CHUN-
oWl § 12 ww www W DER): (a) and (b). Rehabilitation of
arier & the handicapped is the primary res-

¥ 23w ponsibility of BState Gommhmhi

However, the Oepartment of Socia

(M) =, Ll s ofis d Welfare recently convened a Nation-
a% | 2l Seminar on Rehabilitation Research.
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In pursuance of the recommendations
of this Seminar, action has been ini-
- tiated to draw up a National Rehabi-
Htation Plan in consultation with ap-
propriate voluntary agencies and the
State Governments.

Cost of production of raw jute

4380. SHRI L. L. KAPOOR: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to refer to
the reply given to Unstarred Qnestion
No. 51 on 17th July, 1978 regarding
basis of fixation of price by Agricul-
tural Prices Commission and state:

Wriften Answers = 130

(a) what were the available esti-
mates of the average cost of produc-
tion of raw jute while recommending
its price during the years 1974-75 to
1978-79; and

(b) whether all the considerations
mentioned in part (a) of the reply
were taken in view while recommend-
ing the price of raw jute for the year
1978.787

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Information
is given at Statements I and IL

(b) Yes, Sir,

wintement 1
rstunater of Avernge Cast of Prodwction of Rmwe Jute apailal letmade cvadol le to the Agrientied Prives
Commision

Latest Estima ed
Crop year to which State for which contof  year to Variety Cost of
Repont of the Commission  production data were which the Productiont
for raw jute related available 1o the cowt nf” (Rs./
ission praduction quintal)
data
- related
S L A, () @ 4) (5)
1074-35 and 1075-70 . ¢ | (i) Anamd te-fe®  Cepeularis 133°03
196g-70*  Capsularis 118-91
(i) Bibar 1965-G(**  Capsulanis 5473
Olitorius 4673
1966-6:7%%  Capsularis 7318
Olitorius 62+ 29
(iii) West Bengal 1g65-61**  Capsularis By' 20
Olitorius 5927
1966-69**  Capsularis 109* By
Olitorius By 30
1967-G8t  Not sprcificd 104° 53
1976-77 ¥ . { (i) Orissa 1973-74@ 7713
(ii) West Bengal 1975~74(@ 103" 43
19777 (i) Assam 1974-75@ 89'99
(i) West Bengal 1974-757 116- 47
197879 . . (i) Assam 1975-70@ 110" 64
(ii) West Bengal 10975-76@ 132° 63
(iii) Bihar 1574-75@ 100° 71
(iv) Orissa 1974-75@ 101" 14

#Source: Studies in the Economics of Farm Management in Nowgong District {Assam),
Directorate of Economics and Statistics, Mipistry of Agriculture.

#8Source: Obtained from Institute of Agricultural Rescarch Statistics.
{Source: Study on Farm Management and Cost of Production of Crops in West Bengal,

Government of West Bengal,
@Source: ¥

2586 LS—3.

Comprehensive Scheme for Studying
Directorate of Economics and Statistics,

the Cost of Cultivation of Principal Crops+
Ministry of Agriculture and Irrigation.
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Seatement I

Estimates of Cost of Production|Cultivation of Raw Jute based upon information madr available te the Agri-
r‘nlmi Prices Commissirn by the Stale Governments of hyarmt.]nlf Gruwing Skates and the Direclorate

of Jute Development, Ministry of Agriculture

and Irrigation

—

Year to which State Reference  Varicty/Method  Fstimates of Cost of
B P o™ pedelieior
(Rupres)
(1) (2) (3) (4) (5)
1974-75 - Assam N.S, 72° 00 per quintal
' Bihar N.S. local 1456 00 per hectare
N.S. | Tmproved 2445* o0 per hectare
COhrissa NS, fiy* 12 o1 guintal
West Bengal N.S. 140* 30 per quintal
1975-76 Assam 1974 Traditional 142 cu per quintal
1974 Tmproved tiz:oo per quintal
107475 126° j0 per quintal®
Bihar NS, Local 1130000 per hectare
N.S. Improved 2045 00 per hectane
1974-75 1ifie G per quintalig
Orissa NS, 11t o per quintal
West Bengal
Nadia Distt. 197475 110° 21 per quintal®®
Murshidabad Disu. 197475 74* 37 per quintal®®
Cooch-Behar Distt. 1974~75 129" 47 per quintal ‘
1976-77 Astam 1974 Traditional 142° 00 per quintal
Improved 112+ 00 per quintal
Bihar N.S. Local 1130 0o per hectare
Impraved 2045 00 per hectare

N.S. Not sp:cified.

#Estimate (cost-C) supplied by the Directorate of Jute Development, Ministry of Agri-
culturc & Irrigation, relates to Darrang district.

Estimate (cost-C) supplicd by the Dte. of Jute Development, Ministry of lture
@md Irrigation, rcl:l.';:l to Pbu?mcn duulcl.Ju a yof Agricu

#*Eatimate (cost-C) supplied by the Dte. of Jute Development, Minisiry of Agriculture

and

Irrigation,
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) @ (@) W @
Orissa N.S. 9g* 15 per quintal
West Bengal 1973-74 113° 50 per quintal
1976-77 163* 91 per quintal @@
1977-78 . . Assam N.S. Improved 98+63 per quintal
Bihar NS, Local 1130-00 per hectare
Improved 2060 00 per hectare
Orissa N.S. Around
13500 to
140° 00 per quintal
West Bengal 1g66-77 163 g1 per quintal
19; k. . Awam N.S. Traditional 168 05 per quintal
Improved 112* 40 per quintal
Bihar N.S. Local 1125°'00 per hectare
Improved 2000° 00 per hectare
Orissa N.S. 144 00 per guintal
West Bengal 1976-77 197* 73 per quintal
1977478 34+ 34 por quintal

@ @ Estimates by the West Bengal Governmeat keeping the physical inputs same as in
197374
Central Government buildings in major ing out the repairs and delails there-
cities of; and
(d) what action has been taken by
the Government for grant of mare

AND HOUSING AND SUPPLY AND funds tg carry out repairs/major re-
pairs and on the proposals for cons=

REHABILITATION be pleased to pOs
state: truction of new buildings/extension
of the existing buildings?
ta) what is the number of Central

4501. SHRI VIJAYKUMAR N. PA-
TIL: Will the Minister of WORKS

Government Buildings located in the
major cities;

(b) the amount allotted for repair
of these buildings for the last three
years and the criteria for allotment of
funds;

(¢) whether the Government are
aware of the fact that quite a large
numbar of Central Government build-
ings in the states are in a utter state
of disrepair and whether the authori-
tjes have sought more funds for carry-

THE MINISTER OF WORKS AND
HOUSING AND SUFPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT); (a) and (b). Informatian is
being collected and will be laid on
the Table of the Sabha.

{¢) Instructions have been issued to
C.P.WD. to do white-washing and
color-washing every alternate years
and painting of doors and windows
every third year to keep buildings in
proper shape.



(d) During 1978-79 additional funds
totheaﬂmtojﬂ&ﬂlaklu have
been provided over the revised esti-
mates of 1977-T8 for the repairs and
special repairs of the residential/non-
residential buildings.

As regards the new buildings the
funds allocated are also being in-
creased every year. For the General
Pool accommodation Rs. 18 crores
were provided in 1877-78 whereas dur-
ing the current financial year Rs. 28
crores havg been provided.

Restoration of Education in State List

4592. SHRIMATI PARVATHI
KRISHNAN:

SHRI P. K. KODIYAN:
Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE

be pleased to state:
(a) whether a meeiing of the State

Education Ministers sponsored by West
Bengal Government has made a strong
plea for restoring education to the
State List; and

(b) if so, who are the ministers who

attended the conference and what is
the Union Government's reaction to
the demand made thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) A conference of Education
Ministers of States and Union Terri-
tories was convened by the West Ben-

. gal Government on 27th July 1878 in
Calcutta. The resolution adopted at
the Conference indicates that while
differing views prevailed, the consen-
gus of the Conference was in favour
of transfer of education to the State
List.

(b) The Ministers of Education of
Andhra Pradesh, Bihar,
Madhya Pradesh, Manipur, Punjab,
Tamil Nadu, Tripura and West Ben-
gal, including the Chief Minister of
Meghalaya and the Development Com-~
missioner of Arunachal Pradesh at-
tended th: Conference.
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The Constitution (Forty-fifth -Am-
endment) Bill, 1978 seeks,” interalia
to restore to Education the position
as it obtained prior to the Constitu-
tion (Forty-Second Amendment) Act,
1976, and hence no further action Is
called for.

Offices and Godowns of Central Board
of Secondary Education

4503. SHRI RAMANAND TIWARY:
Will the Minister of EDUCATION, SO.
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether the offices and godowns
of the Central Board of Secondary
Education are situated in the rented
buildings;

(b) if so, the full details thereof,
and the monthly and annual rent be-
ing paid for each building scparatcly;

(e) the total amount paid by Board
so far as rent and whether Govern-
ment have made availabls any plot for
the Board for its own buildings;

(d) if so. the location, area and
price thereof and the action taken or
proposed to be taken by Government
for the construction of Board's own
building especially in view of huge
am;unt. being paid as rent by Board.
an

(e) the reasons for delay for not
constructing Board's own building so
far? .

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir,

(b) A statement is attached.

(c) Rs. 17,773,000 from the ycar
1962 to date.

A plot of Iand :ncusurin;, aboul
0258 acre was allotted by the Land
and Development Office in the Insti-
tutional area Rouse Avenue OB
9-7-1969, but possession of the land has
not yet been given to the Board, by
the Land and Development Office.
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(d) and (e). Plot No. 17, Institu-
tional area, Rouse Avenue, New Delhi.
Price paid Rs. 25,500 in 1968-69. Area
0.258 acre. The Board has not yet
been given possession of this plet by
the Land and Development Office.
Therefore, it has not been possible to
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Development Authority has also been
approached to allot a plot to the
Board but it has not allotted any land
so far. The Board’s authorities are
making best possible efforts to get

land ag early as possible and construct

construct the buliding. The Delhi their own building.
Statement
- _‘-‘.\.;J_drcs.g Covered Monthly  Annual
Area rent rent
Sq.ft. ~ Rs. Rs.
1. Miin OTfizeat17-B, Indraprastha Estate, New Delhi. . 13500 14050 168600
2. Branch Offi'e at 2/42, Ansari Road, Daryaganj, New Delhi 4700 G200 74400
#*#3. Godown No. 1 at Government Boys Higher Secondary
School, Lodhi Road, New Delhi. p . .
2400
#4. Godown No. 2 near Government Boys Higher Secondary 423 5076
School, Matiala (Najafgarh). . f - i 2600
TorAL ANNUAL RENT AT PRESENT . 248076

* Accommodation at S1. Nos. 3 and 4 above was given to the Board by the 'Directorate of
Eli:atina, D:lhi tokeep the stocks of paper and answer books. The Directorate now requires
thz 6 roomsof Government Boys Higher Secondary School, Lodi Road, for accommodatin
adlitisna! sastions of Goveament Boys Higher Secondary School, Lodhi Road, and therefore, this
accommodation is to be vacated by the Board. At Matiala, theroomsin possession of the Board are in
a dilapilatel condition and are not suitable to keep the paper. The Board is, therefore, negotia-
ting with the D2lhi SmallIndustries Development Corporation (Government undertakings) for rent-
inz its basemen measuring 5500 sq. ft. in the Wazirpur Industrial Avea. Monthly rent of this
basement will b2 Rs. 8259/-approximately atthe rateofRs. 1,50 persq.f. The Boafd may soon
vacite the solowns at Sl Nos. g3 and 4 above and shiftits Stafesin this basement. The rent
paid by the Board with then increse by Rs.8o00/- per month from next month.

Basic Amenities in Pitampura Residen-
tial Scheme Colony, Delhi

4594. SHR] KACHARULAL HEM-
RAJ JAIN: Will the Minister cof
WORKS AND HOUSING AND’ SUP-
PLY AND REHABILITATION he plea-
seq to refer to the replv given to Un-
starred Question No. 1826 on the 6th
March, 1978 regarding provision of
basic facilities in Pitampura Residen-
tial Scheme Colony; Delhi and state:

(a) the nature of developments of

the park measuring 3.5 acres which
is said to have been developed;
(b) whether the designs of sump-

well and oxidation ponds ete. for
interim disposal of sewage have since
been finalised and if so, the parficu-
lars thereof; and

(¢) the details of the primary school
facilities which is said to have been
provided?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The park has been de-
veloped by planting saplings, shrubs,
trees and grass,

(b) No, Sir.

(c) The information is being col-
lected and will be laid on the Table
of the Sabha.

~Subranarekha Flood control project

4595. PROF, SAMAR GUHA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:
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(a) when the Subarnarekha flood
Control Project, benefitting Orissa
and West Bengal was sanctioned by
the Planning Committee; .

(b) what was the expenditure fixed
for the implementation of the original

project;

(c) whether the implementation of
the original project was started, and
if g0, when and why it was given up
thereafter;

(d) whether the Government de-
cided to re-orient the whole project;

(e) if so, salient fealures of this
re-oriented project;

(f) whether the Government of
Orissa, West Bengal and Bihar have
finally agreed to work it out;

(g) the final position regarding the
plan and schemes of the Subarnarekha
project, including the amount that
will be required for its implementa-
tion; and

(h) when the work of the project
will be started?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(h). Irrigation Ministers of West Ben-
gal, Orissa, on the basis of a joint ins-
pection carried out by engineers of
Orissa, West Bengal and Central Water
Commission, decided in 1989 that a
coordinated scheme for flood control
in the Subarnarekha basin should be
drawn up. The scheme prepared by
the West Bengal Government for Rs.
1.24 crorey for protecting a gross area
of 2.43 lakh hectares in Midnapur dis-
trict was approved by the Planning
Commission in April 1871, subject to
its implementation in 8 coordinated
manner with the scheme in Orissa.
The scheme prepared by Orissa Gov-
ernment at an estimated cost of Rs.
1043 crores for benefitting 0.81 lakh
hectares in Ballasore district involved
rehabilitation of the population of
52,800 in 173 villages lying within the
embankments. Taking into account,
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the opposition to the construction of
the embankments by the local popu-
lation and also the increased depth
of inundation, it was suggested that
the possibility of construction of stor-
age reservoirs in the upper reaches
for moderation of floods lower down
in the river should be investigated.
The Technical Experts Committee ap-
pointed by the Government of India,
reviewed the schemes prepared by
the State Governments for flood con-
trol and alsp the possibility of flood
moderation by storage reservoirs and
inter-alia recommended provision of
flood storage of 0.3¢ million ac. ft. in
the multipurpose project on the river
at Chandil in Bihar, construction of*
embankments on the left bank :n
West Bengal and on both banks in
Orissa for moderated flood discharge,

Based on these recommendations,
West Bengal submitted a scheme for
Rs. 1,27 crores in March, 1975. The
Government of Orissa objected to this
proposal on the grounds that cons-
truction of embankments in West
Bengal without corresponding coordi-
nated construction in Orissa would
adversely affect areas in Orissa. The
Railways have intimated that these
embankments should be constructeds
only after the construction of Chandil
dam, a modified scheme is still await="
ed from the Orissa Government.

The Government of Bihar have for-
mulated the scheme for construction
of Chandil dam wherein a provision
of 0.34 million ac. ft. for flood stor-
age has been emvisaged. Approval
to this multipurpose project benefit-
ting the three States of Bihar, West
Bengal and Orissa was kept pending
till a settlement was reached by the
three concerned States on the shar-
ing of the waters of the river for be-
neficial purposes. An agreement has
been reached between the three States,
which was signed at New Delhi on
7-.8-1978. This agreement paves the
way for clearance of the Subarna-
rekha multipurpose project by the
Centre and taking up of the projects

]
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by the State Governments for imple-
mentation.

foog & wa4l ¥ dm www &
wraiem
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Area under Cashew cultivation and
Central Grantg therefor

4698. SHRI D. B. PATIL: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether in view of the fall in
imports of cashewnuts, the Central
Government have decided to encou-
rage States to bring more Jand under
cashew plantation;

(b) if so, nature of assistance given
by the Central Government to State
Government (State-wisey by way of
loans and grants for the purpose; and

(c) what is the estimated additional
area likely to be brought wunder
cashew-plantation in 1977-787

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRL
SURJIT SINGH BARNALA): (a) Yes,
Sir,
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(b) A Centrally Sponsored Scheme
aiming at area expansion under
cashewnut had been taken up from
1976-77 in departmental (that is,
State Government) lands and in non-
departmental (i.e. private) areas. A
subsidy of Rs. 500 per hectare for de-
partmental areas and Rs, 300 per hec-
tare for non-departmental areas is
provided wunder this scheme. The
scheme envisaged coveririg an area
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of 60,000 hectares of departmental
lands and 85,000 hectares in non-de-
partmental areas with cashew over a
period of 8 years in a phased man-
ner, in different States. The alloca-
tion of subsidy for the different
States, in relation to the physical tar-
get of coverage for the six-year pe-
riod from 1976-77 to 1981-82 is given
below:

Name of State

Departmental Non-departmental

Physn:l! &moun: of Physical Amount of
bsidvy target subsidy
(hectan.-s) (Ru mlallh:) (hectares)(Ra.in Iakhs'n

1. Kerala N . -. . .

2. Karnataka . . . . .

4. Tamil Nadu . v . .

4. Andhra Pradesh , . . . .
5, Orisa . . . . . .
6. Maharashtra

7. Goa. . . . . . .

ToTAL . f

(¢} Under the above scheme. the
estimated additional area likely to be
brought under cashew plantation in
1977-78 is 26250 hectarcs under non-
deparimental and 2950 hectares under
deparimental sectors.

Kendriya Madhyamik Vidyalaya
Parishad

4509, SHRI PURNANARAYAN
SINHA: Will the Minister of EDU-
CATION, SOCIAL. WELFARE AND
CULTURE be pleased 1o state:

(a) whether Government propose
to form a Kendriya Madhyamik Vida-
laya Parishad or Central School Board
in place of Kendriya Vidyalaya San-
gathan Society and bring it to the po-
sition and status of a Secondary Edu-
cation Board; and

(b) if not, whether Government
proposed to introduce a rational trans-

10,000 50 25000 75
5,000 25 10000 30
5000 25 16000 30
10,000 50 5000 15
25,000 125 10000 30
- 20000 6o
5,000 a5 5000 15

60,000 300 fisono 255-“

fer anq promotion policy of the near-
Iv 12,0000 teachers 258
Kendriya Vidyalayas of the country?

serving in

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) There is no such pro-
posal under consideration at present.

(b) Rules have been framed for the
promotion of teachers of all catego-
ries, by the Sangathan and are being
inllowed strictly. Approved guide-
lines for transfer have been laid down
and followed,
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Amount for Encouraging of Primary
Education

4601. SHRI GANANATH PRA-
DHAN: Will the Minister of EDUCA-
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TION, SOCIAL WELFARE AND
CULTURE be pleased 1o state: -

(a) the amount sanctioned by the
Central Government to each State for
the purpose of encouraging primary
education;

(b) the States which have proposed
to make primary education compul-
sory; and

(¢) by what time that proposal will
be implemented?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER); (a) The Central Government
do not sanction any amounl specifical-
ly for primary education beyond what
is made available to the State Govern-
ments as biock grants for the State
Plan as a whole. However, in the An-
nual Plan discussions, requirements of
the States for primary education are
duly taken into consideration.

(b) and (c). Legislation for compul-
sory primary education is available in
all the Slates excvept Bihar, Manipur,
Maghalayn, Nagaland, Sikkim and Tri-
pura; among the Union Territories such
legislation 18 available for A & N 1s-
lands, Chandigarh and Delhi. How-
ever, as the probiems of universalisa-
tion of ¢lementary education are mainly
socio-economic, compulsion may not
be desirable. Government would pre-
fer to wmversalise primary education
on voluntary  basie. The draft Five
Year Plan 1978 -83 provides for enrol-
ment of 90 per cent of age group 6—I14
by 1982—83.

Delay in Completing Irrigation
Schemes

4602, SHRI D. D. DESAIL Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to stale:

(a) whether he has written to the
Chief Minister about delays in com-
pleting irrigation schemes;

(b) whether the States had built up
infra.structural facilities to complete
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the irrigation target set for them in
the Sixth Plan; and

{c) it not, what the Central Govern-
ment propose to do to improve this
infrastructure?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.

(b) and (c). It has been impressed
on the States that creation of a large
potential of 17 m. ha. during the
Medium Term Plan 1078—81, of which
8 m. ha. are to be contributed by
Major and Medium Schemes, calls for
an Herculean eifort in the planning
and execution of irrigation projects.
And delays and slippages in the con-
struction schedule could upset the
entire development effort. This neces-
sitates that the details of the projects
are carefully and meticulously plan-
ned, the construction programmes are
prepared in advance and faithfully ex-
ecuted and  botilenecks if any, are
identified in time and timely corrective
actions taken to remove these bottle-
necks and to make up shortfalls. Tt
is, therefore, essential to set up suita-
ble high level machinery at the State
and project levels exclusively for
monitoring purposes to ensure effec-
tive watch on progress and identifica-
tion of the problem areas. This as-
pect has also been emphasised in the
State Irrigation Ministers’ Confernce
held in November, 1977. The response
from the States has been good.

Agricultural land owned by Central
Government Employees

4603. SHRI A. K. ROY: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the amount agricultural land
owned by the Central Government em.
ployees in general and those Ministry
of Agriculture and Irrigation in parti-
cular till the date, facts in details:

(b) whether the employees owming
agricultural land are essentially ab-
sentee landlords and parasits on the
rural economy;
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(c) whether the Government would
follow the principle of ‘one man one
job" and release either job or land for
its proper use; and

(d) if so, when and if not why not?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b).
There are lakhs of Central Govern-
ment employeeg spread all over India.
The land owned by them will be locat-
ed in villages in practically all corners
of the country. It will. therefore,
take enormous time and will also in-
volve huge expenditure of public funds
besides deployment of extra manpower
to collect the ahove information. The
time, money and manpower to he
spent in collecting the information
will not be commensurate with the
results to be achieved.

(¢) The policy of ‘one man one job’
is already being followed. However.
a person employed by the Govern-
ment can own land like any olher in-
dividual and this is not considered a
second job.

(d) In view of the reply to (¢)
above, the yuestion does not arise.

o2 i e fomdl o gfe
wt v W ¥ «fg

4604. Wit guvr fug:
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Construction on D.D.A. Anctiened
Plots

4605. DR. BAPU KALDATE: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether the Delhi Development
Authority has auctioned allotted plots
in Delhi to people who have resided
in Delhi for more than five years;

(b) whether these plots are fully
developed; .

(c) whether any  restriction has
been placed on the allottees of the
plots to construct the houses within a
specified time;

(d) whether Government have
noficed that many of the areas have
not been fully developed and the al-
lottees are forced to construct the
houses to save the penalties;

(e) what steps the Government have
taken to provide building material to
these plot holders to construct their
houses within their limitations; and

() whether the housing loan sysiem
will be further simplified to enable
the plot holders to construet the houses
before the time limit?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). Yes, Sir.

(d): Some areas in new colonies are
in the process of development. No
penalty has, however, been demanded
so far from any allottee in such areas
for not constructing houses.

(¢) Bullding material other than
cement and bricks are available in the
open market. The Food énd Supplles
Depariment, Delhi Administration,
have evolved a distribution system for
cement and bricks for the convenience

of plot holders.

(1)) The House Building Advance
Rules In regard to employees of Cen
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tral Government have been simplified
recently.

Ag regards persons who are not
employees of Central Government, the
Delbi Administration have intimated
that there is no difficulty in granting
loans under L.I.G. Housing Scheme
within 4—8 weeks of the receipt cf
complete application. Ag regards loan
under Middle Income Group, efforts
are being made by the Administration
to obtain additional funds.

Academic Standard in Colleges and
Universities

4606. PROF. P, G, MAVALANKAR:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether U.G.C. have taken any
concrete steps during 1476, 1977 and
1978 to improve and strengthen acade-
mic standards and excellence in col-
leges and Universities all over India;

(b) if so, full facts thereof;

(¢) the ftnancial alincations and
actual expenses incurred during the
said three.vear period- and

(d) actual results, il any, accrued
as a result of such steps having been
taken?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CIIANDRA CHUN-
DER): (a) and (b). With a view to
improving the standard of teaching and
research in universilies, the Universi-
ty Grants Commission has been imple-
menting a . series  of programmes.
These inclyde improvement in under-
graduate  teaching in science and
humanities through experiments with
new educational ideas, teaching me-
thods and evaluation techniqucs,
strengthening post-graduate teaching
and research through programmes of
Centres of Advanced  Study, Special
Assistance to  selecled Depariments.
development of Pre-Ph. D. programmes,
etc.; restructuring of undergraduate
courses, examination reforms; grant of
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autoriorny to selected colleges; Facul-
ty Improvement Programmes; support
for research activities, etc. Besides
these specific programmes of gquality
improvement, the general develop-
ment support provided by the Com-
misgion to strengthen the infrastruc-
ture facilities in universities and col-
leges has also an impact on standards
of teaching and research.

(c) Out of a total development out-
lny of about Rs. 112.00 crores for all
the programmes of University Granls
Commission during these three years,
the actual expenditure on quality im-
provement programmes Wwas approxi=
mately Rs. 2156 crores.

(d) Improvement of standards is a
continuous  process 1o which the
various programmes contrihute indi-
vidualiy as well as collectively. Vari-
ous committee appointed by the Com-
mission review the impact and effec-
tiveness of these  programmes from
time to time.

g ®F 3T RN

4607. st AWHWMITEY ATE :
war e wire fewrd wafr a7 @A
gur w47 v .

(%) 3097, 1978 &1 W
amg farmm & o9 9@ wie w9
ag w1 framrsiw a1 dicad 1977
Ay g1 & ge qal # gE Wer & fag
feqar ag @l ™

(@) gad wET w1 end § @y
go ad 1978 ¥ fraay wrar # ig ad
wgm ;WX

(1) 7F ¥ grrA Werc wr o 6T
guT Qg § SgAm Hax ®
forg wrewT< ¥ war g fed §elt wr
Fea1 %1 faaT THAE w wogdiwy
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weft ceqcRwk w1 § wfe W
- B ¥ wATy CEwr Ieer i sl
T fiear ot @ ? '

wfe site feanf oot (st groie
fog woren) : (%) wrag &mw
frmr % @t 30-6-1978 %Y 86
ara {izdl TTAE w1 T q1 WA
an frm s ad @ wivfls w1
§ far oy oA &F w oA WA
Jar-wEr A @ W & | W
1977 aqr fag™ gl Fadr ™ =%
fafr 30-6-1978 & g =& ¥
wifrm  fear gsr &, ® q@rAr
AVTAET & |

(=) #F ¥ wqef, awdw qea &
ITT F w7 F 7 A § A wErd
wataal fewrai gron fafga fafafedi &
wAsT qw T wf ard wra adw
Fqdt £ 1 wF: Sy W fagua Aws
1978-799 FYA F AT AT WA
& fa w1, e Prgifor <0 fear
M7 E | 19-8-1978 AT FAWT
55 =@ dEd ¥ A A AW
st B

(7). & % qu &% ® IWWA
w4 & far wewre 7 grawfas faa
ot & w3t dyfy s B
wis or 5w € 1 ¥y wowne ¥
#F  wwdza wfReasm i
widi sqoiqar qufemwarar g 0
IINTRAET ¥ qg F w1 ¥ ¥fyg F
am § 1 e | qEW ¥ awrfad
qai # qa aarweg wga vt ¥ fag
vy qUATSE Wt Ag WY Jrwen farar
W ¢ wiafoR et ®
e qur v % fag wrw s fag
vy’ wTdwY 8% TOU FXET W
g w1 weerd femr ar @ry W
¥ guyar, o fra i, forg wIET

feafa w1 gt vor oy o & W
T ogw femror gy b ew
Y # qrox AF w1 f9 qTAT FT AT
g % ®9 & qrow famar o7 @y 40

Research work of LCSSR. on Sche-
duled Tribes of Himacha] Pradesh

‘ILG!J&. SHRI BALAK RAM: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
fo state:

(a) whether Indian Council of Social
Science Research, New Delhi has done
any research work on the Scheduled
Tribes of Himachal Pradesh:

(b) if so, salient features of the
research work so done;

(c) whether a research project was
proposed to be  staried in Himachal
Pradesh; and

(d) if so, the time by which the
said project is likely to be sanctioned
and funds allocated’ for implementa-
tion?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
DR, PRATAP CHANDRA CHUNDER)
(a) to (d). In 1973-74, a grant of
Rs. 14.000 for a research project entitl-
ed “Social and Connected Aspects of
the Life of Scheduled Tribe o Hima-
chal Pradesh” was sanctioned by the
Indian Council of Social Science Re=
search to Shri Thakur Sen Negi of Par-
vativa Adamjati Sewak Sangh, Hima-
chal Pradesh. The project report, pub-
lished by Shri Negi himself in 1876
under the title “Scheduled Tribes of
Himachal Pradesh—A Profile”, covers
such aspects as districts of concentra-
tion, their history, kinship, language,.
religious belief and social habits,

Fine and Superfine Rice to Central Pool

4609. SHRI SARAT KAR: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:
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(a) the names of the States which
have offered fine and superfine rice
to the Central Pool from the current
year procurement; and

(b) what were the targets for the
Government, State-wise, in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): ta) Punjab, Haryana, Ultar
Pradesh, Andhra Pradesh, Madhya
Pradesh and Orissa States have offer-
ed fine and superfine rice to the Cen-
tral Pool from the current year's pro-

curement.
—

(5) No target was fixed by the Cen-
tral Government.

Requests from States for Granting
Licences for New Sugar Mills

4610. SHRI AMARSINH V. RATHA.-
WA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether it is a fact that certain
State Governments have pleaded for
granting the licences for opening new
Sugar Mills in their States;

(b) if so, the names of such States;
and

{c) the action taken by the Govern-
ment of their request?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH) (a) Yes, Sir.

(by Uttar Pradesh, Maharashtra,
Punjab, Madhya Pradesh and Andhra
Pradesh.

{¢) The Working Group on 3ugar
industry has been reconstituted with
enlarged terms of reference and its
final recommendations are yet to be
made. The final policy decision re-
garding [uture licensing in the sogar
industry would be taken thereafier by
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the Government, as part of the :exer-
cise of finalising the . Plan for fhe
period 1978—83.

N.D.M.C. Shopplng Complex in Con-
naught Place, New Delhi

4611. SHRI RAJKESHAR SINGH:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether construction of NND.M.C.
Shopping Complex in Connaught Place
is complete;

(b) the original estimale and actual
expenditure incurred on this construc-
tion; ’

(c) yardstick adopted for fixing rent
ranging between Rs. 11 per sq. fit.
and Rs. 18 per sq. ft.;

(1) how many shops in the complex
are proposed to be alloited on appli-
cations and tenders separately; and

(e) the reasons for allolment on ten-
ders resulting in  higher rent, when
hundred of small shopkeepers in the
Dhabas and outskirts of Connaught
Place have submitted applications for
allotment of shops?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) The original estimate for this
project was Rs. 2.,24,89,000. An ex-
penditure of Rs. 2.04 crores has been
incurred on its construction.

(¢) The shops in this Complex are
not identical in respect of facilities.
As such they have been divided into
various categories and the reserved
rate of licence fee to be charged has
been worked out on the basis of the
following factors viz., floor area, loca-
tion, facilitles of lift ancillary facili-
ties like water and sewer connection
to individual shops, frontal verandahs
etc,

(d) Out of 306 shopa in the Shopping
Complex, 88 Shops have been reserved
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for allotment to Panchkulen Roead Stall
holders on application. 177 shops
have bee put to tender. For 31 shops
regserved for Scheduled Castes and
Scheduled Tribes and political victims
of MISA or DIR during emergency
and. handicapped persons, the mode of
allotment is under consideration of
the New Delhi Municipal Commiitee.

{e) Since the Shopping Complex has
been parily termed as commercial, the
shops other than those reserved as at

(d) above are proposed to be allot.
ted on tender basis.

Avea to be Irrigated in Koraput and
Kalahanti by Indravati Project,
Orissa

4612. SHRI K. PRADHANI: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to stale:

(a) whether the Minister is aware of
the fact that on 22nd June. 1971 the
then Depuly Minister of Irrigation and
Powzr in reply to Question No. 2838
stuted that the preliminary proposal of
Orissa Government had proposed to
irrigate 2,843,000 and 222,000 acres of
land in Koraput and Kalahandi Dis-
irict respeetively from the proposed
Indravati Project:

(b) if so, what forced the Govern-
ment to change the stand completely
in support of complete diversion of
water to Kalahandi depriving Koraput
District 2 predominantly tribal area
having not less than 56 per cent of
tribal population and which had the
privilege of schedule area since the
pre-Independence period;

(¢) whether the Government's stand
at present in this respect is in any
manner against provisions of Article
46 of the constitution;

(d) it the State Government is re-
considering’ about this now; and

(e) it so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
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SURJIT SINGH BARNALA): (a)
Yes, Sir. :

(b) to (e). Irrigation is a State
subject and irrigation projects are
plenned, investigated, formulated and
executed by the State Governments.
The Upper Indravati Project Report
as finally formulated and submitted
by the Government of Orissa to the
Central Water Commission for ap-
proval by the Planning Commission
envisageq irrigation tg areag jn Kala-
handi District of the State only and
there was no provision to provide
water for irrigation in Koraput Dis=-
trict. ‘This Project has been approv-
ed by the Planning Commission on
3rd May, 1978. No proposal for any
revision in the scope of this approved
Project has so far been received by
the Centre from the State Govern-
ment.

Eviction proceedings against Ex-ML.Ps.

4G13. SHR] HARI VISHNU KA.
MATH: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
refer to his reply to Unstarred Ques-
tion No. 6961 given on 17th April,
1978 regarding eviction proceedings
against ex-M.Ps. and state:

(a) whether further progress has
been made in the eviction proceedings
against the ex-M.Ps.;

(b) if so. the details thereof fogether
with the figures for rent paid by each
of them during their unauthorised
occupation; and

(c) if not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) Out of the five Ex-MPs. ac-
commodation from S/Shri Jambu-
want Dhote and Kartik Oraon has
since been got vacated. Shri Shankar
V. Giri has been granted stay orders
by the Supreme Court. Efforts to get
the 'Government accommodation
vacated from the remaining two Ex-
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M.Ps,, are continuing. A statement
of rent paid by each of the five Ex-
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MPs. ig enclosed. .
(c) The question does not arise,

Statement
Details of Balances Recogerable fromEx-M.Ps. As on 31-7-78

S. No. Name of Ex-M. P. Amount Amount Balgnce
Due 4 Paid
S/Shri
1. Shanker V. Giri N . 17234746 5,786:02 11,448-44
2. S. M. Banerjec . . 14,028-73 7,61217 6,416 56%
3. Jambuwant Dhote . . . 22,184 g1 Nil, -z:r.t&i.}'gl1
4. Kartik Oraon ' ' . . ' « 18,194 17 1,523-09 16,671 08
5. Tul Mohan Ram . 29,248-32 Nil, 29,248 32

M *Shri Banerjee paid Ra. 3,200/~ in cash on 16-8-78.

Finance for construction of School
Buildings in States

4614. SHRI S. R. REDDY: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether there is any proposal
under the consideration of Government
to increase the Centrul Government's
contribution for financing the construc-
tion of school buildings in the States;
and

(b) if so, whether any consideration
has been made regarding the construc.
tion of school buildings in rural areas

only?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Central Government do
not give separate grants and aid to
States for construction of school
buildings under the plan. The Cen-
tral assistance under the Plan ‘s given
as block grants for the State Plans
as a whole.

{b) The general policy of the Gov-
ernment is to plan for primary school
buildingg in such a way that the rural

areas particularly disadvantaged and
depressed arcas get priority. Actual
implementation however, rests with
the State Governments since school
educations is primarily a Stata res-
ponsibility.

Keeping the needs of the rural areag
in view, the Government of India in
the Planning Commission and the
Department of Rural Development,
have approved construction of pri-
mary school buildings as an accepted
item of the Rural Devclopment Works
Programme.

Legal Notice to D.D.A. for Discrimina-
tion

4615. DR. RAMJI SINGH: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION he pleased to state:

(a) whether DDA has received legal
notices from certain alloitees of MIG
Flats of Mayapuri for refunding the
amount of subsidy charged from the
allottees of MIG Flats during Decem-
ber, 1976/January 1977 on the ground
of ‘Discrimination’ and ‘Confiscation
of Property (Under Article 14 and
31)", and having not been authorised to
surcharge under any provision of the
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Delhi Development Act, 18957 or under
any rules/regulations made thereun-
der;

(b) whether the same have been re-
plied to and if so, the details there-
of; and

(c) it not, the reasong for not re-
plying the legal notices sent through
the advocates?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) No, Sir.

(c) The suit will be contested, as
and when it is filed in the Court.

Construction by H.U.D.C.O.

4616. CHOWDHRY BALBIR SINGH:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the number of houses construct-
ed by the Housing and Urban Develop-
ment Corporation in each State and
Unlon Territories and the estimated
expenses incurred on each one during
the last three years, year-wise;

{b) how much amount was disburs-
ed to other Private and Public and
autonomous bodies on each state and
autonomous bodies for the construc-
tion of houses during the above period
(year-wise); :

(c) what is the plan and estimate
for construction of such houses during
1978, 1979 and 1980; and
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(d) how many houses out of the
above have been given or earmarked
for low and middle income group,
poor, Adivasis, Harijans and Sche-
duled Castes, Tribes, minority com-
munities, weaker section of the socie-
ty during 1875 to 1977 and during
1978 to 189807

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) HUDCO does not nor-
mally undertake actusl construction of
houses. It provides funds and techni-
cal guidance to the construction agen-
cies al]l over the country for under-
taking housing end urban develop-
ment projects. However, the details
of HUDCO's loan sanctiong during
1975-76 to 1977-78 to various ayas-
and union territories and also the
money released are given in state-
ment I.

(b) The details of HUDCO loans
released to the public sector end auto-
nomous agencies, ete. during 1975-76
to 1877-78 are also enclosed at State-
ment I. No funds were, however,
released to the private sector agen-
cies during these years.

(c) A tentative estimate of the
houses that will be sanctioned during
1978-79, 1979-80 and 1980-81 is as
follows:

Tentative Plan for 1978-79 to
1980-81

Years No. of dwelling units that are likely to be
sanctioned in the years
1978-79 g . . . . . 92,000
) 1979-80 . . . . . . . . 1,11,000

1g8o-81. . . " . . .

1,453,000

2586 LS—6.
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(1) Incomecategory-wiscdwellingssanctioned and their interse proportion is as follows:

Year-wise Category-wise dwellings
Sanctioned
Year
Category

1975-76  1976-77 1977-78

EWS B . . . . . . . 16797 28050 111502
(46-20) (s0-33) (78-77)

LICG . ~ ¥ g g . R i = 12295 19804 21008
(33°82)  (35°53) (14-B4)

MIS . . . . i f . . . 5875 7186 7676
(16746)  (12:89) (57 4%)

HIG . . . . . . . . . . 1391 698 13l
13- H2) (1+285) (v 017)

ToTaL - e s e 36358 55738 141553

(100° 00, (100°007,) (100:-00°,)

Nore:—Figures within bracket represent precentages.

Thus 80 to 93 percent of HUDCO '80) years also, the over-whelming
sanctioned dwellings are reserved for majority of dwellings sanctioned by
families with monthly family income it will be reserved for families with
not exceeding Rs. 600. HUDCO con- family income not exceeding Rs. 800
templates that in future (1878, '79, p.m.

Statement—1

Statewise, Apency wise Logn Disbursed by Hudco during 1975-96 to 1977-78.

(Rs. Crores.)

e

State/U.T. Agency 1975-76  1976-77  1977-78
Andhra Pradesh . F . Housing Board : % . 0-q1 09t o' 32
Developm *nt Authority . . . .. 0-53
Improvement Trust. . . 0- 10 . 0409

Municipal Corporation. . . - 0 53 as
Public Sector Undertaking . o 19 0'34 112

ToraL . . . o-6o 1-58 2* 06
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StarcfU.T. Agency 1975-76  1976-77  1977-78
Assam . . Housing Board. .
Bihar . Housing Board. . « 0'73 0+ g5 024
Gujarat . . Housing Board 1-98 0-88 3-22
Municipal Corporation . 1- 28 125 1" 57
Public Sector Undertaking 072 0 48 0-25
Cooperative Society ' 05 o'o2
ToraL . . 3-08 2-66 506
Haryana . .« . Houwing Board. . 73 1-98 2+ 63
Development Authority . 002 o 0g
Public Sector Undertaking 013 e
ToTaL . . 1° 86 200 a: 70
tlimachal Pradesh Howsing Board. - 38 o° 55 o-21
Jammu & Kashmir . Development Authority . 0. 0B 0- 22 o-0q
Karnataka. . . Housing Board., . . =61 2-97 146
Development Authrity 0+ 90 1"08 o 51
Municipal Corporation . 013 0-:10 0-32
Public Sector Undertaking 0-05 . v
Cooperative Societies . 0-04 o- 08
TotaL 2:13 4' 23 2.29
}Lprﬂa Howsing Board i . o 80 o 16 053
Public Sector Underiaking o0y 04 v g
ToraL T;; _T:: —:'F:
Madhya Pradesh Howing Board 3 55 3 86 352
Development Authority. . ‘e o092
Improvement Trust, . o' ng o0
State Govt, . . . 0 26 o' 0g
FotaL 390 309 384
Maharashtra, . : Housing Board. . 128 200 1°45
Public Sector Undertaking 158 2+ 22 2+ 6y
Cooperative Societies. . " v 1°¢6
Torar . . 2:B6 422 518
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State/U.T. Agency 1975-76 197677 197778
Orissa . . . . Housing Board. . . . 027 087 0° 42
Improvement Trust. . i 00y o' 13 036
Municipal Corporation . . e . o 06
ToTaL . " . ‘_—--a'; ,; o' 50 0-8:
Punjab . . . . Housing Board. . ; . 0° 9o 2+ 06 1+ 368
Improvement Trust . . 0 44 o 10 o' 2t
Totar . . . 1°34 216 1"59
Rajisthan . . . . Houing Board, . . . 408 3 o5 412
University . B . . oI ‘e 0'09
TortaL . ' . 414 3°05 421 -
Tamil Nalu . . . Housing Board. . . ; _r;; - 424 - ;-5_5 -
Development  Authority . e o 32
Public Sector Undertaking . o 13 - o 20
Cooperative Societies. . . 007 0° 10 0' 07
Torar . . . 4'_11 434 _5_':;
Uttar Pradesh . . . Housing Board. . . . 150 4 02 438
Development Authority. . . 3+ 6g 2'19 175
University . . . i o~ ob o o2 0" 05
Torar . g . 525 6-29 618
West Bangal . . . Housing Board. . . . 1ot 1-28 2 Go »
Union T rrritorias.
Chandigarh . : . Housing Board. . . . .. 013 o' 78
Delhi, . . . . Development Autlwrity . . 199 060
Cooperative Societies. . . . 0'29 2° 04
Torar . . . 1'99 089 q'c:;
Goa,Daman & Diu . . Housing Board . - o+ 08
Pondicherry . . . Howing Board, . : . .o . o o2
Art Inora ToTar . 35* 6o 40'08 4878

Note ¢ 1. Housing Boards include Slum Ci « Boards also.
2. Municipal Qorporations include Municipalitics, Municipal Ceurcils alo.
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Housing for self occupaiion

4617. PROF, R, K. AMIN: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that despite
call from the Works and Housing and
Supply Minister, salaried employees in
the country are not encouraged lo
build their own houses for self-occupa-
tion in view of mo  relief under IL.T.
Rules 2-A;

(b) whether Government is taking
any steps in this direction to encour-
age employees 1o solve the ever rising
bhousing problems in the country; and

(¢) if so, details of proposals?

" THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). The Minister
for Works & Housing & Supply and
Rehabilitation has off and on called
upon the general public to revive
and stimulate building activity in
India with the object of reducing the
housing shortage. Sizeable amount
of allocations made out of LIC funds
for housing are used by salaried em-
ployees of low income and middle in-
come Eroups.

Rule 2-A of the Income Tax Rules,
1962 mentions the limits for the pur-
poses of exemption under Section 10
{13A) of the Income Tax Act. Sec-
tion 10(18A) exempts an assesseé
from payment of Income Tax on
amount actually incurred on payment
of rent subject to limits laid down
in Rule 2-A. However, those owning
houses but occupying it themselves
get relief under Section 23(2) equal
10 50 per cent of the letting value of
the house or Rs. 1,800|- whichever
is less.

Inspection of Universities and Colleges
for ralsing standard of Education

4618. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
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EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether Government are con-
templating to inspect universities and
colleges through the University Grants
Commission for raising the educational
standard in the country; and

(b) if so, the details in this regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Under the Uni-
versity Grants Commission Act, 1056,
the Commission is empowered to
cause an inspection of a University
(including Colleges) for the purpose
of ascertaining its financial needs or
its standards of teaching, examina-
tion and research. In exercise of
these powers, the Commission has
been assessing the development of
various Universities and selected Col-
leges in the country during each plan
period, and suggesting measures for
improvement of standards. The basis
for assessment of the development of
Universities during 1978—83 has not
yet been finalised.

Prices of Food liems

4619. SHRI D. AMAT: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) What is the
prices of food items
three years, and

extent of rise in
during the last

(b) the steps taken
rise?

to check the

THE - MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). A statement glving index
numbers of wholesale prices in res-
pect of important food items for July,
1978 and July, 1975 and the extent
of rise or fall over the period s
placed on the table of the House.

It will be noted that whereas there
has been a decline in the prices of
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rice, wheat, cereals and foodgraing in
general as well as vanaspati, some
rise hes been registered in the prices
of pulses, fruits and vegetables, figsh,
eggs, meat and edible oils, Govern-
ment has been taking vigorous steps
to increase the production of these
commodities. Particular emphasig has
been laid on augmenting the produc-
tion of pulses and oilseeds which are
in short supply in the country. Steps
are also being taken to increase the
production of livestock  products and
fish through introduction of improved
practices supported by improved mar.
keting facilities. Besides, the follow-
ing steps have been taken to arrest
undue rise in the prices of some of
the important food items: —

(i) Large scale imports of edible
oils are being continued to
supplement domestic prodyc-
tion. The supply of import-
ed oil to the vanaspati indus-
try has been raised from 75
per cent of the requirement.

(ii) Ban/restrictions have been
imposed on the export of
certain agricultural items like
HPs groundnut pulses, fresh
vegetables, potatoes, turmeric
and living cattle,

(iii) Efforts are being made to
import larger quantities of
pulses from abroad. Import

Statement
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i

of pulses has been placed on
OGL.

National Agricultural Co-
operative Marketing Federa~
tion Limited ang National
Consumerg Cooperative Fede-
ration have enlarged their
operations in regard to pur-
chase and sale of pulses at
reasonable prices. They have
together procured about 42
thousand tonnes of pulses,
Steps are being taken to in-
crease the production of Poul-
try and eggs. The marketing
of eggs and poultry at natio-
na] and regional levels has
been entrusted to the Natio-
nal Agricultural Cooperative
Marketing Federation of India
Limited (NAFED) and State
Level Federations.

Slaughter House Corporationg
are being set up with Cen-
tral assistance by wvarious
States to undertake procure-
ment and slaughter of animalg
and marketing of meat to
ensure remunerative price to
livestock farmers and rea-
sonable price to consumers.

(vii) Ceiling has been placed on

the export of mutton and
live-sheep and goats.

Index numbere of wholasale prices in India

{Bacr :

1970-71 == 100)

July, 1098 Julv,1975 Percentage

Commodity/Group

{Prowisio- variation

nal' in July,

1978

aver

Julw,

1975
Rice. B . 165'0 1976 —16 5
Wheat . 149* 9 1604 -— G h
Cereals 159" 5 18081 —15"2
Pulses . ' . . . . aqi- 7 (LA ] 4 zora
Fomdgrains 192: 9 By ¢ — gy

e e
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Commodity/Group July, 1978 July, 1975 Percent
(Provisonal)” vaciation Ta
July, 1978
over July,

1975
Fruits and Vegetables 175'3 1485 41z
Milk and Milk Products 1716 168+ 1, + 1°8
Fish, Eggs and Mrat . 2174 181+ + 2000
Condiments and Spices 184-4 18u-g 4 1’9
Edible Oils 16071 1455 + 1000
Vanaspati 162° 0 1752 — G5
Sugar, Khandsari and Gur . 1521 21firo -20°6

et famafegrem & fadwdy ot
w aw

4620. st WA W WA : T
Feverr, wmmor wemer i wepfa ot 0
amA® gm T fw e

(¥) #ur agaa ¥ f& faua-
fagrai ¥ fmar orf & frr A ®
wTd A fadeit wi@ &) 5y 7 faog
1fz g¢ ¥ ;

(@) #mag ot aadfs 39 &
wfgwis o= fesdt frvafaarsm § wan
qrar  =rga & forw & qfony wase
SAW T & ST AWM ¥ Frwtfed]
= wremr TR ST o
Wit

() w7 aowre w7 fasre Aw
fufww favafuarerat # fatel ot
forety & ford wareer %3 gy FN &
®r § ;i afe g, &t acwast
sicrar 37

fuow , ewmnw wemw aw Wy e
"M (1o smowr wr): (¥)

o, a0

(7r) Pt favafaerrr fadeit
BIa| §uydAT FAT AFASsT ¥ 57 91-
frg 2 moify, zgi fader wraf
woww d w e @ ¥ @ g
wifs % F O T ATHFA ®
o sfawa & WrEw §

() woww &w & fafwm faem-
fagrdi & 37 fade vl # 53w
#1 wmacqr qER A FCE ¢ fuaw
g+ oo fadwlfeqa wridrs fawsi
aqr wrew  fead fa@wr fawdi %
e NI AAE)

Class I Posts in DDA

4821. SHR] RAMJILAL SUMAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the number of class I posts
alongwith their designation and scales
of pay created in D.D.A. from 1968
till today and the name of Authority
which created these posts, giving se-
parately details of the posts created or
up-graded during Emergency; and

(b) the names of persons, appointed
to the posts as under para 1 by direct
recruitment /absorption/promotion or
deputation and the name of the Autho-
rity which made these appointments?
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THE MINISTER OF- WORKS AND
HOUSING AND SUPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The informa-
tion iy being collected and will be
laid on the Table of the Sabha.

feesht & eqeli § wropdt W
# wifem

4622 WY TEWWR WRi: w7
fivty, wTw wearaw st sepfs A
T wATX FY F w0

(%) = o g9 § fr faw ol
q mequl g&( ¥ S50 v AT 33
wfawa & 77 srsra ey ¥E
gdr fxggi, o fagg o wfes
fawai & waxrar wx &y it &
Al H Ty TEEl BT W %AW %9 §)
wiat w1 wfaa  fro omar )

(@) 71 aget @12 fx 3=
o %1 fag a7 €1 avg ol @)
T ar %5 uifga 7df frar war &
wt afy g, A 3% Wrigd v #
¥IM A FATFMTINE; AT

() &1 so wfamA T &w o%
A FA AT B SiAl S1WA 5 HA-
TI W& T HT IO 7O H qq0
qiF & fa1 qr7 aifes  faar aar 8,
€ 1977 # A€ ¥F TG WY
fesdt gmAwgnT &7 fAwrE 30
wfama H@F S FAAH TgA F
sl wifadw gz @ fa@ v &
oy wror § 7

faar, warw wearmr  war Hepfe
darwa ¥ T WAt (st R
Wt wreewt ) : (%) feedlt swaw
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grr ot quar wwgmestgn
ol %1 us won wfew  fawgi
famwr  swwi srge aWwx XI ot
wear & arfad # wafa & 0§ @)
o w1 #g denr fafww  egat &
oy S B O§

(&) ¥afa misafoe foear @
gror wreafas e ode ¥ a A
#rwifs x@ af @tw | G W@
1§ gl At wyAry Wt 47 g
faeetr g gvey wifas * famg fraw
feg wn  mrAger ¥ wAET wW
Im 750 HAFAFTA 250 WK
7 wEr-wew faggi # 150 F &
50 5% Wi ¥ ¥y o fafaw
faqat ® ayfady afagoa &) ary
#, swemist, fagfa gaamd 250
w yrea  few @, uw woxr  wfas
faagt # famer 5 wwi gz A
My W

() foodr ad ww 3 fafuw faea
& wfeaw  (sRiew ) & fag
war-srent sfawaard fafrwa 7Y € of
frq %7 @a Mo Ay ge i
% 104 2 YO ¥ weawa  XdF
war Y qle w1 wew wd &,
ary ¥ aforew site mafedl & fag
owf &Y gfawaer ¥ Py ¥ 6
9 | x§ of ¥¥yw ox § ATATE
wafy g=x o  WYuAn-gRy fegn
ant # 33 wfawm faatfer fear mr
qr  wreos qqr ufas feqgi ¥ fasr-
7% 5 WRI€1gE ¥ wqgwfa & warar
v grgz ¥ ey A€ T
T v |
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D.D.A. Flats

4623. SHRI V. TULSI RAM: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether it ig a fact that people
registered with the D.D.A. as early
as 1089 ty 1971 have not yet been al-
lotted flats;

(b) if so, what are the month-wise
year-wise figures of the registrants
with dates of deposit payment for
these years who are yet on the active
register of DD.A.;

(¢) how does D.D.A. justify the re-
tention of arbitrary number of flats,
%n colonies meant for the general pub-
lic, for staff accommodation on subsi-
dised rental basis as has been done in

BHADRA 6, 1000 (SAKA)
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the recent allotments in Munirka in
addition to the preferential allotment
of 5 per cent of flats for ownership
to DDA staff; and

(d) what is the total number of
flats category-wise and locality-wige
that DDA has thus retained to-date for
its gtaff accommodationin colonies
meant for general public, despite DDA
having staff quarters in the. colonies
earmarked for the purpose?

THE MINISTER OF WORKS AND
HOUSING AND SUFPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) 1t is presumed that the Hon'ble
Member desires to know the details
relating to 1069—71. The year-wise
details are as under:—

1st Regn. (1969-70) .
and Regn. (1970—72)

MIG LI1G JantafCSP Toul

448 220 172 fizo
1431 752 228 2411
1859 972 400 - 1

(c) Diversion for staff quarters is
. resorted to when it is necessary to
meet the staff requirements of DDA.
However so far the DDA has divert-
ed only 498 flats outof 33115 allotted

by them so far. In Munirka 20 MIG

flats and 10 LIG flats were converted

as staff quarters out of 252 MIG flats

and 143 LIG flats allotted in that lot.
(d) The details are as under:—

Name of Scheme MIG LIG Janta Towal
Safdarjung . . . . . 156 .. .. v56
Lawrence Road . e . . 108 . 198
Pankha Road . e 48 . 48
Munirka . 20 10 .. J0
Ber Sarai . ' - by 64
Usha Niketan . . . . " ; 2 . -
To TAL . 158 320 :gll




179 Written Answerg

fufer wsumawt & forg wrd & w2

4624. &t Uw wrw ot ;oW
fivwrr, ewTor weamw W wEpfa gt
qg Iq™ w gar w4 fr o

(%) = favafazaras qqzra sram
F fafgeay womrowt & frd oF qearz
7 x1d & fad 18 92 fauifva fad &
wafs g% W59 91 a41 I9A7% w141 H
F¢ 14 gy w2 aury gz § o
¢ nfafow wer 5 =47 famr sy
g, W

(=) =f=ar, A1 5= aar w0 § 7

fisr, woT wRw Aqr Hesfa
HAY (Wo TATT T W) : () WIT ()
FNATIAT & Horra FT AT F A5G
uxod & wAuTy o w1 Argw
=T grm war fr favafagarsg wqar
wrary grer faaifen fem w@om o=
we & s, s A fysafagara,
w1 tar a1 wv fraifva w75 &1 g0
faay § Forerdy ag gf+fraa g 7% fx g%
fwems w5 & &% Sfa #AVE 20 9 a%
gefeqa 72 W17 @ B.AT 1 Fowew
& we ag o Grelr o fowrs &, foedfl
Wt faw 392 & wfas A% T4 A wrAr
gV ) AT | gt FawrarA & A
®1 g1 & weada Afewe wAAT &
farera =Y wrdy, A fa 7o Freafagaremn
& ot i ofrw Afews wroil w1 d=rfas
%7 7 §, Wfews forawl & form ot w90
aqraAT &1 wasr fmay ) A1 A g,
FrAa ®T RS §, qafes fae-
garaai geor g faaifea faar st

2
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Selection grade to Laboratory Assis-
tanig of Governments Higher Secon-
dary Bchools of Deihl

4625. SHRI M, SATYANARAYAN
RAO:

SHRI K. MALLANNA.

SHRI RAJSHEKHAR
KOLUR:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) how many Laboratory Assis-
tants working in Government Higher
Secondary Schools of Delhi Adminis-
tration have been granted slection
grade from 1st September, 1971 to
31st December, 1873;

(b) whether the Laboratory Assis-
tants belonging to Scheduled Castes
and Scheduled Tribes were given
selection grade in accordance with the
roaster of Government of India during
this period:

() whether the Laboratory Assis-
fants belonging to higher castes were
given the selection grade with effect
from 5th September, 1871 while those
belonging to SC/ST were deprived of
it; and

(d) if reply to part (b) and (e)isin
negative, the reasons thereof and by
what time Government propose to
complete the quota of the SC/ST in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{SHRIMATI RENUKA DEVIBARA-
KATAKI: (a) According to the infer-
mation furnished by Delhi Adminis-
tration 59 Laboratory Assistants had
been granted selection grade from l1st
September, 1971 to 381st December,
1973,
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(b) Yes, Sir.

(c) Selection Grade was given to
Laboratory Assistants including those
belonging to SC/ST from the same
date.

(d) Does not arise.

Suru Irrigation and power project
Ladakh

" 4626. SHRIMATI PARVATI DEVI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(ay whether the Government of
India engineers have approved Suru
irrigation and power project in
Ladakh;

(by if no, when the construction of
the said project wouldq be taken in
hand: and

{¢) the reasons for the delay in im-
plementing the scheme?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(¢). No, 8ir. The Government of
Jammu and Kashmir is investigating
a number of projects ¢on the Suru
River in Ladakh, but schemes have
net vet been formulated.

Cotton improvement

Bijapur

4627. SHRI K. B. CHAUDHARI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

scheme in

(a) whether five talukas in Bijapur
namely Bagalkot, Badami, Bilagi,
Mudho! and Jamkhandi have been
taken under Cotton Improvement
Scheme:

(b) whether the Government pro-
pose to take whole of Bijapur Dis-
trict under Cotton Improvement
Scheme; and

{e) if so, when the job is likely to
be completed?

BHADRA 6, 1900 (SAKA)
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Gov.
ernment of India has sanctioneq a
Centrally Sponsored Intensive Cotton
District Programme to cover 20,000
ha. of unirrigated cotton in Bijapar
district of Karnataka. According to
the proposal from the State Govt,
the programme is being taken up in
Bagalkot, Hungund, Badami and
Bilagi talukas of Bijapur district.

(b) and (c). Coverage of some ad-
ditional area in district Bijapur is be.
ing proposed under the next Five
Year Plan.

ity faerm/feet ® woglen
wif, wqgfemw wamfar & s

4628. Wt WTTo YWo FOW :
foer, s wewm it depfer
T A A7 ®T gq71 HG v

(%) faset & Sty oo & xw
wa ww feaw frandf &,

(«) o¢ & magfea anfa/mq-
gfea woronfa o e faady
L

() afx g7 "gzraEl & o@d ar
dem wRF wgAvaEl § areEd
;T FTC § WX W FTwe F oy
w7 wramdy wrar o et

(w) #=r =rfad & gy o -
ool T B wh Gw ¥ e
foarar &t st &, wie afz =,
A qud o wrvor ¥ 7

faar, TR wEwTM wqy wewfe
dAxrea A Tow Ay (st doper
WM wwewt) : (F) feesdt w@w
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wifgas da # feqq 12 ¥y faar-
waf % 10~8-1978 %1 BTAT & Ty
16,990 § 1 gu ¥ wfafear, wragd
fega faits ¥flg  fagreg ¥ 104
o =mfaw § | 3z frarwm
agre o fomaas & weg @hadt
wdi ¥ ol wamsac g
Tear ¥

(=) wanfsa sife w¥v wygfa
waafa & w& ® §wr s
670 Wt 778

(w) dns7 & WA A 7 ag
fraq foar fs dfas a4 1976-
77 A, wya@fag srfaat * emil &
e ¥ 15, a€ ot gqgfea a7-
srfedt & BT & mwx ¥ 749
as ofedt & e wdfws @
WEH | (AYIEY &1 AT wifma
T A1 sgxeqr T4 A, graidw
wpafea arfa/eqgfea smafs &
grat ®Y wrafasar ars g@w So
¥® wawa airgar o arA O | TAw
aftrrerey, #fa® AT 1976-77 &
923, wagfan wfa/amfea wmafa
¥ geafrga $a7 T8 oAl Frafas
fear o1 we1 1 Afers w7 1976-
77 ¥¥%T, wyqfes arfa & gaafas
¥dw AORIX ¥ sqrATAcUYy H-
wifcat #1 wrfaar seaw #d fogr oy
& i feoel & $edlg eqgatF 15% =y
wrea wYer g w7 9w A g,
fog wyqfa nfaai s oi & 7349
£Z W wifma arr A% af wa A
wwt ; ¥t wqgfae oanfar & arafea
qafor avan # wr fassir opal # arfady
* fag Sumam AfF ¥

(w) oft, 1 =% forg gy
% Arwk Peamat wy arAw e
o ovEr &
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Employment on forged certificates
in work Deptt. of 1. 1. T., Delhl

4620. SHRI D. G. GAWAL Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state:

(a) whether it is g fact that per-
sons got employment in works Depart-
ment of I. 1. T. Delhi during 1963-64
by producing certain certificates which
have been proved forged; and

(b) if so, what action hazs been
taken or are being taken against such
persons?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) and (b). One person secu-
red employment in the Indian Insti-
tute of Technelogy. Delhi in 1963 by
producing a forged ‘No Ohjection’
and ‘No Demand’ certificate purport-
ing to be from his previous employer.
The Central Bureay of Investigation,
inter-alia, investigated the charge of
producing forged certificates against
thig person and recommended depart-
mental action against him.

A departmental inquiry was held
against the official by the L. I. T,
Delhi and on the bagis of the findings
of the inquiry, a minor penalty was
imposed upon him. On 3 representa-
tion made by the official against the
penalty imposed upon him, the
Board of Governors of the Institute
decided that the penalty imposed may
be waived.

Tender for appointment of Agent
for Handling and Transpori for
P, C. 1. Godown, Partapgarh.

4630. SHRI ROOP NATH SINGH
YADAV: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether anv tender was invited
in February, March 1878 for appoint-
ment of agent for handling and trana-
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port for the Food Corporation Go-
down at Rai Pratapgarh (U.P.);

(b) if so, in place of lowest, the
highest tender wag accepted and what
is the reason thereof;

(¢) whether a complaint regarding
malpractice was made; and

(d) what is the result of that en-
quiry?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(d), The Food Corporation of India
have reported thal tenders were in-
vited on 4-3-1978. In response, five
tenders were received. The lowest
valid offer was at the rate of 248 per
cent above schedule of rates (ASOR)
but it was not accepted ags the finan-
cial soundness and business compe-
tence of the lowest lenderer were re-
ported to be doubtful

A complaint wag received from the
lowest tenderer. The malier was en-
quired into and no malafide inten-
tions have been established in the
award of the contract.

oty ww wram § myrafe
wwesT

4631. WY WM oA : Wy
wir wire fowr 5ot o T« o
O fF

(%) ®ar  wqurEs wv goar
TR WA ¥ fow Iw® gAY F weT
#r o« wrawr § w1 wworafas
srear §

(@) wrq ad F et aw feselt
% feqxr  gw wrdwm & wratadi #
o, wrewra, AW, wadra urfx
& feaft gyl ; wie

() sar weere &1 fawrc ew
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wifedt wtaoy ¥ wry ?

BHADRA 6, 1900 (SAKA)

Written Answers 186-

wiw vt frwrf Wt (it goofia
fag women ) : (%) o, @
¥y o WA & afer 1 wram
& wafeat  § gymws, g W
qFFar A1 %14 v gwr ¥ o
weq  wiasrfai grg v arwet ®
I &Y FEraAr FYSTAE 0

(m) &< (7). 51 argaoreed,
oot M nEw qrEfEw #7 oA
¥ A wmAl wr e Swr ¥
g7 w9 Al ¥ gfew § e s &
w€ & | waow ¥ OF wwa 6T
FErm I wrdT ¥ REAraE
wyvde & oF A ¥ e feft
M W wgaE §RWS § garaa
saarfedi ®1 Fan # faafras (F997)
v frar am & ®wie IF e
gIFAT gIuT F1LAE A o1 G

i+ g1 § Faimg @ foiwew &
Fam  FEm Aw wdm €9
wma A &0 @fa qger o o«
fg wu waw % ¥l § 9 W
T 971 qE AT AgAC F I w1
= % wdr ¥ fema & w101 WU
g gar § 97 e faa, afy
¥r€ &, fraffva s & fag o
wtg & a1 Yy &

Hindi knowing staff in Govern-
ment of India Presses

4632. SHRI MOHAN LAL PIPIL:
Will the Minister of WORKS AND-

"HOUSING AND SUPPLY AND RE-

HABILITATION be pleased to state:

(a) the total strength of the staff in
different printing presses of the Gov-
ernment of India and the number of
those employees who are required to
possess working knowledge of Hindi

according to Official Language policy
of the Government;
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(b) the number of employees who
possess working knowledge of Hindi
and those who possess proficiency in
Hindi separately;

(c) whether the names of the print-
ing presses, the staff. whereof have
acquired the working knowledge of
Hindi, have been notified in the offi-
cial Gazette in compliance with the
Rule, if so, the names thereof; and

(d) the steps taken or proposed to
be taken for providing training in
Hindi to the emplovees not possess-
ing the working knowledge of Hindi?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR! SIKANDAR
BAKHT): (a) and (b). The total
strength of the staff in the Govern-
ment of India Presses under the cont-
ro! of Ministry of Works and Hous-
ing is 15,453 (13,218 as industrial em-
ployees and 2.235 as non-industrial
employees of Group '‘C' and above.)
Under the provisions of the Presidens
tial Order of 27th April, 1980, in
gervice training in Hindi is not obli-
_gatory for the emplovees of industrial
establishments. However, employe-
es of industrial establishments,
including Government of India Press-
es, can be admitted to the wvari-
ous Hindi Classes of the Hindi Tcach-
ing Scheme on voluntary basis, sub-
ject to availability of seats, but they
are not eligible for any of the incenti-
ves granted under the Hindi Teach-
ing Scheme on successful completion
of the training. According to the in-
formation available, 1449 and 619
mon-industrisl employees of Group
‘C' and above possess ‘working know-
ledge of Hindi' and ‘proficiency in
Hindi’ respectively.

(c)y No, Sir, Data regarding num-
-ber of employees having working
knowledge of Hindi in the Govern-
. ment of India Printing Presses is be-
.- ing coiiected and action to notify
- Gavernment Presses under the Offi-
cial Language Rules will be taken,
wherever necessary.

AUGUST 28, 1978

Written Answers 188

(d) No steps are required to be
taken for providing training in Hindi
to the employees of Government of
India Presses not possassing the work.
ing knowledge of Hindi as in service
training in Hindi is at present not
obligatory for the Government of
India Presses, which are industrial es-
tablishments.

frewt @ g aamr

4633 Wl gww W AN ATAN ;
¥ fanfw Wit v wer gfe i
graiw gl 7z FEE €1 3o &G
f

(%) a8 1975 1977 % Sv1w
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4634. WY T AW g ;oW
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Ty & wfes o ol



189 Written Answer;

(%) wn wnfeat & fet 0
e & forg way sy 7 o g
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011 & wardz wrafer fod
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wrazR & ford faarz, 99 Prer e &
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Criterion 1aid down for the promo-
tion of Draughtsmen

4635. SHRI T. S, NEGI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) what criterion is laid dowp for
the promotion of the Draughtsmen
Grade III and II to the posts of Gr.
II and Gr. 1 respectively;

(b) whether there is any recommen-
dation of the Pay Commission to this
effect that these are 100 per cent pro-
motional posts; and

(c) if the answer to part (b) is in
the affirmative how many vacancies
have been filleq up from amongst the
Gr, II1 and Gr. 1l posts to the senijor
posts?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The posts of Draftsmen
Grade I and II in the subordinate offi-
ces of the C. P. W. D. are filled 100
percent by promotion. Promotion to
the posts of Draftsmen Grade I is
made from among permanent and
quasi-permanent Draftsmen Grade 1I
who have completeg B years gervice in
that grade on the basis of seniority-
cum fitness and promction to the post
of Draftsmen Grade II is made from
among Draftsmen Grade II1 with 3
years service in that grade subject
to their qualifying in a Departmental
test, on the basis of seniority-cum-
fitness.

(b) Does not arise in view of the
above.

(c) The number of vacancies filled
during last 3 vears is 30 and 89 in
the grade of Draftsmen Grade I and
11 respectively.

Pakistani refugees in Kutch

4636. SHRI ANANT DAVE: Will the
Minister of WORKS AND HOUSING
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AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether there are more than
5,000/- Pakistani refugees staying in
Government camp in Kutch district
since last 6 years;

(b) whether Government have de-
cided to give the citizenship to them,
who are all refugees of 1971 Pakistan
‘War;

(¢) whether Kutch district is on
Border area and there are lakhs of
acres of vast land; and

(d) if so, whether there is any pro-
posal to give this land to these refu-
gees?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) About 4,600 persons
are residing in the camps in Kutch
District,

(b) Yes, Sir. After a case by case
examination,

(c) and (d). Yes. Sir, Gujarat State
Government has submitte a scheme
for the settlement of 1574 families
in 28 villages in Kutch District.
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Liem of Famkka Barrage project

4638, SHRI R, P. DAS: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the lien of Farakka
Barage project staff transfer to Ganga
Basin Water Resources Organisation
is properly maintained;

(b) if so, whether permanency of
the said employees on the strength
of their length of services is being
congidered;

(c) if not, the reasons thereof;

(d) whether any of the said em-
ployees has been reverted to the
Farakka Barrage project;

(e) if so, on what basis; and

(f) whether similar cases of will-
ing candidates will be considered?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (a)
Lien of quasi-permanent staff of
Farakka Barrage project tranferred
to Ganga Basin Water Resources Or-
ganisation was maintained for two
yearg ag per Government rules,

(b) Such staff will be considered
for confirmation in the Ganga Basin
Water Resources Organisation in ac-
cordance with their seniority there.

(c) Does not arise.

(d) and (e). Yes, Sir. One em-
ployee was reverted back to Farakka
Barrage project as he had applied
within the period his lien was kept.

(f) Only those employees who had
applied within the period their linecs
were kept were allowed to revert.
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Irrigation Projects pending Clearsnce

4642, SHRI S. G. MURUGAIYANT
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the major and minor irrigation
projects pending with the Union Gov-
ernment for its clearance for a long
time because of inter-State water
disputes;

(b) whether Government has cal-
led propose to call a meeting of the
concerned Chief Ministers to resolve
the various outstanding inter-State
water disputes; and

(¢) it so, the details and with what
results?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a),
The main pending disputes relate to
‘Narmada, Godavari, Cauvery and
Yamuna basins, The details of the
major and medium  irrigation pro-
jects in these basins pending clear-
ance with the Central Goyernment
due to inter-State aspects involved
are given in the attached Statement.
The minor irrigation projects are
sanctioned by the State Govern-
ments themselves.

(b) and (c). The disputes relating
to Narmada and Godavarl waters are
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being adjudicated upon by the Tri-
bunals set up under the inter-State
Water Disputes Act, 1056,

With regard to the use and deve-
lopment of Cauvery waters, an Un-
‘derstanding amongst the concerned
States namely, Karnataka, Kerala
and Tamil Nadu was reached at’ an’
+ inter-Btate  meeting held by
Union Minister of Agriculture and
Irrigation in August, 1976. In pursu-"
& ance of this Understanding two com-
mittees, namely, a Committee of Sec-
retaries and a Committee of Techni-
cal Officers were set up. A number
of meetings have been held by these

- the.
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Committees but they could not fin-
alise their deliberations. An inter-
State meeting was convened by the
Union Minister of Agriculture and
Irrigation on 5th August, 1978 to
confirm the Understanding reached
earlier and to take further steps for
its implementation. The discussions
were inconclusive and will be resum-
ed in Beptember, 1078.

Detailed studies about the Yamuna
basin have been carried out in con-
sultation with the concerned States
and the matter is under discussions
with them at Officers’ level,

Statement

—
I-rigsiion Projrcts panding dueto inter-State, Asprcisin Narmada, Godaveri, Cauvery and Yamwra Basins

r — —
Basin Name oi‘ Prnj'vrct Stare Major/
Medium
4 2 3 4
GODAVARI . 1. Manjra Lift . . . . . Karnataka . « Major
NARMADA . 1. Navagam . . « Gujarat Major
2. Narmadmssagar . + Madhya Pradesh Major
3. Bargi . . Do. Major
4. Onkareshwar ) . - Do. Major
. 5. Gurda Nala Tank . . . . Do. Medium
CAUVERY . & Kabini (Revised) . . . . Karnataka Major
2. Yagachi. ' ' . . . Do. Major
. 3. KR.S Right Bank Canal Stage-1 Do, Major
4 Hemavathi . . . . Do. Mafor
5. Harangi . . . . Do, Major
6. Hospatoa Lif . . Do, Major
7. Changavadi . . Do. Medium
8. Ghicklihole . . . Do, Medium
9. Suvarnavathy . . . Do. Medium
10, Iggalure . ' . Do. Medium
11. Kudergrundihalla Reservoir . . Do Medium
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1 2 3 4
12. Uduthorchalla. . . . Karnataka Medium
13. Arkavathi . " . . . Do. Medium
14. Modernisation of Cauvery Delia Tamil Nadu Major
15. Kollimelai . . . v e Do, Medium
t6. Kodaganor Reservoir o N . Do, Medium
17, Varadhamanadi . . . . Do. Medium
YAMUNA 1. Paisuni Canal Scheme (Banda) Uttar Pradesh Major
2. Construction of Okbla Barrage . . Do, Major
3. Parallel Eastern Yamuna Canal Do, Major
R o T e o yana Majoe
Sewani Lift IT & IIT . Do, Major
6. LoharuLiftll . , , Do. Major
7. Remodel and Lining Sunder Sub-
Branch . 2 ) . . Do. Major
8. Construction of Munek Canglan Link
Channels . . ' . Do, Major
9. Remodelling & Lining of Branch RD-
68000 of Hansi Branch . . . . Major
1o, Sewani Stage I . . Do. Medium
" Sundar Suranch e 4™, Do. Medium
- E:-:;ﬁﬁ:innﬂﬁplr:dﬁ li::.‘ o IE:!:E b
pur . . ] . .

Do, Mediumr

Sale of Vikas Minar, Delhi

4643, SHRI P. K. KODIYAN: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether Government have a
proposal under consideration to sell
the 21-storeyed Delhi Development
Authority building in the Indrapras-
tha Estate; and

(b) if so, the
therefor?

details and reasons

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir,

(b) Does not arise,
Seed storage facility

4644. SHR1 K. RAMAMURTHY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(a) whether Government have any
proposal to set up a large scale seed
storage facility in the country;

(b) if so, details thereof; and

(c) whether Government was offer-”
ed any financial help from outside
for setting up a seed storage facility
within the country?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
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SURJIT SINGH BARNALA): (a)
to (¢). The National Seeds Program-
me envisages substantial additional
production of foundation and certifi-
ed seeds and this would involve aug-
mentation of storage facilities, In ad-
dition, the National Seed Corporation
would also operate a reserve stock
scheme. According to this scheme, a
portion of the estimated requirement
of foundation and certified seeds
would be held in reserve to meet
shortfalls in supply and also to meet
the demand of areas affected by na-
tural calamities, Under the National
Seeds Programme, a provision of
Rs. 258.30 lakhs has been made for
the Reserve Stock Scheme. The
National Seeds Programme jg being
financed by a loan from the World
Bank,

Non-disposal of sugarcane by farmers

4645. SHRI SHYAM SUNDER
GUPTA: Will the Minister of AG-
RICULTURE AND IRRIGATION be
pleased to state;

(a) whether it is a fact that far-
mers have been facing great difficul-
ties in Northern States of India due
to the fall in the price of sugarcane;

(b) whether it is also a fact that
farmers could mot dispose of their
sugarcane even after the end of June,
1978; and

(c) whether Government propose
to make good the loss suffered by
such sugarcane growers; and if not,
the reasons thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) So far as
sugar factories in the organized sec-
tor are concerned, the prices for su-
garcane paid by them to the growers
this year are at about the same level
ag last year. However, due to the
large production of sugarcane this
year, the khandsari and gur sector

BHADRA 6, 1900 (SAKA).
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have not been able to absorb the
cane in the same proportion and
hence the prices paid to growers by
them are reported to be lower.

(b) The sugar factorfes have ab-
sorbed nearly 40 per cent of the cane
grown as againat the usual 33 per

. cent, However, the gur and khand-

sari units, being in the unorganized
sector, are not under the control of
the Government and they have not
been able to rise upto the increased
supply of sugarcane. Hence some
cane growers have been affected in
regard to supply of their cane to the
sectors,

(c) There is no scheme either with
the Central Government or the State
Governments to pay compensation to
those sugarcame growers whose Su-
garcane crop remains undisposed of.
The Government cannot take direct
responsibility of disposal of any com-
modity which is perishable and also
consumed in high proportion by un-
organised sectors, as Gur and Khand-
sari in the case of sugarcane.

N.0.LD.A. Housing Schemes

4646. SHRI V. G. HANDE: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) the amount earmarked by the
Housing and Urban Development Cor-
poration for financing the LIG/MIG
Housing Scheme of New Okhla Indus-
trial Development Agency, Delhi;

(b) whether it is a fact that the
rules governing the N.O.LD.A. Hous-
ing Scheme have not been approved
by the Central Government;

(c) if so, the reasons therefor;

(d) the number of applications re-
ceived under each category and the
estimated number of houses proposed
to be constructed under this scheme:;
and
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(e) whether it is fact that the
earnest money, registration and pos-
session amount of Rs, 4100 has not
been included in the cost of each
house; and if 50, the reasons therefor
and the remedial action Government
propose to take to check this mal-prac-
tice?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) A loan application for
Rs. 81.60 lakhs for construction of 870
EWS and 250 LIG dwelling units re-
ceived from the New Okhla Industrial
Development Authority, is under con-
sideration of HUDCO.

(b) The rules governing the New
Okhla Industrial Development Autho-
rity Housing Scheme are not to be
approved by the Central Government
because NOIDA is U.P. Government
Undertaking and housing is a State
subject,

(¢} Does not arise.

(d) The number of applications re-
gistered under each category is as
under:

(i) EWS: 7082 (Provisional)
(li) LIG: 81038 (Provisional)

%2 units of EWS and 50 of LIG are
under completion. The first loan ap-
plication for an amount of Rs. 81.60
1akbs has been submitted to HUDCO
{for construction of 679 EWS and 250
LIG Houses, Construction of these
units will be taken up as soon as
HUDCO loan is sanctioned, NOIDA
proposes to submit more scheme to
HUDCO as goon as the gchemes pend-
ing with them are cleared.

(e) No, Sir.

Delay in the publication of Govern-
meut of India Notifications

4647. SHRI HALIMUDIN AHMAD:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

AUGUST 28, 1078
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(a) whether Government are aware
of the fact that the Publication Divi-
sion of the Government delays the
publication of the notifications of
public jmportance to benefit the pri-
vate publishers and some Govern-
ment officials are directly involved
and any request made of the Kitab
Mahal or the Government Press for
early arrangement of such notifica-
tions are not taken into considera-
tion. \

(b) whether Government are aware
of the fact that only such notifications
are delayed which are important for
the public and the public are not
given cooperation by the Govern-
ment Press and the people fail to get
notifications in time and the rules
are uhknowingly violated;

(c) if so, the steps to be taken by
Government to see that the imper-
tant notifications are brought to the
public at the earliest; and

(d) if not, the time taken in pub-
lication of notifications during last
two months and the date when these
were made available to the public in
the Kitab Mahal thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR! SIKANDAR
BAKHT): (a) No, Sir.

(b) No, Sir,

(c) and (d). Instructions have al-
ready heen issued to ensure that
notifications in the Gazette of India
are brought to public at the earliest.
The Government of India Presses will
be asked again to follow those ins-
tructions,

Crasy Programme for building of
Government Quarters in Delhi

4648. SHRI BHANU KUMAR
SHASTRI: Will the Minister of
WORKS AND HOUSING AND
SUPPLY AND REHABILITATION
be pleased to state:
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{(a) whether a crash programme for

" building 15,000 residential  quarters

for Central Government employees in

Delhi has been launched or is pro-
posed to be launched goon;

Y (b) if 50, what are the various
phases and areas earmarked in order
of priority for accomplishment of this
crash programme, particularly in lo-
calities e.g4 DIZ area in Gole Market,
ete. where existing structures have
#o be demolished for reconstruction
purposes; and

(c) the likely dates by which re-
construction works at those phases/
areas/sites would commence, phase-
wise?

.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir., Government
have recently sanctioned construction
of 15300 quarters for general pool
in Delhi. Construction work is yet
to be taken up.

(b) and (c). The quarters are pro-
posed to be constructed in the under
mentioned areas;

(1) Lodhi Road.
=. (2) Badarpur-Mehrauli Complex
—Sectors III, IV, V and VIL
* (3) R. K. Puram (near Moham-
, madpur village)
{4) Timarpur.
(3) DILZ. Area, Seetors I, II, III
« and IV.
(8) Hanuman Read.
(7) Aram Bagh
(8) Dev Nagar

The intention is to commence cons-
truction of all the 15,300 quarters im-
mediately and therefore no area-wise
priority or programme for phasing
the construction haes been drawn up.
Vacant land is available in the first
four localities mentioned above; in
the remaining four localities vacation
of old quarters ig involved, Action for
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getting the quarters vacated has been
initiated. It is expected thut cons-
truction work will be commenced in
all or most of the localities by the
end of this year or early next year.

Ban on Establishment of New Colleges

4649. SHRI CHITTA BASU: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether the Government pro-
pose to ban the establishment of new
colleges for some few years to come;
and

(b) if so, the reasons therefor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The rate of
growth in enrolment in University
level courses has been declining
during the last few years. As many
as 50 per cent of the total number
of colleges in Arts, Science and Com-
merce continue to be nmen-viable
with an enrolment of less than 400.

Notwithstandings thess facts, the
number of oolleges has continued to
increase. A Working Group appointed
by the University Grants Commission
recently had, therefore, recommended
that no new colleges should be estab-
lished during the next five ysars,
Two regional] Conferences of Vice-
Chancellors held in May and July,
1878 generally endorsed this view.
The U.G.C. considered the matter in
August, 1978 and agreed that nor-
mally no new college should be estab-
lished during the next flve years.
However, in backward areas where
there was a felt need, proposals for
opening new colleges could be con-
sidered after a proper survey of the
facilities available in the district.

Effect of price of milk of D.M.S.

4850. SHRI S. R. DAMANI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:
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(a) the present price of milk per
litre charged by the DMS and what
it used to be before the price was
enhanced; N

{b) whether the supply of toned
milk which used to be available at
lesser price is stopped; and it so,
the reasons thereof;

(c) to what extent this has affect-
ed the common man who is not in a
position to meet the higher cost of
milk supplied these days; and

'AUGUST 28, 1978
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(d) steps Government are taking
to reduce the price of milk to en-
able the common man to buy his
normal quantity as before?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
the selling prices of milk being mar-
keted by Delhj Milk Scheme prior to
price increase and the present prices

are indicated as below:
+ o el

Type of Milk

Toned milk
Diuble Toaed milk

Sclling prices’of milk (in Ra.)flitre '
Uptr 1-5-73 W.ef. 2-5-78 IW.eufi14-5-27 =

(b) No, Sir,

(¢) and (d). On an average the
sale of Toned Milk since the price
rise has decreased by about 54,000
litres daily. The price of double ton-
ed milk has already been restored
to the previous Government. Since
the present selling price of Toned
Milk jg lower than its actual cost of
production the question of reduction
in the selling prices of milk marketed
by the Delhi Milk Scheme, does not
arise,

Price of milk of D.M.S,

4651. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased {o state:

(a) whether it is a fact that vn ac-
count of the rise in the price of milk
of Delhi Milk Scheme, the sale of
milk han been reduced to 50 per
cent;

1.30 1.80 —
.70 0.97 0.70
(b) the details of pre-price rise

and post-price rise sale of milk: and

(c) would the Government decide
to restore the previous price?

THE MINISTER OF AGRIC
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): . (a)
No, Sir. |

(b) The average daily sale ot milk
prior to price rise was 3,48,015 litres
(during April, 1978). It has bean
2,93,574 litres per day on the average
during August, 1978,

(c) The selling price of Toned
Milk is lower than its actual cost of
production, Therefore, the questiun of
reducing it to the earller level does
not arise. However, it may be mengy,
tioned that the price of Double Ton-
ed Milk has already been reduced to
the earlier . level ¢t 0.70 paise per
litre with effect from 14-5-78.
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Recommendations of working Group
on employment of children
4853. SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

SHRI SHYAM
GUPTA:

SUNDER

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have
since considered the recommendations
of the working group on Employment
of Children; and

(b) if so, the action taken or pro-
posed to be taken by Government in
this regard? =

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) and (b). The recom-
mendations of the Working Group on
Employment of Children pertain to
a number of Ministries of Govern-
ment of India and call for continuous
action to implement them. The main
recommendations of the Working
Group on Employment of Children
and the action taken on them are as
{ollows:—

Recommandations Artion taken
1. Better enforcement ‘This recommendation
of existing provi- is primarily the
sioms in law in re- concern of the State
gard to child Governments. The
waorkers, State Govern=
ments are theimp-
lementing authori.
ties, The Ministry
of Labour is, how-
cver, pursuing action
on this recommen-
dation which has
bren discussed at the
Conference  of the
Chief Inspectors of
Factories conven
by that Ministry.
The Ministry  of
Labour has ~ also
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[ R A.n in-depth study
all  legisla-

tlunl relat to
childrens be
taken up and ch-

anges proposed

3. The suggestion to
have a National
Children's Code,
which would lay
down minimum
sunrhrd regula-

tions, also giv
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addressed the
State Govern-
ment § in the
matter.

‘The National Institu-
te of Public
eration and  Chi
development is
initisting a pilot
study of one Act in
the course of the
current year,

The National Instiiu-
te of Public Coo
eration and Ghiﬁ;
Development is
examining the ques-
tion of the feasil :h~
ty of formulating a

ng
icope to the adminis annal Children’s
machinery

tosm: local con-
ditions, may be
examined

In view of the fast

L
BY.itiscssentialto
mmg review
the list of occupa-
tions hazardous to
clsildren and enfor-
ce ban on em
ment of chi
insuch hazardous
occupations.

Code. For this pur-

In regard to Pactories
Act, the
u:l'u:dn.\lce‘l relating

mm ;c:u-
tiona in act-
zr‘id Rules are
copstantly = under
review by the
State Pactories. In-
tes and the
tor General,
Factarics  Advice
Serviceand Labour
Institute and ifany
operation or process
isfound to be hazar.
dous, it is added to
the list. DGFASLI
also brings out rc';
papcrs an
mﬁu toindicate
various ¢ to be
taken by‘“ mm:;p-
ents work-
ﬁn this
mlccpnlity or

luch ith hmrdl

is taken into consi-
deration while mak-
ing the suggestions
or recommenda-
tions.

The Employment of
hc:;tdren Act, 1953,

recently
been amended
and employment of

children in the
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{n)dgmder l’l‘]m:k

p:ts. construction
and  building
erauon. cic, l-ll oipc
railway premisen.

(b) Work in catering
establishments  at
railway stations in-
volving the move-
ment of vendors
and other ‘o
es of the establish.
ment from one plat
form to another or
into or out of the
moving trains ; and

(¢) Work in connrc-
tion with the
construction of rail-
m stations or

ia close
mﬂmily to or
the rail-

way lines.

It has already been

to smsend

the plantation, lab-

our Act, lﬁl to

enhance  the age

limit for children.
The

Acts, the State Gov-
vernments
been addressed ear-
lier by the Ministry
of Labour on asug-
ion made
mittee on
ventions, tocnhance
the existing age of
12 years. Tri-
partite Committee
on Conventions
Banetary s ohe
as
Chairman had at
isu m:tgl:-}! heid ig
eptember, 197
come to the eonclu-
siom that while it
would not be i
ble to ratify the
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Convention at this
stage, effortsshould

‘be made to Increase
lheminimumag:;:

take necemary act-
s and when

tion.
found feasible,

ments/Union Terri-
lor]r Administra-
. The Minix
of Intormnlm
Broadcaiting  has
also publicised the

fact of wides
entry of children
from low income

group into cmployb
ment market
motivate pll’I‘l‘lt‘lto
put their children
into schools,

The tment of
Education has deci-
ded to accord top-
most  priority to
the programme of
unmﬂ tmn of

tion for“gddren of
the age up 6-1
(G‘lanel T VIII
under the new plan
1978—83. The pro-
gramme and strate-
tegy for achicving
the goal of univ uua.
lisation su
by the '.\?orkmg
Group on Univer-
salisation of Elemens
tary Education are
in line with the
rmmm::;atgm of
the War roup
on Employment of
Children.  Special

7. Servicesforchildren
inneed of care
and  protection

may be expanded.
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e

attendance andre-
teatien of enrofled
chilkdeen till

they ete
clams VIIVII.
Such nos-earolled
and dropout child-
ren asarepotin &
position  to  awail
themaclhves of the
forsml scheols dus
to S0CI0-C00N0OMIC
FEASONS, ANE Propos-

be covered

ed to

e
part time cduce-
: suiting  the
necds and convene
ienece  of children
of various ur'et

ou
Crplace ..,em:
t!mut,

m thculni»

offered under the

xrt-time progra-
g:ne Large incen-

of the community.
Besides programmes
for impcoving the
quality of education
rellhng curriculum
to the environment
and making the
school  attractive
and interesting have
been  proposed.

The Department  of
Welfare has taken
steps to continuously
expand the scheme
of welfare of child«
ren inneed of care
and protection.

Vacancies in the Government of India
Press, Koratty

4654, SHRI K. P.

NAN:

¢
UNNIKRISH-

Will the Minister of WORKS

AND HOUSING AND SUPPLY AND
REHABILITATION be pleased ™ to

state;

(a) whether the Government re-
ceived complaint against decision of
the Government Press, Koratty, Ma-
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nagement to fill up the vacancies by
transferring  employees from other
Presses and delay the chances of pro-
motions and local recruitment;

(b) it so, what steps were taken on
the complaints; and

(c) the steps taken to resist the
local management to resort to such
anti-labour practice?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) and (c). Bach Government of
India Press has got its separate cadre
and maintaing its seniority roster se-
parately. Recruitment Rules for vari-
ous Presseg were amended in Novem-
ber, 1977 to provide for inter-Press
transfers in public interest or oOn
compassionate grounds subject to
certain conditions. The general policy
about ioter-Press transfers is applica-
ble to all Government of India Pres-
ses, including Government of India
Press. Koratty.

One direct recruitment post of Bin-
der Grade II was filled by transfer
of an individual from Government of
India Press, Coimbatore, on compas-
sionate grounds. The person trans-
ferred to Koratty is not to get the
benefit of service rendered by him
in the Press from where he was
transferred, for purposes of seniority
in the Government of India Press,
Koratty.

Vacancies la Government of India
Presy

4855, SHRI K. P. UNNIKRISH-
NAN: Will the Minister of WOHKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether many posts in the
Government of India Press, Koratty

AUQGUST 85, 1078
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is proposed to be filled by transfer
from other Presses;

(b) if so, the reasons for such pro-
posal; and

(¢) whether any such decision will
create resentment among the worker
as they are being denied the chance
of promotions?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) and (c). Do not arise.

Appointment of Junior Malis among
the SC/ST in CPWD

4657. SHRI M. RAM GOPAL RED-
DY: will the Minister of WORKS
AND HOUSING AND SUFPPLY AND
REHABILITATION be pleased to
slate:

(a) the number of junior Malls
employed in the Horticulture Depart-
ment as on 3lst March, 1878;

(b) the number of Scheduled Cas-
tes and Scheduled Tribes;

(c) the number of junior Malis
confirmed during 1077-78 and how
many were Scheduled Castes and
Scheduled Tribes;

(d) whether some of the junior
Malis have superceded at the time of
confirmation; and

(e) if so, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) 1445,

(b) 586.

(c) 129, Out of them 48 were Sche-
duled Castes and Scheduled Tribes.

(d) No, Slir.

(e) Does not arise.

Areg under Caultivation

4658, SHRI AHMED M. PATEL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state: .
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(8) the total area of . land -wnder
cultivation in the country, State-wise;

(b) whether there iz any scope to
increase cultivable land; and

(c) if so, the details thereof and
tha measures taken by the Govern-
ment in this regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
A statement is enclosed giving total
dultivated arem in different States
during 1975-76,

(b) Yes. It may be possible to re-
claim about 50 lakh ha. comprising
Joughly 25 per cent of the cultivable
wastes and fallow other than current

allows (including ravine and alka-
ling lands).

(c) Two schemes, namely, Central
Scheme of Pilot Projects for Amend-
ment of Alkali/Acid Soils and Pilot
Project for protection of Table Lands
and Stabilisation of Ravinous Areas
are in operation. An area of 28,000
hectares of alkaline soils and 11,000
hectares of ravine lands have been
reclaimed or improved for cultiva-
tion. .

Statement

CULTIVATED AREA IN INDIA
1975-76 (PROVISIONAL)

(Thousand Hectares)

State Cultivated
arcat

]
Andbra Pradesh

13,420
Asmam . . . . . 2,712
Hihar & : . . " 10,071
Gujarat 10,077*
Haryana . . . . - 3,749
Mimachal Pradesh . . . 613
Jammu & Kashmir . . . 799
*amuuh * 11,310
Kerala . . . . . 2,225
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State . " Cultivated
area
Madhya Pradesh 19,466
Maharashtra ' 19,107
Manipur@ . " . ' 140
Meghalaya ' . f ' 229
Nagaland " . F § 118
Orissa : f . . 6,602
Punjab ., . P i 5 4,924
Rajasthan. . . . . 17,038
Sikkim . . . . . N.A.
Tamil Nadu . . " : 7405
Tripura . . N f . 245
Uttar Pradesh 18,185
‘West Bengal 6,185*
All India 154,726
* Estimuted

i, Ad-hoc estimate,
N.A. Not Available

tComprises of net arca sown and cur-
rent fallows.

Regularisalion of temporary teachers
of Delhi University

4659. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister
of EDUCAITON, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether it is a fact that the
temporary teachers of Delhi Univer-
sity are agitating for extension and
regularisation of their services; and

(b) it so, the steps being taken in
this regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). According to the
informstion furnished by the Univer-
sity of Delhi, its Executive Council
considered this matter in its meetings
held on 14th April, 1978 and 28th
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April, 1878 and decided that certain
categeéries of temporary teachers be
regularised and that in other cases,
pending final settlement, one year's
extension be given. The University
Grants Commission hag informed that
it proposes to discusg the question of
the number of teachers admissible
according to the prescribed teacher-
pupil ratio with University and others
concerned,
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Flats to an Official of the Janata
Pariiamentary. Office, New Delhi

4661. SHRI K. A. RAJAN: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether Government has pro-
vided accommodation from the Central
Government pool to g Research Offi
in Janata Party Pzrliamentary Office;

(b) it so, what are the details there~
of; ’
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(c). whether Government have any
such provision to provide accommoda-
tion to a person who does some re-
search work privately;

(d) whether Governmeny have pro-
vided accommodation to any such per-
son carlier under this proviswn,

(e) what are the details therecf; and

(f) if the answer to part (d) be in
negative in what capacity Mr. C. B.
Gautam has been allotted accommoda-
tion by the Government?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA.
BILITATION ({SHRI SIKANDAR
BAKHT): (a) to (¢). Some accommo-
dafien from the gencral pool js placed
at the disposal of the Political Parties
in Parliament for allotment !o their
statf. No accommodation is  allotied
by the Government direct to the staff
of the Political Parties in Parliament.

(d) Government has not provided
any accommodation directly to any
person, in consideration that he does
research work privately.

(e). Does nol arise.

{t; Shri C. B. Cautam was allotted
Government accommodatlion in his
capacity as P.A. 1o the then Deputy
Minisier of Indusirial Development,
On terminaton of his service, the allot-
ment stands cancelled with effect from
24th March, 1977. Action to get the
premises vacaled under the Public
Premisxe- {Eviction of Unauthorised
Occupants) Act, 1971 is in progress.

Prices of Protein Food

4662. SHRI RAMACHANDRAN
KADANNAPPAILLIY: Will the Minis-
ter of AGRICULTURE AND TRRIGA-
TION be pleased to state:

ia) whether it is n fact while prices
of rice and other essential commodi-
ties continue to be within reasonable

2586 LS—8.
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limits, the prices of protein foods (fish,
Egegs and Mutton) gradually rising;

and
(by if so, the gteps taken to check
up the price rise?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJMT SINGH BARNALA): (a) and
(b).  Yes, Sir. While the prices of
muny ersenlial commoditieg such as
rice, wheat and other cereals have been
within reasonable limits, there has
been some rise in prices of fish, eggs
and meat of the order of 24.2 per cent,
34 per cent and 7.9 per cen{ respec-
tively over the last vear,

The main thrust of policy to check
a rise in prices is to increase their
production through rumerous develoo-
men{ programmes under ‘he Plan. In
addition, steps are also being taken to
protect the interests of the consumers.
These measures include:

(i) The marketing of eggs ond
poultry at national and regional
levely hag been entrusted to the
National Agricultural Cooperative
Marketing Federation of India Limit-
ed (NAFED) and State-level Federa-
tions. .

(ii) Slaughter House Corporations
are being set up with Central assist-
ance by various States to undertake
procurement and slaughter of ani-
mals, anq markeling of meat to en-
sure remunerative price to livestock
farmers and reasonable orice {o con.
sumers,

(iii) Ceilings have been placed on
the export of mutlon and live sheep
and goats.

Implementatio;, of Apprentices Act

4463. SHRI RAMACHANDRAN
KADANNAPTATLI: Will the Minister
of EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:
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(a) whether Government mre aware
that under the Apprentices Act, 1861,
the scheme was implemented in the
year 1965 to promote training and em-
ployment opportunities among the
youngsterg of the poorer and weaker
section, but recently the Ministry of
Railways issued directions to the
Indian Rallways to suspend functions
of the schemes; and

(b) if so0, the reasons thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The Ministry of Railways
had stopped the recruitment ol app-
rentices in all categories under the
Apprentices Act 1961, However, 'his
decision was reviewed in case ol gra-
duates gnd diploma holders and app-
renticeship facilitieg have been renew-
ed for the vear 1978-70.

(b) During the pre-Emergency days
the Railways trained 4 to ¢ thousand
apprentices annually under the App-
renticeg Act, 1961 and a reasonable
number of the trained apprentices used
to be absorbed in the Rallways. During
Emergency the recruitment was step-
ped up considerably, far beyond the
absorption capacity of the Rallways
posing several problems. The Minis-
try of Railways, therefore, suggested to
the Ministry of Labour who gdminister
the Apprentices Act, to permit the
Rallways to recruit only that number
of apprentices which had reasonable
chance of being absorbed on comple.
tion of training,

Abotition of Liquor Shops In Tribal
Areas

4664. SHRI GIRIDHAR GOMAN-

GO: Will the Minister of EDUCATION,

SOCTAL WELFARE AND mmmu
be pleased fo state:

AUGUST 3, 1978
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(a) whether the Btates having tribal
areas agtéed in  principle to abolish
liquor shops in tribal areas;

(b) if so, the steps taken Ly the
States {o abolish the shops so far;

(c) total number of shops opened In
these areas and abolished and propo-
sals to abolish so far, State-wise; and

(d) excise revenue by the Stales
from these areas and agreement in thig
regard by the States with the Centre?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN.-
DER): (a) to (d). Information is
being collected and will be laid on the
Table of the House.

Triba] Songs and Dances

4665. SHR1 GIRIDHAR GOMAN-
GO; Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the schemes approved and funds
provided for the collection and preser-
vation of folk and tribal songs and
dances of India by Bangeet Natak Aka-
demies at Centre and in the State:

(b) names of the tribal songs and
dances so far collected, State-wise; and

(c) the steps taken by the Ministry
to encourage the tribal songs and
dances of India?

[ ]

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Information in respect of
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the schemes of the Sangeet Natak mmuﬁmbglow-a—

Name of the Scheme

Amount spent in the Fifth Plan period
upto 31-3-1978 ~

(1} Scheme of documentation of musie, dance and

drama.

(ii) Preservation and promotion of rare forms of art

{iii) Grants for preservation and Promotion of folk

and tribal dances, music and theatre

Rs. 1034 lakhs

Rs. 10 -05 lakhs.
Rs. 287 lakhs . ,

The State Akamemies are the con-
cern of the respective State Govern-
ments, bul the State Akademies of
Orissa, Madhya Pradesh and Uttar
Pradesh have been approached by the
Sangee{ Natak Akademi to underiake
surveys of various forms of music pre-
valent in the tribal belts, for which

the Sangeet Natak Akademic proposes
to give a small subsidy,

(b) The names of the tribes whose
songs and dances have been recorded
by the Sangeet Natak Akademi sre
Bives below, State-wise : —

Andhra Pradesh .
Arunachal Pradesh
Assam

Bihar

Goa . ;
Gujarat

Himachal Pradesh
Karnataka

Kerala . .

Madhya Pradesh

Maharashtra

Menipur . . . . . .
Mizoram :
Nagaland

Tamil Nadu . .
Tripura . . X
Uttar Pradesh

West Bengal

Lambadi, Earja, Mathuri, Rajgond, Siddis.
Khasi, Jayantia, Adi, Longchang, Bangri.
Khasi, Kachari, Mising, Bodo.
Oraon, Gond, Munda, Ho.
Perni, Deccani, Dhalo.
Bhil, Siddi, Garasia.
Gaddi, Kinnauri,
P&nnar; Nalke, Holeya.
Pulayan, Mapla.

Abhuj Maria, Bison-horn, Maria, Pradhan,
» Oraon, Baiga, Korku.

Warli, Kokna, Kali.

Kabui Naa.

Mizo.

Angami, Naga, Ao Naga, Cheksang Naga.
Santhal, Oraon, Parja.

Irula, Toda.

Riang.

‘Tharu, Jaunsari, Ghasia,

Saxthal.

. {e) As at (a) above.
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Adult Education ip Tribal Sub-Flan
Areas

4666. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of EDUCATION,
S0L.AL WELFARE AND CULTURE
be pleased to state:

(a) schemes prepared and submitted
to his Ministry by States for considera-
tion for adult education in tribal sub-
plan areas;

(by funds earmarked hv the Centre
and Stateg for the year 1978-79 for
these areas;

(¢: the languages to be adopted to
teach to the tribals; and

id) the agencies and the persons
proposed to be employed in these areag

to implemeni the schemes?

THE MINISTER OF EDUCATION,
BOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The Central Gov-
ernment had appointed a Working
Group on Adult Education for the
Medium Term Plan 1978—83, which
has in ifs Report recommended that
adult education for the tribal areas
should be given the highest prority.
After consideration of this recommen.
dation in the Conference of Education
Ministers, this recommendation has
been accepted. The State Govern-
ments and Union Terrilory Adminis-
trations have been adviseq to prepare
their respective State Adul! Fducation
Plans, indicating separately the pro-
gramme they propose to take up in
tribal arcas. Preliminary drafic have
been recelved from a few States, but
thev are yet to be finalised. Besides,
a numher of voluntary agencies have
shown interest in taking up adult
education programme in tte tribal
areas. Farmarking of funds in the
Medium Term Plan Period would be
considered  affer State Adult Educa-
tion Plans have been prepared. Since
the National Adult FEducation Pro-
gramme alm- at extension of educa-
Hona! facilities to all illiterate adults
in the 15-35 age-group, it is hoped that
the entire population In this age-group,
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including the tribal people, would be
covered by it

(c) The learners will te taught in
the spoken languuge of the tribal po-
pulation, as far as possible; otherwise
it woulg be the regional language of
the area.

(d) The instruciional agencies to be
employed to implement the programme
would include village youth or wock-
ers, school teachers, students of Higher
Secondary level, developmental func-
tionaries, retired personnel etc. The
orgunisational responsibility of the
Programme will rest with Govern-
ment, voluntary agencies, educational
institutions etc.

Language Script of Savar Tribes of
Orissa
4607. SHRI JIRIDHAR GOMAN-

GO: Will the Minister of EDUCATION,
SOCIAL WELFARE AND (ULTURE
be pleased fo stale:

(ay whether his Ministry are aware
of the fact that in Koraput district of
Orissa the Savar tribes invented tbe
seript nf their own language;

(by if so, whether they applied for
financial help to Government of India
for the development of script and lite-
rature of the Savar tribe: end

(e} financia] assistance provided by -
the Centre to different tribal langu-
ages including the tribal Savar script
so far?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MAT] RENUKA DFVI BARAKAT-
AKT: fp) to (¢). Some individuals
have promoted a new script for the
Savar langunrge of the Savar tribe. No
requesf has heen received hy this
Ministrv for the development of this
serip!. No assistance has been nro-
vided so far. Further. no assistance 18
earmarked for tribal langunzes. Cent-
ral Institute of Indian Languages,
Mvanre e however, engaged in the
task ~f nromotion and development of
tribal languages.
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FiwAT qOE 1978-79 ¥ XX AT
foir vt ot g aw
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aq1 Fgarar et & feg ol q1oag
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frag arm @Yo
(%) ¥a=m ux far—agrz ez
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Request from Former Maharaja of
Rewa for Return of White Tiger
4671. SHRI K. MALLANNA:
SHRI SUKHENDRA SINGH:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state: :

(a) whether the former Maharaja
of Rewa (Madhya Pradesh) has re-
guested the Government af India 1o
give him his share of white tigers from
the Delhi Zoological park;

(b) whether a deal was struck bet-
ween Maharaja and the Government
in 1862 that the progeny of the white
tigers would be shared equally the first
female cub going to the former Maha-
raja who was at liberty to sell his
stock to foreign zoological parks:

(c) whether jt 1s also 5 fact that
Maharaja had written to the Delhi
Zoological park a couple of years ago
asking for his shure; and

(d) if so, the reaction of Government
thereon?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) No.

(b) Yes, there was an egreement
between the former Maharaja of Rewa
and the Government of India in 1963
by which he gifted four ol his white
tigers to the Government of India
while four were retained as his perso-
nal property for disposal abroad. The
litter of the two pairs of white tigers
which were the property of the Gov-
ernment of India were to be equally
shared between the former Mabaraja
of Rewa and the Government of India.

(¢) Yeés, the Delhi Zoological Park
did receive a lstter from the Compirol-
ler of the Household of Maharaja of
Rewa regarding share of white tigers
and he was informed that no share
was pending.

(d) As per agreement no further
tiger cubs were due to the Maharaja
as the original pairg had long since
died or had become too old to litter.

Revision of Pay-Scales of Employees
in Andaman and Nicobar Islands

4672. SHRI MANORANJAN BHA-
KTA: Wil] the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL.
TURE be pleaseq to state:

(a) whether Government are aware
of certain left out categories of Gov-
ermnmeni employees whose pay-scales
were not revised after revision of last
pay scales such gg Laboratory Assist-
ants Master Serving etc. in the Union
Territory of Andaman and Nicobar Is-
lands and representations, recommenda-
tians of the Union Territorvy Adminis-
fration; and |

(by if so, what are the detalls and
what action Government contemplate
to take?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-

MATI RENUKA DEVI BARAKAT-
AKI): (a) and (b). The information is
being collected from Andaman and
Nivobar Administration and will be
placed on the Table of the House as
soon ag possible.

Insanitalion in NND.M.C, Area

4673. SHRI RAMVILAS PASWAN:
Wil} the Minister of WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION be pleased to refer to
the ariticles appearing in the ‘Hindus-
tan Times’ dated the 10th and 15th
July, 1978 regarding deplorable health
and sanitation Conditions in the
NDMC area and state:

(a) whether it is a fact ihat posts of
Medical Officer of Health und Assist-
ant Medical Officer of Health have
been lying vacant for g long time;

(b) if so, the reasons therefor;

(c) by when the posts are hikely to
be flled; and .

(d) the gteps being taken to improve

sanitary conditions in (he NDMC
area?

THE MINISTER OF WORKS AND
HOUSING-AND SUPPLY AND REHA.
BILITATION (SHR1 SIKANDAR
BAKHT): (a) Yes, Sir, apart from one
Post of Assistant Medical Officer of
Health which was only created in
August, 1978. ' '

(b) For the posi{ of Medical Officer
of Health, a few names were consider-
ed, but none was found suitable, The
posts of Assistant Medical Cfficer of
Health, according to the previous Re-
ciuitment Rules, were 1o be filled up
by officers on deputation. In spite of
best efforts no suitable names with CR
Dossiers were available for selection.

(c) As regards the post of Medical
Officer of Health, further efforts are
being made to get a suitable person.
Two posts of Assistant Medical Officer
of Health have gince been filled up.
and for the 3rd post an 6ffer hag been
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sent. For the fourth post, uut-d in
August, 1978 Recruitment Rules are

+ yet to be framed.

(d) The NDMC has partially me-
chanised its sanitation for which il has
placed orders for buying tracior
trailer; with bins, which are to be

delivered shortly. More vang for col-

lectlon of garbage are being added to
the present fleet.
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Amount on Vecational Education out
of Amount Meant for Adul; Edueation

4677. SHR1 BALASAHEB VIKHE
PATIL: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:r

(a) whether there is any 1roposal
before the Government that out of
huge amount of Rs. 200 crores sanec-
tioneq for Adult Education. some
amount should be spent for the voca-
tional education io improve the educa-
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tion system and with g view to mini-
mige the unemployment; nnd

T4 4f s, the facts ‘hereof?

THE MINISTER OF EDUCAPION,
SOCIAL WELFARE AND CULTURE
fDR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The Plan alloca-
tion of Rs. 200 crores is meant for
being utilised exclusively for rrganis-
ing large scale intensive and nation-
wide adult education programmes for
the henefif of nearly 10 crore illiterate
adults mainly in the age-group 15—35
as envisaged under the National Adult
Fducation Programme. Functional up-
gradation i8 an essential coruponent
of this programme.

Water Supply during Summer in Delhi

4578. SHRI C. K. JAFFER SHA.
RIEF: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION bhe pleased to
slate:

(a) whether the water supyly posi-
tion in Delhi deteriorates during the
summer every vear,

(b) if so, whether Government have
formulated any scheme for continued
supply of water during summer and to
increase the water supply for longer
hours to the consumers: and

(c) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA.
BILITATION (SHRI SIKANDAR
BAKHT): (a) Residents in some parts
of South Delhi experience shortage of
water during summer season.

(b) Schemes have been framed for
augmentation of water supply and
work on some of them i in progress.

(c) Details of the Schemes under-
taken or to be undertaken .re indicat-
ed helow:—

1. The capacity of the Water
Treatment Plant at Haiderpur s
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1. The capacity of the Water
Treatment Plant at Haiderpur is
being increased from 50 Mgd to 100
Mgd.

2. A new water treatment planti
at Shahdara of 100 Mgd. capacity is
to be constructed.

3. A Scheme to augment, a; an
interim measure, the supply of water
by 15 Mgd. from Ranney Wells is
under consideralion.

4. Additional tubewells have been
sunk and booster pumpsg installed to
improve pressure in affected areas.

5. Under-ground tanks are propos-
ed to he construcieg in affected colo-
nies to rereive and distribute water
equitahly.

Demands of country-boat fishermen

4670, SHHRI C. R. MAHATA: Will the
Minister of AGRICULTUHE  AND
IRRIGATION be pleased to sfate

(a) whether Government have con-
sidered |he demands of the all eoun-
try-bont fishermen of India submitted
in the past; and

(b} if so. what are the demands and
the reaclion of the Government
therein?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHR1 SURIIT
SINGH BARNALA): (a) Yes, Sir.

(by The demands of Calumarn and
couniry boat fishermen include estab-
lishment of protected area of 20 Kms.
patrolling the prolected area by Naval
Coast Guard, prohibition of anchorage
of trawlers in non-harboured area, net
regulation, registration of mechanised
boats, penalty for violation of protect-
ed area, cancellation of licences for
mechanised net.weaving industry and
control of pollulion. The Government
has constituted a Committee to re-
commend measures for demarcation
of fishing zones. The Report of the
Committee is awaited. In the mean-
while, the Government have issucd
guldelines for the consideration of the
State Governments to protect the inter-
egts of coastal fishermen and to avoid
conflicts.
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Writien Al.ﬁmer.l 250
Uniformity in land ceiling

4680. SHR! C. K, JAFFER SHARIEF :
Wiil the Minister of AGRICULTURE
AND IRRIGATION he pleased {o
state:

(a; whether diTerent Slate Govern.
ments have placed different limits on
land ceiling:

(b) if so, the reason therefor: and

(c) the sleps contemplated by
Government to bring uniformity v
the matter”

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA}): (a)
to (ci. The National Guidelines on
Land Reforms provide that the ceiling
tor the best category of land with
assured irrigation and capable of
yielding at least two crops a Yyear
should be within the range of 10 to 18
acres. A®higher ceiling for inferior
land was suggested. All State legisla-
tiong have fixed the ceiling within the
range suggested by the Natinnal
Guidelines.

Drinking Water in Villages

4681, SHRI G. NARASIMHA REDDY
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to stale:

(a) what is the Government's plan
regarding drinkingy  water supply te
villages: and

(b) within how many wears Govern-
ment propose fo pive drinking water
to all the villages in vur couniry?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI S'KANDAR
BAKHT): (a) to (h). Provision of
safe drinking water is the responsi-
bility of the Staie/Union Territory
Governments. Supply of safe drink-
ing water in rural areas, particularly
to problem villages is being arranged
by the State Governments/Union
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Territory Administrations wunder the
Minimum Needs Programme which is
in the State Sector of the Plan.

In order to accelerate the pace of
provision of safe drinking water w
problem villages (whose estimated
number as on st April, 1977 was
1,13,000) in the country, the Govern-
ment of India also launched a Central-
ly Sponsored Accelerated Rural Walter
Supply Programme during 1077-78
under which Rs. 38.20 crores were re-
leased to States/Union Territories as
cent per cent grant-in-aid assistance.

During the current vear. Rs. 60
crores have been  provided in the
Central budget for giving grant.in-
aid for rural water supply s~hemes

taken up by the States/Union Terri-
tories under the Centrally Sponsored
Accelerated Rural Water Supply Pro-
gramme. Together with the provision
marde in the Minimum Needs Pro-
gramme of the State Plan for rural
water supply. the total cBverage of
problem villages with safe drinking
water would go up.

It is proposed that all the identified
problem villages will be provided with
safe drinking water by 1883-B4.

Basic facilities in Ghonda development
Scheme, Delhl

4682. SHRI K. A. RAJAN: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to slate:

(a) whether it is a fact that many
houses have come up in Ghonda
Development Scheme when plots were
sold/allotted by D.D.A.;

(b) whether it is a fact that in spite
of the fact thal many people have
started living there. there ig delay in
-supplying drinking waler, road lghts
ang sewerage, and

(c) it so, sleps heing taken lo pro-
vide these facilities in  different

blocks?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Yes, Sir,

(c) (i) Water Supply: The Delhi
Development Authority have reported
that internal rlistribution lines have
been laid ‘Partly, and six tube wells
have bheen sunk for interim  water
supply. As regardgs permanent ar-
rangement, necessary cesign for water
supply lines is being prepared by
them '

(il) Road Light: Action to deposit
the amount with Delhi Eiectric Supply
Undertaking for excculing the work
of electrification is being taken by the
Delhy Development Authority.

(7ii) Sewerage: Shallow sewer lines
have already been laid partiy in the
arer and the award of work for some
por' on is under process. The design
for sewerage scheme has been sent by
the Declhi Development Authority 1o
the Municipal Corporction of Delhi
for approval.

Alleged Copying in Delhi
University Examinations

4685 SHRI MOHINDER SINGH
SAYIANWALA : Will the Minister of
EDUCATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the Academic Council
of Delhi University has levelled serious
charges regarding the conduct of
examinations  alleging that  heavy
copying was done by the students and
it was allowed by the invigilators:

(b) if so, whether similar reports
have been received from other Uni-
versities also; :

(¢) if so, his reaction in the matter;
and

(d) the steps that are being taken
to check this evil growing year after
year?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). At a meeling of
the Academic Council, while an item
pertaining 1o recommendations made
by the Examinations Reforms Com-
mittee of the University was under
consideration, some members menlion-
ed that the standard of conduct of the
University examinations had ‘“ween
deteriorating and that there had heen
cases of lack of proper supervision
and invigilation at the University
examinations leading to mass copy-
ing. These members have heen asked
to send specific cnses in writing. Diffi-
culties in invigilation and mass-copy-
ing have been faced by a number of
universities.

(b) and (d). The Academic Council
of the University has asked the Re-
gisirur and the Controller of Exami.
nations to prepare a comprehensive
note indicating the defects and diffi-
culties being faced in the existing
system of conduet of examinations and
suggest remedial measures which
could be adopted in the conduct of
future examinations. The University
Grants Commission, State Govern-
ments and the Universities themselves
have been considering ways and means
of conducting examinations in a satis-
factory manner,

Demand for white paper on National
Education Policy

4684. SHRI K. MALLANNA: Wil
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether it is a fact that the
Institute of Human Resources Develop-
ment has called upon the Government
1o issue a white paper on the National
Tducation policy to help clear the con-
fusion in the couniry's education sys-
tem:; and

(b) if so, the details regarding the
clarification made by Government in
this regard?

BHADRA 6, 1900 (SAKA)
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) and (b). According to the avail-
able information no request from the
Institute of Human Resources Develop-
ment szems i hhave been received.
However, the Government of India has
already prepared a clraft national
policy on education which had been
placed before the Conference of State
Eriucation Ministers held on 13 and
14th July, 1978. Detailed comments
of most of the State Governments are
awaited,.

Allotment of wheat under ‘Food for
Work' Programme to A.P.

4685. SHRI M. RAM GOPAL REDDY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased {0
state:

(a) whether Andhra Pradesh Gov-
ernment hag requested the Cenire to
allol 50,000 tonnes of wheat under the
‘Food For Work' Programme; and

(b) if so. the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir.

(b) There is an allocation of 55.000
M.T. of wheat for Andhra Pradesh for
the current financial year 1978-78.
Against this allocation, 11,000 M.Ts
hag been released to the Staie (includ-
ing 1000 M.T. as balance from last
year allocation). Further allocations
will be made depending on utilisation.

Request from Haryana for speedy
despaich of wheat

4686. SHRI M. RAM GOPAL
REDDY: Will the Minister of AGRI-
CULTURE AND IRRIGATION  be
pleased to state:

(a) whether Haryana Government
has requested the Centre for speedy
despatch of wheat procured in the
State; and
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(b) if so, the decision of the Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OP AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes. Sir.

(b) On the 1st April, 1978, the
Haryana State Government had no
stock of Wheat for the Cenliral Pool.
As on 1-4-1978 the Food Corporation
of In:dia in Haryana had 7.3% iakh
wonnes of foodgrains in  the depots
(5.97 lakh tonnes Wheat. 1.42 lakh
tonnes rice and 0.04 lakh tonnes coarse
grains). The total procuremen{ of
foodgraing in Haryana has been about
16.7 lakh toneng (7.4 Rice from 1977.78
crop and 8.3 Wheat from 1878-79 crop).
After providing for Local issues against
monthly  allocations of  foodgrne,
given by the Depariment of Fool
(Goverument of India) only about 15
lakh tonnes of foodgrains would re-
quire inter-Stute movement during the
year al a monthly average rate of !.25
lakh tonnes, per month. During the
period April to July 1978. 483 lakh
tonnes of foodgrains (Wheat 3.61 rice
1.32) was moved by rail averaging 1.23
lakh tonnes, per month. The inter-
State movement of sponsored food-
grains {rom the Punjab, Haryana and
U.P, has to be coordinated, keeping in
view the avallable rail transport caupa
city and its eguitaile distribution to
the other two States and the handling
capacity at the clespatching and re-
ceiving ends. Intes-State movement
of sponsored foodgrains from [Haryana
duritig the remaining 8 months (August
78 to March 79) will *~» ensured at
about 1.25 lakh tonnes, on an average
per month,_ for the stocks as on 1-4-179
not -to exceed the stocks as on 1-4-1978
as far as possible. The stocks in
Haryana, on 1-8-1978, were about 1255
lakh tonnes (7.70 lakh tonnes Wheat,
4680 lakh tonnes rice and 0.16 lakh
tonnes coarse grains) as compared 10
1202 lakh tonnes on 1-8-1977. Move.
ment of about 7 lakh tonnes of food-
grains is being planned during the
period August to December, 1978. Thus
it will be seen that every effort has
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heen, and i{s being made to incmﬁ.
the tempo of despatches of foodgraine
from Haryana,

Government accommodation top
accredited Press Correspoudents

4887. PROF. DILIP CHAKRAVARTY:
Wil: the Minister of WORKS AND
HOUSIVG AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) who are the accredited Press
Correspondents so far allotted Govern-
ment flats/Houses from the Press
Pool ane!  the Generpi Pool.

in) who are the Accrodited Press
Correspondents  siill on the waiting
list and for how many years;

(cy how many  Accredited  Press
Correspondents own houses/flats  and
how many of them have vacated their
Government Quarters after they have
built their own houses:

id) whether the Government will
ask the Accrediter! Correspondents
vho own houses ¢'ther to vac~le their
Government Quarters or tn  pay
market rent, and

(e) whether the Government con-
lemplates tc enlarge the Presg Pool to
accommodate the Accredited Corres-

.poudents or: the waiting list?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Stuwwment I showing
the accredited Press Correspondents
and Phetogreph>:s. who are n
occupation of accommodation  allott-
ed from the Press Pool and Genoﬂ!l
Pool is attached,

(b) Statement I1 is attached. The
earliest date from which a  corres-
pondent is waiting in the waiting lst
is 22-12-1977.

(c) and (d). There were 14 house-
owning Press Correspondents. 13 eof
them vacated the Government accom-



e o sudents have be I_ he
to vacate the accommodation.
" (e) No, Sir.

MI’

PRESS POOL

8. No. Name

S/Shri

. A. N, Das

. 5. Shankar Pillai
. R. B. Bedi

. V. V. Esvaran

. R. Ramaswamy

. G. K. Reddy

. V. K. M. Kutty
. D. Nandi

. N. C. Shah

10. A. Goswamy

P. 5. Srivastava
. G. George
Thakur

P. Sabharwal
Sundram

K. Bhatnagar
P. Chadha
Neelakantan

. Srinivasan
20. Natarajan

21. D. G. Kulkarni
22. J. P Chaturvedi
23. E. P. Radhakrishnan
24. A. Raghavan

25. D. K. Joshi
268 K Joshi - -
27. P. N. Vajpai

28. R’ 'Razjarajan
26, N.:Chekrpvarti -
30. G. Mafliur -
31. M. Ehub_hm

3% P. K: B. Kfty
33 Atiwi. Ahimied .\

e =] 3B e ) N e

-
—

DAROB DI OWRT

12
13.
14.
15.
18.
17.
18.
19,

8/8hri
4. V, N. Nair
35. Kumar Dev
38. 8. K. Das
37. A. N. Satwik
38. K. D. Sarkar
39. B, Sarkar
40. 8. Jogarao
41. M. Cholapati Rao
42, Sailen Chaterjee
43. G, S. Chawla
44. S. Sethuraman
45. S. Dutta
48, Kewal Verma
47. Kishore Chand
48. N. Thyagrajan
49. K. P. Srivastava
50. P. Dayal
51. V. Prabhakar
52. Ashim Chaudhuri
53. T. S. Satyan
54. P. K. Naresh
55. J. N. Shukla
56. G. Shukla.
57. B. B. Saxena
58. Satinder Singh
58. K. V. S. Rama Sarma
60. M. Mulukal
6l. T. V. Venkatachalam -
82. Raghubansh Sszhai.
63. C. L. Chandrakar
64. Krishna Kumar
65. N. B. Lale
66. Pran Sabharwal
67. K, C. Nigam
€0. Chandrakant F. Shah
70. V. P. Ramachandran’
71. N. K. Trikha
72. K. N. Menon-
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8. No. Name Y & o, Tiaaa
o e
73. R. C. Pande 8/8x
74' Bcju:;dr:nxa ur 3. Madanlal’ Sete®
P 4. Mhan Ram*

75. Dipak B. R. Chaudhuri
76. 8. G. Roy

77. B. S. Padmanabhan

78. Hari Pratap Singh

79. Raj Gill

80. B. R. Biswas

81. B. P. Aggarwal

82. B. B. Mathur

83. M. L. Kotru

84. Pouly Parackal

85. A. C. Baxena

86. V. 5, Banghavi

87. J. M. Deb

88. H. K. Dua

89 V. M. Baluja

80. O. V. Vijayan

91. Chetan Chadha

92. M. G. Tapasvi

93. Sadhan Mukherfse

94. Smt. Manu Harl Pythak

— it

GENERAL POOL
S. No. Name o
S/8hri
1. Virendra Kumar {Acbredited)
2. Raghu Red —de—
3. Upendra Bajgiad g O
4. Sitanshu Daa —do—
5. V. D. Chopra —do—
6. N. Ramachandran —gn—
7. 8. L. Dhingra —do—
Statement B
8. No. Name
8/8hri

1. I. Gopalakrishnan®
2. Nareyan Swemy*

5 M. C. Ramaswamy

6. P. K. Varadarajan

7. R. V. R. Bhenoy

8. Dipta Sen

9. H. Ranganathan®

10. C. N. Reddy

11. 8. L. Das

12. K. L. Vyas

13. N. Gopinathan Nuire
14. G. K. Pande*

15. P. Neelakantiah

16, P. K. Kumaran

17. Samir Paul

18. O, P. Pandit

19. B. K. Mathur

20. George K. Madukkhathedewn
21. Cecil Victor

22. M. G. Brinath

II, Cameramen
1. R. K. Sharma
2. Kulwant Roy
3. R. M. Bharma

III, Out of turm
1. T. R. Chopra (Currevpordestt)
2. 5. K. Chadha {Curtréramam)
*Applicationk¥particolirs awaited,
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Faully designing of roofs in India

4691. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whethu according to Prof. V. Z
Zielnski, an ° international expert on
Low-Cost! housing, roofs of  almost
all the buildings in India are wrongly
designed causing accumulation of
Wate: nnd trequ.ent lenkt.n;- nn.d

(b) 11’ 80, wl‘lat arl,l:he tnctl thereot
and Government's reaction thereto?

‘THE " MINISTER OF :WORKS AND
HOUSING AND SUPPLY . 4ND RE-
HABILITATION (SHRI AR
BAKHT): (a) The Ministry of Works
and Housing is not aware of any such

opinion expressed by Prof. V. Z.
Zielnski.

(b) Does not arise.

Bullding of D.M.C. schools

4692. SHRI JYOTIRMOY . BOSU:
SHRI G. Y. KRISHNAN:
SHRI SARAT KAR:

SHRI K. PRADHANL:
Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE
be pleased to ﬂ-lt!

" (a) whether it has been .nem that
most of the 1500 and odd:’ primary
schools run by the Delhl - Municipal
Carporltli_on are in bad shape;

| AUGDST 3, 1078
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(b) whether about 300 of those
schools do not have ‘thely  bulldings
and hold classes in hired tents; .

(c) if so, what are the details there-
of; and

(d) what action if any is being
taken to get the situation improved?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCAION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI): (a) Yes, Sir.

(b) No, Sir. Schools at 150 sites are
running wholly in hired tents. Schools
at 30 sites are running partly in hired
tents and partly in buildings.

(¢) List laid. on te Table of the
House. . [Placed in Library. See No.
LT—2712/78]

(d) At such places where the owner-
ship of sites has been obtained by the
Municipal Corporation of Delhi,
class-rooms are under constructior,
and it is expected that.tented accom-
medation will be replaced by class
rooms in the near future.

Bogus Land Corporatiems

4693. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND

HOUSING AND BUPPLY AND RE-

HABILITATION be pleased to state:

(a) whether it has been alleged that
bogus land and finance corporations
have sprung up In I].mnit every big
colony in Delhi;

(b) whether advertising in the
news.papers these bogug Land Cor-
porations offer plots of !.q indus-
‘trial and ruidentill at
nttnctive prices;

(© whethpr In nm process gullible
buyers are cheated; and "

(d) it so, what are the details Ehon-
of and action taken thereto?

THE MINISTER OF WORKS AND
HOUSING AND. SUPFLY AND_gE-
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BAKHT): (v) No, Str. -

(b) to (d). Three cases have come
iuﬁoﬂm.thodetliliolwhﬁh are ‘a8
under:—

(i) Delhi Administration have
stated that a Land and Trading
Corporation sold, through wide
publicity in 1973, plots to about 300
persong by false represeniation that
the. colony had been ' approved by
the authorities. Four partners of
the Corporation have been arrested
and the case is under invesiization.

(ii) A firm, as reported by the
Delhi Administration, collected
money in foreign exchange on false
representation from some persons re-
siding in Germany for sale of one
acre Farm=-House plots, The case is
under investigation by police.

(ili) A firm offered by adyertise-
ment in newspapers, plots of land in
Loni (U.P.). Necessary action is
to be taken by the -State Govern-
ment,

Supply of batter of Delhi Milk Scheme

4694. SHRI YAGYA DATT SHARMA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether white butter of Delhi
Milk Bcheme is not available for a
very long time;

(b) if so, the reasons therefor; and

(c¢) the steps taken or proposed to
‘be taken for regular supply of milk
products by the D.M.S.?

THE ' MINISTER 'OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). Manufacture and sale of
white bufter have been susperded due
10 overall fat shortage during the last
‘suramer months. Butteroll and white
butter have been used io maintain
millic “supplieg for fuid m-mptum.

(c) Milk pmduction 1s genml ‘in
mature and the gquestion of manufac-

ture and“sale of products by thé
D.M.S. esn be comsidered only wbul
surplus milk .is available,

Disconteniment among ul.enﬁsh of
‘LCAR. -

4895. SHRI SAUGATA ROY: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether there has  been large
scale diseontentment among scientists
of ICAR against bossism in the orge- -
nisation; and

(b) it so, steps taken by the Gov.
ernment to remove this discontent.
ment?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). No, Sir. However, complaints
were made by some scientists against
the lack of research facilities and pro-
per working conditions in their res-
pective Institutes besides representa-
tions on various service matters. Each
such complaint/representation is ex-
amined on merit and remedial action
taken in accordance with the procedure
laid down by the Couneil in this re-
gard.

Sale of quariers tp Imdusirial Workers
. on hire purchase basis

4608. SHR1 BHAGAT RAM: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the Government has
taken a decision to sell the Industrial
workers Quarters to the Industrial
workers occupying them on hire-pur-
chase basis,;

(b) if so, what are the details of
the scheme and whether instructions
have been issued to the State Govern-
ments and Union Territories im this
regard and whether the scheme hrs
been implemented by the State Gov-
ernments and Union ’l;ermnﬂel

(c) whether G-wemwt have, !#-'
ceived any representation = from the
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wo:knn welfare soclety sector 30,
cumi.m requesting for stay

against forcible ewiction of quarters.

by Chmdiglrh a.dminiltratlon. _and

(d) i! %0, wht lr:ﬁou has been
taken by the Government?

THE MINISTER OF WORKS AND
HOUSING AND BUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The Govern-
ment of India have taken a decision
to permit the sale of houses built for
the iIndustrial workers wunder the
Integrated Subsidised Housing Scheme
for Industrial worlers and Ecopomi-
cally Weaker Sections of Community,
to the existing occupants, and this
decision has alseady been communi-
cated to all the State Governments
and Union Territories  Administra-
tion. Tha decision envizages that the
price payable will be 80 per cent of
the original cost and hire purchase
facilities will be avallable, Before a
tenement is sold under this conces-
sion, tle occupsmt will have ta clear
all arrears of rent ‘and ether dues. He
will not be allowed to resell the
tenement within 10 years from the
date of purchase.

' According to information received
from various State Governments, no
houses have been sold under this
scheme. The matter is however, under
consideration at various stages of the
State Governments.

(c) Yes, Bir.

{d) The eviction proceedings sgainst

the octupants have been stayed by the
Chandigarh Administration.

MMM‘* -
wfeet grr wive wyw Wl
4697. MY w7 wer fag : wv

fnie ot www g gl i
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qe ) |

(i) hides dwiet gofoges
-3 oz wrow vt #

(iii) weire Pogre Whire dn-
Sxz gy, 3-ifadr elze (wire-
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wege Bt wand & ik Sy e
fowr wn
4698. Wt wain fay wetfem:
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T w4 fy _

(%) wr wrofw ww Fr,
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Will the mimm o! AGRICULTIRE
AND mamuton be phued 1o
stite;

(a) whether sy fimaneisl assistance
has been sought for & COmn
prehensive mme for exténtion
of cultivation of Coco in Sterala from
the Centre;

(b) what are the de‘l.l.ﬂlolthopro-
jects; and

(¢) Union Governmnnt.
thereda?.

reaction

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SUMJIT SINGH BABNALA): (a)

(b) The scheme for development of
Cocoa envisages cultivation of cocom
in 25000 ha. as an imter exep Im' coco-
nul and srecanut gardes during a
period .of 7 years from 187879 wiih
an estimated cost of Rs. 71.332 lakhs
During 1978-79 the expenditure i»
estimated at Rs. 7,838 lakhs. The
@teta Governmeni heve asked for
Central assistance and have requested
to sanction the scheme as & &ntrnﬂy
§ponsored’ one. -

" (e) The Gavemment of Tndia is
alregdy assisting the State Govein-
raent for establishing - an 8 ha, Cocpa
peed garden under the Centrally
Sponsored Scheme and has sanctioned
asum of Ra 3.138 ‘lakhs for three
years from 1076+77.

With regard to the request now re-
ceived from the Btate Gavernment, it
was told that further assistance for
Cocoa development programmes dur-
fng 6th Flan Is yet fo be fnaliped and
#3 s09p -as the Planming Cemmission
approves the 6th Plan Programmae and
the pattern of assistance for various
erops, the State Goevesamaent will rtbe
informed of the eximt to which
Government of India can render
assistance for the stheme. The ‘Bilate
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the schame during 1978-70, as a State
- Sector scheme at a cost of Rs. 7.888
lakhs,
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‘¢ faearewc ot § v

4703, lﬁtlh]iltfﬂh war

g wy W w w6 e
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12 sfmg 1 1 1 :
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15 w¥Er 13 g Ty R
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q5X 93 5
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Guidelines for Voluntary Agencies:
Engaged in Adult Etiucation
Programme

4704. SHRI DURGA CHAND: Will
the Minister of EDUCATION, SOCIAL.
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether it is a fact that the.
Prime Minister at a recently held
State Education Ministers’ Conference
in New Delhi in July, 1978 has stated
that the voluntary agencies engaged
in propagation of education be made-
free from Government control except
the proper utilisation of grants sanc-
tioned by the State Governments to
these agencies;

(b) if so, the details of the state--
ments made by the Prime Minister in
this respect at the conference;

(c) whether any guidelines in this
respect have been issued to the State-
Governments; and

(d) if so, what are the details
thereef, and if not, what are the rea--
sons therefor?

THE MINISTER OF EDUCATION,.
SOCIAL WELFARE AND CULTURE
(DR. PRATAFP CHANDRA CHUN-
DER): (a) to (d). The Prime Minis-
ter, in the Conference of State Educa-
tion Ministers held in New Delhi in.
July, 1978, had said that educational
institutions should be free from Gov-
ernment confro]l and that Government.
should only ensure that financial
assistance given for education wag not.
misused. The involvement of volun-
tary agencies in the National Adult
Education Programme is, broadly
speaking, on these terms. The State
Governments are not expected ta
undertake routine inspections of the
work of voluntary agencieg but the:
work of the latter, as of other agen-
ciegs implementing this programme, is
to be systematically evaluated. It is.
alsp intended to ensure that voluntary
agencies do not engage themselves in
activities. which are at divergence:
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m t‘h aphionally; acceptad  Policy
_Shtmnnt on, . Adult Bduca and
_ the conditions of grant,

. MM_WthuM¢
tary Agencies for Propagation of
Primary Education

4705, SHRI DURGA CHAND: Will
;the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
~ed to state: ..

- () whether it is a fact that the
‘voluntary agencies which &re enguged
in propagation of primary education
-are not given cent per cent grant and
some State Governments give only
256 per cent to 30 per cent grants to
that account; -

(b) whether the Centra] Govern~
ment have asked the State Govern-
ments to furnish the details of the
percentaje of o/jgmints ‘givedi to  such
agencies for primary education; .

(c) if 0, what are the details

(d) whether any guidelines are be-
ing issued to State Governments for
liberalising the formula of grants for

primary education; if so, what are
-thldstnlhthmo!?

.m MINISYER OF EDUCATION,
BOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): -(a) to (d). Bchool education
including primary education is pri-
‘marily managed by the State Govern-
ments. The Government of *"India
have not issued any guidelineg to the
State Governments in the matter of
quaritum of assistance to voluntary
;:cnmiu engaged in primary educa-

‘Matstensncs of Fiats by DDA

4708. SHRI RAM VILAE PASWAN:
Will the Minigter of WOBRKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION. be plaased to refer
hﬁtrepb’lhntoUBQNo.mm
the 17th July, 1078 regarding mmin-
:fenance of flats by DDA and also the
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details sppended to reply given to
USQ No. 771 dated 27th = Tebruary,
1978 regarding break up price of
DDA flaty wherein it hag been shown
that the cost of the fats -includes
muintenance charges also, and state
which of fhe two reples is correct;
the action Government propose to
take against the erring officers for
giving wrong information?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): Information is being col-
lected .. and will be placed on the
Table of the Sabha.
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.Applications for Allotient of Govern-
ment Accomniodation

4711, SHRI DAYA RAM SHAKYA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that the
fresh applications for the allotment
‘of Government Quarters from the
‘Central Government employees have
“been asked for by the Estate Office;
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(b) ‘years upto which applications
were called for previously in category
‘A’, ‘B’ ang ‘C’;

(c) what are the reasons for ask-
ing the fresh applications while Estate
Office could not provide accommoda~
tion to the employees who had earlier
applied;

(d) if so, is it not a wastage of
manpower and a lot of stationery;

(e) what are the expected dates of
priority in category °‘A’, ‘B’ and
‘C’ that the Estate Office will cover
during 1978; and

(f) number of quarters under con-
struction in category ‘A’, ‘B’ and ‘C
which will be completed and handed
over for allotment in 19787

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) New classification of quarters,
ranely Type ‘A’, ‘B’, ‘C’, etc. is being
introduced w.ef. 1st October 1978.
Previously, the classification was type
I II, III, etc. Priority dates upto
which applications were invited last
in 1974 were as follows: —

Type 1 31-12-68
Type 11 31-12-62
Type III 31-12-60

(c) and (d). With the passage of
time, officers have become entitled to
different types of quarters. Rules
provide for periodical invitation of
applications for allotment. Further,
entitlements of officers are proposed
to be revised and quarters reclassified,
Government is embarking on a crash
programme of construction of quarters
in Delhi. Invitation of fresh applica-
tions has, therefore, become necessary.

(e) No likely dates can be indicated
at present.
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The following quarters are like-
‘be completed by December,

4iad

" Type I 690
_ Type II 632

'~ Type III 806

#-gy w1 fawr Wi gew
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() #1  q-/EWT  FIFAF,
yaw wiX gfwew F7 7w 7 w1
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Smpply of Text Beoks to Schacls in
m’ s amg
4715. SHRI JANARDHANA
POOJARY: .

SHRI SHANKARSINGHJI.
VAGHELA:

SHRIMATI PARVATHI
‘KRISMANAN: ' °
SHRI MAHI LAL:

SHRI D. D. DESAL

wiy th, ' Minister nLED
SOCIAL WELFARE
be pleased to state:

{a) whether it is g fact that NCERT
hag not been able to: sufply some of
the text books fo' seweral sshowls in
Delhi; end

CATIQN,

wiilun Answers. o

oy un.thummthunﬁrm
steps taken ‘to make availably ihe
books to the students?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir. In fact NCERT
does nod: Il.l#? itg textbabks direct-
ly to the schools in Delhi. The text-
books, mre distributed in Delhi by
NC]:RT': National Distributors, the
PubHcations Division of the ‘Ministry
of Information and Broadcasting. All
the textbooks required for the acade-
mic session. 1978-70, = .bhave been sup-
plied “by the NCERT to its National
Distributors who had mlde theh'l
available..

.{b) Doea not-arise.

Diserimination in Food Subsidy -

4716. SHRI JANARDHANA POOJ-
ARY:; Will the Minister of AGRI-
CULTURE “AND rnmaamu be
pl-uld to m

(i) wheiher " Government's aim_--
tion his been invited to'the statement
of .the Chlef Minister of Kerals and
published in Patriot of 14th July, .
1978, Centre is pursuing a policy ~ of
discriminltion in remd to food _sub-
AT R

(h) ugo,theuuuonofmaw-
oﬂlmeut themn? _

-

AND. mAﬂON (BHRI
PRATAP SIN'GH) (l) Yu.

p""

t)) nqmunﬁonozthxad.
‘Minley will be taken imtoicome
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wr A g€ ¥ awew
% gv wwdwi 9ge
fafger & 1

Area under Cotton and ity Production

4718. SHRI VASANT SATHE:; Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) what is the area under cultiva-
tion of cotton State-wise, for 1876-77,
1977-78 and 1978-79 and the estimated
production for 1976-77 and 1977-78;

(b) the quantum of cotton import-
ed during these years ahd the esti-
mated cost thereof;

(c) whether the Government haver
formulated integrated scheme for iri~
creasing production of cotton in the
country and details thereof slong-with
financial and physical achieveghents,
year-wise, for the last 3 years; *

(d) whether the Government have
taken action to ensure fair return/
remunerative prices of the cotton %o
the cotton producers in the countr¥
and details thereof; and

(e) whether the Government have
received any proposal in this regard

!



sueking Central Assistance and the
reaction of the Government thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Statements (I and II) showing State-
wige fing] estimates of area and pro-
duction of cotton for the year 1876-77
and preliminary estimates of area
under the erop in 1976-77 and 1977-78
are placed on the table of the House.
[Placed in Library. See No. LT-2713/
78]. Similar information for 1878-79
has not yet become available. The
area under cotton in India during
1877-78 is higher by 10.7 per cent
compared to the corresponding esti-
mate for 1976-77. According to the
current assessment, the production of
cotton (lint) in India during 1977-78
ig likely to be around 69 to 70 lakh
bales of 170 Kgs. each as against
57.81 lakh bales in the previous year.

(b) During the cotton season 1876-
77, the Cotton Corporation of India
contracted for import of 11.61 lakh
bales of cotton wvalued at Rs. 318
crores. Qut of this, 8.18 lakh bales of
cotton was imported during 1976-T7
and spill over quantity of 2.07 lakh
hales of cotton hms been received dur-
ing 1977-T8. Ag regard 1978-79, there
is no proposal at present to import
cotton.

(c) For mncreasing cotton produc-
tion in the country, a comprehensive
Intensive Cotton District Programme
(ICDP) sponsored by the Govern-
ment of India iz being implemented
in all the major cotton growing States
since 1971-72. During 1978-78, this
programme is being implemented in
24 districts (8 irrigated and 18 rain-
fed) in nine major cotton growing
Stateg at a total cost of Rs. 5.50 crores.
During the current year, a8 production
target of 75 lakh bales has bheen fixed.
Cotton ig also sought to be introduced
in non-traditional areas like West
Bengal, Orissa and Bihar. The pat-
tern of financial assistance provided
under the scheme and physical and
financial targets and achievements
made from 1975-76 to 1977-78 as well

as targets for 1978-T9 are given in the
Statements (III .and IV) placed.on
the Table of the House, [Pilaced in
Library. See No. LT-2713/78].

(d) and (e). With a view to pro=-
tecting the interests of cotton pro-
ducers in the country, the Govern-
ment have been fixing minimum sup-
port price for cotton (Kapas) on the
recommendations of the Agricultural
Prices Commission which inter alis,
considers the available estimates ‘of
average cost of production of ‘the
crop, possible changes in input prices
and the changes effected in the admin-
istered prices for competing crops and
the various suggestions made by the
State Governments. For the 1977-78
cotton semson, the Government of
India fixed a minimum support price
of Rs. 255 per quintal for the Punjab
American 320-F variety. Consequent
on the decline in the prices of cotton
generally since March 1878, repre-
sentations from Qujarat, Karnataka,
Andhre Pradesh and Punjab etc. were
received by the Government request-
ing that Cotton Corporation of India
should make purchases of cotton lying
unsold in the market. The matier
was considered at the highest Tevel
and the Government permitted the
C.C.I. to intervene in the market not
only when the market prices fall to
support levels but even when they
sre approximating support prices.
The C.CI has been asked to make
purchase of cotton both for sale to
N.T.C. and non-N.T.C. mills. The
Government hag also increased the
limitg of cotton stocks that can be
held by the mills

Fimancial ald for Agricultural Uni-
versities in Maharashira

4719, SHRI VASANT SATHE: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) scheme-wise details of pro-
posalg submitted by the Agricultural
Universities in Maharashtra to the
1.C.AR. seeking financial assistance
during 1878-79 and the number of
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- and the number of proposals under
consideration university-wise with
reasong for not clearing the proposals;

(b) the financial assistance recejv-
ed by the Agriculture Universities in
Maharashtra during 1976-77, 1977-78
and 1978-T9 university-wise and how
does it compare on an average with
.ﬂlu universities in other parts of the
country; and

(c) whether the Agricultural Uni-
versities have submitted fresh pro-
posals during the current year to the
1.C.AR. and the action taken thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). The information iz being col-
lected and will be placed on the table
of the Sabha.

Universities and

¥.G.C, Granls to
Educational Organisations

412. SHRI VIJAY KUMAR N.
PATIL; Wil] the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) what type of grents/special
ussistance is provided under various
schemes to the universities and other
educational organisations in the
States by the University Grants Com-
mission and details thereof alongwith
the State-wise details of assistance
sought during 1876-77, 1877-Y8 and
the current year and the amount
wuctually released, by the U.G.C.; and

(b) University-wise detaily of
assistance sought and actual assis-
tance received by the universities and

the- other organisstions in Msha-
rashira from the period mentioned
above with reasong for refusing the
grant /assistance sought?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAF CHANDRA CHUN-
DER): (a) and (b). The requisite
information is being compiled and
will be laid on the Table of the Sabha.

Water Logging in Shahdara, Delhi

4721. SHRI RAMANAND TIWARY:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to refer
to the reply given to Unstarred Ques-
tion No. 4617 on 25th July, 1977 re-
garding conversion of Kachcha Nala
in Shahdara and state:

(a) the further action taken in the
matter so that thousands of poor
people may not suffer any more; and

(b) if no action has been taken, the
reasons therefor and by what time
the problem of water logging in
several square kilometres of area
would be solved and action proposed
to be taken in the matter?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The infor-
mation ig being collected and will be
laid on the Table of the Sabha.

Shahdara Storm Drainage Project

4722, SHRI RAMANAND TIWARY:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to refer
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to replies given to Unstarred Question
No. 1819 on 27th June, 1977 and Un-
starred Question No. 4623 on 25th
July, 1977 regarding draining out of
stinking water jn Trans-Yumuna area
of Delhj ang state:

(a) the progress go far made in the
work of Shahdara Storm Drainage
Project during the last one year and
the work to be done during the current
year;

(b) the time by which the work of
the project would be completed; and

(c) steps taken or proposed to be
taken to drain out the stinking water
near Kanti Nagar and Azag Nager in
severa| square mileg of urea till the
project is completed so that lakhs of
people could get a relief?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) From 1-4-1977 to
31-3-1978 ap expenditure of Rs, 131.18
laskhs was incurred. From 14-1978
to 31-7-1978 an expenditure of Rs. 30.22
lakhs was incurred. The total expendi-
ture so far incurred on the execution
of Shahdara Drainage Scheme is
Rs. 475.16 lakhs, The provision for
the current financial year for the said
scheme is Rs, 160 lakhs.

(b) It is expected that the project
will be completed by the end of 1962.
(e¢) The information is being collect-
ed and wil be laid on the Table of

the Sabha. e

fowr Wit @ i mifer Wt @
Tt gfeang

4723 ot e mifier ¢ ey

Ty wt fawrk 5o g vt e

w6 fie

(%) wr soety W wWhif &
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(&) afx gi, aY &TETT FT I
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E?

¥t wire fowrk ot (st geone
feg xoren) @ (%) o, wft

(w) s wff 95w |
Efiect of Tornado on buildings in
Delhi

4724. SHRI CHHITUBHAI GAMIT:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government had sed
up any Committee to study the effect
of tornado on the buildings in Delhi;
and

(b) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The informa-
tion is being collected and .will be
laid on the Table of the Sabha
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(t)m tw qfcraen X €7
¥ faqy e F T wqw w7
=y faetier sefemrmar & ;

(%) %ar wsrwdw ¥ ag TEOA
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(w) o, gt 1 FTRWEETT
¥ wrer  woerT Wy wvgwe feafr &
T FUGM AT | EW WTRe ST
¥ o ey aoRTe ¥ §Ty g
wr qr1 IPwT AT AWk, 1978
¥y stgfem w0 qq wer ww
Fwre o1 ¢few femr  fe wsmaww
qraT % gfoaarg ¥ wea dw @
fomior ¥ weg AW & @ ¥ Heww
wyraw  fawt & Qg R A
w® ¥ gearE TR wwWrr A oI
t aor grom fo (3dmT) ¥
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st g fawrcfant & o+
TR A4 A & yrdoit & wsw
qur  gf THAGEAT BT AELLT IT X
gowr forr B 0
Construction of Government Quarters

4728. SHR1 KACHARULAL HEM-
RAJ JAIN: Will the Minister of
WORKS AND HOUSING AND
SUPPLY AND REHABILITATION be
pleased to state how many ‘C' & ‘D~
Type Quarters were constructeq in
New Delhi during 1877-78 and how
many are under construction at pre-
sent?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): During the year 10878-79,
94 Type III and 68 Type IV quarters
were constructed in general pool in
New Delhi. 1567 Type III an4d 134
Type IV quarters are under construc-
ticn, From the next allotment year to
commence from 1st October, 1978, these
types would be classified as type ‘CT
and ‘D" respectviely.
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Outstanding problems in the Rehabili-
fation of East Pakistan Refugees in
West Bengal, Tripura and Assam

4720, PROF. SAMAR GUHA: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to gtate:

(a) whether the Government of
‘West Bengal, Tripura and Assam have
placed schemes and projects for deal-
ing with the outstanding problems of
Rehabilitation of the former East
Pakistan refugees;

(b) if so, details of the facts about
the schemes ang projects submitted
by them; and

(c) the reaction of the Government
thereabout?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (). The Central
Government have received communi-
cations from the Governments of West
Benga] and Tripura regarding re-
siduary problems of rehabilitation of
migrant; from former East Pakistan.
No communication has beep received
from the Government of Assam.

The galient points in the Memoran-
dum submitted by the Government of
West Bengal are: conferment of right
and title to land allotted to refugees
in the Government sponsored and
squatters’ colonies; rehabilitation of
rehabilitable families in P L. Homes
in West Bengal; economic rehabilita-
tion of refugees; utilisation of vacant
plots in Government sponsored colo-
nies; remission of non-type loans;
and rehabilitation of refugeeg of mis-
cellaneous categories.

The Government of West Bengal
have been advised that the economic
uplift of the displaced persons who
thave now become part of the normal
population, will need to be considered
by the State Government wlongwith
other weaker sections of the popula-
tion within the framework of its own

State Plan for grea development pro-
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grammes; that thé Central Govern-
ment would provide funds for the re-
habilitation of rehabilitable families:
in P. L. Homeg pending turther
arangements; that the vacant plots in
Government colonies could profitably
be utilised to meet the present obliga-
tiong of the State Government to
provide alternative sites either to dis-
placed persons at present residing in
requisitioned houses or to those who
are squatting on costly lands; that
there is no justification for remission
of non-type loans which were ad-
vanced to displaced persons whose
economic condition was much hetter
than that of the recepients of type
loans; and that the families occupying
private houses but protected from
eviction could be rehabilitated on the
vacant plots in Government sponsored
and approved colonies.

The Government of West Bengal
have also recently urged upon the
Seventh Finance Commission to grant
Rs. 500 crores to the State during
1979—84 for tackling the problem of
the displaced persons in the State;
they have also requested that the
entire amount of rehabilitation loans
outstanding for repayment to the Gov-
ernment of Indig should be written
off in full and the remission scheme
extended to all relief and rehabilita-
tion Joans which are pot recoverable.
Thig matter is under examination by
the Finance Commission.

Information about the contents of
the Tripura Government’s communica-
tion have already been Iaid on the
Table of the Sablm on 24-7-1878 in
reply to Unstarred Question No. 1079
and again on 31-7-1978 in reply to
Unstarred Question No. 2153,

Cashewnut and Coconut Development
in Contai, West Bengal

4730. PROF, SAMAR GUHA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Union Minister of
State visited Contai area of West
Bengal;
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(b) it s0, whether he found much
potentiality of development of
cashewnut, and coconut;

(e) if 3o, whether the Centra] Gov-

ernment will extend help for develop-
ment work there; and

(d) if so, assistance proposed?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Yes,
Sir.

¢b) It is proposed to send a team
of gcientists to wvisit the Contai area
to study the potential and problems
of that area and suggest plans for
develoment.

(c) and (d) Any decision would
be possible only after the team of
scientists has been received,

Publication of Bookg on Mahatma
Gandhl, Jawaharial Nehru and Netaji
Subhash Chandra Bose

4731, PROF. SAMAR GUHA: Wwill
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) Whether Government have
undertakep publication of bogks on
Mahatma Gandhi, Pt Jawaharlal
Nehru and Netaji Subhash Chandra
Bose;

(b) if so, names of the publications
so far brought out by the Government
on these great personalities;

(c) if so, whether ail these publicra-

tions have been brought out in various
Indian languages; and

(d) if so, facts thereabout?

THE MINISTER OF EDUCATION,
‘SOCIAL ‘WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). Information is
being collected and will be laid on the
Table of the Lok Sabha jn due course.

AUGUST 28, 1978
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4732. PROF. SAMAR GUHA: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether in Central Schools
English and Hindi are used as media
for instruction;

(b) if so, whether complaints have
been received that only Hindi is being
forced as the only medium of instruc-
tion by some Central schools in various
States;

(c) if go, facts thereabout; and

(d) whether such complaints have
been reported by Calcutta press re-
garding Central Schoal functioning
in West Bengal?

THE MINISTER OF STATE IN THE

‘MINISTRY OF EDUCATION, SOCIAL

WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI): (a) English is used as
medium of instruction for teaching
Science and Mathematics and Hindi
for Social Studies. .

(b) Some complaints have been re-
ceived recently from the Parents’
Association of the Kendriya Vidyalaya,
Salt Kake City, Calcutte,

(¢) and (d). The complaints and
representations made related to the
and demand for teaching subjects of
Social Studies through English. The
demand made in the representations
could not be accepted wg it was con-
trary to the policy of the Kendriya
Widyalaya Sangathan regarding the
medium of instruction.
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Inquiry against Principals of
Kendriya Vidyalayas

4734, SHRI VASANT SATHE: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether it is a fact that CB.L
is investigating into some cases of
corruption in Kendriva Vidyalaya
Sangathan;

(b) which are the Vidyalayas and
who are the Principalg being inquired
into; and

(c) the reasong why the temchers
who assisted C.B.I. were suspended
and transferred?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEV] BARAKA-
TAKI): (a) Yes, Sir,

{b) Kendrya Vidyalaya Baugor aml
Kendriya Vidyalaya, Srinagar;
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1, Dr. G. S. Shukl, now working
ag Principal Xendriya Vidyalaya
Mathura Refinery.

2. Shri G. C. Jauhari, now work-
ing as Principa] Kendriya Vidyalaya

Armapur, Kanpur,

(¢) No teacher hag been suspended
or transferred solely for the reason
that he assisted the C.B.I.

Comphints against Medical Officer,
Government of India Press, Koratty

4735. SHRI VAYALAR RAVI: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state;

(a) whether the Government re-
ceived complaints against the Medical
Officer of the Government of India
Press, Koratty; and

(b) if so, whut steps have been
taken on the complaints?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No complaint from
any employee of the Government of
India Press, Koratty has been received.
However, complaintg have been re-
ceived from two Unions of the Press.

(b) The complainty were looked
into., One complaint related to a per-
sonal transaction between the Medical
Officer and an employee of the Press.
Since this has been gettled by them
mutually and ag there was no formal
complaint from the employee to the
Management, no action was taken.
‘The other romplaints have been found
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to be either vague .or incorrect on
verification by the Manager. No ad-

ministrative action was, therefore,
taken,
Recruitment in N.B.CC, Lta,,

New Delhi

4736. SHRI K. LAKKAPPA: Wil
the Minister of WORKS AND HOUS-
ING AND SUPFLY AND REHABILI-
TATION be pleased to state:

(a) whether it is a fact that a num-
ber of persons for the post of Sr.
Draftsman and Sr, Planning Assistant
were interviewed during the last
quarter of the year 1977 and early
1978 by National Buildings Cons-
struction Corporation in respect of an
urgent demand in the Cérporation;

(b) if so, whether a panel of
successful candidates has been prepar-
ed and the selected candidates have
been asked to join; and

(c) it not, the reasons therefor and
by what time the persons selected for
these posts are likely to be appointed;
and number of posts to be filled ete.,
giving full details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RB-
HABILITATION (SHRI SIKANDAR
BAKHT): (a} to (c). The National
Buildings Construction Corporation
Limited being a Commercia] Orga-
nisation have to keep panels of suit-
able condidateg ready for its anticipat-
ed requirements of various posts so
that the candidates are appointed om
the existence of a wvacancy without
loss of time. The Corporation had,
therefore, advertised the following
posts against their normal anticipated
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w aad interviewed candidates for preparation of panels:—

8 No. . Name of the Post

No.of Date of Date of
posts  advertise-  interview
ment .

1. Sr. Planning Assistant . . .

. . 2 July, 1977 18-11-1977
2. Sr. Draftsman (Structural) . . : 1 July, 1977 21-g-1977
3. Sr. Drafuman (Programming Scheduling) . 8 Nov, 1977 g-2-1978
Panels have been prepared in res- (c) whether Government have

pect of the 3 categories of the posts
mentioned above and thg 3 posts of
Senior Draftsman (Programming and
Scheduling) have since been filled
_up from amongst the empanelled can-
didates. In the case of remaining 2
f categories viz. Senior Planning Assis-
tant and Senior Draftsman (Struc-
tural) no vacancy has yet occurred
due to shrinkage in workload, The
panels will remain operative for a
period of one year from the dates of
interview. As and whep mny vacancy
occurs during the validity period of
the penelg it will be offered to can-
didateg on the panels,

* Demand for Allotment of DDA Flat
for Members of Parliament

* 4737 SHRI GANGA  BHAKT
SINGH: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether Government are gware
that many Members of Parliament
who do not possess any house or plot
in Delhi have made a demand there-
for;

(b) if so, the concrete actiun taken
by Government in this regard and the
percentage of the middle income group
bouse; reserved by Government for
allotment to the Members of Parlia-
ment; and

under their consideration any proposal
for construction of houses in a sepa-
rate colony mnd if so, the details
;he:cof and if pot, the reasons there-
or?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a): Government are
aware that some Members of Parlia-
ment have made requests for allol-
ment of flats built by the DDA.

(b) 14 per cent of flats are to be
reserved for gllotment to the Members
of Purliament op their turn in the
serial order as their application,

(c): There is no such proposal under
consideration, as it j; not considered
necessary.

Survey for New Variety of Jute

4738. SHRI AMAR ROYPRADHAN:
Will the Minister o AGRICULTURE
AND IRRIGATION be pleaseg
state: .

(a) whether Government propose
to conduct the survey for new variety
of jute; and

(b) if so, when?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Department of Agriculture iz not
aware of any such proposal to con-
duct the survey for new variety of
Jute.

(b) Does not arise,
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PAPERS LAID ON THE TABLE

Review AND ANNUAL REPORT OF RE-

HABILITATION INDUSTRIES CORPORATION

Lre, Cawcurra ror 1876-T7T wrmm

SYATEMENT FOR DELAY AND URBAN LAND

€mung AND REGULATION) (SIXTH
Amrr.) Rurxs, 1978

THE MINISTER OF WORKS AND.

HOUSING AND SUPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): 1 beg to lay on the Table:

(1Y A copy each of the following
papers (Hindi and English versions)
umder sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government
on the working of the Rehabilita-
tion Industries Corporation Limit-
ed, Calcutta, for the year 1976-77.

(ii) Annual Report of the Re-
habiiitetion Industries Corpora-
tion Limited, Calcutta, for the
year 1976-77 along with the Audit-
ed Accounts and the comments of

the Comptroller and Auditor
General thereon.
(2) A statement (Hindi and

English versions) showing reasons
for delay iy laying the above papers.
|Placed in Library, See No, LT-
2887/78].

(8) A copy of the Urban Land
(Ceiling and Regulation) (Sixth
Amendment) Rules, 1878 (Hindi
and English versions) published in
Notiflaction No. G.SR. 1018 in
Gazette of India dated ithe 12th
August, 1978, under sub-section (3)
of section 46 of the Urban Land
(Ceiling and Regulation) Act, 1976,
together with an explanatory memo-
randum. [Placed in Library. See
Ne, LT-2898/78].

NOTIFICATION UNDER PREVENTION oF
CRUELTY TOo ANIMALS AcT, 1960 AND
Drrnr AGRICULTURAL Propucs MARKET-
i8¢ (ErecrioN) Runes, 1978 witH
STATEMENT FOR DELAY
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THE MINISTER OF AGRICHL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): 1 beg
to lmy on the Table a copy each of
the following Notifications (Hindi and
English versions) under sub-section
(4) of section 38 of the Prevention of .
Cruelty to Animalg Act, 1980:—

(1) The Prevention of Cruelty to
Animals (Application of Fines)
Rules, 1878, published in Notification
No. 1421/76-LD.I in Gazeite of
India dated the 27th May, 1978,

(2) The Transport of Animals
Rules, 1978, published in Notifieation
No. 18-8/70-LD.I in Gazettte of
India dated the 2Tth May, 1978
[Placed in Library. See No, LT-
2699/78].

(3) (i) A copy of the Delhi Agri- '
cultura) Producy Marketing (Elec-
tion) Rules, 1978 (Hindi and English
versions) publisheq in Notification
No. F.6( )/77-DAM/2323 in Dethi
Gazetle of India dated the 4th May,
1978, under sub-section (8) of
section 63 of the DeThi Agricultural

Produce Marketing (Regulation)
Act, 1876,
(ii) A statement (Hindl and

English versions) showing reasons
for delay in laying the above Noti-
fication. [Placed in Library. See'
No, LT-2700/78].

AUDITED ACCOUNTS OF SALAR JUNG

MuseuM  Boarp, HYDFERABAD, FOR

1976-77 UGC (FrrnEss oF TECHNOLOGI-

cal Unrversrries roR GraNTs) Rurss,
1978, ETC., ETC.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHURN-
DER): I beg to lay on the Table:

(1) () A copy of the Audited
Accounty (Hindi and English ver-
giong) of the Salar Jung Museum

Board. Hyderebad, for the year
1978-117.
(ii) A Statement (Hindi and

English versions) showing reasons
for delay in laying the above
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Arceunts, [Placed in Librory, See
No. LT-2701/78].

(2) A copy of the University
Grants Commission (Fitness of
Technological Universities for
Grants) Rules, 1978 (Hindi and
English versions) published in Noti-
fication No. G.S.R. 785 in Gazette of
India dated the 17th June, 1878,
under sub-section (3) of section 25
of the University Grants Commission
Act, 1956, [Placed in Library. S€e
No, LT-2702/78].

(3) (i) A copy of the Certified
Accounts of the Indian Institute of
Techneloy, Kharagpur, for the year
1876-77 along with the Audit Re-
port thereon, under sub-section (4)
of scction 23 of the Institutes of
Technology Act, 1961

(iiy A statement (Hindi and
Wnglish versions) showing redsons
(a) for delay in laying the above
decurnent and (b) for not laying
simultanevusly the Hindi wersion
thereof. |Placed in Library, See
No. LT-2703/78].

(4) (i) A copy of the Annual Ac-
counts (Hindi and English versions)
of Banaras Hindu University,
Banares, for the year 1974-75 to-
gether with the Audit Report thereon,

{iiy A statement (Hindi and
English versions) showing reasons
for delay in laying the above docu-
ment. [Placed in Library. See NO.
LT-2704/78]. .

(5) A copy of the Report (Hindi
and English versions) of the work-
ing Group on Art and Culture for
Sixth Five Year Plan. [Placed in
Library. See No. LT-2705/78].

(8) (i) A copy of the Clertified
Accounts, (Hindi and English ver-
sions) of the Jawaharlal Nehru
University, New Delhi for the year
1976-77. '

(i) A statement THindi and
English versions) showing reasons
for delay in laying the above docu-
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ment. [Placed in Library. See No.
LT-2706/76]}.

Auprr Rerorr ON Account or Russmi

Boarn, KotraAyAmM ror 1976-T7 Amp

CarpaMoM  (LICENSING AND MARKEY-
1NG) Ampr, RurEs, 1878

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): 71 beg to lay on the Table:

(1.) A copy of the Audit Report
(Hindi and English versions) on the
Accounts of the Rubber Board,
Kottayam, for the year  1878-T7
along with the statement of Accounts,
[Placed in Library. See No, LT-
2707/18].

(2) A copy of the Cardamom
(Licensing and Marketing) Amend-
ment Rules, 1978 (Hindi and English
versions) published in Notification
No. G.S.R. 1000 in Gazette of India
dated the 12th August, 1978, under
sub-section (3) of section 33 of the
Cardamom Act, 1865. [Placed in
Library. See No. LT-2708/78].

(Interruptions)

MR. DEPUTY SPEAKER: Mr.
Jyotirmoy Bosu, you cannot get up and
raise like that, It will not go on re-
cord. We will look into it.

SHR]I SAUGATA ROY (Barrack-
pore) : On a point of order.

MR, DEPUTY-SPEAKER: What is
your point of order.

SHRI SAUGATA ROY: This is
with regard to rule 334A. It says:

“A notice shall not be given pub-
licity by any member or other per-
gon until it has been admitted by

the Speaker and circulated to Mem-
bers,”

In today's paper it is said that a no-
trust motion in Lok Sabha is to be
moved on Monday by the Leader of
the Opposition, Mr. C. M. Stephen;
the Congress (I) Parliamentary
Party js understood to have issued a
whip to all its memberg to be present
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Summary of work
[Shri Saugata Roy]

in the House at Zero Hour. I do not
know whether such a motion has been
moved or given notice of. It was not
«circulated along with the list of busi-
ness tody. But I find in the papers
that a no-trust motion is being put...

MR. DEPUTY-SPEAKER : It is the
‘business of the Party concerned whe-
ther they want to move or not.

SHRI K. P. UNNIKRISHNAN
(Badagara): Have you got any notice?

MR. DEPUTY SPEAKER: On the
one hand you say that it should not
‘be divulged to the press, this and that
and on the other hand you are asking
in the House whether 1 have received
notice (Interruptions) Mr Vayalar
Ravi.

SHRI VAYALAR RAVI (Chirayin-
kil): I am rising to seek a clarifica-
tion from you. I have given notice of
breach of privilege against Shri Raj
Narain—under rule 334A-—because Mr,
Raj Narain made a statement that he
was moving a motion of privilege
against the Prime Minister. I have
nothing against that he can do what-
ever he wants...

MR. DEPUTY-SPEAKER: I have
received your notice, I have to go
through the newspaper report which
you have mentioned. Without going
through that, I cannot take a decision.
1 shall revert to it tomorrow,

PARLIAMENTARY COMMITTEES—
SUMMARY OF WORK

SECRETARY : Sir, 1 beg to lay on
the Table a copy of the ‘Parliamentary
‘Committees—Summary of Work'
(Hindi and English versions) pertain-
ing t» the period 28th March, 1977 to
31st May, 1978,

MR. DEPUTY SPEAKER: Now, we
take up the call-attention.., (Inter-
ruptions) I will have to look into it
‘before you can raise it in the House.
‘There are so many notices, and I will
have to look into the notices and take

Harijang in Rohtak Distt. (CA)

decisions on them. Some of them havg
been received only this morning.
Please do not rise up in the House and
try to air your notices. Notices are
notices and they will be taken notice
of, and only after they have been taken
notice of that decisions will be made.

Now, we take up the Call-Attention.
Mr. Sarsonia.

12.05 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED INCIDENT OF TWO HARIJANS
HAVING BEEN SHOT DEAD IN VILLAJE
MorkHERI (HARYANA)
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MR, DEPUTY SPEAKER: Mr, Sar-
sonia, you will have to end it. You can
only ask for clarifications. But, you
mo‘ go on making a speech.

wie & wiw war § fe faai
XY o ¥ adww o Ueat §
IR $HIC Pradaw fear e
feedt  awr g & for dgre
i gfeont o1 wr oy & wt
T MO MR fa g
aer, ¥9 %) avn-sie ot aw
ot @ wk § o1 &

ARG ol of oo SHADNS, i GAKAS ' Hab e ik 335

e wewrw ¥ fow-gc s

g+ o wo ot T wr e

areft ¥ wgt et W it ek

¥ 1 o ¥ ofY wawray fu ofr o woft

% A & ek & v o ot X oy
w8 ¥ wrar | vy vyt T Wi A
lm‘““q“" e L )
¥ firlr ot Ik qor fir ag Srerin
ﬁ“twma] . )

Frewe wtew : aregfirar off, wre

*mm: Lo
wifes @ a1 wx wd—ag e §
WT fErgeT W X ga g o7 ey

Farenw wghew : oy 3 § fr are

oft fermareraw m: ‘ﬁ.
oY wrafgl o freere faaT B 1 &

MR. DEPUTY SPEAKER: FPlease
take your seat now. I know it is a very
serious issue and I will allot time
according to that. Please resume
seat now. Nothing will go on remd.“m

(Interruptions)*e

MR. DEPUTY SPEAKER: Let me
make it very clear to the other hon'ble
Members that just because a certain
sections gets up and makes some kind
of demonstration, I am net going to

 the rules. You can take it from
issuy being discussed and sccerdingly
1 know how much time is to be allpt-
There is no use just trying {0

gﬁ

SHRI FAM DHAN (Lalgani); You
should adhere to the rules fof ever
person. : o "P‘ll"'._

— —

~ “"Not Recorded.
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MR. DEPUTY- : Mr, Ram
i e .

MR. DEPUTY SPREAKER ; There are
f:.lyﬂvemm and your name is not
ere.

ot afte wrw swew : IaTETE
gRT, XF wEAr ¥ AT o EeweEw
{—zaw faan amw, N 398 @ ™
wt wrwrE T faear § e ag e @-
famforr o 4 PR, 11 A% W T,
dar &y wp—ag W @ o A
¢, forw a7 gr{eE 7 Saar gy gyT a1
" 3a fag & oo ¥ £ g% 91 9T
fowr g AT Wt fi—aregiw T
4, Iuw frox &t wore fear qan
wYT o | qrgw § W v

@ yubn  (Ryfen) : ug foid
qer g ... (wwaw) ...

v sl e g agt o
feafer w) Fwr §—agw & Al ws
< ghoat Y are e fire faeay Tar—
ar et e wgd § . . (W) .

ot whiew arey wvew ; oWt A &
ww wodr it § aft weabar
LR R g o8 o §F LR
wwred | g aeer G wd, @ a2,
cofg N Fore wo gy wordt |
wrafwal 7 e gk Wi ¢ s wraw
B 1 g forr ¢ wm e e o ay
ary e & fo ow wo el wh § )

g Forgdt 3 vl oY gk AT
G WITEY 4, TEFER AT TR
o fwt & aw g o ol A
oy W e ¥ 91 ) 1976 HER
QAT Ut 1 wN O AR g SR AT
QT aY oY, 1 oy e ey w2
. o oY, w et A e &1
¥ WSAT ©7 SHANT FTAT § ITOEE
§ o fram Gt g€, Swd A R
srp 76w B | qg e QEew ¥ 35
feareTac k| (sawew ) & wg o
ffedmaft s

o v gAT WIW (¥UTAT ) 4
art st # forr gor € fo amt
wgy T §, to% fom wiw w1 KT
QE?

MR. DEPUTY-SPEAKER: Mr.
Shyam Sunder Lal, plesse don't get
excited.

FoTeTm wgew : 3 %y @ § ¥
gt = g & 1 wrew fafeeT

THE PRIME MINISTER (SHRI
MORARJI DESAI) : I can understand
the snger of my hon. friemds on this
matter. it ig not section against sec-

tion but it i{s person against person. -~

Regarding whatever is going on in

Kanjhawala, we are taking full steps -

to see that if any wrong is done, it
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that. » moment mm
1 mmm,cbmm and
ukdhhbhhm-maud
the persons concerned hlv.boeuub
restad. )

wmhm qfumt
gk

SHRI MORARJI DESAI: There is
always a little time.lag in this matter.
But when I had talked to him, I talk-
ed to him-on the very day
in the papers. That is how I learnt
about it otherwise I would not have
learnt about it. That very day he told
me that they were arrested. Then
he has given some help but I am told
that it has not reached them. We will
see that it reaches them quickly. There
is no question of anybody saying that
help should not be glven. No other
view iz going to prevail. All steps will
be taken to see that that is not extend-
ed to sny other area nor anythimg
done like that. Whatever hard steps
have to be taken will be taken.

it orw fears qrewmw (grofige) ¢
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agar mar’ 1 oY wow Hew
W AWl & goFgR Al awar
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or ¥ gem wigw E X
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qaw AW wrvnren feg ok § W
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wast. s femar sgw 5
oW e §oREe & ogeea ¥
onwordy  gEmw % Whq@r @t
fir Wy TN RE 9K e R
afr < fr g v infsa grev -
wheel oc o dTER 7 ww
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Tt ¥ g ol ¥
v fedt ot gfew wfesrdr &,
wreelt gungs w7 ar  fwr sfewrd
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ag & & 5 oty sfrwaeio @
mwﬁmmgmmqu
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M‘ e fiery. qraw) . .
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e Y gowre Aot ag ey o e
faer wfer®, qwo fte wife Wt
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we foar oriwr,  war wg W W WY
wuir 7 gt o W Wy wwen §
W W eww we fast v g
wrwite - feorrd ot sqwremr st ?

it afire W W swreST
N W ww wHArg sver A9k §
I & warw § {% WY wynerey fear
o 9% T F wa oy wraw § o) agt 9%
ot we1e ¥ firdfey Gk forg o @
t mfe ¥& avg o Wk ghem v weR
g )
qw gl R @ TE TR
WAT wOAT tﬁU_‘
Y wifoves wrer syvew ;7 s fea
ot wer § fir ot wft e §
oft W gRrT W : agtagE Y
L2
~ uft aftne wrw womw : 1w &
* wrtw WY § s 3w v Wy fawry
Hrervar &
ot qor wr & waqe
wzara!l o wtw & fag way femr wr
ar ¢t werae sefarem g
w Y

" SHRI MORARJI DESAI:

deM1“m_
¥t Ow owr kw ntI ¥
erww ¥ ¥ erw ¥ W qor §, Jwwr
Wt wra ot frwr § 1wy grae
ot syweqT vy Wy w7 pwe o
wf Yt qwdT Wk # wrw e N
gt foer &1

o Wfrrw wrrer wower: A wqy &
fr gt wff ot gficomt o sy ¥y
wear gt § fow ¥ gt far s
wzar Wy orw ¥ fag ofe qvg gowTe
sqfewer  grenad o sowedy ol
vt §o) agt ¥ wrfemie oo
€fen w3 § Twwr Iy o e
@ oalr & W &t Wk R
(Srewiw)

o} TTW T W™ THo T WY
W AT wyak gedw femr § °?

BHRI MORARJI DESAI: The hon. .

Members are spoiling the case by ax-
citement.

MR. DEPUTY-SPEAKER ; Yes, that
is what T do not understand.

It is a
mnuwhhhhldn(hhtﬂd_
by a setslons court. How can there be
any further snd a different inquiry?
That ought tp'.hmd-mbna. The
case has Been cegistered, it will De
prosecuted with whiatevér spesd 1Is
necessary. That will be done, but thve
canmot be & judicial iaquiry inly this.
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w2 mAdr o ] wdt 4 v it §, st ww Jure
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¥
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@ wroeer arfew @ w 41 ww wfr ager & o x qendr o)
a7 e wyr gorr W A wewr X fifew T g war {fe ot woe o of
Ay W o fag ¢ oye W oW § 1 gt v vy g fie W€ arz
wff ohrr war 7 o dur e war ot ot & 1 Bewdk ot W
o &t Iy o wff wael 1 xefed wen ' fewmotwen § syew
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g Nt v T w@t b ofe st
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2 ¥ wfawd ¥y g
sreearT e W gfeod & wd ot
i fagraragr & 1 QErwzd gAd
Twr e Frq v wedrw &

MR. DEPUTY SPEAKER : You will
have to end now.

oft woe o : e SAY AT F g
wzardt ﬁ i ¥ fod g8 dara
fe & aq wsd § &fer &
qwar § ﬁs o SR ¥} ¥ we
ool t 1 o Enwi W
e Farm wfgd o aggw
g oavx ¥

foedr oY gleadi W g7 wwrT ®
wrd §w gra w ofed; wom
o ¥ why gl ol KR
Reqgdi & dow WK AR @ AR
oo § 1 S el wraea
% g, A0 wed oWk
dwewrd: o wim deigel ol 4
- wfedeerr 0w b g
ay-wmre o a4 Iumﬂm

TG aow R T i“@ Lt
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yoy eap, wind up,
o wew uw: W dywd am
Y, TAsiIerg. f‘:tus W § TIET
% Radt ¥ .xufey & gowT ¥
adtw w87 5 wg ey e &

Wq | (WA |
MR, DEPUTY SPEAKER: I do not
know why you are getting up. There
is no provocation for you to get up.
Mr. Bhagat Ram, you wind up in one

or two sentences. Otherwise, abruptly
I will ask you to sit down.

Srtwme o : gifafeww o T
& S WrdE mad ¥ fremrda p
# gesry st ffwfzse wfewi &
faxs sear fx ot oY Ofefes
qrff  ® Wt gw weg & WART R
feeer &, Ta® mw O A &M
gt W¥

MR. DEPUTY-SPEAKER: Please
take your seat. If you persist, nothing
will go on record, I have been warn-
ing you again and agaip that you
should wind up your speech. I have
told you a dozem times. I musi make
it clgar nes only to you but to all hon.
members concernsd. I haye given you
ample waraing, When I say you should
wind up, I give you another minute.
Again I say you should wind up and I
give you another minute. But if you
persist, 1 cannot tolerate it. You could
hanvmmdmbutmwumw

end abruptly. Please sit down. Nothing
wll.l g0 on. record Don't take down.

Unterruptions)**
o, afw, ww wemw : IESEA-
ey O - WA 21 BREEY.

W 11w g
Feavd. g & + PR O, a2 8v6.
w0, WYY & WolFe Wo K-
Tas o gy md lﬂm tf-

| B o g o

#$Not recorded
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MR DEPUTY-SPEAKER: He is

giving whatever. information he has.

with him, Youareml:ﬂad that is
evident, If he is deliberately trying
not .to answer; [ will intervens. - You
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Tt @t e § fe Sl
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MR, DEPUTY-SPEAKER: There is
a procedure for that.
. st wiewe faw. : T wrOw
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% i ¥ v d i mw w A
waw & & fog amar mar £ &
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oif & wfew wer w ¥ T
(wwwam) |
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‘BUSINESS ADVISORY COMMITTEE
TWENTY-FOURTH REPORT

THE MINISTER OF PARLIAMEN-
‘'TARY AFTAIRE AND LABOUR
(BHR] RAVINDRA VARMA): I move:

“That this House do agree with the
Twenty.fourth Report of the Busi-
ness Advisory Committee presented
t;“the House on the 24qh August,
1978.”

MR, DEPUTY SPRAKER: Just a

‘minute, Shrimati Chandravati wants
to make her personsl explanation. Smt,
«Chandravati, .

—

OF URGEN? PUBLIC DSPORTANGE
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Mosxazxr (Hakvawa)—Contd.
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BUSINESS ADVISORY COMMITTEE
—Contd,

TWENTY-FOURTH RerorT—Contd.

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour): 8ir, I have been try-
ing my level best to have discussion
on flve very important things. One 18
about de-control of sugar. De-control
of sugar has put the weaker sections
of the soclety all over the country in

Central jail. Sir, it is a very serious
matter and I want the Defence Minis-
ter to make a statement in this respect.
(Interruptions)

ot gen ww wyww : (Inba)
TF ¥X WK ¥ | ¥I7 WX e a1y
me?

MR. DEPUTY-SPEAKER : Ther, is
no lunch hour.

SHRI V. M. SUDHEERAN (Allep-

groups of trade unions in thke
I would like to know from
the Minister one thing. Thy P&T and
the Defence employees and Railway
employees are constantly demanding.
bonus and of course the Janta Party
and the Hon, Minister are committed
to it. I woulg urge upon the Minister
io come out with a comprehensive
statement and to fix some time for a
full and detailed discussion in this
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[Shri V. M. Sudheersn]
;'::udm&ahi-m muhu
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nnm!ﬁmm!m tbeywﬂl
hﬂldimﬂﬁmdthltth Bill will
tome in this session. Unfortunately the
BAC has not provided any time for
it. I urge upon the Minister to allot
some “time for the discussion on this
Bill regarding the Coconut Develop-
merit Board. 'He should concede the
demands of the coctnut cultivators in
this country.

SHRI &AUGAT& ROY (Barrack-
‘pore) : With regard to the Twenty-
fourth report of the Business Advisory
Committee, the third item is this,
among those items which are to be
discussed. You have dlscussion on the
motion given notice of by Shri Unni-
krishnan ang Blu-i Vayalar Ravi re-
garding the of election funds
for which some hours have been allot-
ted. This subject is very important as
it is very topical and very relevamt,
and in view of the disclosures made by
8Shri Madhu Limaye and Shri C. B.
gzgt:, about collection of election

MR. DEPUTY SPEAKER: Please
don't go ‘into it.

SHRI SAUGATA ROY: I just

want t; make only one submission,
Bir. I want that the time should be
ewtended by two hours snd a more
comprehensive motion taken up e~
<ause this:is a wery serious matter, It
has been stated that there was inter-
wention by thy Prime Minister on be-
half of an ax-ruder.

MR. DEPUTY-SPEAKER: Don't
bring in extraneous things. :

BHRI SAUGATA ROY: Mr, Chan-
drappan raised ft in‘ the lest week
when the BAC report was presentsd
that the Primy Minister had writtey, %o
the Andbra Chief Minister for exerapt-
ing a Rafa in Andhra Pradesh from
unsﬁpmnlonoflmomu!mm-

cane land. The newspapers have re-
Eﬂﬂwmm&m
nd were involved. )

o+ ADIGRIET 30, 1086 ...

-mm a9

MR. DEPUTY-SPEAKER: Don't
Jook at this whieund thet mm

8HRI ﬂA‘Uﬂh‘[‘A"RﬂY + 1 waing that
discussion should be held on this item
which has already beep raised by my
colleague Mr. Chandrappan, Lastly 1
want to say something sbout the Busi-
ness, Sir. (Interruptions).

MR. DEPUTY-SPEAKER: 1 will
call everybody who has given notice.
You cannot just stand up and say, out-
of-turn, I have given notice. If you
have given ‘notice, your news will be
there. I will call you according to
your turn. (Interruptions)

SHRI SAUGATA ROY: The time
for the discussion of the motion given
notice of by Shri Unnikrishnan
and Shri Vayalar Ravi may be
raised to ten hours, This is my sub-
mission. We should discuss all these
matters including the intervention by
the Prime Minister op behalf of the
ex-ruler. 'Then, with regard to the
Business of the House....

MR. DEPUTY SPEAKER : You can-
not bring in all the subjects under the
sun just now.

SHRI SAUGATA ROY: Only one
minute, It has been saig that the
session will last upto 31st of August.
Sir, I am told that from today the
Rajya Babha is taking up the Consti-
tution Amendment Bill. Suppose it is
accepted with amendments there, the
Bill has to come back to Lok Sabha.

1 want to know from the Parliamén-

tary Affairs Ministér what steps he is
taking to meet this contingency.

tliaplrlumm Amm
may look intg it Perhaps it was pre-
dulylorthhmmthnm

sn-tozm.mttwnwuh.lwhr-
inliomlm frotn the Gov-
erniment and It deeus, the
nnuoommm-mauaﬂn-uﬂp-
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last week of the session. It was in the
last week that the Minister presented
the Report. I mentioned about the
subject which my friend, Shrj Saugata
Roy, has just now mentioned. The
~rime Minister should be like Ceaser’s
rife, above suspicion, but it has been
alleged that the Primg Minister had
written repeated letters to Shri Ven-
gal Rao, whepn he was the Chief Minis-
ter and to Shri Chenna Reddy, whg is
now the Chief Minister for giving ex-~
emption to the Raja of Challapalli
from the Land Ceiling Act of Andhra
Pradesh. Sir, you are elected from
Vijayawada and you know, who the
Raja of Challapalli is. The Prime
Minister seems to have used his office.
rather misused his office, to influence
the State Government to exempt that
Raja from taie Lang Ceiling Act of
Andhra Pradesh. The matter is very
serious and I wanted two things to be
done. First, a statement should he
made so that it is known whether
what has been alleged is true or not.
Secondly, the concerned letters or
copies of the letters should be placed
on the Table of the House; there is no
reason whatsoever for the Govern-
ment {5 refuse this. If they refuse, the
whole world will have to believe what
the Andhra Pradesh Assembly has de-
bateg about two weeks ago. The hon.
Minister at that time had said that he
would consider about making a state-
ment, but he is silent.

Then, Sir, about the reported deal
for deep penetrating strike aireraft. It
has been reported in the press that
people in high places connected with
very high offices in the country are
involved ip this deal and five per cent
slash money has been there in the
deal of Jaguar aircrafts. The Defence
Minister should state whether it is
necessary for India to go in for these
aircrafts which are considered to be
obsolete. ...

MR. DEPUTY-SPEAKER: That does
not arise out of the report.

SHRI C. K, CHANDRAPPAN : We
have ulready an agreement with the

2586 LS—12
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Soviet Union and they have one of the
excellent aircraft like MIG-25. We
would like to know whether the Gov-
ernment is negotiating with them.

Lastly, the hon. Minister had pro-
mised a full-fledged debate on the
foreign policy, the so-called genuine
non-alignment policy.

1 want these to be clarified.

Sl AR ACRA (U A’ )
IATEAT  WEIRA, W HALAT FT T37
€ TEFT FAT U, T AT ATAd @r Fer
ar w® g7

JqEAN W@ IHI O%
g ?

S TR JTCAW@ Y gh,  wEr
FeqT F1 I ag & fw 23 ardm @
smarz, fada =@ire foaw, gw @1
TR F WSl FEimd & gred
ga faam 377 % dga o Jrfex faar
I T AgE F AW w@
orsr fwe Aifzg fagr, s@sy wgAr

qrga 9,

MR. DEPUTY-SPEAKER: As far as
matters to be raised under Rule 377
are concerned, I have not got any
notice from you.

st A AN qg Y
g 7?

JUTCEE  MEEA ¢ gar  Far |
gz s faww gw fmmo oA,
TFY Grgg 7 IEP1 arFee w1 e
qr |

st W AIIEa ;5 "@gd,
fawer gwa famy a1 s fee faar
g

IR REITA
AT € 1

ag wL are agf



~ o} W ATOWY : WYY AT A,

A T Far At wre WAk e
‘¥ qar wreR
SHRI K. P. UNNIKRISHNAN

(Badagara) : My short notice question
s also pending.

SHRI KANWARLAL GUPTA
(Delhi Sadar): This is the last
week of the session and I am sorry the
Minister has not included some of the
very important items for discusst.in.

it ™ owTmEW AT QG
s s {1 wro T feadie
wgar §fF o Afea o sy wr g
W ag fg<t # wrar @, v 9XW
mY W ogae il fr? KA
9 a ww fwar ar

MR. DEPUTY-SPEAKER: It |t

hasbeenllventoday.itnfmcmeho-
fore me at 4 O’ clock. qT%'% ®F 377
&% Afew gag fedre @ T
WX WY F7 Afew  IEE AW
wrar &, a1 g 4a% uw feanw
ST | TR arE Faw @l ¥ Swer
g

ot uw  avcw ¥ w9 & wy
fir 3y Afem s @ 9 W
afog fegark ama dar fedizasty
e gz TwF femr

MR. DEPUTY-SPEAKER: There is
8 procedure, When you give motice
it does not automatically mean it will
immediately gtrike me. It has to come
through the office.

o Tw AToTAw ¢ gEE 10 T
femr « ow few Wt 10 a®  faam
qr |

MR. DEPUTY-SPEAKER: I have
already teld you I have not seen it..

| AUGUST 38, 198 ..

(Interruptions) This is not the 1-0-
waste the time of the House. .
ma

g
E
8 g8

SHRI KANWARLAL GUPTA: You
are well aware that the Favernmeni’
promised to have a discussion on the
autonomy of Akashwani and Door-
darshan in the last session and in this
session also, There is the Verghese
Committee report and he is not finding
time for that. Secondly, the hon.
Minister of Home Afairs introduced
the Constitution 47th Amendment Bill
1978. The Government of Union Ter-
ritories Bill provides for legislative
assembly and a council of minister- -
the Union Territory of Delhi sgiven
15 months the Government
ducing the Bill and people «may be
want to get it passed at the s m¥y sub-
We want unified authority arall these
ponsible government. Inspite ontion by
duction. we are very much disnof the
to find that the government did nuthe
find time for this Bill. May 1 request
the government to get it passed in thig
very session? Thirdly my motion on
the deteriorating social, educational,
politicel and economic conditiong of
the people residing in the tribal areas
in the country was accepted by the
Minister for discussion in the last
session and in this session also. They
are backward people and no discussion
had taken place. May I request the
hon. Minister to find time, at least
two or three hours for these poor
people so that we may discuss some-
thing about them. Lastly, I want a
discussion on the Lok Pel Bill. The
Select Committee report was given on
the first day of this session. I do not
know the reason why the Lok Pal Bill
has not come before the House it
should also come up for discussion.

SHRI PURNANARAYAN SINHA
(Tezpur): Sir, floods come and recede,
But they do not vainish, But talks oo
flood appear to have vainshed from
this House, The discussion that we had
in this House ob the flood situation in
the country remains inconclusive. AS-
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stepa. Auction platforms should be ia-
troduced as soon. as possible. 1t must
be seen by the Tobacco Board or the
Government that there are tacilities
for curing tobacco. Auction platforms
should also have godowns so that to-
bacco that could not be auctioned could
be kept, If the traders want to mono-
palise the whole . auction system and
if they do not . want to bid above a
paricular minimum price, the govern-
ment agency or the STC or the Tobacco
Board should come forward to buy
tobacco at a certain price fixed by the
government to assure the agricultur-
ists, In case the traders band them-
salves together, the government shoiild
do this, It is only when precaufions
like this are taken that auction plat-
forms should be introduced, not in
burry-burry, . Otherwise.there may be
reaction from the traders and agricul
turists will suffer; they will not be able
to retaliate. These are two suggestions,
namely, providing. adequate gadown
facilities at the auction platforms for
the agriculturiste and secondly, govern-
mental agency to go into purchase if in
the auction platform the traders are
found to come together .and bid too
low, .

'With these words, T thank the Minis-
ter for accepting the popular fGemand
for keeping the Tobacco Board office at
Guntur, I request the Minister also
not to change that decision in future.
It ‘is Agminst the policy of decentralis-
ing offices; the government is follow-
ing this polley. Everyt should not
bé concéntrated in sofhie metropolitan
eitles ifke Hyderabid, Madras, Banga-
lofe, Bbmbiy. Chléttta and Delst as
otbed places do mot devilop. I¢ may
‘be little inconvenient fbr a few officers
to come and go from Guntur but Gun-
tur is the accepted capital of tobacco
trade: tobacco trade Is belng done
from Guntur for decades, Therefore,
I réquest the nibt to shift ﬂ\_.e
beadguarters from Guntur and I thenk

SHRI MOHAN  DHARIA: As the
House is gware the Bill has already
been passed by this House and the

BHADRA 32, 1000 (SAKA)
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Rajya Sabha h.u -unuted oerhin
changes, Of course some friends, ‘some
hon, Members from Ardhra  had also
made that demand. I'had already ex-
plained ‘that it i3 not ‘the desire or in-
tention of the government to take
the Headgquarters outside Andhra
State, The present tobacco board deals
with only Virginia tobacco, As against
the production of about a lakh and
twenty thousand tonnes of virging:-
tobacco, the country produces nearis
4 lakh tonnes of tobacco, right fro®
Gujarat, Karnataka, Maharashtra, B-
har, Bengal, Orissa and so many otha
areas in the country where tobacco 1.
grown, Naturally Gumtur is not that
accessible, We have not taken a decl-
sion in haste to shift the HQ from
Guntur. The moment we tock the de-
cision that the tobaren hert 5
expand its activities, there should l
sultable headquarters; it i{s a rmust
That was the whole reason; I do *II'K
bythat reason, I do not want to 'l
into that controversy,

I feel that the creation of auctior
platforms is very much ia the interes;
of the growers. Ittsthetrld!rlw&;
d.ldnotnllowthe lrmntol!iﬂ{

per price. In case we have auG e

p.lat!nrms, it should be L)
sure that growers get .:‘ﬁl’m ﬂ
able price, - I share the COited PoAf
pressed hy the hon, “m‘-ﬁ!ln als
traders may come tngether
maymtﬂhehﬂvethnfb'fd.:h%
and so some agency should
a\sththou.llmbeuma_ldu
year when the government
in giving all possible cooperat:’ " ™ #
":ﬁ'#s

ernment asked the STC {o

case tobacco is purchased on the ace
count of cooperative gocietles we have
assured them that there will be no
question of funding; there would not
be that problem, It is the »
duty of the Government to see that
remunerative prices are made a

to the producers.and it.is in -
text we, shall have to strerigthen thewe
cooperatives, )
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[Shri Ravindra Varmal]

is not part of the Business Advisory
Committee's report. That is between
the hon, Member from Rae Bareli and
the - Speaker. Therefore, I have no
. answer to give either here or in the
- chamber.

My good friend Shri, Kanwar Lal
Gupta referred to some items like the
autonomy of Door Darshan, the Ver-
ghese Committee Report and Lok' Pal
Bill. I wish to inform him, if he is
not already informed, that these items
were brought up before the Business
Advisory Committee week after week
~ by the Government, but unfortunately
because the time of the House is con-
sumed in different matters—and it is
not always under the control of the
Government—it was not possible to
find time for them. I regret the situa-
tion, but this is the unfortunate situa-

M
DA, DEPUTY SPEAhF‘R The oues-
tion is:

“That this House do agree with
the Twenty-fourth Report of the
Business Advisory Committee pres-
ented to the House on the 24th
August, 1978.” .

The motion was adopted.

MR. DEPUTY-SPEAKER: We take
up Jegislative business. Bills to be
introduced. (Interruptions).

MR. DEPUTY-SPEAKER: One by
one. Mr. Limaye.

SHRI KANWAR LAL GUPTA: Be-
fore that, T have a point of order.
invite your kind attention to Rule 198
which says:

“(1) A motion expressing want of
confidence in the Council of Minis-
ters may be made subject to the
following restrictions, namely; —

(a) leave to make the motion
shall be asked for by the Member
when called by the Speaker;

(b) the Member asking for leave
shall, hefore the commencement of

AUGUST 28, 1978
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the sitting for the day give to the
Secretary a written notice of the
motion which he proposes 1o
move. =

(2) If the Speaker is of opinion
that the motion jg in order he shall
read the motion to the House and
shali request those Members who are
in favour of leave being granted to
rise in their places ....”

There was a lot of publicity in the
press, as was read out by my friend,
that the Cong. (I) people are moving
a no confidence motion, and in this
way they are maligning our party.
Rule 198 says that the moment you
receive the motion of no confidence,
it is your duty to read it out.

MR. DEPUTY-SPEAKER: We are
now on jhe (ntroduction of Bills.

SHRI KANWARLAL GUPTA: Be-
fore that you see the Order Paper.

MR. DEPUTY-SPEAKER: There is
no item on . the Order Paper except the
introduction of Bills. Therefore, we
are taking up the introduction of Bills,
and I have called Dr. Chunder to
move for leave to introduce the Bill.
(Interruptions).

Ht FAL AR AR WA TF
a7 FHI WIS ATC T T4 H0AT ¢
T WOE UTH He AT FEl g (GA1a
% fF o9 Arfeg #1 93 1 9=
orEHT  TAk TIH WAl @ safaT d
AT AEY WEd £\ 3® A% q
fRasa =SS @7 F€ OF 927 F
HeTEq AT A 93 AW A1 g )

They are misusing the House,, they
are misusing their rights. (Interrup-
tions).

MR. DEPUTY-SPEAKER: I have
heargd you enough. There is nothing
on which ¥you can raise a point of
order. I am asking the Minister of
Education to move for leave to intro-
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| MR, CHAIRMAN: The question ia:

“That the . amendment made by

ﬁnmmw mnbum-d
The motion was adopted,

‘MR, CHAIRMAN: We will now take
wp discussion on:the Press Council
Bill, N

14.55 hre.
PRESS COUNCIL BILL

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): Mr. Chairman, 1 beg to
move®,

“That the Bill to establish g Press
Council for the purpose of preserve
ing the freedom of the Press and of
maintasining and improving ‘the
standards of newspapers and news
agencies in India, ag passed Ly Rajya
Sabha, be taken into consideration.”

As the House is aware, the Press
Council was set up in pursuance of a
recommendation made by the Fress
Commission., It wag set up :n 1886

Government on its plrt 'h-ld mdiuud

BHADRA 2, 1900 (SAKM)

Councit ﬂl ) "“O :':

right at the outset that 30 far-as it'was.
concerned, it was commitied to reviv- -
ing the . Press Cruncil The Press
Council . Bill way. ~“kt beiore  the
‘House and in its Wunom, Parliament
referred it to g Joing Committee. The
Joint Committee has done - valuable
work., It has trieq to round off the
edges to arrive at a bread consensus
on the more important matters in the
Press Council Bill and what has emerg-
ed, I think, is a very good piece of
legislation which if enacted would go ¢,
long way in fulfilling the main purposes
of the Press Council namely, on the
one hand performing the role of self-
discipline in the press .circles and on
the other, protecting the press from
various onslaughty and encroachments
being made either by the Government
or by any other agency—-by big busi-
ness, by industralists or by any other
sector,

I may mention one or two points
that have emerged from the ~.Jeint
Commitiee’s deliberations.: There bsg
been a long duh'aﬁen.tohoh-ﬂu_i
Chalrman of the Council should be
nominated or whether he! shioulg be
nominated at all Two views have
been there. One view ha; been, why
not the Press Coumecil elebt fls ownri
Chairman? In fhis way, Press Coun{ss
Members also  would pu"&dm
selecting their own Chairman. 1B~
other view, which has dominated poir
tical tlu'.nk.lnl in thiy couatry i alj
sections, -right from the Wnnin:d
from: the -time of the Presy
sion right up %o this day, and it
prevailed even.in other
countries, where the Press Council
been there, ha# been that the kind.
authority that we want to invest in
Press Council would be best ens
if the Chairman is a nominated Chalr¢
man and he ig not in any way subject

fo the various ' pressures of politics
that do come into operation In. an elec.
tion. This question was: debaled at
length even in the Jaint Select Coms.
mittee and both viewpoints were ex-.

*Moved with the recommendation of

the Presidemt. -~ .1 -
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SHRI SAUGATA ROY: ghri Madhu
Lemaye, Prof. Mavalankar and hri
Lakkappa have given notice of their
intention to oppose the introduction of
the Bill. There are other members
who have given notice....(Interrup-
tions).

ME. DEPUTY-SPEAKER: Will you
kindly listen to me? Or, are you SO
fond of listening to yourself? The
moment lezislative competence of the
House was questioned by Shri Madhu
Limaye, I decided that every Member
who has given his name will be allow-

" ed to speak. Therefere, there is no

_—

-

" by the hon, Members here?
Minister of Education cannot be trans-

tiations and discussions earlier,

would be a

guestion of one being allowed and ano-
ther not being allowed.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, I have to make a sub-
mission in support of what the hon.
Member, Prof. Mavalankar, said, Do
we want only a ritual of a debate or
do we want a debate which would be
concerning itself with the issues raised
The hon,

formed all at once into the Minister of
Law, who has conducted all the nego-
Now
the hon, Minister of Education is cata-
pulted into the House as Minister of
Law to dea] with the points which we
would be making after a great deal of
studv and labour. So, what seems 10
be the intention of the Chair is that

the matter should be decided by the

physical process of voting, and not by

'~ the process of ratiocination and debate.

MR, DEPUTY-SPEAKER: I have al-
ready told you that when Dr, Chunder
took up the npiloting of the Bill he

. must have had full confidence that he

can deal with the points.

SHRI SHYAMNANDAN MISHRA:
Would it be a right assumption by the
Chair? We want the reality of debate,

and not a formal type of debate,

MR, DEPUTY-SPEAKER: I think it
reality. Shri Madhu
Limaye.

Constitution (486th BHADRA 6, 1900 (SAKA)

s |

Amendment) Bill—
withdrawn

A vy fowa (aiwr ) @ wewd
qEET, A1 & @INA OF QU & A%
ara wgr g wre afcfeafs § 7F wwa
fFar & Qur w7 Ffwg  zafag
§ wom wwar g s 8 ard
Tz & gAT |

366

IqreA  AGIEH, A W1 F AW
911 wrgar § ¥ fRaw 72 ¥ agq
g1 fAam 72 smaFIR & —

“If a motion for leave iec introduce
a Bill is opposed, the Speaker after
permitting, if he thinks fil, a brief
explanatory statement from the
member who moves and from the
member who opposes the motjon,
may, ‘without further debate, put the
question:

. Provided that where a motion is

opposed on the grcund that the Bill
initiates legislation outside the legis-
lative competence of the House, the
Speaker may permit a full discussion
thereon.”

galET 70 qgAr wiw Ag @Al
fFa¥aq g7 s fag ga e
TS FI WA T, Alcw IT AN AT
a1 zaw faesma <& w1 AT o g
fora-fore 0T 7 257 O aTaT #1 T80
TFC F G | SARI ZTO0 BT AT
fFar sg = ifE ag Arger faaws
gt g1 ag w@fqgar vl A
afads < arar fagas 3 gatac
T ¥ F9 AfFarEr are I g Srd
g1 ¥ ar wran g 3w fadas @
qifeq FTF FT AT TF FY G FW FT
FIAT AATAT BT AEFTL TG & |

13.45 hrs.

[Dr, SusmiLa NAYAR in the Chair]
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AT E

[+t 7 fawa]

WEST CATEE AT Ag § T F1IA HATE
#1 g5 faw &1 dw FTHE nid-
FTadl 81 gwwrE e & fow
fagas av ag wew fa=re & wdf #¢
gFar g arfed o =&7 ®% gFar g
IuFT A qEGA w<Ar & wrAar g
gfqars & afeadl fegmai #1 57
G

‘It is against the besic features of
1t militates against
tha fundamental principlas  of tha

the Constitution,

Constitulion,’
@w 7 W WA AgE dgl IT ARl
¥ wroeifas aga sea
=1gar g, & fagrat #7 9@ FAT
dgar g | ofww dfs A afew
FIFR FT Ga1d ISAT & SHI0T HETHAl
F a1 fdr 337 F7 F1 7@ T Fa9
nfgsre g afex & s=dr 1 Arar

g1 zafag & Fwarew wradl FE

¥ AW FET AEAT E | Ag ST
FoaTaTE WIAT atar fAoa g 48 9ga
g3t frotr § gwfan qur & 81 7gar |
afpm 50 favig Fwea § g9 FEF
A St F 38 fqoix F wrdw wrme
geatadi & fem g seE A
1 98 FL H GAIRT =18q1 § | 39
7 35 a faar &

“The view of the majority on these

writ petitions is as follows:

SEYE FrE< & WA AT

AUGUST 28, 1978

withdrawn :
FT AT gHL GET F1 741 &, OTIGATHE
1 A F) aEIEAFE TATY

T TN TH AT F HECTT

AT gATH # 9ger ar< gim A E §
ST Afagr |UEA F1TFTT TF §HT
q1, FEEEATaY THeHe U IET
o fer& 1 vay wwamfes =ifag
foar ar 1 & <& " @ 97 FT
gHI=T A1gar g | w6 -HT gn qmf
TS Afear gman fHaun el
far % gew gwn gAMWW W aE w0
TOWr A1 g O IR aT SHET are
fPm € =mg amr gw o9FE 2
31 4T) grarsr St fgEmr gdiw
FE ® madufes @ifes frar & ses
% agd ag R AT g fowawr gw Awit
T Frefaarey

‘And no law containing a declara-

tion that it is for giving effect to such

policy would be called in question in
any Court on the ground that it does
not give effect to such policy.’

ag orer ot B we sy 1 fafy g2
Faer g8 WIANT FT AT & fF Hed
Far Srar g ag fadew fagwdisn
Faitaa & F fou, siaifes
frfgues &1 wraifaa 735 & fGu g
a1 SEY waEIaqd T@a @8l & §dr
T | @ AT FT A AT A FIE
famr 2 %6ifs  Fwaraer e T S
faeie & wa®! gw @Rl & WIAT §,
fs 3fgs Er=s ar wwaF Fi e

e |
Amendment) Bill— 368

~g"f ST GHAT & | 59 §F AN Se §

F qa agl Siwdr afaer et & ga1a

T AAAT GAH KIS F AT WAT
9T 1 I§ A § g FRE N SH
THT FT AT AT 4T WY e ¥
329 U% FAI9 4, GWOfd wgwEw,

Tg AT THIFIT A1 ¢

‘Art. 368 does not enable Parlia-
ment’ (which includes . this House
also) ‘to alter the basic structure or
framework of the Constitution’,

dfggm & gfmrdy s #, gfed
3 fagrai # afeads w5 F1 awfawe
gfgam Fr 9T 368 F TET W TaA



gEawTE faar wgr 97 )

constitution (48th BHADRA 6, 1900 (SAKA)

“No law made by Parliament be-
fore the commencement of the Cons-
titution (Thirty-ninth Amendment)
Act, 1975, in so far as it relates to
election petitions .and matters  con-
nected therewith, shall apply or shall
be deemed ever to have applied to
or in reiation to the election of any
such person as is referred to in clause
(1) to either House of Parliament and
such election shall not be deemed to
be void or ever to have become void
on any ground on which such election
could be declared to be void or has,
before. such commencement, been
declared to be void under any such
law and notwithstanding any order
made by any court, before such com-
mencement, declaring such election
to he void, such election shall conti-
nue to be valid in all respects and

_ any such order and any finding on

which such order is based shall be
and shall be deemed always to have
been void and of no effect”

uf gar =gl 7 fug = ww
AIUAT TH GHT WEW W 5 AT wal
g1

A AF ALEAN . ( FEET )

e

gl
AL f7ad 0 7z sawT ATHAT
AT
off TS AT ¢ ST g
st wy fomd : AT @y AT

Fifer Temgrane gEFE W oA TR
TIGHT S1a g1 T 41 ;i< =it gfegsr
wieT w1 6 @rer & faq AT @en
& wAT FT faar sy av #wie IHEr o
FATE AT SEFT AT <@ T famr qur 4
q OF eafad & qAH w1 AT ST B
fau 7z Fidiganw wdede faq &1
I IH oA
gA da AW S H, qF 091 TG T
93 WF AZH gL Al SHH 4T AT !

Amendment) Bill— 370
withdrawn
#ifs qa sraerdr 7 v afEs

AT AR ATEE A gEIL fHa SR
a& Twr  fadg frar gwr
# 7 FgA1 wrgar g B oghm Fe
¥ 5 WAl H & 4 St w, foEd =T o
Tro T W19, Sin T ag FEr e
gfagw o afiads +& &) 9 whw,
arFa T8 arfeariz & § ;=T 368
SEFT TEAWIE ag o1 qrf=ETd gidv €,
sfefomer &%w g@r & ST e
Fen F form 5@ foar w1 wawar 20
It is beyond the competence of Par
liament. g;ﬁ—q HE F oY
sww &, ol wa aqare glw e
F Hex g AT E | WS ag Er
SArE 3ufee faa fF & ag 5 58
fe wfaam @ waws v & "wumas
FC FT arfearde 1 wiEET A
Fhifs &1 gErgww §+ fau foud
dfwea gl 1 & gOH @ A
g foar | ag @1 F1AAT 98 gur )

fFr gamfs =gma, & FaF
FITAT GE FT 10 7gl F<ar g, #i<
F ST mrs drw <@ g 7g °HIS &1
qf<feafa &1 3@ s 7@ q@ @1 3
Fifs fagrdi 1 w@t ata widr g,
afrardr ard wrdr & At F qF & WA
ghuT w@ar g Ak ¥ wEgard! &fte-
For F fedr 9 F1 E Igar |
1973 ¥ T8 qvE 71 0% F17 A6
qurew f299%, T8 Taw & GRS H0AT
AT WX TEET AT G0 AT HILTH
FITH FISAT HF AT, TECFEL

FqET qa% g AT g wamia wgied,
fm st gfawr widh 1 s war<g
¥ TR F W7 faduw gz ax <ar
oT St fmaus seata Gl & Swy
ar faler g9 & faig & =@w @

ar .

S
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i
-Madam Chairman, will agree

trated ‘on persens -belonging to ‘the:
it is the Tesponsibility of the pres:
mrrruudeﬂh to “highlight the

MR, CHAIRMAN: If you require
more time you can  continue on
Motday because wé have to tike up
Private Members Business now, Tha
House will now take up Private

——

COMMITTEE ON FPRIVATE MEM-
BERS BILLS AND RESOLUTIONS—
Contd,

TWRNTY-THIRD REPORT

® ox fowe www (gAY
& Frerfrfa sreare waaw § - “fe ag
ot 1T GoET muw i feRawi o
dwedf gl gfafr % 29% wiwdher
¥ W 23w, 1978 WY EWTA AW
firar war wr, wpRr 4

MR CHATRMAN: The question is:

RESQLUTION RE: PUBLIC, DIS-
TRIBUTION SYSTEM TO CHECK
MR. CHAIRMAN: We shall now
take up further discussion on the re-
solution moved by Shrimati Ahilya
P. Rangnekar, ‘
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[Shri Moban Dharia]

the additional price for t!uu'lonu
tlln:h we shall incur on the controlled
cloth....

AN HON. MEMBER: Handlooms
alsp have been given...,

SHRI MOHAN DHARIA: Hand-
Jooms are given the opportunity to
produce Janata cloth. I can say to the
hon. Membersg that this has helped
- in giving new production capacities
to our handlooms, For that purpose
also,” a certain element of subsidy is
given; some sort of expenditure is
borne by the Government. It is how
the handlooms are being provided
with additional work.

Today.there are ° hundreds of our
handlooms which are not getting ad-
~ditionat - work: Nearly 1080 million
metres of cloth, 400 million metres of
comtrolled cloth and nearly 600 mil-
lJion metres of Janata cloth will be
produced for the people at large and
it will be given to them at reasonable
pricet. Therefore, it is extending the
system and in no way 1t is destroying
the system,

In case of sugar, 1 know....

-SHRI DINEN BHATTACHARYA
(Berampore): What is the guarantee
that the handloom weavers will get
the yarn that is required for your
Janata' cloth?

SHRI MOHAN DHARIA: All pos-
sible care has-been taken since last
year, - We are making available the
yarn required for the handloom pur-

right from the spinning cen-

res, right from the spinning mills
and it goes to the State Handloom
corporations or the Apex Co-opera-
tive Socleties ~ of these handloom
weavers and it s  distributed
through them. 1 would like to as-
sure the House that not only yarn
but ulohg with ~yarn other dyes,
chemicals, inputs including credit fa-
cilities a8 are required for the hand-
.Joom purposes’ shall be made avail-
\able because it is the policy of the

AUGUST 34, 1976
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government to give all possible en-
couargement -to these handlooms be-
cause they have been taking care of
thousands of our people who are un-
employed. . . . (Interruptiong).

1 am coming to that and I shall
have done.

1 know hon, Members are agitated
over sugar and some of them rightly
feel that the price shall have to be
paid more. But this House will kindly
appreciate that barring two or three
States all over the country sugar
that was made available as levy su-
gar, particularly, to rural areas Wwas
never reaching the masses. It was
again doming to some consuming
centres and was being sold at higher
prices and naturally along with that,
there were distortions, So far as the
suger cane growers are concerned,
they are not getting a remunerative
price for the cane and the factories
that are inefficient are perhaps being
rewarded as against efficient unfs.
Under the circumstances the govern-
ment has taken the decision. But I
would like to make it very clear to-
day that government will not oaly
have a strict watch, that the govern-
ment shall not orily be vigilant .put
it has been decided by the Cabinet
that we shall very much like that
the price of sugar at the consumer
level [# maintained below Rs. 2.785.
The moment the government come
to know that: the prices are not main-
level and it crosses,

what-
ever measures are necessary, they
shall be taken,
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contrary, we would very much like
io have better ylelds for our far-
mers and also the producers get re-
munerative prices, Under the circum-
stances, the House should, as has
been rightly explained by my col-
league, Shri Barnalaji in this House
28 also in the other House, please take
into consideration all these various
aspects and why this new policy has
been evolved, That does not mean
that we have failed in our distribu-
tion system. So far as the distribu-
tion system is concerned, it is being
strengthened further, As I said, there
are 240,000 distribution centres. We
are not happy with their functioning.
‘We want these 180,000 fairprice shops
in the private sector and mnearly
60,000 fairprice shops in the coopera-
tive sector to function in a fair man-
Der as fairprice shops. For that the
last portion of the resolution is also
taken into consideration. We would
like to have vigilance committees,

There are fairprice shops; whether
they belong to the cooperative soclety
or to the private traders we did not
want to oust them from the present
profession. But they are expected to
have a certain discipline; they have
to sell at ressonable prices as has
been prescribed by the Government,
Alsg we would like to have vigilance
committees as has been suggested in
the Resolution. For every fairprice
shop, the soclal workers from the lo-
cality will be attached by way of ad-
visory committee, And if the Vigilance
Committee has any complaint to make
that the fair-price shop dealers are
not.dealing in a fair way, on the basis
of their recommendations, the licences
given to them shall be automatically
cancelled. This is the scheme which
we have evolved under this new pro-
duction-cum-distribution: -system. I
am sure that without the involvement
of the people, it shall pever be pos-
sible for us to meet this challenge in
our country, Today it is being wit-
nessed that if onion s produced, the
faymers handly get at the production

BHADRA 3, 1008 (SAKA)

bution system by taking care of these
middlemen proprely and taking care
of the middlemen’s profits being eli-

making these essential articles or
commodities available at a reasonable
price to the consumers, This is what
is envisaged under the new scheme
and thig is not only a  distribution
system. We have gone a step ahead;
along with the distribution, it is a
production-cum-distribution  system.
Distribution system may be a good
system but it cannot function or ope-
rate. What are the essentlal commmrdis-
tleg required by the consumers, the
common man and what is the present
production. We shall have to take care
of that. Whatever is required by
the country or whatever is consumed
by the country is properly produced
or manufactured within the country.
'We ghall have to take care of the dis-
tribution properly. And all possible
emphasis has been laid on production
I am happy to say that it is, for fhe’
first time, that the new Flan document
takes care of the production on &
priority basis. It has been the resolve
of the Natir.al Development Council
which met on the 20th March, 1878
that to render the social justice, equit-
able justice, the production-cum-dis-
tribution system is a must, the coun-
try's basic  imperative. They have
given all possible emphasis upon it.
On these recommendations, we are,
going ahead and I trust this House
will bear with me that when the

Government is going ahead on the
right track, we would very much like
to have your cooperation. Without
the cooperation and active involve-
ment of the people, it shall never be
possible for us to implement this
scheme, I would take this opportu~
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[Shri- Mohan Dﬂarh]
nily—yuu will appreciate lt—-throuah
you to request the hon.. Members
that in_their constituencies they see
that they take care of the distribu-
tion system and see how they are
. we
can mobilise, consumer cooperntm
and provincial cooperatives, It is that
sort of involvement which can ulti-
mately take permanent care of the

whole production-cum-distribution
srlbem (Interruptions) You will be
involved in the Vigilance Committee

at 'the district level. We have sug-
gested that Members of Parliament
should bé involved in the vigilance
committee at the State level or at the
district levels wherever It is possible
and even in your own constituency.
speﬂdlng
the time this afternoon hére you
better spend the time for some good
cause for the people, That would be
better,

Now, madam, I 8ealt with this sub-
ject at prest Jength., I would like to

pey eompliments to all the hon.
Mmb_m who participated in the

for them, that will ultinutely perve
the humnlty

. Unless am! until we can.do sqme-
thmgtoruuiumatim of the egill-
tarian socfety, Whafever may be our
efiorts and whatever be. .our feelings
the cocrect approach would be to-

'38'6

wards the di.yeenm of the Gandaisn
principle, on the basis of the comunjt-
ments. made to society. When we are
trying to go abead, your cooperation
is very much npeeded. .

I would request the House to give
that cooperation and. 1 would raquest
the hon, Member, Shrimat! Rangnejsar
to withdraw her Resojution. By this
resolution she has rendered a great
service in focussing the attention of
the country and also of the Govern-
ment towards this matter of vital
importance.

So, with this much of support, in-
stead of having any voting this way
or that way, i she could consider
withdrawing of her resolution, 1 can
assure you here that the feelings ex-
pressed by her in the speech as well as
the Resolution will be properly  res-
pected by the government. 1 request
that she may not press for vote.

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Mr. Chairman, may I seek
one clarification from the Minister.
How de-contrél is going to benefit: the
sugar-cane growers? My doubt is that
though the factory owenrs are geiting
s0 much money yet there is no obli-
gation on their part to pay it to the
producers.

SHRI MOHAN DHARIA: While
ammouncing the sc! my colleague
has made it very clear that m:lre:u:t
with 8.5 per cent ronover;r ap

Rs, 10 per- quinisl will nwowﬂ!v
be given. That protection hat :
given and .any moinent we foel thlh'
are not giving it agiin government
will take care of it.

oo wipar e Thetex (w4
Fereer): mﬂrmm L e g
v ¥ g 6 bt} 1 ire Wit
¥ wor gy oA e gt fpgedy
Y it ofte & Farenief e oy o
mq‘rmhnhﬂ‘mtmﬁi
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SHRI K. LAKKAPPA: Mot interrupt-
ing, we are making a useful contribu-
tlon to the debates....(Interruptions)

SHRI SHYAMNANDAN MISHRA:
. Madam, | was submitting that when a
" definite question was posed through
the Chair to the hon'ble Members of
the various parties here, whether ‘hey
had agreed with the Bill, it was
stated unanimously by the Members
on the other side that it was not so.
Please have g loock at the Statement
of Objects ang Reasons. It amounts
to misrepresentation.

Here, it claims that it has the agree-
ment or it has gone through the pro-
cess of pegotiations with other politi-
tal parties. Now, it so transpires that
the other pofitical parties do not seem
‘to have agreed to the Bill at all. So,
this is a definitec misrepresentation
made to the House and I would leave
it to the Chair lo construe whether jt
doeg not amount to a breach of privi-
lege of the House on the part of the
Minister of Law when he says so.

MR. CHAIRMAN: 1 must say that
thig is a very strange point of order
raised by such a senlor Member as
Shri 8. N. Mishra.... (Interruptions)
I request you not 1o go on doing this.

» 1 wish to say that the Government
hag stated that they consulted the lea-
ders of the political parties. It js for
the leaders; neither Shri Stephen nor

Shri Chavan is here.... (Interrup-
tions)
SHR; K. LAKKAPPA: We are

here on behalf of our Party,

SHRI VASANT SATHE: Yes, we
are here. ... (Interruptions)

MR. CHAIRMAN: [ would like to
say to my senior colleagues that this
is not the way to ascertain the opinion
of the Members of the opposition and
to ask them whether they had agreed
or haq not agreed....

'SHRT VASANT SATHE: I am autho-
rised to speak....(Interrgptions)

SHRI K. P. UNNIKRISHNAN: We
are hers...... .

H&Cﬂm mekhdl?
take your seats?

SHR] VASANT SATHE: Please do.
not commit on our behalf. I speak for
my Party. [ told you that we nave
no agreed to thig Billy
e MR. CHAIRMAN: Al that I am-
saylng {s that consultation with par-
ties is not done on the floor of the
House.

The point of order raised by shr‘l
Mishra is, therefore, overruled...
(Interruptions)

DR. PRATAP CHANDRA CHUNDER'
Tose

MR. CHAIRMAN: Let me hear the
Minister.

SHRI SHYAMNANDAN MISHRA:
But yoy have not heard my point of
order fully.

SHR] RAJ NARAIN: On a point of
order.

MR. CHAIRMAN: Under what rule?

SHRI RAJ NARAIN: A point of
order can be raised at any time when.
there is disorder in the House.

MR. CHAIRMAN: No, please.

SHRI KRISHAN KANT (Chandi-
garh): Madam, you have made cer-
tain observations, on which ] would
like the Government to clarify the
issue. You said that there is neither
Mr. Stephen por Mr, Chavan present
here. Just as Dr. Chunder has a right
to represent the Minister of Law, Mr.
Sathe. Mr. Unnikrishnan gnd others
have a right to represent their lea-
ders. ... ..(Interruptions)

SHRI K. P. UNNIKRISHNAN: We
have not transferred this right to you.
-+ .. (Interruptions)

SHRI KRISHAN KANT: The state-
ment of Objects and Reasons says that
it has been examined in consultation
with the leaders of the variousg poli-
tical parties. We would like to know
whether the provisions of this Bil'
were discussed with the opposition. ...
(Interruptions) )

SHRI K. P. UNNIKRISHNAN: Na

SHRI K. GOPAL: No....(Interrup-
tions) '
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(Interruptions)
SHRI K. GOPAL: 1 would like to

read out the Jetier written by Mr
Y. B. Chavan to Shri Ravindra Varma.
it says:
“Dear Shri Varmaji,

Please refer to your d.o. No. F. 11
(1)/78-R&C dated April 11, 1878.

We agree in principle on the desira-
bility of introducing an Anti-Defec-
tion Bill and I had slready conveyed
it to you. However, we find in the
note you have sent certain depar-
tures from what we had agreed. It
is only after the Bill is received that
we will be in a position to formulate
our views.”

SHERI K. LAKKAPPA:
breach of privilege.
AN wA'ATEy ¢ oy AT ATE
sl
M. CHAIRMAN: Is thig in conti-
nuation of their point of order?
SHRI RAJ  NARAIN : Yes,
wradrr, & wre ¥ fiwar ¥ fadew
wém fis g0 we kT v fadw
Tedt o, arost o AR o, e
gl ara g w< froln W wfed

rwifire Tw-aw v o ) Fear
w1 fewr g1 averc X agw @
i wefemr  fv w-aom G
¥ forg fwey wrmrereer iy, gty
% awear feft g v o wwey ot
t o) kot ® e gohife
ot & Aot & e fmn mr

There i8 a

wg o fowang? agtani®
re® B, W qeg ot U, e
WA AT wx oy s Fralt
o ardt o gw we g€ fn ot welt &
Y tw fadaw N groadt o oty

SHR] MADHU LIMAYE: This is a
Jettes by Mr. Y. B. Chavan. Where
is shri Shanti Bhushan? I demand
that $hri Shant! Bhushan should Le
brought here.

o} o AT : W qT A JA®
fawrs faw wrs fuadw, fadefaec
¥ & SRATE Wy wifge  (wrene)

He should be punished and removed
from the Cabinet. Ii i8 g breach of
privilege.

MR. CHAIRMAN: Will you please
take your seais? Let the Minister
say sometihing before 1 answer it.

SHR1 JYOTIRMOY BOSU (Diamond
Harbour): Let the Government with-
draw the Bill and convene a meeting
of all the leaders of the parties and
then tuke a final decision. Let the
Bill be withdrawn,

MR. CHAIRMAN: Mr.

SHRI BHYAMNANDAN MYSHRA:
Since T have raised this point, may 1
reinforce what 1 had sald earfier?

Minister

MR. CHAIRMAN: No, I am hearicg
the Minister now.

SHRT BWYAMNANDAN MISHRA:
1 have raised s question of priviibie:



lﬂt. W No‘budr who
speaks without my permission will be
recorded, .

(Interruptions)**

oy (wdh ) et
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‘It has been done in consultation

with political partjes’.....(Interrup-
ions)

wh Wiw qg g & fs ot oY xw
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g xe# af sy oA & fs tEwy
ferrw &< foay way §, A w7
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e ¥

ot wg feemd :  Feww ¥ W
#? 7

DR. PRATAP CHANDRA CHUN-
DER: It i= a pity that serioug alle-
gations are being levelleq against the
Law Minister Shri Shanti Bhushan.
Some of the esteemed Members of the
House have great experience in this
House and so I would like them to
examine the statement of objects and
reasons with some little patience.
‘What does it say? It does not say that
thete is complete agreement among all
the "political parties. That illusion is
not in my mind or in the mind of
many Members.... (Interruptions)
Hon, Member Shri Raj Narain said
that there had been agreement with
regatd to the first sentence; there had
been agreement with regarg to the
sbcond swmitence &nd third sentence;
But with regard to the last sentence
there Is objection. What does this
Iagt sentence read: “It has been exa-

mineg in consultation ﬁdt:“ leaders of
pvlmoal partfes”. What it mean?
.+ .. (Interruptions), The hon, Member

**Not recorded.
- 2888 LS-—-13.
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Shri C!um'. Mcr ‘was nhrnd to.
There he says that consultations have
been mide on the matter, on the subs-
tance of the Bill, and not the details.
Here the problem is being -examined;,
it refers to the principles. It is there.
Th problem cuts across all parties; the
problem has been examined in con-
sultation with the leaders of poli-
tical partles. Therefore, jt is pot right
to say that the whole Bill was dis-
cussed. The Bill iz placed before
the House for discussion....(Inter-
ruption)

SHR1 SHYAMNANDAN MISHRA:
The way in which it is being interpret-
ed is wrong.

MR. CHAIRMAN: I have heatd you
all; various points of order, various
aspects of the points of order have
been raised.

SHRI K. LAKKAPPA: Please hear
what we have to say. Mr. Gopal has
made it clear; the leaders had not been
completely consulted on the manner,
on the form of the Bill. It is a clear
case of breach of privilege, That
right we will keep.

MR. CHAIRMAN: I have heard
you; I have heard everybody enough.
You can still talk if you want after
Mr. Madhu Limaye; I have got a list
containing a few names. But let me
answer the various points of order
that have been raised.

Firstly a point of order was raised
by Shri Krishna Kant that if the hon.
Education Minister can take the place
ot the Law Minister, why cannot Mr.
Sathe take the place of Mr. Stephen
and somebody else take the place of
somebody else. The Law Minister had
given in writing to the Speaker and
taken the permission of the Speaker
that Dr. Chunder will speak on his be-
half. Such authorisation is not here
for others. (Interruptions)

Will you please sit down? I have
Kedird you. You can M a!‘teﬂm-dl
ageln. I will call you.

(Interruptions)
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MR. CHATRMAN: You cannof chal-
lenge the Chair. (Interruptions)

. SHRI VASANT SATHE: You are a
slave to the rules. You are a servant
to the rules.

MR. CHAIRMAN: Mr., Sathe, 1
want You to sit down. (Interruptions)
I wish to submit to the hon. members
of this House. With due respect to all
of you I wish you to understand that
the dignity of the Chair is the dignity
of the House. ] wish you....{Inter
ruptions)

Mr. Sathe, please sit down (Interrup-
tions).

Will vou please sit down?

SHRI K. GOPAL: On a point ot
order.

MR. CHAIRMAN: 1 wish you to
understang that you cannot challenge.
It may be a wrong ruling given by the
‘Chair, but you cannot challenge the
ruling of the Chair.

(Interruptions)

SHRI KRISHAN KANT: On g point
of order.

1 tully bow down my head before
your ruling.

You have sajd that Mr. Sathe and
others cannot represent. 1 would
request you, let the discussion be ad-
journed till Mr. Y. B. Chavan and Mr.

Stephen can come.
SEVERAL HON. MEMBERS: No, no.
(Interruptions)

DR. PRATAP CHANDRA CHUN-
DER: The Government thought that
defection i8 such a serious problem
(Interruptions) since 1067. Then
again the Bill was introduced in 1973
and 1 find only hon. member Shri
Samar Guha opposed at the time of
introduction. We never thought that
there would be such an opposition
from the hon, memibers. (Interrup-
tions)

MR. CHAIRMAN: What is this?
This is very wrong, ‘Mr. Raj Narain

wilf please sit.

DR. PRATAP CHANDRA CHUN-
DER: (Interruptions) 1 seek your per~
mission to withdraw the motion for
leave t; introduce this Bill.

(Interruptions)

SHR]1 EDUARDO FALFEIRO (Mor-
mugao): Under Direction 368 of Direc-
tiong by the Spelker this Bill cannot
he witlidrawn.

Will you kindly look to Direction
367

Direction 36 says:

“When & Bill pending in Lok -

Sabha is sought to be withdrawn
by Government,
taining the remsons for which the
Bill is being withdrawn shall be
circulated to members by the Minis-
try concerned sufficiently in ad-
vance of the date on which the
motion for withdrawal is sought
to be made.”

(Interruptions) .

MR, CHAIRMAN: I request you
to please understand that Direction
38 is dealing with a Bill that has been
introduced. Now so far as this Bill
is concerned, the Minister is seeking
permission to introduce the Bill.
Objection is belng taken to its intro-
duction, which is not the usual prac-
tice. Therefore, the Minister is per-
fectly within his rights to say that
in view of the unprecedented apposi~
tion, he does not want to introduce
the Bill. (Interruptions).

SHRI EDUARDO FALEIRO: It
says “When a Bill is pending in Lok
Sabha”. The motion has been made
and the Bill is now pending in Lok
Sabha. Nowhere it iz said that the
"Bill is introduced From where do
you get the ides that thiz applies
only to Billg for which the motion for
introduction hss been passed?. (In-
terruptions)

(Interruptions) x_am stending. tuu'

a statement con- ~

-
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SHRI !AUGATA ROY: We must
.be allowed to have our say (Inter-
ruptions). I understand that in
view of the unprecedented situation,
the Government, after bringing in all
sorts of authoritarian clauses without
consulting the opposition parties, go-
ing behind the back of the opposition
parties, making a wrong statement in
the Statement of Objects and Rea-
sons, wants to withdraw it. But we
must have full scope to expose the
Government for its folly before that.
(Interruptions) .

SHRI K. GOPAL: We started this
discussion somewhere aroung 1.40.
One day, Mr. Sathe tabled a motion
which was to come up for discussion.
When he withdrew it, you saw what
happened in the House. So also Mr.
Raj Narain came before the House to
make a statement and then he with-
drew. You saw what happened.
Now, the Government, which is sup-
posed to behave in a responsible man-
ner, comes with a Bill before the
House. They waste one and a half
hours of the tim:= of the House, giving
all false things. That ig why 1 had
to get up and read the letter written
by my leader saying that what they
have said in the Statement of Ob-
jects and Reasons is false.

He has stated that he had consulted
all the leaders of political parties and
Wns come with this. It is not so.
1t is a fact that Government consult-
ed leaders, but we insisted on certain
things. This is not the way of doing
it. We wanted a draft Bill, we
wanted to know what exactly you
are going to bring. They never did
§t. Suddenly we see the Bill com-
ing before the House, The hon.
Minister wasted one and a half hours,
and now he says very frivolously
that he withdraws it. I wish they
treated Parlinment more seriously.
They should have called the opposi-
tion leaders at least yesterday and
told them this is what they are going
f0 do. So, every section of the
House should rondemn the attitude of

i tll‘l! irresponsible Government.

“PROF. P. G. MAVALANKAR: I

‘mm rising on several points of order

mhadln‘lomw m—ln
point of order, .

I entirely agree with you when you

"say that when any motion or Bill is

being sought to be introduced—when
it has not yet been introduced but
only sought tp be introduced—because
of the opposition in the House if the
Minister who is in-charge, respecting
the opposition to the Bill from
various parts of the House, wants to
withdraw it, perhaps he is within his
rights to do so, I am not chellenging
that at all.

What I am raising is a wholly dif~
ferent set of points of order. Firstly,
I wish to point out that the entire
House is in support of getting rid of
this evil of defections, but at the
same time, almost the entire House is
in support of the point that the man-
ner in which it is done is wrong. I
am making this point because the
country has the right to know what
happeng in thig House today. It is
relevant becausp there are three as-
pects. One is that the country should
not get the impression from whatever
happened just now that all of us be-
longing to different parties end inde-
pendents are not gpposed to defection.
We are opposed to defection, but the
manner in which it is done is wrong.

Secondly, what the Minister has
done is to withdraw his motion for
leave to introduce the Bill only on
the basis of an incomplete and parti-
al exposition of his objection by m¥y
estecmed friend Shri Madhu Limaye.
We who have also given notices to
oppose this Bill, must go on
record as to why we are opposing
this Bill, as we have already
indicated in advance to the chair that
we what to oppose it. How is
my friend the Education Minister on
behalf of the Law Minister to know
that my points of objection would be
identical with the points of objection
of Shri Madhu Limaye? 1 may raise
a different set of objections. There-
fore, the House will be deprived ~of
knowing, and through that the coun-
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tl'y will be deprived of knowing that
the opposition’s groundy are different.

Thirdly, what perplexes and annoys
me is the spectacle that, in order to
get rid of the possible exposure of the
differences in the ranks of the Janata
Party, ag a matter of political tactics,
the Minister hag done it. Let him do
it. if be wants to do it.

MR. CHAIRMAN: You are not
raising a point of order. You are
making a speech,

PROF. P. G. MAVALANKAR:
Therefore, what I am saying ig that
he may do it only after listening to
the various points.

Finally, although I happen to be a
Member of thg Privileges Committee,
I am constrained to say that my
considered view is that this motion,
the very introduction of it, is likely
to be considered ¢ serious breach of
Parliamentary Privilege. Therefore,
kindly allow all of us to have a say
and then let him withdraw. We will
support him to withdraw, J want him
to withdraw.

SHRI K. LAKKAPPA: 1 have also
given a notice under the Rules of Pro-
cedure to oppose the introduction of
the Bill which is repugnant to the
Constitution, and which is beyongd the
scope and comvetenc, of Parliament.
But in the meanwhile Mr. Madhu
Limaye has raised a very pertinent
point. 1 had also the more relevant
points to be rmised. Th, first point
is the sudden provocation of this Gov-
ernment to withdraw such an obno-
stlous measure.

MR. CHAIRMAN: What is your
point of order?

SHRI K. LAKKAPPA: That means,
it ig nothing but hoodwinking the
public, hoodwinking this Parliament
and cheating the Parliament. On prin.
ciple our Party never oppose, after
. consultation, bringing forward ' the
anti-defection Bill. But unfortunate-

withdrawn
ly todey the miinsér in whick ﬁur
brought this Bill 'which is repugnant
to the 'Constitution in order not oaly
to hoodwink the Parliament, but «fso
to bypass the gpirit of the Constitu-
tion, the basic structure and the fun-
damentals of the Constitution isx de-
plorable. Therefore, you can under-
stand the conlplracy of the Govern-
ment. So, would you allow wunder
the Rules of Procedure such a thing
in Parliament to happen?

MR. CHAIRMAN: There is no point
of order.

SHRI K. LAKKAPPA: 1 want to
know waether you will allow such a
thing to happen and also allow us.
to say what we have to say when
we have given a notice under the
Rules of Procedure.

SHRI ANNASAHEB GOTKHINDE
(Sangli): Madam Chairman, the intro.
duction has been challenged on the
groung of legislative and constitutional
competency of the Government. ] am
challenging the moral competency of
the Government in the following
words,

In the Statement of Objects and
Reasong of the saig Bill it is stated:
“There has been widespread concern
over the problem of political defec-
tions.” However, the recent exr
perience in Maharashtra State has
proved that the Janata Party has not
only encouraged political defections,
but it has solemnised the defections
by amply rewarding the defectors
there. Therefore, this Government led
by the Janata Party has forfeited the
moral right to introduce such a Bill, I,
therefors, request the Minister to
withdraw the Bill

SHRI SAUGATA ROY: Please see
Directions 36 and 37. Direction ¥
Bays:

“Where a pending Bill seeks to
ameng an Act which is subsequantly
repealed, it shall’ be removaed froms
the Register of Bills pending in the
House,”

i
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uult his w of pending Bils"
is very important, As soon as any
Bill is brought in the list of business
of the House, it is included in the
- Register of Bills of this House. Now,
a motion for introduction of the Bill
is moved. Then this Bill i there in
the Register of the House and it you
read Direction 36, it says:

‘“When a Bill pending in Lok
Sabha is sought to be withdrawn
by Government, a statement con-
taining the reasons for which the
Bill is being withdrawn shall be cir-
culated to Members by the Ministry
concerned sufficiently in advance of
the date on which the motion for
withdrawal is sought t, be made.”

= Now, I refer to Bhakdher’s bock on
Practice and Procedure of Parliament
*wherein it is stated on page 508:

“The Member in charge of a Bill
may, at any stage of the Bill, move
for leave to withdraw the Bill on
the ground that—

the legislative proposal contain-
ed in the Bill is to be dropped; or

the Bill is to be replaceq sub-
sequently by a new Bill which
subsequently alters the provisions
contained therein; or

the Bill is to be replaced sub-
sequently by another Bill which
includes all or any of its provi-
sions in addition to other provi-
sions,

And if such leave is granted, no fur-
ther motion is made with reference to
the Bill*

80, T want to know the grounds on
which the Minister is making this
motion to withdraw the Bill.

MR. CHAIRMAN: I have heeard you,
Now Shri Sathe.

SWRT VASANT SATHE: Kindly
refer to rule 110 of the Rules of Pro-
cedure and Conduct. of Business of Lok
' Badha. _

HILCHAJRHAH Rule nudounot'
apply.

SHRI VASANT BSATHE: Kindly

listen to me before listening to some
other advice,

MR. CHAIRMAN: I have read it.

SHRI VASANT SATHE: What have
you read? It applies to this Bill,

MR. CHAIRMAN: No, because it
has not been introduced.

SHRI VASANT SATHE: This has
nothing to do with the introduction
of the Bill.... (Interruptions) The
rule says “The member in charge of
a Bill may at any stage"; so, where
does the introduction business come
in? What is the advice given to you?
You are jumping at jt. The rule says:
“at any stage”. So, it can be even
before introduction. The member in
charge, that is our hon. Minister, who
has been authorised, delegated, may
move for leave to withdraw the Bill
on the grounds specified in the rules;
nothing more. He has to mention the

ground. The grounds mentioned in
the rule are:

*“(a) the legislative proposal con-
tained in the Bill is to be dropped;”

he hag to mention that. Why is this
relevant? Madam, do not be impa-
tient. This ig relevant. Because, later
on they should not come and say
that though the Bill was withdrawn,
the legislative proposal is still there,
and we will bring it. That is why:
they have to say specifically that the
legislative proposal comtained in the-
Bill is dropped. The other grounds
are: .

“(b) the Bl is to be replaced’
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(c) the Bill is to be replaced sub<
sequently by another Bill which in-
cludes all or any of its provisions
in addition to other provisions;

and if such leave is granted no
further motion shall be made with
reference to the BilL"

In this case, the Minister wanted to
withdraw the Bill and we wanted to
oppose it from here. Now we come
to the later stage, Kindly see rule III,
which says:

“If a motion for leave to withdraw
a Bill is opposed, the Speaker may,
if he thinks fit, permit the member
who moves and the member who
opposes the motion to make brief
explanatory statements ang may
thereafter, without further debate,
put the gquestion.”

These are the two rules ty bg follow-
ed. Therefore, kindly ask him the

grounds on which he proposes to with-
draw his motion.

MR. CHAIRMAN: I have heard you
enough, Mr. Sathe. Now let me hear
the other side also.

SHRI VASANT SATHE: Hearing
alone is not enough, Understanding is
also required, (Interruptions)

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): 1
am on a point of order.

SHRI SHYAMNANDAN MISHRA :
I am on a point of order.

MR. CHAIRMAN: He, Mr. Danda-
vate, is also on a point of order,

SHRI SHYAMNANDAN MISHRA :
Let me state my point of order,

MR. CHAIRMAN: Let him state his
point of order first, ’

PROF. MADHU DANDAVATE:
Madam, Chairman, the procedure is
quite simple. Rule 339 very categori-
cally states that a Member who has
.made & motion may withdraw the same
by leave of the House,

AN HON, MEMBER: What motion?:.:

PROF. MADHU DANDAVATE: Any
motion. Let me formulate my point. I
am asking your ruling and not from -
the hon. Member. It is applicable to .
any motion; a Member who has made
a motiop, may withdraw the same by
Leave of the House.

SHRI K. LAKKAPPA : It iz a Bill

PROF. MADHU DANDAVATE:
First he has sought the permission of
the House saying that ‘I want to in.
troduce the Bill', After that, he has got
up and made a motion that he wants to
withdraw the motion. He is perfectly
within his right under Rule 339 and
as far as the provisions of Rule 110
are concerned, which Mr. Sathe has
raised, I would like you to see Rule
108, prior to Rule 110, which says that
at any stage of a Bill which is und.r
discussion in the House, a motion that
the debate on the Bill be adjourned
may he moved with the consent of the
Speaker and then only Rule 110 comes.
Rule 110 is not at all applicable here
and it is only the other Rule that is
applicable and, therefore, he is per-
fectly within his right to withdraw
the Bill

MR. CHAIRMAN: Mr. Mishra.

SHRI SHYAMNANDAN MISHRA :
Madam Chairman, the Houze must be
clear in its mind about what exactly -’
the hon. Minister of Education has
sought to do. The hon. Minister of
Education made a motion to introduce
the BilL

SHRI JYOTIRMOY BOSU: He did
not.

PROF. MADHU DANDAVATE: He
did.

SHRI SHYAMNANDAN MISHRA :
The hon. Minister of Education made a
motion for the leave of the House to
introduce the Blll, That is the posi~
tion. Crypticelly ang laconically it
might be said that hs made a motion
for the introduction of the Bill. (. -
terruptions) The leave of the House: "
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was sbught hr the introduction of the
- Bill, Now the hon, Minister wants to
withdraw the motion asking for the
leave of the House. At this stage,
there can be no discussion on the
question, there can be only a significa-
tion by the House if its pleasure or
displeasure to allow it. Therefore,
there cannot be any question of going
into it. Madam, Chairman, the posi-
tion was complicated by the Minister
of Education when he gave the reasons
for withdruwing the motion for the
leave to introduce the Bill. Now it is
not permissible, so far as we are con-
cerned, it is not acceptable too that
the Minister should say that those who
have opposed the motion for the leave
of the House to introduce the Bill were
not serious about the problem of defec-
tion. In fact, it was the Government
whic’y, was not quite clear and firm in
its mind with the result the Govern-
ment at one stage said that the Bill
could be referred t, a Select Com-
miitee, and at another stage, the Gov=-
ernment comos and says that the
motion for the leave of the House to
introduce the Bill should be with-
drawn. Therefore, so far as the House
is concerned it is quite serious. Those
who have been opposed to the intro-
duction are quite serious about this,
they were only afraid that the remedy
that was being proposed by the Gov-
crnment was worse than the disease.
Therefore they opposed it. (Interrup-
tions).
MR. CHAIRMAN: 1 have called
Mr. Jyotirmoy Bosu,

15 hrs.

SHR1 JYOTIRMOY BOSU: My
name is there, because my party’s
stimd was to oppose the Bill, because
my Party considers the time totally
wmsuitable for the introduction of the
Bill, when political instabilities are
there. Now, a mountain Is being made
of & mole-hill. The Minister has sought
the leave of the House to move the
Bill. Leave wag not granted o him:
so it was not before the House to say
‘yes' or ‘no’. At that stage he decid.
ed, on second thoughts, after under-

standing themooduftheﬂme “to
withdraw the BillL Whyi.lltwem
not gracefully accepting it?

I would appeal to the Hon. Minister
that, after the Bill is withdrawn, they
should take all the Leaders of the
Parties into confidence and....

PROF. P. G. MAVALANKAR: In-
cluding Independents and not merely
Leaders of the Parties.

MR. CHAIRMAN: No, Mr. Mava-
lankar. ...

PROF. P. G. MAVALANKAR: What
is this? Why only Leaders of Parties?

MR. CHAIRMAN: No, you shall not
interrupt like this. (Interruptions).

SHRI JYOTIRMOY BOSU: Leaders
of all parties—and Mr. P. G. Mavalan-
kar may be included—should be taken
into confidence for a thorough discus-
sion. But what surprises me today is
that those people who proved them- .
selves to be the bitterest enemies of
democracy between 1973 and 1877—
why are sitting on my right today—
have suddenly summersaulted and
become great protectors of democracy!
We are constant people, but we con-
sider the time inopportune and there-
fore,. ... (Interruptions)

MR. CHAIRMAN: Mr. Sathe, will
you please sit down? Others have also
a 1ight to speak: you cannot monopo-
lise the House. What is this?

SHRI Narendra P. Nathwani:

SHRI NARENDRA P. NATHWAN}
(Junagadh): It is, at thig stage, abso=
lutely in yqur discretion to put the
question to the vote of the House.
Kindly look at Rule 111. Instead of
indulging in expressing our individual
opinions on this question, let us look
at the Rulg Book itself. Rule 111 af
p. 60 is attracted at this lh]!.‘-"_ %
says: ]

vk

'I!auwhonfomhawtowlﬁuni.
a Bill is opposed, the Speaker may,
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(Shr} Narendra P. Nathwani]

# he.thinks fit, permit the member
who moves and the member who op-
poses the motion {o make brief ex-

planatory statemenis and may,
thereafter, without further debate,
put the question’.

80, it is left to you. Kindly bear with
me. A motion is now made by the
Hopn. Minister to withdraw the Bill.
Therefore, it is left to you, even to
allow him to make a statement or not,
and then put the question to vote.
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motion may withdraw the same by
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I shall answer to the points of order
now. My first answer is that there
has been no breach of privilege. The
question does not arise, (Interruptions)
You cannot browbeat me. My answer
to the second point is....(Interrup-
tions) Please sit down...l am going to
name you. I name Mr. Sathe. I have
named you, Mr. SBathe. (Interruptions)
1 am going to name anybody who
stands hereafter.

VASANT SATHE: Name;
name. (Interruptions)

MR, CHAIRMAN: I have named.
hh..l-ﬂhi_niﬂndmt. :
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'SHRI RAVINDRA VARMA: He
has resumed his seat. T hope you will
not name him now,

MR. CHAIRMAN: Let him spolo-
gize.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): He has
resumed his seat now. I will plead
with you not to name him now.

MR. CHAIRMAN: The Minister of
Parliamentary Affairs says that, as he

has resumeq his seat, we may not pro-
ceed further....

SOME HON. MEMBERS: No, no.
(Interruptions)

MR. CHAIRMAN: I severely depre-
cate, and disapprove of, the action and
behaviour of Mr, Sathe. It is unbe-
coming of a Member of Parliament—
and leave it at that (Interruptions)

SHR] K. GOPAL : You name all of
us.

SHRI K. P. UNNIKRISHNAN: We
shall not allow you to go beyond your
¢ +v.. (Interruptions)
SHRI K. GOPAL: You name us
one after another.....(Interruptions)

MR. CHAIRMAN : The second part
of the ruling is:

it has been clearly stated in rule
72 and 389 that a Minister has every
right to withdraw the motion which
he has made for introducing the Bill
with the permissiop of the House,

Now, ip it the plepsure of the House
4hat permigsion be given to withdraw
the motion?

SEVERAL HON. MEMBERS: qu--_:

SOME HON. MEMBERS: No.

MR. CHAIRMAN: I think the Ayes
have it. ....

SOME HON, MEMBERS: The Noes
have it.

(Interruptions)

SHR] SAUGATA ROY: You must
allow us to make a statement,

SHRI VASANT SATHE: I am not
pressing for division.

SHRI K. LAKKAPPA ; I would like
to submit at this stage that when we
have given our name to oppose the.
introduction of the Bill, it was becausg.
that the Bill was not in conformity
with the Constitution and also it is
against the spirit of the basic struc-
ture of the Constitution. Even with
all these things you have permitted
the Minister to withdraw it

The country should not have the
impression that we are opposing the
spirit of the Bill. We are only oppos-
ed to the manner in which the gov-
ernment is bringing the Bill, which ip
opposéd to every basic feature. There.
fore, we are not pressing the divislon, -

MR. CHAIRMAN: So, permigsion
granted to withdraw the motion,

The motion was, by leave, withdrawn

——
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RE, GOVERNMENT OF UNION TER-
RITORIES (SECOND AMENDMENT)
’ BILL

MR. CHAIRMAN: Shri Shanti Bhu-
.shan—item 10, Bill to be introduced.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): 1 am not moving for leave to
introduce that BilL

SHRI K. P. UNNIKRISHNAN
(Badagara): I am entitled to seek
certain clarifications from you re-
gardine your ruiing.

You had unfortunately made use of
certain words. In protest, I seek your
protection. There is no breach of
privilege. There is ng motion of pri-
vilege before you. (Interruptions).
Please listen to me. Do not argue
with me. There is no motion of pri-
vilege pending before you; nor were
yvou called upon to give any verdict
or ruling regarding any issue of pri-
vilege.

I am well within my right to move
my privilege motion and it should be
considered by the House or by the
Chair at the appropriate time. You
cannot give in advance a clean chit
to anybody. That is why we seek
your protection. So, I still request
ybu to withdraw those words because
they are totally irrelevant.

MR. CHAIRMAN: Mr.’ Mavalankar
said that very vehemently, not once
but several times, and my reply was
to his statement that there i8 no
breach of privilege and there is no
need to withdraw the words. Shri
Chaturvedi,

SHRI EDUARDO FALERIRO (Mor-
mugao): Madam, Chairman, I am on
a point ‘of order.

MR. CHAIRMAN: I have called
Bhri Chaturvedi. I have not called
anybody, Now, matter under 377,

Amendment) Bl

SHRI EDUARDO FALEIRO: Ma-
dam, you must hear me. I am on &
point of order.

MR. CHAIRMAN: There is no point
of order.

SHRI EDUARDO FALEIRO: My
point of order is on Item 10,

MR. CHAIRMAN; All right. What
is your point of order?

SHR!I EDUARDQ FALEIRO: My
point of order is this. The list of
business must be treated with respect
(Interruptions). This is a very seri-
ous thing. The whole of the Business
of this House depends on this. No
Member, no Minister, not even the
Speaker, is permitted by the conven-
tion or by simple logic to bypass the
list of business without any explana-
tion for it. My submission is that
the Minister was supposed, as per the
List of Business, to introduce the Bill
He must give some justification as to
why he does not move. He cannot
take the House for granted in a ca-
sual way. He must give some justi-
fleation for this. What is your ruling
on this?

SHRI SHYAMNANDAN MISHRA
(Begusarai): Madam Chairman, I am
on a point of personal explanation.
You sre quite right in meking cer-
tain remarks. Those remarks do not
constitute any prejudice to any con-
tingent motion on this subject. But
my friend has just raised a guestion
and I ask you whether it could be
considered a breach of privilege, I
submit a question of breach of privi-
lege can be raised only through a pro-
per notice. So, whatever remarks you
are making on this subject should not
be construed prejudicial to the sub-
ject. The question is: Has the Mem-
ber a right to make a motion because
the entire Bill has collapsed on the
discovery of the fact that there has
been no consultation? The word
texamination’ to my mind, means
something deeper than consultation?
The hon. Member has sought 0 ex-



wnmluuon. hunjnthn is some-
‘thing deeper thap that. So, the whole
thing collapsed there,

MR, CHAIRMAN: My answer s
‘that if any fresh breach of privilege
-comes in, it will be consldered on its
.merits. My ruling applies to the
day's proceedings in the context of
which my ruling was given.

Now, Shri Chaturvedi.

15.19 hra
MATTERS UNDER RULE 377

(i) REPORTED POLLUTION HAZARDS TO
THE TAJ AT AGRA.

SHRI SHAMBHU NATH CHATUR-
VEDI] (Agra); Madam, under Rule 377
1 beg to raise the following matter of
urgent public importance.

The Committee set up by the Minis-
try of Petroleum and Chemicals to EO
into the pollution hazards to the Taj
at Agra from the emissions of the
Mathura Refinery made an in-depth
study of the overall problem of pol-
lution threat to the Taj and has ex-
pressed its concern at the existing le-
vel of pollution in Agra and conclud-
ed that the additional pollution from
the Refinery would be negligible.

The committee, therefore, recom-
mended that Agra's two Thermal
Power stations should be closed down
80 as to reduce the level of sulphur
dioxide and particulate matter in the
city. The other steps suggested in-
clude transfer of foundries from their
present sites and a ban on the loca-
tion of industries in north-west of the
Taj,

ATl these steps are bound to have
serious repercussions on Agra's indus-
trialigation. It is true that in the long
run these power stations are likely to
be closed down or kept as ‘stand by’

MWWMEWM

would ﬂmpb' spell ndnmon on. the
existing ‘industries. The ‘closure of
these units should instead be linked
with the over-all question of ade-
quate availability of hydel power
either from Harduaganj or some new
project like 6800 MVA Mainpuri pro-
ject and completion of the grid and
440 Volts sub-station on Agra Bye
Pass,

15.22 hrs
[SHrx RAM MURTI in the Chair]

It is a widely known fact that the
city has been a centre of foundries
for the last several decades. Has the
committee tried to find out to what
extent they have caused damage to
the Taj as distinet from the power
houses. Apart from this, foundries
are in the process of transfer to Foun-
dry Nagar. But here again, it should
be decided once for all whether the
newly allocated site alsp does not in-
volve any pollution hazards to the
Taj.

The committee's last recommenda=-
tion involving ban on new industries
in North West zone i3 equally serious.
The refinery is expected to serve as
a catalytic agent for promotion of an-
cillary industrial development in the
adjacent areas. Any such ban would
give a death below to this concept
and retard industrial growth of this
city. Hence this measure should be
studied in greater details and in-
stead of placing a general ban, only
such industries producing excessive
pollution hazards thould be dlscour-
aged,

(ii) REPORTS DIFFICULTIES FACED BY THE
ART SILK 'WEAVINC INDUSTRY IN
PUNJIAB.
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‘With the rise of price in viscose fila-
ment yarn and its non-availability at
the ceiling price the art silk industry
in Punjab State {s completely para-
lysed. There is imminant danger of
wide spread unemployment in the art
silk weaving industry as about fifty
thousand workers will be unemploy-
ed. It is a small scale industry and
the big monopolist spinners of the
yarn do not pay any atfention to the
repeated directions of the Government
to sell the yarn at ceiling price, Im-
mediste steps to bring down the price
and to save the industry are needed.
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(ili) . REPORTED STRANDING OF PILGRIMS
IN GARHEWAL REGION,

SHRI - DHIRENDRANATH BASU
(Katwa): Sir, with your permission,
1 beg to raise the following matter of
urgent publie importance.

I would like to draw the attention
of the Hon. Minister of Agriculture
and Irrigation to the fact that about

mwa.m

nmmmm m-mu& ﬂr_-.- -
the Garhwal Region and the miatter'
is very serious. I am steting the met- -
ter in details later on. Thete iz an-
other serious situation arising out of
the eollapsing state of Farakks bund,
due to rise in Ganga and Padma
waters above the danger level. If”
immediate efforts are not made to
prevent this kind of collapsing of the
bund, the flow of the Ganga and the
Padma waters will enter the villages
on both sides of Farakka, lakhs and
lakhs of houses and people of the-
State of West Bengal and Bihar will
be washed away by the flood. There
will be innumerable loss of life and
property. Crops on both sides of the
Ganges are already on the verge of
destruction by the flood havoc. So,
the matter should now be dealt with
on a war footing to avoid impending
dangers and unprecedented disasters.

About the deplorable conditions of
5000 pilgrims in Garhwal region, &
delayed report from Tehri-Garhwal
district said that five persons, includ-
ing three children, lost their lives in
a cloud burst on Monday night in
Daldhung village. Two villages and’
18 cattle had been washed away in
the floods that followed. Four wil--
lages of the area were completely cut.
off because of serious road breaches.

Road and Tele-communications in-
the valley, which were badly hit by
heavy rain and the two flash floods a
fortnight ago, are still paralysed and
the only link with the district head--
quarters is through wireless,

A pligrim from Caleutta, who trek--
ked about 100 X.M. of difficult ter-
rain, with his femily to reach Srinagar
(Garhwal) teld UNTI at Lucknow that
the Telegraph offices on his way re-
ported their lineg down and he could



.diffieult to move i the ared even by
the sturdiest of vehicles, as almost all
the main ‘roads have been badly
breached or washed away in the
foods.

Considering the damage to the brid-
ges and roads in the area, it might
take quite some time to restore road
communications in the Bhagirathi val-
ley. Thank you.

(iv) REPORTED MSPIONAGE AND SUBVER-
BIVE ACTIVITIES OF FOREIGNERS.

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour); Mr. Chairman, Sir,
Government have very much failed
to stop espionage and subversive acti-
vities by foreigners, These incidents
are again on the increase. Firstly,
they have failed to clearly ang final-
ly identify the saboteurs belonging
to CIA which had been ceusing un-
precedented devastation by creating
Bhagirathi river blockade very re-

. cently, according to reports published
last week end.

Although the Government have
arrested a foreign woman moving in
" that area without proper travel docu-
ments, prior to her apprehension she
had reportedly thrown her passport
in Bhagirathi river on the advice of
a Swami and her identity had so far
remained unestablished. Even the
- dust samples which were collected
from the pits are not now available
. and the geologists who were sent to
Bhatwari on August 14 have come
back to Lucknow on some flimsy pre-
text., This is a serfous failure on the
part of the Government,

Secondly, some foreigners including
some Britishers, and. others, secretly
entered Zanskar area in Ladakh after
trekking their way through protected
area on their way from Manali. The
leader of the group, one Mr. Hughes,
was involved in an gccident but left
in s hurry the Srinagar Hospital

'“,gnmuwmm mu 1409 (SAKA) < Press Council BREYIO
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without even hv!.nt buu t'ruhd
fully.

I request the Government to make
a statement on these two incidents’

" immediately.

1529 hrs,
PRESS COUNCIL BILL—conid,

MR. CHAIRMAN: The House will
now take up further consideration of
the following motion moved by Shri
L. K. Advani' on the 24th August,
1978, namely: —

“That the Bill to establish a
Press Council for the purpose of
preserving the freedom of the Press
and of maintaining and improving
the standards of mewspapers and
news agencies in India, as passed
by Rajya Sabha, be taken into
consideration.”

8hrij Govinda Munda will continue
his speech.

*SHRI GOVINDA MUNDA (Keon-
jhar): Mr. Deputy Speaker, Bir, the
other day I had said about the histow
rical background of the Press Couns
cil Bill. In that context I had narrat-
ed how the media had been misused
during the emergency. I do not like
to repeat the same thing today. Rather
1 would like to confine myself on the
composition of the Press Council. I
would also like to draw the atten-
tion of the hon. Minister to some sug-

gestions thereto. -

Sir, the composition of the Press
Council is quite good and justified.
It is mentioned in Clause 5(e) of this
Bill that there shall be three mem-
bers from the Lok Sabha and two

members from the Rajya Sabha. Im. =~

this way five will be taken as mem-
bers in this Council. Sir, the entire
House is aware of the fact that the = -
Adivasis and Harijang
neglected. In this context I woulll -

lika to request the hon, Minister ‘to.
take at least one Adivasi or ﬂiﬂﬁ!

'meorlthm speech was deélivered in Oriya.

are  alwiys |
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[8hri Govinda Munda]

member either from the Lok Sabha
or from the Rajya Sabha. Secondly,
there is certain provision in this Bill
to include some members from among
the Editors and Journalisty of Indian
languages, Oriya, Bengali, Telugu,
Tamil and Malayalam @&re also the
Indian languages. In this context I
draw the attention of the hon, Minis-
ter to give due representation to the
ediors and journalisty of the regional
languages.

_ Sir, Orissa is always backward in
every respect. In Oriya language
there are certain newspapers for
example ong is Samaj whose circula=
tion js more than 50 thousand. Not
only the people of Orissa but the
people living in the neighbouring
State like Andhra Pradesh, Bihar,
Bengal ang Madhya Pradesh also read
this newspaper everyday, So the edi-
tors and journalists of this type of
" newpapérs should be given due re-
presentation in this Press Council.

Now there are teleprinterg in Eng-
lish snd Hindi Devnagri script. If
the telephinters had been made in
Oriya and other Indian languages the
cost of newspapers would have come
déwn. Not much money will be in-
curred if teleprinterg will be madé in
Oriya language. The total cost of 25
teleprinters in Oriya language will be
approximately one and a half lakhs
of rupees. The State can use these
teleprinters and news can be very
casily and quickly sent to the district
headquartars from the State Head-
quarters.

Sir, there are four main pillarg in
democracy. First is Executive, second
is Legislative, third is Judiciary and
fourth is Press. The role of Press fs
no less important than the other
three items. But it is a matter of
regret that the press is in a very
weak position now. We will have to
strengthen the press. T am happy
that the press Council shall preserve
the freedom of press and to maintain
end improve the standardg of news-
papers and news agencies to maintain

their independenee, It-wil] build up.
a code of conduct for newspapers, ..
news agencies and . journalists in
accordance with high professional
standards. Further this Bill will
ensure on the part of newspapers,
news agencies and journalists, the-
maintanance of high standards of pub-
lic taste and for a due sense of both
the rights and responsibilities of citi-
zenship.

1 support this Bill wholeheartedly.
With these words I conclude.

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): Mr. Chairman, Sir,
I rise to support the Bill. I am glad
that the hon. Minister has brought.
this Bill.

SHRI VAYALAR RAVI (Chirayin-
kil): I hope, you will be folowing
a certain procedure in calling the
Members to speak on this Bill

MR. CHAIRMAN: It would be fol-
lowed.

SHRI VAYALAR RAVI: You are
not following; it should be one form
that side and one from this side.

MR. CHAIRMAN: Not one from
that side and one from this side but
two from: this side and one from your
side. Mr. Ravi, you will also get
your chance.

-

SHR! PABITRA MOHAN PRA-
DHAN: Mr. Chairman, the Press is
called by the society as the fourth
estate of the nation or of the adminls-
tration. When these terms were
framed, the Press was not so much
developed. Now it is developed and
hapg other means of communications,
that is, the radio and the television
At the same time, what is happening
here is also known to the entire
world.

The Bill is meant to protect the-
freedom of the Press,  Really -the
freedom of the Press should and must.
be protected. But I apprehend that.
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the time of urgency or emergency,
Press is not allowed to be free.
know and have experience how
freedom of the Press is curtailed;
what extent, I am not giving into it.
‘The hon. Members and the country
would expect that in future a situa-
tion demanding something like emer-
gency may happen, When such a
situation arises, an emergency is
bound to come either in this form
or that form, Under such circum-
stances, the freedom of the Press is
and will be curtailed to g great ex-
tept.

SEIET |

I expect and hope that the hon.
Minister while making provisions
under this Bill will look into that,
Another purpose of the Bill is to
contral the Press which ig very in-
fluential in the soicety and in the
administration, It can make a good
or bad propaganda. So, the Press
should be controlled to some, reason-
able extent.

Mr. Chairman, uptill now, it was
very difficult to check the reckless
publicity that was being given some-
time by some gsection of the Press.
And as a result they sometimes do
immense harm to the gociety and to
the nation, to the administration also;
they do irreparable harm even to in-
dividuals. So, the Press must be
controlled to a considerable extent, I
see that arrangement rather provision
has heen made for control in the Bill
itself. Newspapers, editors, news
agencies and journals sometimes
create things which are not at al]l in
existence; sometimes they make a
mountain of a molehill; at other times
they make a molehill of a mountain.
They exaggerate things or hush up
things they propagate ag they like,
During the time of the emergency the
government took to such tricky
things. We have experienced what
the previous government did during
the twenty months of emergency.
Therefore, I think the provisions
made in the Bill will be sufficient to
have control over the wanton, arbi-
trary and whimsical propaganda of

' . the Press. The Council is empowered

oS

to warn, admonish, and censure the
Pressmen, newspaper editors, journa-
lists and I think it is gufficient.

1 want the hon. Minister. to give
specia] attention to one thing. Some~
body gives out a statement to be
published in some paper; the paper
is interested in that statement snd
giveg broad headlines or it publishes
it in the editorial page; when a rebut-
tal comes, it is not at all given; or
it it is given at all it is given in the
advertisement page on which pobody
casts a look. Such rebuttal should
also be published in the front page
or editorial page, in the same bold
letters. 1 hope that when ruleg are
made the suggestions I have given
will be taken into consideration.

SHRI EDUARDO FALEIRO (Mor-
mugao); There are several important
aspects which the Press Bill seeks to
cover but I ghall Jimit myself to speak
only on two of them about which I
feel very strongly. May I draw your
attention to the Preamable or the
Long Title of this Bill which says it
seeks to establish a Presgs Council for
the purpose of ‘preserving the free-

“dom of the Press and of maiteining
and improving the standards of news
agencies’, It is a very pompous and
unrealistic Jong title because you cam
preserve -only what you have got.
Something which does not exist can-
not be preserved or maintained.
When we talk of preserving freedom
of the Press, the question I msk is:
Is the Press free today so that you
may ‘preserve’ its freedom? My sub=
mission is that it is not. Before talk-
ing of preserving freedom the Gov-
ernment will be well advised to con-
sider this; the hon. Minister will
have all our cooperation if he does
first things first and the first thing to
do ig to create the freedom of the .
Presg and then to ensure the freedom
of the Press,; To my mind, so long
as the ownership of the Press rests
in the business class—80 per. cent or
more of the newspapers are control-
led by industrialists—so long wg the
editors, the dedicated editors, the
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sinicere joirnalists, are treated merely
as industrial servants and at the dis-
posal of the business men who actual-
ly know nothing about journalism,
who may know a lot wbout business,
but utilise this knowledge to make
newspapers merely a vehicle to pro-
pagate their business interests, so
long as thiy situation continues, there
will be np freedom of the Press. The
question of preservation of freedom
of the press will not grise, My sub-
mission is that so long as the opinion
created by monopoly press exists, the
question of freedom of the press will
e a moot point, will be something
non-existent, will be a dream, which
nothing, in to-day's circumstances
shows, that can be achieved.

Very often we lead an onslaughts
against large newspapers, We say
that the ownership of large news-
papers should be diffused. We forget
about the small and medium news-
papers. 1 would like to say that in
this country a large number of even
small and medium newspapers are in
the hands of the business interests,
business families, I say wherever

business interests and business fami-

Hes gontrol the newspaper—it may be
small, medium or large, their owner-
“hip must be This is the
first gtep that Government should
talre in case they are really interested
in. safeguarding the freedom of the
press, in building the freedom of
the press. My submission and my
suggestion is wherever a business
family controls the newspaper, owner-
ship of that newspaper must be
diffused. 25 per cent of the shares
=must go to the Editors, 2 per cent to
the journalists and 25 per cent to
other workers in the newspapers.
The remaining must be disposed of by
sale to the public. Management or
the Editorial Board of this newspaper
should be in the same proportion—it
should contain individual from diffe-
rent categories and not businessmen.
‘The individuals shoyld Be pérsons
- Who heve experience as educationists,
journelists or eminent public servants,
The first step i the diffusion of

i e

business interests, 'We remember the
great days struggle for freedom.
There were, then s0 many papers
which were not controllsd by busi-
nessmen but were run by political
leaders,. Where are these papers to-
day? They are nowhere, There has
been more and more hold of business-
men over thig industry, This has
brought a bad affect for this country.
There could not be over-embracing
public opinion which is required,

We very often think about the con-
trolling influence of Government in
newspapers, [ say, so long as business
interests control newspapers, auto-
matically Government influence in
newspapers will exist. Businessmen
do not have love for the public opinion.
They do not have newspapers for
charity, they do not have them for
social work, they do not have them
for contribution to culture of this
country, They have them to advance
their business interests. In exchénge
for painting or pitcuring a favourable
opinion of the Government, they want
to have a greater award compartively
by way of licences and other Govern-
ment favours. So long as the press
ix in the handg of business interests,
so long as this situation continues, Go-
vernment will also have a bold over
the press and both the things go toge-
them. The second is implied in the first,
During Emergency many newspapers
weré there. All these big newspapers
were there, During Emergency they
were all gupporting that Government.
Now theéy have shifted loyalties. To-
morrow when some other Govern-
ment comes, they will support that
Government. They are not interested
in any ideclogy, ey are in
in knowing which is the Government
of the day. ' They will always sup-
port the Government of the duy.
They are interested only in business
because first and last they are busi-
nessment. On this point, I would like to
menition one instance to show how s
puper which is controlled By industrin, -
lsts and by big business interests wiil
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automatically support the Government
of the day. Illustrated Weekly became
famous after Khuswant Singh became
its editor. Till yesterday it was sup-
porting the Government of Mrs. Indira
Gandhi. But what happened when the
Government changed? In the Sunday
Magazine dated 20th August, 1978,
pages 36-37 there is an article written
by Mr. Rahul Singh, son of Shri Khus-
want Singh, where he describes in de-
tail why he was dismissed In a very
un-~fair manner. He gays:

“The cat came out of the bag
when Ashoke Jain, the Times of
India proprietor, confessed to Khush-
want Singh that the Prime Minister
himself had asked him to find a new
editor. And, being a businessman
first, he had no option but to comp-
Iy.”

In fairness I should say that the Prime
Minister has denieq this. But why
this denial should be taken at its face
value and why what Mr. Jain has said
should not be taken as correct? This
shows that so long as businesg inter-
ests are there, they will suport the
Government of the day and automati-
cally the Government will control the
Press. Therefore, there should be
diffusion of ownership of the Press not
only in the case of large newspapers
but also in the case of small news-
papers, which are very often more
to the Government. So,

Secondly, a code of conduct is sought
to be established for mewspaper men
for journalists. But how can we pres-
cribe what is good or what is bad?
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some newspapers are written in bad
taste, in that case the public will be
the ultimate judge. If they indulge in
yellow journalism, the people them-
selves will reject those papers, It is
not for me or for you or for the Gov=
ernment to say what is bad and what
the public should or should not read.
The point which is sought to be made
is that this code of conduct will not
be created by the Government or by
the Presg Council but will be evolved
by the journalists, You will remem-
ber that odious piece known as the
Code of Journalistic Ethics brought out
during the regime of the previous Gov-
ernment. Clearly, that this code was
odious to me and to you, but the Minis-
ter of Information and Broadcasting at
that time, Mr. Shukla, said, “This was
evolved by the All India Newspaper
Editors Conference and it was finalis-
ed by this very conference!” The fact
that the Press itself is evolving 5 code
does not mean that the code is justi-
fled. I strongly oppose this code and
strongly agree with the dissenting
views expressed by Shri grikant
Verma and Prof. Mavalankar in the
Joint Committee.

Sir, 1 have made two points. I will
request the Minister to do a favour,
not to me but to the House and to the
country, by mentioning what drastic
steps he is contemplating for diffusion
of ownership of newspapers wherevar
they are controlled by businessmen.
I request him also in all humility but
with all the strength at my command
that he should withdraw this clause
which provides for the code of conduct,
which {8 very bad and which will de-
feat the very purpose which he is try-
ing to serve, namely, the freedom of
the press.
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-hl.t was the reporting of the press?
“Mr. Nehru also spoke.”

There was a censor officer also sitt-
ing in this Lok Sabha Secretariat.
Even Rabindranath Tagore's sayings
were censoreq even the Prime Minis-
ter's own speech wag censored. That
was the control over the press.

_ Now Yyou are free to speak, free to
read, free to think. That Press Ob-
jection Bill is gone, there is no control
but the problem that you have posed
is a serious one I agree. The manopoly
press should be diffused, there is no

difference of opinion on that, but

how to tackle that is a very big and
yery serious question, and npglninn
differs from person to person.

You just mentioned one or two cases
about business houses. May I point
out one thing about the case of the
National Herald? This is not a pusl-
mess house, this is not controlled by
monopoly houses. This is controlled

by Mrs. Gandhl. This is an old paper '

started by Jawaharlal Nehru, and let
me quote, with your kind M
from Sunday. He says:

AUGUST 23, um __

“But - what huppened to CHAls®
pathi Rau of the National Herald
inty whose #hoes Khuswant Singh
stepped? Few people could have
been more loys] than Chalapathl
Rau has been to the Nehru famfily
for the past 40 years. Many g time,
against his conscience, he stood Hke
a rock not only by Jwaharlal Nehru
but by his daughter also. The only
principled line he drew was on Mr.
Sanjay Gandhi: he did not go out
of hig way to build up the rising
star of the Emergency.”

Again he says:

“One day last month, Chalavathi
Rau's stenographer was on leave.

As usual, he wrote his editorial But -

the management gave instructions to
all typists in the office to refuse to
type out his editorial Chalapathi
Rau, like any other journalist, likes
to see his writing in print, so he ig~
nored the hint of the managemenkt.
He sent down his handwritten mana-
script to the press. But the mana
gement's arm reaches a long way
Instructions had been sent to the
press—the linotype operator refused
to compose the handwritten piecs.
The same day, when Ray was leavs
ing office, the management did not

allow him the use of the office carl. ..

The heart-broken Chalapathi was
seen off for the last time from the,
office over which he had presided
for 40 years by only his peon.”

What was the reaction of the editor?
He says:

~ “Chalapathi Rau wrote: ‘T am nd
writing it in bitterness. This ia 4
short epllnph which can later be ex-
fended, of 40 years of dedicateq and
frustrated  journalism. ....I pmnlli
1o forget National Herald .

there wﬂt be no second ‘cremlﬁnﬂ
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SHRT VAYALAR RAVI: Why are
Yyou surprised?

SHRI KANWARLAL GUPTA: I 'm
nolt surprised. This is how Mra.
Gandhi functioned, this is how ‘he
Cong. (I) functioned and still wants to
function. This is an example. So, it
iz not a question whether only the
business houses behave like that. This
is a question where politicians are be-
having like that....who are accusing
every day that the press is not free,
the radio is not free, the Television is
nol free and how they are -behaving

. with the editor, this is a typical ex-

ample and I think it is an eye-opener.
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Bill that even the Press Council ecan
And I think that this will make the
for ine first time in this Press Council
take up the matter against the State.
It was not provided in the original
to the Government, but responsible to
., the society, to the country and it is
press more responsible—not responsible
Bill, if I am not mistaken. I recollect
that when the Haryina Chief Minis.
tor took certain action against a paper,
The Tribune, and when this matter was
taken up in the Lok Sabha, what was
{lie reply of the then Minister of In-
formation and Broadcasting” He
sald: “ I am making an enquiry and
1 do not know the legal provision.”
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This is meant to build up a code of
conduct for newspapers, news agencies
and journalists {n accordance with
high professional standards, to help
newspaper and news agency to main-
tain their independence, to encourage
the growth of a sense of responsibility
and public service among all those
engaged In the profession of journal-
ism.
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SHRI GIRIDHAR GOMANGO
(Koraput): Mr. Chairman, gince this
Bill was discussed in the Joint com-
mittee, I will not go into the details
except to mentlon that there was
some Note of Dissent which relates
to the code of conduct for the press.
But I could not follow the objects
and reasons given for the Bill. On
the one hand, Government propose to
preserve the freedom of the press and,
on the other, Government want {0
maintain the standard of newspapers
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But I will emphasize only one poiut,
samely, that by this legislation alone
Government cannot give freedom to
‘the press, because it deals only with
very few aspects. If Government
propose to give freedom to the press,
then they should mention or adot
some procedures also as to how the
monopoly of the press would be abo-
lished. They should also mention
how they will give freedom to the
press from Government control, whe-
ther direct or indirect, and freedom
from group of corporate pressure, big
" business mentality and social biind-
ness. These are the things which
have to be done so that the press
can function freely, frankly and fear-
lessly. I have already given some
amendments and 1 will go into them
in detail when they are taken up.
But I just want to make some sub-
‘missions at this stage.

The papers carry the news of the
cities only and not of the rural areas.
There are a number of languages in
our country, more than 1600 dialects
and the newspapers are being publish-
ed only in a few Ianguages. The
papers should carry the news about
the people below the poverty line,
the downtrodden pecople, who are
being harassed. It is not that
by publishing the nudity of a tri-
bal woman in a magazine, they
can say that they have publicised the
economic conditiong of the tribals. It
is nothing but an attempt to capture
the eyes of the reader and to sell the
magazine. I want to urge that type
of publications should not be allowed
and the real picture of the economic
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the scheduled tribes are in the Press.
You will find, none from these few
presg reporters, may be nominated,
those belong to scheduled casteg and
scheduled tribes. This i my humble
submission and I hope the hon. Minis-
ter would agree to this amendment
to appoint a representative from
scheduled castes and a representative
from scheduleg tribe in the Press
Council so that at least something can
be done for the people who have been
neglected by the society so far,

With these words, I conclude,

SHRI SIVAJI PATNAIK (Bhubanes-
war): Mr. Chairman, Sir, the Press
Council came into being in 1968 and

then it was given a goodbye in 1978
during the Emergency.

As you know, Sir, the Press in India
had to pass through a period of trau-
matic experfence during the days of
Emergency. It wag humiliated, victi-
mised and suppressed. It was asked
to join the chrons along with the
psycophants in praise of the authord
tarian regime. It was not only pre-
vented from disseminating news but
was also asked to misinform the
people. Such was the condition dut-
ing the Emergency.

It is good that the Press Council is
being revived and the rights of the
Press are being restored. It is better
to have the Press Council than not
to have it. But will the press, the
fourth estate, be able to discharge its
responsibility? Let us have a look at
the facts, What is the position today
in our country?

It we look to the newspaper cover-
ue.weleethatmpercentdm_
newspapers in India are English dailies
and $1.2 per cent of them are publish-
ed In the four metropolitan cities,
These four matropolitan cities also
account for 48.5 per cent of the cir~
culation of these papers. Common
ownership of newspapers account for
81 per cent circulation of all the metso-
politan dalies. .
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It has been mentioned in the objec-
tives of the Press Councll that it will
“concern itseld with developments,
such as, concentration of or other as-
pects of ownership of newspaperg and
news agencies which may affect the
independence of the press.” Asg to
how it can discharge thig responsibi~
lity, there is no indication about it.

What we see in India is that there
is not only concentration of owner-
ship of newspaperg but there js also
interlocking of industry and business
with pross. Naturally, jts eflects will
be there and its effects are there. The
press barcns are 5o powerful that they
even find to dictate termg to the Gov-
ernment by boycotting the wage board
for working journalists,

The renowned jurist, Mr. M, C.
Betalvad, in his .Autobiography, has
narrated a case with regard to a pres-
tigious daily, the Statesman of which
he was the Chairman of the Board of
Trustees for some time. He has nar-
rated how the then editor was sacked
by the ownerg over the head of the
trustees because he was not in ‘une
with the big business moves against
the U. P Government of West Benagl
in 1967-08.

In such a situation, the reporter or
editor becomes a prisoner of the views
of the proprietor. The earlier Press
Commission Report has narrated a
pumber of {nstances sbout them. The
Press Commission had concluded on
this point as follows:

“It would be rather naive to ex-
pect a newspapersor periodica] run
by. & Teading lght of a chamber of
commerce to advocate communism
or support a proposal for expso-
priation of capital It is, however,
legitimate to demand that in report-
ing news of happenings, it should
not over-emphasise gne sjde of a
pleture or black .out another, or
otherwise distort a despatch ‘sp as fo
mislead the reader.” ‘

. But it remains = plous wish. .
" 'Bir, there is an inherent threat to

@e freedom of press Wwhich arises
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from the vary system itself. pross
of a couptry reflects the Tzhd o
society which existg there. Hence we
witness in ‘this country, by and laige
the press has been weighted against
the oppressed people, against the
down-trodden toiling people.

Although it has been proposed iw
the Bil] that the language newspapers
will be given adequate representation
in the new Press Council, the press
in general as well as the Press Coun-
cil continues to be elite-oriented. What-
ever you do, it is a question linked
up with the system itself. Only when
the social struggles of the masses will
assert themselves, the things will be
otherwise. New values created through
these social struggles of the people
will be reflected in the press '

Similarly, about the Government's
interference, as long as the power of
patronage is there, you cannot avoid
interference. The earlier Press Com-
mission Report is full such instances.
8o, the point is how far the press
will be able to resist it. That als
depends on the values that are created
in this country. It the freedom of
press ig there, at least there will
some peoble who will come forward
to resist it. Let us wish at least thal
the formation of the Press Counci]
will help in a process where morp and,
more people will come forward to res
ist various types of interfergnce in the
treedom of press.

SHR] YASHWANT BOROLE (Jsp
gaon): The Press Council which re-
mained in existence for nine Years,
was abolished by Mrs. Indira Gandhl
The abolition of such an organisaticm
as the Press Council, which is a very:
powerful instrument in the country,
has gone unwept, un-noticed, unsung.
and unchallepged from any gquarter,
excepting some bold persons who came
forward: but they are negligible s,
compared to the whole lot '

Now, why was this done? The gques-
is, why was the Press Councll
nmnﬂ' #d? The Press Coundil was. s



: Mﬂq i-n th. way of Mrs. Gandhi:
. Bhe knew very well that the Press
exercises an  enormous effect on *he
public at Targe that news can spread
like the wind and take to the minds
of milliong at a time rather than a
speech delivered In one city. So, the
enormous effect which is produced by
the Press was felt by Mrs. Gandhi.
She did not want that any opposition
should be created in this country to
Emergency and she did not want there
should be deliberations throughout tha
country. She wanted that the people
should never think about what is
going on in the country. That was the
basic idea and that is why the Press
Council was abolished.

We know that the Press Council—
it we go through the provisions of the
particular enactment of 1963—was not
equipped with power sufficient to pun-
ish anybody. But it had certainly the
basic ingredients needed to expose
completely even those persons in
power. Of course, Niren De has ad-
vised the Haryana Government that
there are no powers which vest with
the Press Council at all to challenge
the Government on any ground. Still,
the Press Council’'s observations and
findings had a tremendous effect and
they could produce a different atmoe-
phere, at TJeast among the literate
classes of the nation. That is whYy
Wrs. Gandhi thought that the best way
was to abolish it, and it was abolished.

It s surprising to note what even
persons working and concerned with
the Press Council and their organisa-
tions like the Indian Federation Work-
ing Journalists has to say. If you re-
member, what was the verdict given
by it at the time of abolition? It
sald that the Press Council was fit to
be abolished, that the Press Council
hadnotbeenlbleutmtolqdm
a code of conduct. for newspapera in
m:mmtmmuhumncnx
lete failure was was
claimed by this orgenisation. In faol,
it {s wonderful that an organisatioa
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should make observations of this type.
But those days were like that. We
fing that even Kuldip Nayar has statad
that when he want to make a compe
laint to the Press Council, he was not
accompanied by more senior journse
liste That is the statement he hes
made before the Shah Commiseion.
Those were days of non-freedom of 'the
Press. The question pertinent to be
asked to my learned friends on the op-
posite side is, where was freedom of
the Press at that time? There ig free-
dom of the Press today....

MR. CHAIRMAN: Mr. Borole,
please wing up.

SHRI YASHWANT BOROLE: Yes,
we should hurry wup; it is true. But
the hurry was at that time: we are at
liesure now. Everybody at that time
was in a great hurry: today we are at
great liesure.

I will make my submission only om
few points: so far ag the abolition of
the Press |s concerned, it was unjudi-
cial and it was not at all in the interest
of a free Press. The place of a fres
Press has high importance in any
country and the immense influence it
exercises is also greatly felt by all
political, social and economic organisa-
tions in the country.

MR. CHAIRMAN: Please try to con-
clude.

SHRI YASHWANT BOROLE: The
present Bjll reconstitutes it now.
want to make certain suggestions.

The firsf suggestion would be thia
The extent of monopoly in the press
section is of the order of 80 to 81 per
cent. That affects the Press Council
also. Therefore, some arrangemeny
has to be made 8o that the Pres
Council' will be in a position to be

“bold emough to make its observations

and findings against the monepdly
mmmghmmm'_

wmmm}dug
. regand to finance. Though there is
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be an indepenident financing arrange-
ment which wil be available now,
congidering the whole budget which
is available to the Press Council—
which ig hardly Rs. 2,40,000—and
eonsidering the work which it has to
earry, I think the budget is insuffi-
eient, It is good that now at least
they have been empowered to levy a
esertain fee angd make a collection. If
necessary that should be supplemented,

My third suggestion would be in re-
gard to the question of delay before
the Press Council because certain
matters which were taken up to the
Press Council had lingered on for a
eonsiderably long time. Therefore, the
working and functioning of the Press
Council will have to be styled in a
jnmanner 8o as to curtail the delay
which may be there, so that prompt
action will be recommended and actlon
taken immediately.

ot . ge oW (avadr ):
ag ot wu wrfa  faw Swr fay
t cuwr & owdw T g AW
wrafed  sromeTe & fey et
s fggens oo ¥ emew Al
o Mo welT =1 Ar3veT W@ H AwG
wqr, e Fdrad fF | =2g AT
qF s sror g &) xwiw
wrdfaw faw Haga fa N erdaar W
gt w1 sura frmr o & anfe
% QHY aeqr O @ AT WYX W9
wohr iRy A AT ET aF, T 9
AT ¥ o <y 8% | &fww §o
e 2 & for ¢ wll wgyw A
s Tar wrfgdan) Tw o evaa
&7 qETr A NFL ¥ g g
o ¥ oEar e o
AR R E R ITT wW
fraft washh ¥ gy g Uw

qor & whedl, whaes ww ¥
wr ¥ gfafen gt § | wefg e
warsh ey ¥ ey i
T A Www wewfewrdr  wd X
£ wifgy afew  row o g gk
frtgwer & WY SEE g
wifgd 1 agiocagsgmar & s
qOEIT ¥ I TAT &7 ATCAT
#fem oot ot dw wrdfen & foe
¥ fod 1969 %41 I9 §w T19-
fewr & wwrdt wETT ¥ wWet
;zwglm W @ 1970 ¥ 9T FTI-
Tt FRAHT ATFTIR a1 Jq9q F
gwrtaw Fear war  arow srdfee A
far &) gT< gy foay 91 97 A
o wvw A frmr

o st e 3 W 7 fw-
fooii 9v e A At fon
TR 1| IEET OF WIWE IRITW
® < g g 1 T wrfom
¥ Tt Wi wEee 81 o qgt wwi
LR T AT 14 Fawrw (1)
W2 F8 ¥ g W wIT S e
15(4) &, w19 14 3sdw, =g G,
wAfeeer o & wfa ot fusraa @
@ foerre % wfa st wrdfe o
wrr wfesre femr o § fw odw
“srafew e ¥ wwh Lt
freme wk wft Tt ww A
they can warn, admonish or censure.
tfew gt wowTe i da wrefaw ot
v wim § gt feewr  wTOew
@ mr Ry o e @ few
v § fw:
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“The Couneil may, if it considers
'-nmmmmuu
rying out its objects or for the ver-
formance of any of m functin®
under this Act, make such observa-
tions, as it may think fit...."
wx 14(1) # =l Gt Wit
@ wH oar ¥ Afew s
wORTY AT EWAA  GEA AT
¥jwr d8 § wmgear WiT
exgaar 97 WreA9 T § a7 OF
oragrmar § f& v frwra
&t ot graradr w1 wry fags wawT
t s somy ¥ wR wfEe
@ wtar ¢ e dwmefuw wT Ay
wfame ¢ 1 afew dx adfew
¥ 1968—69 ¥t figrd # W1 gE
fey % TwaY e ®9 ¥ STSUT YN
writ wifen wilffs 1970 W oY
fw ¢ & ghaar  wan fTER
W & amaggam wiw g«
wrIfie W1 ST GYRTY 6T WY G0
o owr v wlam w1 9%
mu F ug ey e Ag fem
W g

gt §rw g fr @ wrafew ®1
Wt weEEE ) SH O W SR
§ orsui2ewiedl E1 6ETNEH
Wz 6 wmd wrANEHT e
¥ tEaEd i2wimi iR o
t . wiifs weaew W Al Wy
mifewi Sryveree fie sy
&Y 28 ¥& 12wrEdr O s
o wnaw w0 & et s fghe
sfafefeg wx¥ &1 & wwwar §
5w fuwisfen oY dm ®
miwwt & fgg! 1 wfefafme sover
Qom g1 el o
de wfew & oy Haqr o
e fo HY Y wfve T Wifedwwife

w e ¥ W froe fabar
TS WECTgAT § | e

W gfgr FaR E e A E
frdwn sxar § fo fasm sadtsT -
ot foor & om & wisd ¥ o foar o
t &

i owr g fw AR TR W §
femn Hagaror g g e
fedy ag ¥1  fsfes diowm Wi
fraffa «ff w&Eor g W
fem® werwmErw ¥ 1

wwrafe wERE © WTw WY GRS
Hfy @ife aga Fran TR

ot TR gL OR ;. HA AT Sy
§ fr dw wrofon Fe wis s
geqfedvm & WiEw & Tes W)
few Kwgmg fd wmwr o=
swam faw % gmr wifgd

T wadi 3 51 q & ¢w fawe w7 wWAT
LaC I :
*SHRY P. 8. RAMALINGAM (Nii-

giris) : Hon, Mr, Chairman, the Gov-

ernment proposese to establish a Press

Council for the purpose of preserving -
the freedom of the Press and of inain-

taining and improving the standards

of newspapers and news agencies in

India.

Sir, during the past 30 years this
House has discussed several times in
a heated manner the need for de-link-
ing the newspapers from Presz barons
and about diffusion of newspaper
ownership. = The successive Ministers
of Information and Broadcasting have

*Thy original spesch was delivered in Tamil.
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given solemn assu on the floor is not to be in vain,'1 would smugges

; of this august House that a Bill to that

_ neo-capitalists.

effect would be brought forward by
the Government. But so far there has
‘been no marked change in the policy
of newsprint distribution and Gowv-
ernment advertisements to the news-
papers. In these two matters the lan-
guage newspapers are given step-
mother]y treatment. As the poor peo-
Ple in our country are gradually be-
coming peupers on account of the
economic policies of the Government,
the language newspapers are marching
slowly but steadily to the stage of ex-
tinction. Even if the State Govern.
ments condescent to give advertigse-
ments, these newspapers are short of
‘newsprint, The large newspapers are
‘assuming monopolistic  proportions
with alarming speed. As per the sta~
tistles supplied by the Registrar of
Newspapers, 80 er cent of the news-
papers in India is nournished by the
I do not think that
this Press Council will able to realise
the laudable objective of preserving
the freedom of the Press, which is as
elusive ag an eel. Unless there is re-
volutionary recorintation in the Gov-
ernment's policy, it is not possible to
raise the standard of the newspapers.
I would like to give a few figures to
substantiate my argument and to sup-

that there should be one Press Counchl
for each regional language, If that is
not feasible, then there can be
regional Press Councils, If that is
also not  practicable, then the
representatives of all the officjal
languages enumerated in the Constitii-
tion must find a place on the Press
Council. If the Government does not
favour this suggestion, then I would
sey that the Press Council should meet
at least once in a year in all the State
Capitals so that the problems of the
language newspapers can be undet-
stood and appreciated.

Sir, the newspapers have become
tabloids of political bickerings, base-
less political rumours, mocking politi-
cal cartoons, news items which would
foment and fan linguistic and raclal
hatred among the people. The people
of the country are not enlightened by
meaningful political comments, bud
they are led on the path of anger and
frustration by the fertile imaginatiom
of newsmen. In a democracy there is
no place for yellow journalism which
goeg counter to the concept of opea
society. The Press Council has to exery
all its energy for extricating the gul-
lible people from the guilese of news
Papermen,

In this Bill there is no provisiom
envisaging co.ordination between the

Newspapers who exarcises supervissry
control on about 16000 newspapers and
periodicals, This should be ensured im
the interest of the Press Council

There should alse be a National Re-
gistrar of Working Jeurnslists whish

will go a long way in improving

standards of newspapers and uu;"’
agencies. Sir, T oge the idea.of as~
soclation of” Editors with the
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the Managing Editors are none other
thmﬂ:eprﬂprietmo!mmm

In conclusion, 1 hope that the Press
Council would become a potent instru-
ment for guarding the Press freedom
and not merely a patronising body.
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SHRI G M. BANATWALLA
(Ponnani) : Mr, Chairman, Sir, the
Press Council Bill is under discussion
in this House and the Government de-
serves every credit for reviving the
Press Council However, T am con-
strained to remark that the present
measure is a haif-hearted measure
and the Prrss Council proposed and
envisaged in the Bill is devoid of teeth,
It is quite clear, Mr. Chairman, that
tbe concept of the freedom of press
imnlies that the press should be free
both from proprietoral oppression and
government interference. When we
scan the various provisions of the Bill
we find that in both respects the Press
Council s toothless. As far as the
management is concerned, there is the

soever. On the contrary, it is clear
that the government is fighting shy of
the Press Council. There is no provi-
sion to the effect that this Press Coun-
cil will have jurisdiction with respect
to complaints about interference from
the government in the same manner
as it has jurisdiction t, see the com-
plaints of proprietoral oppreesion, etc.
Sir, if you look at Clause 13 sub-
elause (2) (j) you will find that
Council can give its opinion
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duct for newspapers. In so far as the
Press Council is an agency mmﬂ
a_ndnmnlmtedﬁythegwmt,

am afrajd, this evolution of the. code
ofconductm:ghtinthelongmpms
a type of veiled censor as far as the
freedom of the Press is concerned.

Sir, the body is heavily nominated,
This is a rather undemocratic form,
and it would have been better if ine,
stead of nominations the principle of
election had been given full and fair
play.

Lastly, a word abou} language press
representation. It has been ensured
but it is absolutely necessary that the
language press of all the languages
mentioned in the Constitution gets re.
presented. This is necessary in order
the the Press Council should have an
adequate represen‘ation. Therefore, 1
submit that all the men-~
tioned in the Constitution should be
properly represented. I must gpecifi-
cally make mention of Urdu becausp
that is a language-paper most neglect-
ed at the hands of the government
Here I may be a little irrelevant but T
may suggest that the location of officp
of the Registrar of Newspapers in
India in Delhi is creating a lot of in-
convendence. Many Urdu papers are
published from Bombay and for every
little purpose, declarations have to be
submitted to Delhi and then they
shuttle between Bombay and Delhf
whlchumualotoginmvmimt,
them.

This is a matter which must be look-
ed into,

I would therefore plead with the.
Government for the getting up of re.
gional offices, especially, as far as
Urdu is concerned, especially in Bome
bay.

There are various ather matters, bub
there is np time. I have given mf
nmdmuonnrimumtteua
shall spesk on them.

| wish to say onlyonemmwgrﬂ
about’ Clause’16. biflore i conéluda
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Clause 168 provides for the levy of a
fee by the Council on the registered
" newspapers., Sir, I am totally oppos-
ed to this levy of a fee. As it is, the
economy of newspapers ig very pecu-
liar, Let the Government come for-
ward with the necessary amount re-
quired by the Press Council rather
thap place any burden whatsoever on
the newspapers in our country.

With these words, I conclude.

ot worew frerdt (weteanz ):
worafa wgrew, ag S fqEaw Wi
weT & gnw IuftaT §EmEy AU
g =TfEY 1 w1 AW T gwET W
femr & | ST WEEIT 97 A4) SEY
wwq £ X oz foay a1 fr g8 2=
sifes  #1 gw gaeiiiaa w57 waif®
1954 # 9 §7 Furwr fop fawr
w91 gEFT fawifow o fv qw
# dw s¥ew w17 g wigg
Jg ¥ agg 1965 Fagise v frar
waT | S % 1966 Hig wifew
w1 fafor gwr | O iSO ®
% ag Ire alS & vy aff weard,
1976 # wafcl 97 N woTR AT
fear war 1 &Y 2 o1 oF weRT IR
& % X & forg & womre AT wTe
® qrty o W @ At W
ward ¥7 FrgaT § waite 5 o ¥ arard)
% forg g Fwvag § wwiva
W gr X oY gue ferar 9@ W
Srgr Ay e & 1 REW
wrady  watfas sqwear # wga Y
w‘ﬁ‘ | . :

aged §firx g fw s

# amare dwd N G o T dwd
'afm ar m*| m‘rﬁ
T w Y wan e ¢
TAAT AT guT % QW 7w feg

T ! gadft W EE W R,
gu %1 ww @ ¥ afww wgt
9¢  WaW wAwa v qgh w1 A wwl
qorqarg S Aregary of 7 shfad off
far & @ 9¢ ghAWr K9 ®) @@
we frerer  vErY T WG AT Y )
o o dw # o ag grea A § )
mea ¥ v ¥ arfs wg g
W ¥ TR T KL, WE O WTRT
T 7 e T T AW
arer ¥y orodr €7 AT WA AT E
Wl @i T Em wC F%T ) )
wx ¥ oawTReT Wi ¢ i i
wEIzE ¥we Oy Su wifew wd
W ag R efew  X§ AHEAR N
wg &% g ¢ qEh gwEA
# we ami ¥ wwg = W g
wastag T R § s §, fogi
xw 98 ‘wiew w1 § g w7 fewr
o1y Resrwrnd A {r e w7
feqr | #og e wgw  wwAl
FomT A avs & fir g foger oY
mara go ¥ fog € oo ¥ aar @F
fs ¥l ¥ AWIordT ® HTIH
WX w1 oA ¥, Jaar € wesn
grm 1 % & AR @Y smweqd WY
e fwdt o § A gfaat w1
qery gey wEeg x o fem § e
owr widaT fwr €, W%
wsaw %1 FAEH fwe gwre gRm |
X & AW FET § A wAAE Tt
fog wgR | gREfAAIgEF AETWT R
werd, T T gwr & awfr Wi
us dw fae oY 9w wifgw & ¢
gy, I v vy PRee awr waw
@ | s FEawe g
fis w9 wra ity Wifew @ ifog,
w8 Srerafased Gfug, meafe
o ¥t faely  wrfwar oft €Y,
wfes wewar  oft, Ry wwe
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¥ fay M wfgwry femymar §

drdrara o agy =€ o8, w3
agt 3 f& saar sfaw faear
qrfzo ay o7 3@ A9G F AR ¥ A

7 srafear 32€ oF forrm mevor

ot avg & & &1 Trar /% &Y wiar
Ut f w7 qearr—a® W o
q Ty F 17 g7 a1 A7 FT WA
9T EHAT ¥, WiHAW 3, waw
gemre @Y adf ord arcaFar X%
st gifsfeme wd @ veeiElm
qidY, a1 guEkfec W &€ frra
qr Foa wifaw wfeo twfw&u:
# grtr wfgg—R= & wram £

Y @ ¥ me-ma o afafsn g,
! R, A WG eReer
¢ O A waarw § @H At o A
Gy wware ¥ 3+l w1 A7 ¥ waT
AT § 1 XW & AWy A S
g § ot Ay WA ¥ qvd § wifw
fa xa Tm o frfs wrendt ¥ s=dr §
W W FIww wwar A% TEAS -
¥ waardt wr g wfafsfaer
famar wrfgg  wYedy waard & awre
& ST saweqr g ﬂfﬂ \ §re

& @ drfafen w l‘rl‘Iﬂra’mrt

gF § 3w ¥ warm ¥ Wy
W wIre wEW Semr ey
wifgg | & wwwer ¥ www v
FIT CEET ol Fv il gw &
fag waq s o1xqn & wdt il
& anl w1 gianda W mes
g

¥ Wi & e § gn fadaw w0
IR FTEE

SHRI R, VENKATARAMAN (Mad-
ras South): Mr. Chairman, Sir, the
term ‘freedom of the press’ has dif-
ferent meanings to different people. To
the proprietors, it is a right to mar-
ket their publications without let or
hindrance; to the editors, it iy a right
to decide to publish or refuse to pub-
lish the matter in the press; to the
public, it is really the right to correct
information and fair comment; and 1
may add one more—to the politiciang,
it is to have the right to address the
public through the press and to save
themselves from character assassina-
tion. When the various people exer-
cise these freedoms, this brings about
a lot of conflict. In fact, Samuel
Johnson has said very beautifully im
his book, Life of Milton—it isa very
interesting passage—

“If every murmurer ai Gevern-
ment may diffuse discontent there .
can be no peace; Itewylumh
I.nthaclngqutenchbjlpnkdq,
there can be no religion. The dan~
mo!mhunboundodlimﬂ
mmmamumumﬁ
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duced a problem in the Science of

mment which human under-
standing seems hitherto unable to
solve.”

This is a problem before the Minister
also. They have to reconcile the
freedom of the press on one side and
the rights of the individual on the
other in the conduct of the press.

There are two dimetarically op-
posite views on this matter, One
school of thought maintains that—free-
dom of the press is incompatible with
fts ownership by capitalists that pri-
wate enterprise press is merely the
channel through which the opinion
énd the values of its -capitalist
Ywners are disseminated and that
the so-calied freedom is really con-
fined to and exists only for those who
twn and control the press.

There 1z a nothing diametrically
epposite view,

. A newspaper is a private enter-
prise owing nothing whatever to the
publle, which grants it no franchise.
It is therefore affected with no pub-
Mc interest. It is emphatically the
property of the owner whois selling
a manufactured product at his own
risk,

b L
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the view that
ghould have neither special responii-

bilities nor special privileges other

than what a citizen has. But the
way in which the press functioned in
the later years and the need for nat-
ional security, the need for the safe-
guarding the individual's reputatiom
and privacy, this has induced the
Royal Commission which had reported
in 1877 in their report to reach the
coniclusion that the freedom of the
press cannot be absolute and that

there must be some boundary to it

The Press Council is, therefore, a
voluntary institution in England re-
gulating its behaviour without any
statute; whereag in our country, we
had introduced this statute in 1966
and it was in existence till 1978.
Now the hon, Minister had said
something about, while introducing
the Bill, most of the clauses.

MR. CHAIRMAN: You will take

some time.

SHRI R. VENKATARAMAN: 1
wil] take 4-5 minutes,

MR, CHAIRMAN: Then you stop
here. Today’s discussion is upto 5
Oclock, At 5 Prof. Samar Guha's
motion is to be discussed. Tomor-
row, you can start it. Then we give
preference to Prof. Samar Guba's
motion,

10.58 has.

Tainte Barviooma Makivin Soma

the Chair]
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MOTION RE: REPORT (1974) OF
COMMISSION OF INQUIRY INTO
THE DISAPPEARANCE OF NETAJI
SUBHASH CHANDRA BOSE—Contd.

MR. CHAIRMAN: The House will
take up further consideration of the
following motion moved by prof.
Samar Guha on the 3rd August, 1977,
namely:-

“That this House do consider the
Report (1974) of the Commission
of Inquiry into the disappearance
of Netaji Subhags Chandra Bose
laid on the Table of the House on
the 3rd September, 1974.”

Dr. Vazant Kumar Pandit,

DR. VASANT KUMAR PANDIT:
(Rajgarh): Mr. Chairman, Sir, last
time the subject of the motion was
discussed fully in the House and I
was listening to the facts which were
marshalled by my esteemed friend
Prof. Samar Guha. I know that this
forum of parliament is not for being
used for astrological predictions. But,
fortunately, I am a professional ast-
rologer. The questicn of Shri Neta-
li Subhas Chandra Bose's appearance
is so very important from the nat-
ional point of view that any piece of
evidence, any piece of knowledge,
any clue, anything that can lead to
the finding of the truth is welcome
because his life is so valuable.

17 hrs.

He has got his name enshrined in
diamonds  in the history of the
country. I got my M.A. with Astro-
logy in 1945 and my Ph. D. in Jvotish
in 1849 if I am, thorefore,
in the scientific Astrolozical
field since 1749. It was hot subject
for discussion in several astrological
gocieties and periodicaly and also
among several astrologers ever since
the disappearance of Babu Netaji Sub-
has Chandra Bose; that is, in Decem-
ber 1941, Thereafter came the very
sad news, suddenly, in August 1945
of the air crash in which it was alleg-
ed that he died in Taipeh. That set
the entire nation thinking: what exact-
ly was the truth? During the previous

BHADRA 6, 1900 (SAKA)
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Report on Disappearance of
Netaji Subhas Bose (M)

discussions so much has been said
about the reporig of Khosla Commis-
sion's biassed approach, then Shah-
nawaz Khan's investigations and re-
port. I will not go into those details
at this stage. I would apply my sci-
enlific knowledge to find out the truth
behind the story. I have got a horo-
scope made of Netaji from the birth
data which I could collect. I re-
collect for about five years from 1945
several magazines and astrological
societies and astrologers were discus-
sing and if anyone wopens any such
magazine you will find it; no single
magazine nor any astrologer at that
time said that Netaji was dead. Al
the technical and astrological data
then available was used. As astrolo-
gers we determine the life of a per-
son from his longevity called ayur-
daya. I am certain that what is cal-
led puinaayu or full longevity as far
as Netaji’s horoscope was concerned,
he was ordained to live full 84 and
half years. From that point of view
the conclusion is that he has not pas-
sed away. However earlier to this
purnayu there was what is known as
ghat or gandam or gandantor which
meang that one escapes ganda is
death, one touches death is ghat but
escapes death. After applving the
standards known to us, 1 have cnme
to the conclusion that he may not
have been in that plane which met
with the fatal accilent. But at the
sama time there was an indization of
a sort of an underground movement
towards the north. Some of my
friends asked me: what i= the present
position. My first conclusion ig that
purnayu of Netaji hag not een rea-
chod, That he ig still alive. That is a
voga which is called “sanyasi yog” in
his horoscope. '
This is calledgzeardtr  afggerd o,
TEATT 1T mav be 4 F{fﬁ'\fﬂ Tass of memary.
a wandering life, because there is a
definite indication of wmifA®  9fEAT
a spiritnal transformation, a reorien-
tation of life style.

Some of us may bear me ouf, what
the horoscope tells, namely a strong
inborn long inclinations for sprituali-
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sation, although we have in the entire
life of Netaji Subhas Chandra Bose
seen a virulent fighter The Dhar-
mic trend must have been there in
h§s family and ; also withtin him.
Therefore, his disappearance some-
where in the North and North East
of the country cannot be ruled out at
a particular stage of health, both
mental and physical in which he
should have turned a yogl. Therefore,
I have used the word wjfisfg o
loss of memory. He might have
discarded the political life. He
may not like to come back. But
my friend Shri Guha was after
me to know whether there was any
chance of his re-appearace. Right at
present he is under the cycle of wfy
wryamt ang towards the middle of wreamY
ie. 1878 to March, 1980 there can be a
clue of his existence somewhere,
Therefore, it is my sincere appeal,
without attaching any political eolour
to the entire motion, to heed at least
the scientifi. astrologers, not me but
all the astrologers right from 1042-43
til] to-day in wvarious discourses, vari-
ous articles, various newspapers, the
opinion of all of them, even today,
indicating that there was no death.
There was an escape, There might
have been an eseape to unknown
destination, There is still a chance
that you can have the golden oppor=
tunity to see that leader who was the
apple of eyes of the people at that
time

Before I close my comments, I per-
sonally feel that the last word has
not been said in spite of voluminous
facta, literature, reports and Com-
‘missions. If scientific astrology has
some bearing, efforts can still be made
-¢lues cen still be found out that can
really statisfy everybody’s theart.
After all Netajl was an emotional
person, The entire natlon was emo-
tionally involved with him. Still
there are many people who consider
him as the national hero of our

My -

SHR! DHIRENDRANATH BASU
(Katwa): Netaji Subhash Chandra
Bose is the greatest revolutionary
leader. Why I say—'is the greatest’,
it is because the people of this coun-
try and abroad do not believe that he
is dead. In the British Cabinet in
1945 the first Resolution was that
Subhash Chandra Bose was to be
found out and was to be arrested—
dead or alive. Those papers were in
the hands of the Government of
India. Mr. Justice Khosla has reported
that Netaji died in a plane crash. He
has gone to Taipeh, Japan and every-
where. But he hasnot met our Am-
bassador or Consul-General anywhere
He has made the report according to
his sweet will. 'That report, I
tell you, is of no value. That is why
we want to impress upon the Gov-
ernment through you that there
should be a fresh inquiry into the dis-
appearance of Netaji. In 1042 we
heard him speaking on the radio. He
was one of the greatest disciples of
Mahatma Gandhi. His freedom st-
ruggle and his sacrifice will ever be
remembered by the people of this
country, not only by the people of
this country but by the people ab-
road. When I went to the United
States of America three years back,
I found that Hobuken City near New
York was named after Netaji for
three weeks from 15th August. Neta-
ji is being worshipped everywhere, but
unfortunately on this Independence
Day, I did not find his pie-
ture on the television or Door Dar-
ghan, 1 would like to
tell Mr., L. K. Advani that the
picture of Netaji, wby had sacrificed
everything for the liberation and
freedom of our country, who had set
an example to us as to how discipline
has to be maintained, was not showa
on our television on Independence

g

o try. ' Therefore, 1 will appeal to
JPretse Government not to draw up the
[8ed " u,, but they to make & fresh sp-  the - ]
Britain s this problem. ‘) and hoisted the ‘national flag.



We are celebrating Netaji's birthday
every year and Jakhs and lakhs of
people gather in the meetings. But
this year I want to draw the atten-
tion of four esteemed Prime Minister
Morarjibhal to the fact that on 15th
August that was no mention of Neta-
ji’s name on the radic and no picture
of Netaji was shown on the TV.
There was not a single word about
him. It is really surprising.

I want to apeal through you to the
Prime Minister to form a fresh en-
quiry committee to enquiry- into the
disappearance of Netajl Truth must
ecome out. People of the country do
nmot believe that he is dead. We do
not know what has happened, Till
1945 he was not dead. He may be
kept somewhere; we do ° not know.
But fact has to be found out, that is
why we impress on the Prime Mini-
ster that a fresh inguiry commission
should be appointed to enquiry into
the disappearance of Netaji. He
had set many examples to us.
He hasg shown how the people of
India can work together, Under the
banner of the Azad Hind Fauj, Hind-
us, Muslims, Christians, Buddhists,
all worked together, 8o, I would
like to tell ths House: Let us not for-
get Netajl Subhas Chandra Bose. His
mame will be written In letters of
gold in the history of India. whether
the Government records it or mot.

"{hider the previous Government
also, we have noticed ttt;tth‘;-wu ig-
nered.. . I do not  sey e previ-
ous ‘Government gave him the imipor-
2588 L.8.—10. '
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y - donnsy of (85
tance he; desekwed ~H& has

ould again appeal to our
Prime Minister, in whom we
t the greatest confidence,
ould make a fresh enquiry

disappearance of Netaji

!
With these words I support the de-
mand 0y such an enquiry.

|
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SHRI VASANT SATHE (Akola):
Sir, T want to congratulate’ Shri Samar
Guha for bringing this question with
. am.u of devotion and ‘dedication
npi,ln and again to the notice of the
Imm because like many others he
‘honestly feels and beleives that Neta-
ji Subhas Chandra Bose is still alive.

sonally feel that Netaji Subhas
ra Bose has joined the ranks of
amar vibhutis of our culture.

PR R
RW' 'l!' t'ﬁiﬁﬂlﬁ'm

w-
o Wi oo tu}ﬂ.‘
back. But astrologers
cncape clase, St T AT 2
He proved wrong. S he.had lupt an

£scape clause even in his prediction
By nymg, there may be smriti Bhra-
nsh, . losg of - memory. Supposing
h,era is loss of memory or sanvasi
yay, he will not come back; he will
be glive and yet he will not come
b}c’:wdwewﬂlneverhavetheﬂur-
tl:.ne of seeing him. After all, Neta-
ji's age today would be approximate-
ly 79, running 80. Is it not correct?

o1 PROF. _SAMAR GUHA (Contai):

SHRI VASANT SATHE: He will be
Younger than the hon. Morarjibhai
by at least two years.  Therefore,
God willing, if he returns, he will be
quite fit; if we are really fortunate
tagethlm. it miahtpro\retobua
boon to our land. :

1 personally have no authority. The
only person who has studied it tho-
roughly and who is an authority on
this subject is Professor Samar Guha,
I accept his verdict on these reports
Therefore, if he says that these re-
ports are all wrong, I will accept it.

Some hon. Memeber mentioned
about Netaji not being named or re-
membered on the 15th of August.
But, remember, there is not a single
15th August when, at the end of the

- speech, ‘the Prime Minister does not

give to the nation the call given by
Netaji, namely, Jai Hind. How do we -
remember our great men? We re-
member them by their words, by
their deeds and by their slogans. The
slogan Jai Hind  given to
India, which has cmtmued to ins-
"pire every citizen of this "country,
young snd old, is the slogan given
Netajl. Our Prime Minister: this
also, ﬂtbeeﬂdo; nr&m\uf'
ramplrit of the ms
Jal Hind. Tﬁc!s! _

is
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..~ 1 find sometimes a contradiction in
-our behaviour, Statutes or portra-
its are normally unveiled of only
those who are no more with us, It
-is very geldom, except in the South,
that a statue {5 unveiled of a person
who ig still alive. Normally it is not
done, In the present case, onthe one
hand, we have unveiled the statues
and portraits; on the gther hand, we
are maintaining that he is still alive,
I think there is some contradiction
which needs reconciliation.

If, for any reason, it is fell that the
recommendation or repart of the Com-
mission is wrong, throw it out and
have another fresh enquiry. In all
serlousness, I would submit to
Morarjibhai that the only authority

' on this subject, who ean go into it,
*Who can really go to the areas where
there is a likelihood of finding Subhas
Chandra Bose is Prof. Samar Guha,
He has photographs with him. I
think, there should be a one-man
Commission I am saying it in all humi-
lity and sgeriousness and that should
be headed by Prof. Bamar Guha. He
can take all the assistance, the entire
Government machinery can be plac-
ed at his disposal and he might even
take the assistance of . your
scientific astrologer. There jis gubs-
tance in astrology and may be that
it would help. But if any gne can
find Netaji Subhag Chandra Bose for
us and if on any one’s behal! suppos-
ing Netaji has taken sanyas, as the
Astrologer says, and even then if any
one can persuade him to come even
in sanyas at least to give darshan to
vhis people, it is only Prof. Samar
Guha and mobodyelse. He has such
a devotion and completed identifica-
tion that you <cannot #find in
anyone else. I would request the
hon. Prime Minister, Bhri Morarji
De=zai to appoint a one-msn Commis-
slon hesded by Prof. Ssmar Guha,
give him all the assistance than. beli‘“
can think-of, Let him try his to
Ibrinl Subhas Chandra Bose to.this
and
‘With these words. I conclude.

.not an lota of doybt or .

¥ M o
'I'Hl mnm m (SN
MORARJI DESAI): Mr, Chairman,

Sir, I may differ sometimes from hon,
friend, Mr. Samar Guha, but T can
never doubt, even in my-sleep, his
sincerity. I have great admiration
for the dedication with which he Is
pursuing this cause and yet we have
to be realistic in this matter.

There have been two enquiries inte
the report of the death of Netajl
Bubhas Chandra Bose in the air-crash
on 18th August 1945 at Taihoku air-
field during his air-journey to. Man-
churia, one by a Committee presided
over by Maj. General BShah Nawas
Khan and the second by a one-mam
Committee of enquiry headed by Shri
G. D. Khosla, retired Judge of the
Punjab High Court. The Majority
report of the first Committee and Shri
Khosla held the report of the death
as true. Since then, reasonable doue
bts have been cast on the correctness
of the conclusions reached in the twe
reports and various important con-
tradictions jn the testimony of wit=
nesses have been noticed. some fur-
ther contemporary official documen=
tary records have also become avail-
able. In the light of those doubts and
contradictions and those records, Gov-
ernment find it difficult to aceept that
the earlier conclusions are decisive,
At the same time, Government feels
that no useful purpose would be ser-
ved by having any further inquiry.
I hope that in the light of this state-
ment, my hon. friend will withdraw
his motion.

PROF. SAMAR GUHA tcc_mhﬁ:
Bir, Today is a great day for the whole
Indian people, because a mortal sim,
a treacherous crime that was oom-
mitted against the epic hero of Indiam
freedom has been undone. I I sy
that Netaji was given burlal, cut of
political conspiracy, it would not be
an exaggeration, Although there wes
pul-mi
proot to.the contrary that plup
crash was nathiu but fake,
alleged cresh did not iavolve
at all.



Jhat they have taken today. It is not
un easy matter to undo the findings
ot the two Inquiries.

I also congratulate the representa-
tives of all the parties in this House,
all of whom, about 25 of them, who
spoke in thig House on earlier occa-
siong on this resolution and who lent
their unanimous support to the demand
to undo the Khosla Commission’s
Report,

I would also remind this House that
earlier about 400 members of both the
Houses, this House and the other
House, had in a joint memorandum
urged upon the Government for a
fresh inquiry on Netaji on the basis
"of which the Khosla Commission was
‘st up.

It is a matter of extreme regret that
it required three decades for our
nation to undo, 1 would sgy, the
_mischief that was done wugainst the
' revolutionary  pilgrime of India
“Would there have been the freedom,
“mg you call it, would the British im-
"peralists have quit India so preci-
pitously being the victor of the last
War if there had not been a fatel blow
)by Netaji Subhas Chandrn Bose?
"What now I would say is not my
.word, but is the wotd of Lord Attlee
" who, as H private citizen, came to
‘R C, Marumdar in his book, “History
of Indian Independence”,
asker “Why did the British quit India
"so precipitously?. Lord Attlee said:
*Because of the activities of Netaji
“Bubhas Chandra Bose®.

., It is now the accepted fact of history
.4that Mahatma Gandhi prepared the
+sbackground of Indian freedom and it
. §s Netaji Subhas Chandra Bose who
..achieved it. But not the freedom ®s
- you find today. It is not the freedom
.. of elther of the dream of Mahatma
Gandhi or Netajj Subhas Chandra

am very glad that they did net -
mention the name of Netaji on the

15th August because anybody having -
the real meaning of the Independence
that we achieved on the 15th August

would not mind it. At least, T never
attend any function nowhere, not
for even a day on the 15th August—
may be, personally, to me, it iz u day
of national betraysl. I remember,
Mahatma Gandhj, remained unknown
at Balighata, at the mid-night of 15th
August and he did not bless, did not
even send a message of congratula-
tions on this kind of Independence,
that we achieved, Therefore, 1 am
not at all worried about it. I am glad
that his name was not mentioned on
the 15th August because hig name
should be mentioned either on 26th
Januliry or 21st October, the day on
which Netajj declared the Provisional
Government of India and declared a
war of Indian liberation against the
British imperialists.

Today, I express my gratitude tq the

' Prime Minister because today ends a

crusade that in my humble way I was
trying to conduct on behalf of the
people of India at least to see that
officially and legelly Netaji is not
declared dead. How, by undoing the
findings of the two Reports, at least
this much we have achieved that,

- today, Netaji is neither legally nor

officially dead.

What happened to him? Whether
there will be any useful purpose
served by having a fresh enquiry or
not is a question which I will angwer
later. But I want to draw the atten-
tion of the Prime Minister to the fact
that what has been done by this

own findings in a recent case in
Caleutta. There was the report of the
Khosla Commission and, just . gfter
the publication of this
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{M ﬂuntr aGuln] .
dmad & verbatim upmduelbn of th
Commission’s Report, having just
some linking up here and thers, At
Jeast in 27 places he deseribeq Netaji
‘a3 a puppet of Japan, a tool of Japan,
& quisling, and what not. Why did
e do go? Do you know? It was
because he found that the testimony
of the witnesses—Japanese or other-
.wise—would not justify his findings
thut Netaji really died in the plane
crash. Therefore, he had to build up
some political thesis and he did it
without having any kind of evidentiary
support. No witness anywhere men-
tioned that Netaji acted or subjected
himself to act as a puppet or a quisling
of Japan—not a single witness said
50, Yet he mentioned this about 27
times only to give justification to his
finding. His political thesis was that
4o the man whom Japen considered
a8 nothing but a puppet and quisling,
they could pot give any protection to
him, endangering their owpn national
interest as against the wrath of the
Anglo-Americap powers under whose
occupancy they were afier the war.

The family memberg of Netaji filed

. a defamation case against Mr, Khosla—
against this Report and against his

book also—and he had to render an

qu-conditional apology, I want to

s keep on record in this House what
_he said while tendering his un-con-

gloml apology. 1 will read it out.

. *,...de hereby tender my un-
qualified apology to the cmplainant.
Shri Dwijendra Nath Bose and other
members of the family of Netaji
and to gur countrymen, who have

. felt hurt and aggrieved, owing to
the jmpugned passages jn the said
book .concerning one of the greatest

' .gons of India and his nephews,

I would also express for myself

. that I sgincerely share in common
" with my countrymen the deepest
regard for Netaji who is regarded
as the LIBERATOR of our MOTHER-
LAND and wag christéned by no
less w'person than Mwhatma Gandhi,
the Father of the Nation 'as “THE
 FPATRIGT OF PATRIOTS--THE

.""‘ "t ol

mtmoh—-wa.u

PRINCE OF
' the greatest sons ‘¢ Indis.

! am prepired to mike due -.&
ddequate amends to have the cage
compounded according to law and
also undertake to have the apology
herein contained published fully
and adequately through advertise-
ment inserted in leading newspapefs
in Calcutta, Delhi, Bombay, * and
Madras and other State Capitals df
India as also in newspapors
countries where the said impugned
publication has been circulated, to
freeze stocks of the impugned book
left with me, my publishers and their
agent and not to sell or reprint the
same and also to supply copies of
the apology to the leading book-
sellers where the book has been dis-
played for sale, requesting them to
hang up the same in public view.

1 hope and trust this apology will
be accepted and the cate will be
compounded ' according to law.”

So, Mr. Khosla has repudiated it him-
self—and the publisher alsp did so. X

_don't want to read it out: It is almoet

in the game language. I will quote

_only a few words: The publl.lhll'
said:

mﬂy execuunl ncod W,
us for the perf of our
fesglonal job a pr!ntcrs and

i we wm aware of meh eqs-
tents, which traduced the hbnwr
of one of the greajest s:;y
we would certainly not have been a
party to the printing and publishing
of t{e impugned book in respect of
which we have jnad
become involved in’ our a

 capacity. We hereby make
‘adequate aménds for our uid
tdvhrtent laches by 'lendcrln‘
uhgualified’ n}olonr to the
pr- nant, Bhri: Dwijenfira Nath
and other members of the fa

%?& '
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I go‘t the indulgence of thl; House
when, last time, I made an one-hour-
and-fortyfive-minute speech marshall-
‘ing all facts why I believed that the
plane crash was nothing but a fake.
But I felt that I could not fully con-
vince this House. After that, what I
jotted down something in the jail—
T had recast then and, very hurriedly,
published this book, called “Netajl
dead or Alive?” Fortunately, I have
the cuttings of the review of the book
from almost all the leading papers of
the country. All the leading papers
that are brought out from wvarious
metropolitan citles have, unanimously,
in their reviews, commented that this
book has conclusively proved that
Netaji did not die in the air crash.
T know many things, but 1 have not
mentioned in the book anything that
was not found in the documents that
were produced beforé the Shah
‘Nawaz Khan Committee or the Khosla
Commission or in the documents that
Wweré later published in the British
Elp:r;-\l mean, the secret - mhed.

ave been recently publis

All thé¢ newspapers have c¢ommented
urenimously that it Kas been conclu-
#vely proved that Netall dig not die
fn the air-crash.

. It Netaji did not die in the air-crash,
‘then what happaned to him? It js our
moral ebligation to know' wimt
happened fo:Him. The Prime Minister
has-gaid “that no usefil purpose will
ba werved by Imving ‘a fresh inquiry.
I agree. But the reasen iz different.
For me, there is no necessity any
more of any fresh inquiry. I got the
report quite earlier and somé’ im-
portant information also from very
responsidble; quarters . that Netajfl is
alive. . I made frantlc gearches all
over the country to try to find any
kgnd of clue—i¢ that could provide any
hfe information thst Netajl is
Yet, T could not be absolutely
bout e vertcity of the infor-
thnt T recelved eatlier. I pave,
Mr-. beep very careful: I you

A6 W

pra | God thaf Netaji should be
‘alive”, land ‘T dream that Netaji ‘is
alive”. IEven when-I wrote, this book,

I bhad ai certain shadow of doubt in
_me; for‘ that reason, in the title oc
this boak, I have kept a gquery,’

‘question-mark, if ‘Netaji Dead m.'

Alive? * |

1 knowr that many people feel that
I am a y person, I am a gullible
person; /and I am easily subject to

belleve | any kind of rumour about
Netaji being alive. I know that. I
know even that many people con-
sider me as childish when T wear
this Nietaji badge. Many people
say thet I am using it feor
political| purpases.. At my age,  to
have t badge unfailingly—what it
is, I knpw; what is this meant to be,
I know.

But Ilam thanktu.l to God that my
quest, | search and my mission
know Mhether Netaji s dead or
‘Hag beeh fulfilled to-day. To-day for
!l’a:.uﬂz iz no qllelﬂﬁltho: hlwd

h n any way. In name
G&a!mmmﬂai.amm:
know: that Nchjl is alive.

K

ally my rlends will ask the

M why then are youi - not

divulgitg his whereabouts? I am tpo

eager, top impatient to let the country

r'know what I know, but, then I have
not, the . freedom  yet to disclose

1 lmow., . ) . ‘%
FHYAMNANANDAN MISERA
): Whye
?.‘ -

PROR SAMAR GUHA: What'l -
know, if I divulge now then everyone .

of you Will jump up if T say ‘some-

thing ard if I show you something to
prove  what T have said. But, T heve

not the freedom yet. 'But this much -

I c8n @y, Netaji is nowhere under .
duress. He i a free man.

]
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.Belleve that the time is not! ‘"’h”' MOTION RE: LARGESCALE DIS-
‘aff when the country will 4% ¥*°¥  TRESS SALE OF RAW JUTE BY

- % I know 'HE WERS
pmﬁmyth-tﬂchjiisalivegh * g
when he reappears there wﬂl‘_e inl m’= SHRI CHITTA BASU (Barasat):
ry. To-day I pray to .aGod with sion, I beg to move:
_al] my countrymen that 1:"‘” "“’g o o That this House do take nole of
t d may uation arising out of the large
be lnth:ood S .; uw ry pllgrim scale distress sale of raw jute at
back greatest revolu on‘toz Indian prices lower than the statutory
of our country, the epie ere ;n S price in West Bengal and other jute
freedom, the greatest patri: o growing States und urges upon the
try the Netaji of the In dl.ian peopia Government to take appropriate
SORAT ) ‘may lead actions to ensure remunerative price
:k;:s:u; ’:idl:u:-o ﬂ::::;' to their for the growers”,
in :
. Y
cherished goal Mr. Chairman, Sir, I think you would

1
. with all agree With me that the Motion this

I again pray to God along well and House is discussing now is of vital
vof you so that Netaji keeps, as early importance not only for a large num-
"we get him back jn our midst’ ber of our people but wulso for the
‘a8 possible . ~ entire nation.

y 1a! ¢ You know, Sir, that jute which we

Prin Minis- formerly called ‘golden fibre’ has

N Ak, iguiy; 1 Ehank: She ‘1 friends played a very important role in the
‘ter, the ernment and al vy :

s gov a pport jn economy of our country and, parti-
.._hl:lendinslllkmdlot.nfhcm cularly, in the rural economy of the
-mndoing the miortal sin and | - jute growing States. It is quite well-
st Netajl. _ known that thg jute manufacturers

 fhet was committed againy God, . sccount today for nesrly 7. per cent

“To-day I will only again pra .. of our total foreign exchange earnm-
God, give back our Netaji { ings. It is also well known that over
" 2 mkhs of workerg are

Jai Hindi, Jayatu Netaji \ - directly employed in the jute indus-
. ou wi -try., About twenty lskhg of our

MR. CHAIRMAN: Are - people ere directly employed in the

drewing your motion? Jute Industry. About 20 lakhs of our
' ‘There is people earn their livelihood from the
m'mam’jmm secondary trade to the sectors of the
o necessity of any i jute industry.

because I know Netaji is ve-

's it the 1757 hm
MR, CHAIRMAN: So, f & -
mamcﬂmm#, [Smxx N, K. BEEIWALKAR in the Chair}

" %@ withdraw his motion?
(Yes. - Tt is also to be mentioned in this
..BOME HON, mmzl connection that more than forty jekhs
by leave, of our Indian families or thirty lakhs
...mmmmcm:m.i- _ ofhmm’of,sixjmlrml_%
withdrawn, | are engaged in the production as
_ cultivation of jute, NEET

: —_ B

P i
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8o far as West Bengal is concerned,
“§t'is, by far, the largest jute growing
“@tate, For every five persons, one
Pérson is getting directly or indirect-
hig livelihood from the jute pro-
duction and in thg jute industries.
The jute industry.ig very important
from the point of view of national
‘importance. The jute industry over
the last two decades directly contri-
buted to the foreign exchange, on an
average, of Rs. 200 crores in the form
of export duty and another Rs. 250
erores or 240 crvores by way of excise
duty. I think the importance of this
subject is now quite clear to the
entire House,
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Now, the entire policy of the Gov-
ernment of India in regard to the
prica and purchas» of raw jute has,
over the decade, rested on two major
planks, namely, the fixations of a
statutory minimum price for jute in
the markets of different parts of the
country and the market operation of
the Jute Corporation of India to pur-
chase jute whenever the prices tend
to fall below the statutory minimum
level. Mr. Chairman, I say, with all
the emphasis at my command, that
' the past experiences have shown that
the two-plank policy of the Govern-
ment of India in regard to this has
miserably failed—not only failed but
it has also caused maximum harm and
injury to the nation’s economy, parti-

“eulurly, to the jute growers. They
are forced to sell their jute at & much
Jower rate than the statutory price.
What are the basic or fundamental
reasons for this? There are many.
but I will mention only four impor-
fant ressons for the failure of the
government’s policy. First, the inade-
quacy of the support price; second,
the late-starting operations of the
Jute Corporation of India; third, in-
adequate number of the JCI purchas-
ing centres; fourth, operations of the
JCT are wholly in the secondary mar-
ket. They are completely absent in
the primary market.
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MR. Chairman, Sir, as regards the
munﬁﬂnwmtwwld

like to say that it is a mythto!hm
growers and ‘bo:-nn for the indus-
trialists, tycoons and the elght mono-
poly ftamilies of the Jute industry, I

say this on the basis of the documents.

Sir, niy charge aguinst the govern=

ment is that the pricing of raw-jute

has all along been done in the in-

terest not of the jute growers but in

the interest of the industrialists jute
barons and the eight monopoly fami-

lieg in our country. I have got ample

evidence to prove the allegation.

This evidence I have been able to
obtain after going through various

documents, government publications

and notings on the goverment files,

Due to paucity of time I will only

cite a few. To begin with, let me

quote the relevant portion from the

recent report of the Public Undertak-

ings Committee of 1977-T4:

“It is most distressing to note that
during all these years the minimum
prices of raw jute fixed by the
government as also the prices being
offered to the jufe cultivators were
much too inadequate.”

It goes on further to say:

“It is most unfortunate that the
very basis of the fixation of the said
- minimum statutory price, namely,
the first-cost of cultivation of raw
jute has been deliberately kept low
by the various agencies concerned
at an unimaginable low figure of
Rs. 118"

Now, I revert back to explode the
myth of the fixation of minimum sup-
port price. From the available docu=-
ments, I find the cost of production
per quintal wag Rs. 163 calculated for
the year 1074-75. The Agricultural
Prices Commission fixed the minimum
price at Rs. 125 per quintal for the
year 1974-75. The cost of cultivation
per guintal of raw jute was found out
to be Rs. 163 per quintal but the
minimum price fixed by Agricultural
Prices Commission was. Rs. 128 per
quintal, It began with Ra. 116.und.
Mmhumhlﬂﬁﬂ. What
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. 1075-76 the. gtatutory minimum price

" other jute growing States havé also

was Rs. 135 per quintal and in 1876~
77 it wag Rs. 140 per quintal. In
1977-78 it was Rs, 141 per quintal.
The conclusion is quite apparent and

_irresistable that the jute growers in-

curred a loss of Rs. 28 per quintal

. On an average during the last 3 years
. they have lost Rs. 25 for each quintal

of raw jute. The total loss incurred
by the jute growers of our country is
difficult to identify. I would only
mention one obsoervation made by

. Shri Ranjit Roy, an eminent journa-

list of cur country regarding this.

“The West Bengal Land Revenue
(Floud) Commission reported In
1939 after extensive investigation
that, if jute prices were to prevail,
one tonne of jute should, in price,
be equal to 2.1 tonnuofrice

The relative prlceu o! rice and
jute have been, through the mecha-
mxmorth.pncmzpdicyotm
Centre, changed so radically against
jute, that between 1955-56 and
19689-70 (15 years), a total of
Rs. 572 crores was drained out of
West Bengal on thig account, At
todey’s value of the rupee, the
amount is. eguivalent to .Ra 000
cmrec. If the State’s logs is added

.fl‘g 1947, it amounts to more
than 1,500 crores. The money
went out, of West Bengs] bepause
the deficit In food she had on ac-
count of diversion of paddy land to

.. jute had to be made up with food
imports from other gtalll. The

suffered grievously.”

'Mamlqmm'

. “Because the wieeofr:h . has
bunknptlnwempmhﬂnwiou
- of. other wgricultural commodities,
. particularly rice and' wheat, the
. tmwmmmmmm-

‘pura have lost something Ilike

- Rs. 8,000 croreg during the twumy-
&unmulndepundm

gt, yoy would see the colossal in-
whi chhubeuaelﬂﬁﬂﬂw
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jute growing Statés of pur country.

What is the finsl recommendation
of the Public Undertakings Cannnﬂfbo

“on J.CL? 1 quote:

Tha cost of production o! juto
per ucre for the study as a whole
which in turm worked out to
Rs. 377.3¢ per quintal (including
byproduct) and Rs. 34434 per
quintal (excluding- cost of hy-
product)...

The representative of West Ben-
gal Government agreed that a mini-
mum of 30 per cent return would
be reasonable. On this basis, a fair
remunerative price to the growers
worked out to Rs. 447.64 per quin~
tal (viz., Rs. 334.34 as cost of pro-
duction plug Rs. 103.30 as return at
30 per cent’

llelumltoﬂ)hmofthejuta

“efs in this coupfry. ‘It is inhw
The Governm should con'act
_poaftich. Why would there be’ uridér
muo!thomﬁﬂmummmﬂpﬂ&?
There are pfem nl!esatiom

th&re wre Il ﬂm
gguinkt thé Agricultural Pricés Cofn-
thission; there are grievots allegat
&gainst the Directorate of Econ
and Statisties. Allegations are
against the Ministry of Camm #hd
the Ministry of Industry. Here, I
would ofily refer to the a

‘mads By the Comilttes on Public
o e

kings. This Wﬂll 1=
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_ *There ig-mo doubt that in the
antire process of collection, com-
" pilation and publication of data re-
lating to cost of cultivation of jute
" and of fixation and announcement
of minimum statutory price for raw
jute, all these agencies including
Directorate of Economics and Sta-
tistics, Agricultural Priceg Commis-
sion and Ministry of Commerce
(now Industry), have acted ag the
bitterest enemies of the poor jute
grower. They completely sided with
the jute industrialists and jute
tycoons on the pretext of maintain-
ing the so-called ‘viability of jute
industry’ and their anxiety to pro-
tect export market of jute manufac.
tureg from an imaginary ‘deleteri-
ous effect’ of any increase in the
price of raw jute. ..... It is most
unfortunate to find that the Cabi-
net Committee on Food snd Agri-
culture, at the material time, was
also a party to this. The entire
machinery was positively working
., for the jute industry and the jute
traders’ lobby, and in this process
many. .?n.lma must huve been

Ig this not sufficient to warrant' a
ensive. enquiry?, I demand
that on the basis of the report of the
Committee on Public Undertakings on
JCI; where allegations' have ibeen
made thit many palms were greased—
I hrtew whose palmg have been greas-
af-ae!'probe should be -instituted to
find out whosy palms wers greased
- st 'who heve been gsubjected to
immense - grievous injuries. I think,
the House will dgres with me.-

L]

I shsll be failing in my duty if I do
not mention, In brief, some of the
véry wvital problems of © the  jute
growerg in our country. I would only
mention two factors, namely the nom-
availability of very essential credit
facilities and secondly, the introduc-
tion ‘of ISI grading® system.

"The time.

| of jute (M), 470
at my disposl is \;VM

I do not propose ip explain how ther
growers are cheated robbed off by
the ISI grading system. Coe

inghi b -
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It is quite well known that the juie,
Erowerg of our country are denied
any credit facilities from the banks or
other financial institutions of our
country. On the other hand the jute
barong angd tycoong in the industry arg
basking under the lavish patronage of
the banks and the financial institu.
tions. To iliustrate my point, I would
only mention a few things. The total
amount of credit limit available to the
jute mills for the purchase of raw
materials and for other operations
amounied to Rs. 157.22 crores as on
30th June, 1977. The limit extended
by the bunks for trading in the raw
jute amounted to Rs. 52.29 crores, ie.,
about 200 crores. This also relates to
1977 figures. Then, the advance
granted to 29 sick jute mills amounted

to Rs, 67 crores at the end of Mareh,
1977, i

i
You will find that more than Rs.
250 crores have been advanced by the
Rnanclal institutions to help them,
these tycoons, barons, jute industrias
lsts. Bui what . happens to the JCI
which Is also a public sector undeny
taking? I bave come to know that for
e procurement by Government of
185 lakhs of raw jute—this is the targes
of the Government this year—JCI wil}
require bank cpedit of Rs. 60 crores
while the RBI has sanctioned only
Rs. 28 crores. 1 do not know what
will happen with the limited scope of
!.ha_‘JCIL{oi- want of credit fund from
the ‘KB e g B "
. . ERTE G’
Now I come to the second polst
about the operation of J. C. I. As'1
have mentioned earlier, one of the
‘major plans of the Government 13" &
purchase rew jute through the JOX
and how the JCI is operating? Proth
the old records I ind that the co
of raw jute trade by the JCI has

wery insignificant. The JCI could oaly

purchase B to I1 pef’ ceat of the tetsk
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prodisetion -of the raw jute during the
" lmst three years. This year’s figure is
80 lakh bales of the total estimated
production of 73 lakh bales, that 1s,
only 1/5th of the total production wil]
be left to the privaty traders and mid-
dle men, Uptill now, as far as my in-
formation goes, the JCI has been able
to purchase jute of only 47000 bales.
Now the Government is very eloguent
en account of operation of the co-
operatives in jute. Let us under-
stand what the cooperatives are doing.
As far as my information goes, the
number of cooperatives in jute in the
whole country was only 103 in 1976-77,
Their purchases worked out at b:st to
a meagre 3.55 per cent in 1975-76.
Therefore, you can well understand
that more than 90 per cent of the total
production of jute Is left in the hands
of the private traders and middle
men. They take deiivery of the jute
from the jute growers under the
dadan system, they are made to part
with their jute at low prices. This
is the situation that ig prevailing to-
day.

- Bilr, before concluding, I would
request the hon. Minister to try to
incorporate some of the suggestions
that I am now going to make. Now
bhaving regard to the situation as
described by me, I would ask ‘the
Government 1o take the following
steps, namely, the J. C. L. has to enter
the market Immediately as the crop
fas already started arriving in the
markets of North Bengal, (2) the
minimum remunerative prices must
e fixed at Re. 300 instead of Rs. 397
or something like that as suggested
eor recommended by the Committee
en Public Undertakings In their
Report on the JCI, (3) the J.C.I. has
to purchase the entire quantity offer-

ed for sale at the market price, even

if they are more than the minimum
prices; and (4) the J. C. I. has to set
wp an adequate number of centres to
purchase raw jute from the growers
direct. If, however, this is not possi-
ble, only the F¥ood Corporation of
Ma may be involved In this purdul-l
gperations as the peak of the jute,
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farmers. I think  thesé are the four
immediate tasks and the Government
should try to save the jute growers
of our country. In conclusion, coming
ag I do from West Bengal, coming as *
I do from that area. I want to warn
that there will be Nil Darpan, Titu
Mir and Basher Khella if things do
not improve. There was a great fight
of the peasants in that part of the
country. I do not want Nil Darpan
enacted in this year of 1978, The
Janata government is in  power.
Mistakes have been committed. Dis-
tortions had been made by the erst-
while government, erstwhile regime,
hand in glove with the jute mono-
polists and jute barong and tycoons!
I hope the Janata government which
is pledged to support the cause of the
growers and agriculturists will see
the imblances created and the mis-
takes committed In respect of the
jute growers of the country, if they

‘are sincere to their cause they must

correct immediately the {imbalances
and distortions. If corrections are
not there Nil Darpan, Titu Mir and
Bhasher Khella will be thére, you
will then understand what the growers
of our couniry are and what' the
villagers of our country are. I want
to conclude by sounding this noie n!
warning,

MR. CHAIRMAN: Motion m‘uﬂ

“That this Houndolahw
of the situation arising out of the
large scale distress sale of raw jute
ut pricey lower than the statutary
price in West Bengal and other jute
growing States and urges upon the
Government to take appropriste
sction to ensure ' remunerative price
for the growers.” 4
There are some amendments. Are
they being moved? :

SHRI VINAYAK PRASAD vmm
(s.hmu)-' I beg to move:

: ‘That in the motion, —
add st the end— .
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-athalt tioees of the cost of prodic.
tions because the growers sell their
Jute in the market bedore
Dussehra.” (1)

ot wan W wge (qfnr )
el AR, wET ICMH gAY
% g wir wgy fodl ¥ gmw W Q@
% frew ga § o wai gt faedr
" 31 %dt # qrew w@m & qIew

- Fewi w1 Weaw @yt £

& waaa i fecadrerdmad &)
|rar gguar ot s w7 wosTAINAA,
[T T NATT G RAT AT IHA IU™Y
¥ wifgr werzwi w1, qife
WNTHT W IAC G | WEAT
¥ qdf wra & Wi &, orgrfw
AFAT FAA  qeA: Az w7 @ F
& gt &, wfdl w1 3@ g
wfr Iniw AwC AT ¥ i ST FORIT
wft § 1g gnX W ¥ waA A
w18 7nf qEw W/

R

wAMRT AETT, T B O AT

wifge fr & fagre & 9= fgeq wav
fagre & qfray o & wrar g gt
fis 4z w1 I g ¥ o g
wrca ¥ 6wt ¥ fagar gz Wy

X frer v trew F e -
dro Fodte #Y 1O W wrrst Fevd
¥ WM wre wresvewar  feanway
¢t Maae yegimawde
smw & o ge wafa
W faw ¥ g oam § fw
344 @Y 34 47 NieRmR IR
qgar & WX €W WrET 9% #3E X
faafon & fr477.64 5790 fogme

Wea "wrew Fwc frara Wt Wy
argFr & 1 Wy fEiwaw
WORTT Y TR w1 w1 AT Firww @)
Wt Fasr wif@ @ fs ofende
® wrgAAfraT wher W o W
QA X gMdm  FA ¥ A
wg A AR 447. 64 Fralfen
st 1w A 99d «feed wife-
frre = ¥ 9w § &t Alfew IAE
% gr wdA ¥ arr qfrFwaR
srefgs wfwm ¥rure & fafqam
HEE FTEIAT g ¥ 150 e
sfr feda wafs wa =27 141
it 1 fad At gwar T EwA
TGEAT TAT | KX F@ ALFRATAE Y
et & | WY s wward fe
o wrw w7 AW faarr & @
wWE gEac § o7 9z sfawcd
w1 gfeswacw snfra  wAr g,
ot wdo qge wife & dfww
Qv ¢ Yfemag ¥
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arew Feve Y W & Iwa
oW org ¥ qeite svaT B
Fecw ¥ @ ot § X
| wv g fegra® | gen
Y OrT W R A W e
weR www w1 s &, g
e Y firdry |msq'f‘m~cmm
ﬁ{z taln ¢ fawfom, fawa,
Wi, e, wfe T g femt
ey %1 fred fw s § A W @
g w fewdl ®wdl ¥ wifmarowd
xuwr qfomw ¢ v fagre
wew, e, fago, 9 e
wivr 5w fger  wwt xz dwr
et wpmwde oW
e & ® oW we & I
U WY IET oY WIIET ST (g
Y gt | TeAr yEwA A
we w ey & ) wrT T R
w ooy R R aww day g,
g & fywe w1 GrEn Wi
feer &7 oo T Wy fesrr e
oat Y wT g dET 9w ®Y e
W& e gfrar fol ¥ wdw WGt
0 wgt ¥ s owewr gfeew ¥
fstt wiw # STwewww @AW
fean€  «FF, wff a7 Wivdr fy wioR
syt fadft sNT Wi fr ok fose ¥
g g fY mrax qwer Tl W%
e &1 g ofmrn, s, wfem
wix ymw, wew, o, faga
wife 3 wifeat @ wivfaat fend
wEil WX gg  wmw wrvare §o
Wt s ®r owk et aft fa,
W oAfedr www wfi fawd | W
g% wiw ®rk s ok o @
t® frt www @ wiimuw
e s e B € LR WK

YIXT GXEIC X Ro e sl & wrsew

(i) Price support operations, where
neceasary, (ili) commercial operations, '
(iii) supply of jute to the taken.over
mills, (iv) expansion of its coverage
of primary markets with the help of
the cooperatives and (v) operation of
a scheme of byffer ‘stock of raw jute
1o bring about stability in the supply

. and prices of raw jute. The Govérn-

ment’ expects that the above measures
would enable the JCI to purchase
during 1978-79 season about 15 lakh
baleg of raw jute, 20 per cent of which
be from the growers directly.

WITA §<FIT A TF &1F v IEW
qZT ¥T 20VET WO ¥ gTAOX
fer & o AW wwow Ew
s ) AfsA @o "o wWife %7
frofafar  v3m §§ qu W g ¥\
ST ko

(a) ensuring fair prices to the jute
growerg and

(b) stabilising raw jute prices by
eliminating middlemen and specula-
tors.

#few foe® 6 wrei Horgm & o,
o wife ¥ wimw ¥ ag oW
wese &1 A § feedt o 9z
wrwd a' nae oY Al g |
fafaw A7 & TOw w@ tEEu”at
faform amew & oY N o0 o
wifum w7 & forewy efton ag g
fs femdi wrouy &% ot ot flr
§ s fawarel X fufyer S0 qrem
¥ frgAl W g 4 S W H
ke ¥ mremw ¥ fwe wyfermi Y
PR gun §, Twe Qi ¥ ¥R
e o wids A wrw fem § WX
!’rﬁtfu‘lﬂmmmipn‘b
wibe - & wft - fow 1 W W
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fez fadr ) Merergwr ? wg
o wft gwr, IR v fud faed
a5 o woar aft ¥av °r v g
& 7 dv wiyle foar mr o
22 ¥T %o w1 IAKC Wrer Ay W
mar 1 frural 1 AT dS Y
frera w¢ afiere Qe & o
Wﬁrﬂﬂ WiV qEerar TT @Y
femat w1 @ wow wy @ § e
wmw W Fo Gro wko ¥T 15 WA
%o Wz Py wrfwwi & wgrarwr &
ww gA g §fF Wiy oiad ¥ fag
wT XATH € E1 7 A Srava ey
s ot 1 g vy ¥k f o
®Y §8 wraw g resui €ifog, wg
mff | 2fer W 9T %y ﬁm‘l
1 e ?‘fww'{,ﬁﬂﬁﬂﬂ
wt ¥ ¥ feg ¥ o fix
15 ¥OF To ITearer 1 wET
o g wd WY EA i, w7
FINT T fefewd § &1 200
gedz g sy & fufeerdy
fewal WY g0 s Smx T Rw @
wqtie  frmal w1 d ¥ 39 fosar
wft & 9w e darc g @
go Iﬁu;g TR AT AT ST &
fwﬁ&q}fw ¥ 150, 200 Tidz
ATl gEr &1 AT WS Sy Iene

HY ek ¥ fw g & gl wifas

g guc arn  wlt g 6}
uﬁrtl TOW T WA WAL
phfag § fyag o g2 do w@
§ wve g Ggli @ W owr ot

w@‘n mwmﬁmﬁ
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ed by the ciedit autherisation scheme,
ie. mills epjoining aggregate limits
of Ra. 2 crores ot more from the entire
banking systéem amounted to Rs.
167.22 crores at the end of June, 1977.
welq Nfwadte W W ¥ ot Fwedrd
wod §, e Bawdie fngite W3 FAR
iz W@ W &Y § e wrdfom W
forg oft & ¥ forger wefiom o 476
foe® Saw 157 0w 22 wT€ %6
W fmt_rarrgt

. & wdww ¥ wrgn E fE wmx
afeww we 2few w1 foeltand 447
T 64 WG M ww wa difom,
#fwwr wu-3ww 300 Ty &7 Ofag
g o ¥fag) wit gra § &
gferat @@ av wreE N WE xT {
A OF WA 9IC & AW 95 WX
97 T a1, vE AF wF g
# oag 85 wA £ wur AL owl 2
AT AT @ Y, WA 28 ardva
§ wiw W Yz w1 AW 60, 55
T wa d WR BT GE 40, 45
TR QT B 100 wEE AWE
A fax §1 o Wz w6 T R
sl gaifes, 9 sfqwas, -
wEUTd  WIELT SRR, ¥ &9 ®WY
wioidt 8, amw Wi w1 A AT
fe freme @ &1 S9 T TIwIR
# win s § qwg, e G
famac ¥ wiy Hge sl & freme
faar ¥ wos sud §1 wrcda
aw o fm er R E o
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fafg ®¢ gs &= w70T MT 9T
ofgd & forg, XY fr drdY. g A
o wemi % fag wiv gewo, W
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wr wifge ) g% fao sm @
Wit 1 SAw gArd ¥ oowe Rfeg
O 7ff §, Wi w9 N
WFT FAHT ATHA AW F A
qear 1 Gx foerk aft gvar ¥
¥y ag v (rjEAz wTAdrer 7
WAz g ¥rwey v wfag &
g wEn §_fv womTR gou
arr bt wfgr

fagy fagmaz, wdF o # 300
T ot Tewew 9z wree & o ar
At 9z whec ¥ afemw S
fgrm fegr 225 @ wify o
Yfaqe Q& 450 ¥ & Wy 9% fas
@A WX AWM F 300 A 7L
Terem Wz ale @9 A1 ey Iaer
@fr wefaar 225 sv¥ 1 Afiew
‘Hfemt wt o T W, 7@ 450
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s R AT WS o W A oAV Ay
§ #few w3 adm w1 srew A firek
qrar & o1 gEE1 W s wgl
T B og ara wft vy wifgg
g g ife —

Maximum prices should be re-
moved with immediate effect.

Minimum prices should be raised
keeping the redommendations of the
Parliamentary Committee on Public
Undertakings and should also be fixed
for Calcutta, ;

JCI should be free to make purchas-
es with a view to ensuring not less
than Rs. 200 per quintal at the growers®
level

Canalisation of all mill purchas-
es through the JCI should be intro-
duced with effect from 1st December,
1878, by which time bulk of the gro-
wers would have marketed their jute.
The JCI should fix reasonable prices
for jute in the hands of the trade tak-
ing into account their carrying costs
and normal profits.

The above measures would help the
growers to get reasonable prices and
also prevent speculative profiteering
by the trade in the lean season. It
would also save the mills from the,
price squeeze that they were subject
ed to during the last two yeams. -

SHRI SAUGATA ROY (Barrack-
pore): Sir, I have been listening with
rapt attention to Chitta Basu and the
other friend from the ruling benches
who spoks. I shall not make an emo-
tional speech though I am in a posi-
tion to do so because the constituency
1 represent has 22 of the 62 jute mills
in West Bengal and also it contains &
rural part which is one of the produ~
cers of jute In this country, .

Sir, the problemsr of lamentable
jute growers have becomy Rmist =
joke, Year after year people raise poli-
tical slogans sbout them, the Govern-
ment makes flery speeches, but
mately nothing is done. But what
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is more and all the time the jute
grower s at the receilving end. The
tales of woe of the jute grower had
better not be told. They have been
repeated time and again, thousands of
times. All I want to say is that I do
not think that this Government or any
government under the present struc-
ture can do by make-shift arrange-
ments which they are making to
solve the problems of jute growers.
To my mind there are only two ways
in which the problems of the jute
growers can be solved. First is the
takeover of purchase of jute or trade
in raw jute and second is the take-
over of all jute mills and takeover of
. the export trade in jute. Which go-
vernment in this country under the
present structure has the courage to
do that? So, (it is talking in wvain.
There is also another way and I know
that one day the farmer of Bengal
started producing jute in this coun-
try after the jute producing areas
went to East Bengal. But one day
the farmers of West Bengal will stop
producing jute attogether and shift to
paddy. You will see from where the
foreign exchange to India comes from,
And this is all going to happen.
Sir,-I come to & very practical posi-
tion without going into what. should
ba the actual remunerative price be-
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nobody was thers from West Bengal,
sb jute growers did not get a fair desl.
We had a Commerce Minister from
Bengal for 5 years. But the condition
of the jute growers and the jute
workers in the factories deteriorated.

SHRI CHITTA BASU: He was »
caucus Minister.

SHRI SAUGATA ROY: He was a
caucus Minister or whatever you call
him. Now, there is a flery trade union

leader and son-in-law of Bengal,
who is the Industry Minister and who
has got jute under him and here is a
daughter of Bengal though not from
a jute growing area, but the daughter
of Bengal all the same. What has
happened to jute growers this time

Let me put it in substance
talk of the Industry Minister
and brimstone with no substance.
making a charge on Mr. George
nandes who is not here and who
should have been here. I am making
this because I want to point out how
aseless his statements are, how im-
potent his Ministry is and how in-
competent he has proved in providing
minimum price to jute growers.

Lagt year the best work that has
been ever done in regard to the pro-
blem of jute growers was done by a
Committee of this Parliament called
the Committee on Public Under-
takings.

In all, the Committee on Public
Undertakings submitted five reports
on Jute—the Third Report on the
Exploitation of the Jute Growers,
Eighth Report of Government’s Un-
fair Pricing Policy for Raw Jute,
Twelfth Report on Back to Back Ar-
rangement on the Sale of Jute to Jute
Mills, Thirteenth Report on Procure-
ment and Marketing of Jute by the
JCI and the Fourteenth Report en
organisational matters. This is one
of the best works done by any Com-
mittee on jute. The Government have
these reports in front of their eyes.

The Committee has suggested some
very concrete steps to be.taksn; no-
thing revolutionary—no taking over of

fef
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the raw jute trade and no nationalisa-
tion of the jute mills—we know you
are incapable of it, it is something
which s capable of implementation.
What is it that is suggested by this
Committee of Parliament? It is say-
ing that the JCI 5 entering the market
late in the season and does not give
any publicity to its procurement pro-
grammes, even though the JCI was
sct up to ensure remunerative prices
tp growers. It furiher says that the
JCI's command over raw jute trade is
insignificant and it whclly operates
in the sccundary 1nurket and has fall-
ed to reach the primary market. Then
it. says that the price policy of the
Government of India in regard to raw
Jute is patently tiited to help the jute
mill ownrrs at the cost of the jute
growers. Then it says that jute tra-
dera and jute inductry continue to
manipulate price of jute to their ad-
vantage, due to nun-availability of
very esenn'lal eredit facilities, the ju'e
growers continue to remain in the
clutches of the merciless traders and
moneylenders; both the private tra-
ders and JCI indulge in various mal-
practices such as down-grading of
jute at the time of purchase, under-
weighment, deduction on account of
moisture etc. thereby depriving the
growers even of the support price
fixed by Government, thus becoming
their worst exploiters. Now before
the season started, the Government
had these Reports before them and the
Minister had these Reports before
him.

In the end of June there was a re-
port that the Managing Director of
the JCI, Shri Gautamukhil had resig-
ned in frustration, he had submitted
his report in frustration, because year
after year the Government of India
were not giving facilities for com-
merclal transactions to the Jute Cor-
poration, it was doing only price sup-
port- operations but it wants to do
commercial transactions, because it
was under fire from the Committee
on Public Undertakings.
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When I that question, the .
Minister denled it by saying “nothing
of the kind can happen; we are, -in
fact, going in for commercial transac-
tions.” 'In the budget session of Par-
liament a news item came in various
financial papers that Government will
wind up the JCI. It was a big lead
story in all the economic papers. 1
raised the matter under rule 377 and
in reply to that the Minister boldly
stated “there is no question of winding
up the JCI; in fact, we are going in
a big way for commercial transac-
tions."” Within a short time a report
aupeared in the newspapers that the
Managing, Directur ¢f JCI resigned in
frustration ovér Government's refusal
to allow commercial transactions,

What is happening this year? I was
in my constituency only yesterday.
Shri Chitta Basu was speaking about a
remunerative price of Rs. 300 for the
jute growers. Government have fixed
Rs. 150. I say: give them Rs. 150, but
that should be the minimum. For how
much is jute selling now? Yesterday
at Barojaguli, which is one of the
biggest jute markets in Bengal, only
30 miles from Calcutta, jute is selling
at Rs. 135 per quintal.

This is the beginning ¢f th season,
The produce has just started arriving
at the market. The JCI centres are
conveniently located at the markets,
big markets, not even at the secondary
markets, what to speak of the primary
markets. The poor jute grower hag to
go 20 miles to the big market, where
the babu of the JCI sits. Often he
will say “your jute is not good, there
is too much moisture, thizs is not first
quality jute, this is poor quality jute".
In order to avoid all this harassment,
instead of waiting for two or three
days in the market, he says: let me go
to the Faria, who will take delivery
of my jute straightway. Has the
Minister of Industries taken the
trouble of visiting even one single jute
purchasing centre? Last year there
were 483 purchasing centres in " 'West
Bengal. - The Minister made  revolux
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tionary statements. 1 thought a revo-
lution ‘was going to come. This year,
it has come to 47, according to a Gov-
ernment report, just an increase of
four in a period of one year after a
number of revolutionary statements.
How are we to plan to solve this prob-
lem? I say that short of taking over
the raw jute trade, the only other way
is to allow the Jute Corporation to
start the commercial purchase and the
second way is to increase the number
of purchasing centres from 100 or 110
that we have at present to at least
250. 400 jute purchasing centres would
be necessary to cover the whole area.

But let us have at least 250. We have

got only 110. So, let us not talk about
what has been done. There is still
time in this season, upto October, jute
will be arriving in the market, it the

Government can still take care to see,

that the Jute Corporation goes and
buys jute at the primary markets, even
at this late stage, if the Reserve Bank
credit facility is available to the Jute
Corporation, something can be done.
But otherwise, the jute browers will be
hit this year also. There is no way to
save them, It is too late. The policy
was to be taken in June or so when
the Minister must have been busy in
mediation. Now the jute has started
arriving and it will be too late. But
at least for the next year, after going
through the report of the Committee

.cn Public Undertakings, let us set up

et least 100 more purchasing centres
and at least try to give the support
price to the jute growers. I can tell you
that next year again there will be a
glut in the Jute Corporation and again
the jute mills will threaten t, close
and again the Minister will rush to
Calcutta to issue revolutionary state-
ments. We are tired of this vicious
cycle every year, year after year. We
want some action and not just words,
words and words.

Lastly, let alone the private jute
mills, everybody knows that the Birlas,
Goenkas and Bangurs, all these péo-
ple, send their farias into the primary
market and buy the distress sale of
iute at loyw price. What are the Gov-
ernment taken over mills doing? I
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have a clear case of National Jute
Mill Company, the biggest jute mill
company, located in Samar Babu's
Constituency. There is a Chairman by
name, Mr, I. L. Tripathi. The com-
pany is employing 12,000 workers.
What is happening there? The Chair-
man is taking a token remuneration
of one rupee, But he has been run-
ning a consultancy farm in the name
of Tripathi and Parekh Private Ltd.
He has also beep exporting the Jute
goods and garments in the name of
Ashoka and Co. Their consultancy firm

" has also taken an assignment as con-

sultant of the Anglo-India Jute Mill,
which is owned by R. P. Goenka of
Emergency fame, which has been given
a soft loan of several lakhs by IFCI
for modernisation and renovation. You
now understand the sample.

In a Government owned mill, a man
is there who is helping the private
sector and reports have come about
National Jute Mills Company, regard-
ing the raw jute purchases by the
company stating that there have been
the most severe irregularitiess Why
can't there be an arrangement bet-
ween the Government taken over millg
and the Jute Corporation s; that
the Jute Corporation do not have to
enter into back-to-back arrangement,
go and beg of the jute mills to take
jute from them saying that their jute
will be rotting in the godowns. That
has not been done by the Minister.
I am not optimistic. For the last five
years, I have been seeing what the
situation has been. We have had
much worse in the Congress Govern-
ment, From the present Government,
we want some action. I am not hope-
ful that a lot will be done. But I want
to see a little so that some relief is
given to the poor growers.

I must also say that the State Gov-
ernment has a responsibility in this
regard, because the cooperatives in
Bengal have never been very strong.
The State Government should come
forward and give some help to the
cooperatives. Again the question of
finance will come. The Reserve Bank
will have to come forward with cre-
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«dit. Is the Reserve Bank in a pesition
or in & mood to give credit to the
cooperatives of Bengal, who can help
‘the .jute growers in some way. That
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is why; I have proposed a number of
semendments to Mr, Chitta Basu’s
motion saying that at least let the
Jute: Corporation open Direct Pur.
thasing Centres, bity some more jute
from the jute growers, the primary
jute markets and the revolutionary
Minister instead of giving statements
let him show some action, and give
some relief to the jute growers. That
is all. 71 do not expect a revolution in
ihe short span of time.

- it feaas sew aRw (aga) -
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{sft femaw s Imw) o
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®T FTRTTHT LATT ¥ X7 Mgy wfw
qz dwd B I AT | @A A
wT ¥ sy gArE ¥ E
SHRI K. A. RAJAN (Trichur): On
this particular motion much has been
said on the various aspects of the in-
dustry, about the miserable plight of
the jute-growers, the pitiable plight
of the workers and persons engaged
in the industry and the overall posi-
tion of the industry. In this particu-
lar industry, problems arise year afier
year, sentiments are expressed year
after year, problems are posed year
after year and remedies
year after year, My humble opinion
is that in the light of the opinions or
suggestions or remedies suggested es-
pecislly by a large number ¢f grow-
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ers 49 well as farmers connected with
it and a large number of industrial
workers connected it—recently, two
conferences were held in Bengal, one
sponsored by the ruling party and its
allied organisation and the other by
the CPI and its allied organizations
and there the whole problem was dis-
cussed by the jute-growers as well as
the workers connected with the indus-
try—their firm opinion is that a hotch-
potch solution for the industry does
not golve the problem. There is a case
for nationalisation, nationalisation
from the purchase point, at the manu-
facturing stage as well as the export
trade, This has been expressed not
only this year or last year, it has been
there from the various interests, the
major interests connected with the in-
dustry, That is the only golution, -
that is the only panacea for the evil
that this industry is in the midst to-
day.

But, unfortunately, no government
has dared to come with such a bold
policy becnuse of ils own reasons, be-
cause of the powerful grip the tycoons
or the barons have over the industry
as well as the administration. For
the lasli 30 years or so this was the
problem. But we hear so much of
talks from the Ministers, Even as
late as last month our Industries Min- "'
ister was there, He knows the pr%b—
lem he exposed the industry 91
when coming to brasstacks, no one
dares to take it in his own hands.

Regarding this particular resolu-
tion, I need not narrate what rele-
vancy the jute industry has to the
economy of Bengal. If I am correct
one out of five in Bengal is directly
or indirectly connected with the jute
industry, If I am correct, 80 per cent
of the farmers are only having culti-
vable land of 2 acres and below, There-
by you can see what is the structure
of the industry, As_ Comrade Chitta
Basu has stated, 40 lakhs farmers are
directly involved in this industry, But
what is the attitude of the govern-
ment? What is the attifude of 'tha
commercial banks? What is The atii-
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'tudtmﬁpoﬂc:r ‘regarding credit to
 the jute industry?

Comrade Chitts Basu has very well
exposed the commercial banks’ and
nationalised bank’'s credit policy to-
wards this industry, how the exploj-
tation is there of the jute-growers
and what a strangle-hold the money-
lenders and the wholesale trade have
over the industry. Comrade Chitta
Basu has stated what is the credit po-
licy of the commercial banks, As on
30th June, 1077 their advances to the
jute-growers were of the order of
Rs. 155.72 crores. The limit extended
for banks for trading in rew jute am-
ounted to Rs. 53.2 crores. The advance
granted by banks to 20 sick jute mills
amounted to Bs, 67 crores by the end
of March, 1977, The banking system
is abetting jute barons really. The
policy of the naticnalised banks 13
just to help the weaker sections in
essence, in effect, but in practice how
it falls into the trap of jute industry.
This is not a new phenomenon. The
elght barons—eight families—really
have the grip over the monopoly of
the jule trade. This is the position
regarding the actusal state of affairs

Regarding the growers, it is report-
ed from reliable quarters that iIn
1977—according to a communique
issued by the Commerce Ministry—

hundreds of crores of rupees worth of

black money just had run the indus-
try. Hundred crores of blackmoney is
circulating in the jute industry alone.
How ean you then talk of imbalance
or talk of balancing the industry.
Hundreds of crores of money are put
in just to run the industry at the risk
of the poor raw jute growers who are
holding two acres only in their hands,
I am not going to elaborate on this
because my hon friend has already
touched that point by his resclution
by making an elaborate speech.

I ehall only come to one or two
points, I would like to be enlightened
on them. What is the function of the
JCIL? What was the performance of
the J.CL? The JCIL I belleve
was constituted in 1971 or so, Up-
fo the year 1677, what wag their
performance? What was the motive in
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constitiifing the 017" Governiisit's
communique .copstituting the JCI if
Iquotciaﬁurthefnﬂowingmlhlﬂh—
jective:

“a centralised agency with its
judicious purchasing should be gple
to ensure for the grower a better
priceth:nhei.n[emmwdaybyl
process ‘of elimination of the many
tiers of intermediaries now operating
in the jute market. This will be the
long term objective of the corpora-
tion which should in course of time
save the grower from the clutches
of the middlemen. In this endeav-
our, the corporation will make ar-
rangements to buy jute directly from
the jute growers ang build up its
direct relationship with them.” The
objective framed by the Government
was further supplemented by a
Commerce Ministry directive on
August 9, 1872...."

I further quote:

“It has been decided that price
support operations to ensure against
decline in jute prices below the
levels of the minimum prices will be
solely the responsibility of the Jute
Corporation from the current season
onwards. The President is accord-
ingly pleased to direct the Corpora-
tion under article 139 of the articles
of association (of the JCI) to make
all necessary arrangements to en-
sure this objective.”

Now, Sir, what was the performance?
What is the miserabe way in which the
JCI is? It was constituted in 1971 with
the objective of giving relief and by
giving shelter to those small farmers
in the jute-industry, I need not nam
rate the whole thing because it has
been clearly narrated by the hon.
Mover of this Resolution. He has said -

to the fleld to purchase them? The
whole thing is in a mess. The farmer
has to sell it a distress price. After
all the J.C.I gets so much, I charge
theJ.c.I.thatl‘tlaltoollntheM
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was.détrimental o the Interests of the
farmers and othér Deople. This is the
performance of the J.CI I need not
narrate about the number of purchas-
ing centres opened in 1067 and then
in 1877 ang hew many are being opeu-
ed in the year 19787 People’s misery
can be imagined in the jute growing
areas of West Bengal. It is a question
of Central Government or the concern-
€d ministry of the Government who
wants to coerce West Bengal Govern-
meént by putting it into the difficulty.
It will only be a dream. West Bengal
Government will see that the farmers’
interests are protected.

"Then ‘1 come to the second point,
That iz regarding the price fixation
wolicy. There is a report of the Lok
Sabha by the Committee on Public
Undertakings, 8th Report. What is the
price fixation mechanism and how
doeg it work.’ 1 would just ke you
to consider our raw jute pricing policy
and the system. I quote:

“The basic data for the purpose i
collected, organised and assembled
in the Directorate of Economics and
Statistics (Ministry of Agriculture
and Irrigation) and the figures of
cost of production, as analysed by
the Directorate, are passed on to the
Agricultural Prices Commission for
the final fixing prices. For collecting
the data, the directorate depends on
agricultural universities in respective

‘States, The Publie Undertakings
Committee found during its investi-
gatiop ' that 30 fleldmen collected
data for 4.41 lakh acres where jute
and mesta is cultivated in West
Bengsal,”

‘capital, the directorate took a token
rerital value of ‘the land; the cost of
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was not included in the data; thera
‘was no provision for cost of mﬂu
the jute; there wai'ny provision for
supervisory cost; there was no provi.
sion on account of ‘hazards’ which
bave very ofien to be faced by jute
cultivators and finally there was no
provision for interest on borrowings
by the cultivators from private
money lenders.”

The State Government has scientifical-
ly calculated the cost of jute per quin.
tal as Rs. 34443 and with all the rele-
vant facts the Public Undertakings
Committee has come to the conclusion
that it should be nearly Rs 434, Now,
even the poor farmers cannot aspire to
get such a price but the West Bengal
government has clearly stated that the
authority for price fixation should be
left to the State Government.

MR. CHAIRMAN: Please conclude
now.

SHRI K. A. RAJAN: Sir, lastly I
would only say that there should be
streamlining of the machinery of Jute
Corporation of India. It should be an
instrument to save the poor farmers
rather than abetting the tycoons and
jute barons who are out to sabotage
and eliminate the poor farmers i 4
this step is pot taken, I am sure, one
thing is going to happen. If you are
not going to give remunerative price
to the farmer, the farmer will be left
with no option but to change the cul-
tivation to some other crop. Then you
will bave to face the music. What will
happen to our export industry? I
would only pray that it should not

these few words I conclude,

SHRI MUKHERJEE
(Howrah) : B8ir, the situatien is very
serious. Only last week I got a ‘tele-
gram from thg President of the

Chatkul Magzdoor n.nrimm
Ghosh;, an ex-M.P. ‘that the
raw jute has wtarted falling .
lndith--mlnhllm X.Ww
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head-line in Economic Times dated
27th August; Maximum prices of raw
jute go. I quote:

“That from August 28 the Union
Government has decided to do away
with the maximum prices of raw
jute Yoth at the up-country centres
and in the Calcutta delivery market.,”

Some measures they are thinking but
actually what is the real position. I
further quote from Ecomomic Times
dated 27th August:

“The Jute Corporation, informs
Mr. Gautam Ukil, Managing Direc-
tor, bought till Thursday a total of
21,000 bales mainly from the mar-
kets of North Bengal and Bihar and
also from Assam and South Ben-
gal.”

%, Mr. Chitta Basu told us, 47,000, That
is not correct, The fact is, only 21,000
bales have been' purchased. This is
from yesterday's paper.

SHRI CHITTA BASU; It is all th
more pitiable.

SHRI SAMAR MUKHERJEE: The
report says;—

‘It is now buying at a daily ave-
Tage of 2500 bales but has the capa-
¢ity to mop up 10,000 t¢ 11,000 bales
per day. The presént market arri-
vils are around 1,35,000 maunds: per

“day. Raw' Jute peices 'in most mar-
kiets are Rs. 10 to Rs. 15 higher than
ﬂmm. e R
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but in reality, it has already gone
laped by tbe ‘Goverament. ... ¥

8o, the capacity of the JCI is 10,008
to 11,000 bales per dey, if their full
caphtity is utilised, but actually,’ they
Regarding total production, the initial
estimate of the Jute Corporation was
75 lakhs bales and of the Directorste
of Jute Development, 73 lakh bales.
Now the commodity has started com-
ing to the market for sale. Immediate-
ly there are the I4 and Puja festivals.
They are very much forced to sell at
any price which they are getting. Se
they are now selling at a distress price.
You can see from these figures that the
Government is not at all coming to
their help. The machinery which has
been set up by the Government to
purchase through the JCI and the
limited capaeity of purchase through
the cooperatives cannot help the pea-
santry from this dire: situation and this
try from this dire situation and this
dire crisis, unless in a very big scale,
the Industries Ministry of the
ment of India takes up the issue,
opening centres at various important
markets to purchase from the peasan-
try directly. The workers’ union, the
sgricultural associations, the Bengal
Chatkal Mazdoor Union and the Kisan
Sabha have repeatedly stressed that
the cost of cultivation has increased
very much. So, immediately, at least
the price shoulq be fixed at Rs, 300 per
quintal. The gap is so big. Govern-
ment fixed Rs. 150; the demand is
Rs. 300, because the cost of produc-
tion has increased very much.

But, the Government is not respond.
ing to this. Only I see that the maxi-
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<cal parties are not enlisted to provide
the jute-growers with the fair price for
their produce, I am afraid, the econo-
mic life of the peasantry will be hard-
hit, particularly in West Bengal, be
cause the economy of West Bengal is
very much linked with jute cultiva-
tion as well as the jute industry in
general, You have North Bihar,
Orissa. ...

SHRI CHITTA BASU: Assam, Tri-
pura....

SHRI SAMAR MUKHERJEE: Yes.
All the six States, Their economy is
very much linked with it. Already
80,000 workers have been removed
from jobs, in the name of Badliwala.
Originally there were 3-1/2 lakh wor-
kers, last year 2-1/2 lakh workers and
now only 2 lakhs. Their number is
getting reduced. Both the peasantry
is being very hard hit and the workers
are faced with this type of attack from
the jute magnates. The purchasing
trade is now mostly in the hands of
the big traders and they are directly
linked with the mill owners. Here,
the EcOnomic Times further says:

“The current seasop has started on
a different note with traders fore-
casting as big a crop as 80 lakh bales.
‘The intention, according to know-
ledgeable circles, was to depress
prices and get permission to export
raw jute up to 2 lakh bales.”

This is the machination of the big tra-
ders. They want t, create an impres-
sion that there is surplus production,
and, therefore, no accommodsation of
stock s necessary and thus they will
force the peasantry to sell the raw
jute at a much lower price. Thig is
the conspiracy of the big traders, The
Economie Times report further says:

“The jute mills have started their
purchases, but atll not to the normal
extent. Financial siringencies have
not allowed a good number of units
1o build their fibre inventories and
cover their future positions. As they
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have not clesred their earlier dues,
the suppliers of raw jute have stop-
ped selling to them on credit and
are insisting on cash payment.

This is also another aspect, a big fac-
tor and the jute mills are saying that
they do not have cash. These are the
manoeuvres, which year after year the
jute mills have been using. When the
peasants come for selling their jute,
they are forced by these manoeuvres
to sell thelr jute at a distress price,
This blackmailing mechanism has been
operating for several years: its rami-
fications ag also widespread, the jute
lobby are very powerful and it is very
much difficult to change these condi-
tions.

After the Janata Government came »
into power, no basic change iz there.
As other hon. Members have said,
these ramifications are quite powerful
and the Ministers have been taking a
casual attitude towards these things.
That is the reason, why the peasantry
is faced with serious problems today
and the jute price is going down; it
has already reached Rs. 130/- per quin-
tal. Shri Saugata Roy has just men-
tioned about the gituation in his con-
stituency and Shri Dinesh Joarder will
bear me out as far as North Bengal ,
is concerned. Unless this Government
takes up seriously to curb these mani-
pulations of the tycoons and big tra-
ders, to strengthen the JCI from all
aspects and seek full cooperation of
the trade unions and organizations of
the growers as also various political
parties, you cannot bring about a
change in the situation. Unless you do
this, the economic life of the peasantry
is going to be ruined and the entire
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t is the position today? Just now
I quoted from the Economic Times
C is pu only 2500 bales per
day, whereas the daily jute arrival is
1,285,000 maunds per day. Only a few
weeks are there and in these few
weeks, a big damage would be done to
the growers unless the Government
comes forward to their rescue in a big
way. The permanent solution would,
of course, be for the Government of
India to take over the entire respon-
sibility for'the purchase of raw jute
directly from the growers. Along with
this, the jute mills and export trade
should also be completely nationalis-
ed. That demand has been raised in
this House year after year; this has
been the demand of the various orga-
nizations also. The recommendations
of the Committee on Public Undertak-
ings have lent support to these de-
mands. These are the permanent solu-
tions. For the present, to prevent
further fall in the price of the raw.
jute and give the .peasantry remune-
rative prices, this Government should
come in a very big way to strengthen
the purchasing agencies, particularly
the Jute Corporation of India and the
-soperatives, Sufficient amount should
be placed at their disposal. A large
number of centres have to be opened
without much delay, and purchases
should be made directly from the pea-
santry, eliminating the middle-men.
Credit facilities to the cooperatives
have also to be given. Without these,
this crisis cannot be overcome, and
peasants cannot be saved from the
manipulations of the traders and the
jute mill owners—who have deprived
them of a legitimate price.

MR. CHAIRMAN: The time now
left is only half-an-hour, and the hon.
Minister has also got to speak. And
Mr, Chitta Basu will also take gome
time, There are 8 Speakers. I want
that everybody should participate in
the discussion. It is upto the Mem-
bers to limit their speeches to a short
duration, Dr. Ramj{ Singh will now
speak and will teke only 3 minutes.

BHADRA 61000 (SAKA)
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o v fog (Wree) © wwr-
aftr #gw, oz & fawg Fagtoe x o
wrer art wfv ok ¥ | swrore wWefr WY
wara wrarad gt fv 1061 Favyz
wr frate 71 wforww w1 w2 1977-78
# w41 whww @ W 1w gz
% I ¥ so mTaw ATT AR g ¥
wra fos g9 ATy amay § X or W@
w {ofrardy gews Far @ § ) afeerer
wrrdfenr wdT X 447 wTOU g
wfize ot ara wEr § Wit odiwrwew
STEEE A X 141 ¥ agEY A
9T ®T @Y 150 IIC  wiEW &7 A7Y
wf #firq ot wowar ¥ fady &9
oz T 125 TG woiETw o & @y &
worTY § fwu g feafa aga € sl
&\ oF g wET R

“Government decision to raise the
statutory minimum price of W-5
variety of raw jute by Rs. 8 to Ri.
150 a quintal is likely to disappoint
the growers and the millg and the
Committee on Public Undertakings

of Parliament might feel strongly
about the decision.”

at QEr FTH X § w1 "W fored
3z Fures WY gvarfgr @ @ E e
faer wrfeors Y Wit forsraa & 1 swar
2 xu Ay ¥ A fafeenfar § Sff WY o
& sy wifee grar & 1 gafog wwe oy
¥ e wgy § % 9T & ROESIwY awft
2 sy fae wwdt & | omfs oY
word wr gr forsr womIT R W)
T geFTT w1y dur W el
w7 g7 fossr & €T oW [z Yowy
% werer ¥, IeR W s qgwrd
oY vay wr wiw § 7 wafag wwow
sqroE qfezwir ¥ 9 Cwedy 7 fawre
wft fear ooy ow o ww oWl
R | WY OF ATE AT & Tewww
aﬂmuﬁumﬁmmﬁmmﬁl
ot fs I qram Y oy &
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g Wy wreitw ars ¥fear
-mmwﬂmmmiiﬁw
o R (w-wre wr arad ¥ fe dw
ooy 9T wwie o gt § 99 Wy
ug wimed & fog sawd wft ¥
. gy war & :

“About 20,000 quintals of raw
jute were coming to the market daily
this season, but the-JCI had not
started its nperntlou in the- State as
mli
g "Rrgua” § wm v § whfeg
e wOeTT, T AWt aqr wewrfal
# forme and WY Wi IR qz W
w wrw X 9T W @ §,
# wavrer § gAY ST AT off wEw
gare # wndd

“JCI need not have purchased raw
miterial from the market directly
and ‘operated almost like a Mahajan.
As a result, the jute market had
turned into a gambling market.”

ARATNIT & FTTT §S WIAF FEAT
Aferw grm Ao e e oy R fs
ofery wEE T wRET & W A
steg ¥ fagg # ot s ¢, TEwT W
Wt 7, dfewr gl g I gy
¥ qernfias feed dzy & o 367
Wit 462 vay Hr A A, KWy oY
wre gw 7 wF @ ff sy oo wea
¥ :"Bm‘s report can be considered
8s 'a’ pace-setter on the raw jute
quuuon." b )
WU gW ORI ¥ Ay wr o fs wg
ey € W favd § IEH g W
‘wrew § oY W g0 wToR wyeew X
wayare il oy ¥ whv oadf wewnd §

'&MMNWWW
wny?

Wt fogotite wr feid §, wi-
FET Srew wher o fond § e
YATgrary W ywtarfew’ foad o oy
Fedrd §—i o wY Sreiter sw-srenr
t—vofon ou ) vt v wn o
nfge, 78 Iw * Fefewn ol wx
et §

ey aTa, awrafe sgred, & adews
% ® ¥ wgm g § ) g wmre
wolt oY wrw W fafww-i #) gfefiie
AT W E—Afew og #¥ g www
t ? s W s ST wfant W
ag frw § 1 wafor @7 wgm wigi—
o« ow fafew A7 w1 ofafaie W s,
Yz T 1 v Ay forer wwey § 1
Yz w1 Rarew W wx fedi-few ww
T 9 g § 1 W ST o ey avr-
ot 7. 4 fafams &% a1, Hfew atey
7R & v # o qWaAE T f—
wg 6.5 fafmas xew §—vw ay
¥ 92T 1 guavew fedtfan firear o
g § 1 Gt Feafa wrgerar & fag—
wafs 1 qwdlE  wifgRy qoed
E—war m mft W wwd § fe fafew
77 ¥\ qfafade w7 fear arg avfee oz
* IeaTew! w1 o qrew e @ 7

*SHRI GANANATH PRADHAs
(Sambalpur): Mr, Chairman BSir, the
discussion is going on 'in the House
about the problem of jute growers. '}
am representing a district of Orissa
which is mainly irrigated by Hirakud
dam and land in my area are gquite
favourable for jute cultivation. There
are also jute farmers in my area. It

‘will be improper if I will not speak oo

this toplc, since I am an agriculturist.

Sir, so far as the present condition
of the jute farmers of my area Aare

*The original speach Was _q:_llwnd in Orlya.
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conoerned. I am sorvy to-say -Ahit irere
are number of obstacles for them to
grow jute,

- Firstly, the Government officials are
nst guiding them properly. The
farmers are not getting fertilizers,
seeds and other equipments at due
time. The main difficulty with them
which I would like to say with
sorrow and anguish that no jute
industry has so far been set up in
-Orissa. That is why the jute growers
are noit geting remunerative market
price. They are under these circum-
stances compelled to sell the raw
materials to the agents of West
Bengal. In this case, the middle man
are getting all the profits. Therefore,
I request the hon. Minister to take
some solid steps to protect the farmers
from the middleman.

With all humility I request the hon.
Minister to look into the matter. I
hope the hon. Minister will take
sympathatic steps to extend all sorts
of cooperation for the improvement
of jute cultivation in Orissa. At the
same time I would reguest the
Minister to set up some jute indus-
tries in Orissa in order to encourage
the jute growers.

With these words I conclude,

SHRI DHIRENDRANATH BASU
{Kalwa): Only in the eastern region,
87 factories are under closure or on
the verge of closure. There are
many sick jute milis. Jute industry
employs more than four lakhs of
people. You will be surprised to know
all the big factorles are being
controlled by the Indian Jute-Manu-
facturers’ Association who have
engaged gome traders, or farias to
advance money to the growers and
purchase jute at the distressed rate,
that i+ much below Rs. 135 per
quintal. Jute is purchased at Rs. 130,
125, ete. per quintal. Even the govern-
ment fixed rate is Rs. 150. Govern-
ment have some centres, the Jute Cor-
poration of India have got 107 centres
throughout India. That is very small
-Tute Corporation of India should set
up at least one centre in each assemb-
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as Nuhkarbln, Kelvin ung Chalbasa
jute mills are still under closure.
Thousands ' of persons have been
thrown out of service, Govern-
ment cannot nationalise those indu-
tries, we understand, for want of
funds. Mr. Mohan Dharia told us last
year that he was proposing purchases
through the cooperative societies.
That was a very good idea and we
must congratulate him for that. He
made an honest effort last year. Bo
many cooperative societles were
started in West Bengal but due to
lack of money and credit facilities .the
cooperative societies cannot purchase
jute as @ result of which farias engag-
ed by IJMA and the middlemen are
purchasing jute at lower rates and
this cannot be stopped. It was re-
ported that Khardah jute mill was
short of jute. On enquiry the govern-
ment found that several lakhs of bales
were hidden by the management.
What we suggest is this. Let the
governmenit fix the price not at Rs.
150, but at least Rs. 200 per quintal
Let them purchase. Let them open
more centres where the growers can
sell jute direct, so that these mal-
practices do not come in. They have
enunciated so many  principles an~
policies. None of the policies have so
far been implemented. Nice speeches
of M.Ps or Ministers will not serve the
purpose of the growers. They are
suffering heavily. Prices are falling
down day by day. The present posi-
tion is that if the government do not
purchase, there will be heavy suffer-
ing. Many mills will be closed dewn,
the farias of ITMA and their agents
will purchase jute and get them in
hidden places. They are stocking all
this raw jute. They pressurise the
Government to get all the facilities
and they are making profits.. Much
of the resources of many of the. jute
industries have been taken by Naskar
para Jute Mill, Chalbasa - Jute ML .
Kelvin, and ethers. Thelr main point
{s that they will not allow the Govern-
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ment to function properly. . They will
not allow the Government to purchase
jute from the growers and this is to
be stopped at all costs.

With these words, I conclude.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): I share the
anxiety expressed by the hon. members
here in regard to the condition of the
jute growerg and the jute industry. The
time at my disposal is very short. So
far as I have gathered three points
arise from the discussion which has
taken place here:

1. The statutory price of jute.

2. Marketing operation by J. C

3. Price stability.

Flease see the motion tabled by the
hon. member Shri Chitta Basu, It
says:

“That this House do take note of
the situation arising out of the
large scale distress sale of raw jute
at prices lower than the statutory
price in West Bengal and other jute
growing States and urges upon the
Government to take appropriate
actions to  ensure remunerative
price for the growers.”

As I have said that I have little time
at my disposal. so I want to say what
action we have taken in this matter
so that at least minimum statutory
price which the Government has fixed
can be got by the growers. Till about
the first week of August, 1978 the
price of raw jute was very firm around
the maximum level. It was only from
6th or 7th August that the price,
started to come down and the Jute
Corporation of India considered the
whole thing and entered into the
market from that date. They are pur-
chasing at the moment at the price
a little higher than the statutory
price—Rs. 160 to Rs. 185 That is. in
all the States, In order to arrest un-
warranted decline in the price, the
following steps have been taken:—

1. Maximum stock bolding lmit

‘of the mills has been increased to

eight weeks from ‘the level of four
weeks.

2. It hag been decided to do away
with the maximum prices of both
in the Calcutta and up-country
markets. Actually, we have noti-
fled to-day.

3. Jute Commissioner has been
asked to import minimum weekly
purchase quotas for all mills and
minimum stock holding of raw jute
so that they may be forced to go to
the market and buy jute from the
jute growers.

Cooperatives in Bihar and We

Bengal have also been persuaded to
start their operations without any fur-
ther delay and it is expected that the
ecombined operationg of the coopera-
tives and JCI will contribute to the
firming of the prices. All these steps

are expected to generate sufficient
buying pressure in the market and
ensure price stability. Besides, the

State Governments have been reqguest-
ed to keep a watch on any violations
of minimum statutory prices for
necesary action. We think our
growers also must be educated about
the policies of the Government and
the steps that Government want to
take in regard to price stability.

publicity campaign has been launchea
by the JCI to dissuade the growers
from making any distress sales and
also to counier any panic which might
be created by the unscrupulous
traders. The jute crop this year is
expected to be reasonably good and
it is possible that certain interested
parties would mislead the growers to
part with their crop at o low price.
That is quite possible. 1 can assure
the House that we will take all
measure so that our jute growers can
atleast have the statutory minimum
price, which had been suggested by
Shri Saugata Roy also, At least they
must get that price, because we know
there are middlemen and Whatever
price we offer, the growers do not get.
That is our every day experience.
There is no denying that fact. 8o, we
will do everything to check it. .
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Upto 28-8-78 Jute Corporation of
India have bought—there are some
contributions from cooperatives also
but that is very little—25,137 bales
only. But I would like to say that
really jute will come after September
5th and by that time, sll the arrange-
ments have been made by the Jute
Corporation of India we are having
touch with the State Governments
every day so that they can induce
their cooperatives to go to the market
and buy, because there is a limita-
tion for the Jute Corporation also,
Everybody will appreciale that All
of a sudden they cannot go every-
where and manage everything. If we
expect that, it will be too much.
Therefore, in each State, so far as my
knowledge goes, in most of the villages
there are primary cooperatives. If we
can give them encouragement and if
we arrange finance, which I think we
will be able to do. they can intercept
in the market. If they do so, we can
have the desirable effect and we can
help the jute growers.

Members might be interested in
knowing the prevailing  prices.
Actually we have received informa-
tion from different places and it is
like this: In Assam, in Nowgong area
the maximum ruling rate is Rs. 182
per quintal and in Gouripore it is Rs.
W60, An  Agartala it is Rs. 183, In
North Bengal, it is, Rs. 167 in Dinhata
and Rs. 170 in Islampur. In South
Bengal, in Karimpur it is Rs. 184 and
in Champadanga it is Rs. 188. In
Bihar In Kishanganj it is Rs. 170.
Recently we have got this informa-
tion,

SHRI SAUGATA ROY (Barrack-
pore): Prevailing rates in the primary
or secondary markets?

SHRIMATI ABHA MAITI: I have
alrendy said that there are middlemen,
This is i{n the intermediate market,
Mmay not be in the primary market.

SHRI L. D, KAPOOR: What are
the growers getting?

SHRI SAMAR MUKHERJEE: On
that they have ne information, The
JCIL.is not intarested to get that in-
formation. :

SHRIMATI ABHA MAITI: That is
not correct, because go far as our
knowledge goes, they are getting this,
In some pluces it may be different. '

SHRI SAUGATA ROY: For Nadia
and the 24-Parganas have you got any
figures?

SHRIMATI ABHA MAITI: No,
these are the figures.

My second point is about the market
operations by the JCI. This year,
from the very beginning a plan had
been drawn up, well ahead of the
season, by the JCI, 8o that the jute
growerg can have remunerative prices
and their interests can be safeguard-
ed. Many thingg have been said about
the JCI which may be true to some
extent, may not be true to some extent,
but now it has been reorganised,
and we are trying to see that
the JCI looks after the interests
of the growers and also the
interests of industry because we know
that {f we cannot run the jute indus-
try, ultimately it is the jute grower
who will suffer, That we cannot
deny. So, they wil] protect the in=-

_ terests of the jute grower and also

see that the jute industry can go on.
Under the plan of operation finally
decided upon by the JCI, the target of
procurement for the 1878-78 seasomr
hag been fixed at 15 Iakh bales.

Procurement during 1978-79 will not
be restricted to price support alone,
but the Corporation will make com=
mercia] operations, subject to the con-
dition that the JCI's entry into the
market is not exploited by specula=
torg by pushing up prices to un-
warranted levels, ang that fthere would
be ng loss in such an operation.

The Corporation will take up plans
for expansion of its primary market
coverage to the maximum extent
possible through its owp infra-struc-
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-tufa as well as with the assistance of
the cooperatives.

" Of the tota] purchases made by the

Corporation, 20 per cent at least will
be procured directly from the primary
markets, so that JCI's presence in the
market is felt i{n the rural areas
amang the farmers,

The Corporation will come to an
sgreement with {he managements of
the taken-over jute mills for supply
of a percentage of their requirements
of jute on mutually acceptable terms.
The Corporation will come to similar
arrangemernts also with jute mills in
the private sector with a view to in-
<reasing its total turnover.

MR. CHAIRMAN: I think you have
to continue on the next day because
it is 8 O’clock now,

SHRI SAUGATA ROY: You can
extend the time by a few minutes. Let
her finish,

MR, CHAIRMAN: It the House so
agrees, it cap be done. How much time
would you require?

SHRIMATI ABHA MAITI: In ten
minutes I think it will be possible to
finish,

MR. CHAIRMAN: [5 1t the pleasure
»f the House to extend the time?
HON. MEMBERS: Yes.
SHRIMATI ABHA MAITI: 1 have
said already about the training of
farmers. The Corporation has also
decided to take up a training pro-
gramme of the farmers in the grading
af jute on a planned basis. BecRtuse
#t is the middlemen, who cén take
advantage of different gradations, So,
about grading, we are undertaking
training courses for the farmers,
20 hrs,
Lo wEeT W WY Wi A
w1 ¥T $T3 & Ak 7 ww e ond?
W s W | .
SHRIMATI ABHA MAITI: That
we will consider, but I can say that

previously we had, I think, 38 grades
©or so, but now there are B. So, if
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here 1s any need, we will definttely
consider, but fhere is no hard and fast
rule that we have to stick to the
number. We can consider it.

Now, the Corporation Hag set up 100
Departmental Purchasing Centres and
20 sub-centres in 1977-78. This year
we have already six more sub-centres.
That means, they will be in the jute
growing area, in the local markets and
our endeavour will be to increase these
sub-centres so that directly growers
can sell their jute to the Jute Cor-
poration people,

I have already stated the importance
of the cooperatives. So long as co-
operatives will not come into the=
field, it is Impossible to guarantee the
reasonable or the maximum or the -
minimum price. We cannot give the
guarantee to them if the local co-
operatives cannot come and it is here
the State Governments can do much.
So, | request the Members concernad
in all the States to pursuade their
State Governments so that they can
come forward and iInduce the co-
operatives to take up the jute business,

SHRI DHIRENDRANATH BASU:
The cooperatives in West Bengal par-
ticularly have the dire necessity for
credit fecilities, Would you kindly
enlighten this House if you are in a
position tg extend more credit facili*/
ties to cooperatives for purchasing
jute?

SHRIMATI ABHA MAITI: Yes we
have arringed it and we mpre arrang-
ing also.

The governments of jute growing
Btates have been requested to streng-
then and expand the coverige of the
cooperative sectors to help JCI in its
operations, The Corporation hag dis-
cussed various aspects of the opera-
tional plan with representatives of the
cpoperatives. The plan for 1978-79
provides for suhstantiaj -expansion of
the. . cooperative coverage. A target
of .procurement of € lakhs bales by
the cooperatiyes had been fixed .of
which the share . of. cooperatives .in
West Bengal is ¢ lakhs bales,
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Smcnrm\nsu What about
m'r

. BHRIMATI ABHA MAITL. We will
arrange money and they will also
arrange money.

SHRI BAUGATA ROY: You have
a meeting with the Reserve Bank
people,

SHRIMATI ABHA MAITI: We
already have meetirigs with them.

The JCI has also agreed to pay
Rs, 1.85 per quintal as service charges
to the marketing cooperatives for
purchase of loose jute from village
and primary ascleties in order to
encourage direct purchase from the
jute growers.

The last point js about the price.
Sir, there is great controversy about
it and definitely most of the people
desire that the maximum price should
be given. The Committee on Public
Undertakings expressed their wviews
and the Government of West Bengal
also has expressed their views. The
Agricultural Prices Commission has
taken into account all the things and
fixed up the price at Rs. 150/- per
quintal, Next year, or after some time,
they can revise their attitude and
revise the whole thing. But, at the
present moment, this is the price.
Some Members have expressed the
view that it should be at least Rs. 300,
while some others have suid jt should
be Rs, 200. I do not know on what
bagis they have ‘arrived at these
ﬂ.;;:.m 1 have no knowledge about
th

SHR] SAMAR MUKHERJEE: It
is the cost of cultivation plug a margin,

SHRIMATI ABHA MATTT: The
Governments of West Bengal, Orissa
and Tripura for some time past are
wanting tp enhance the minimum
price of raw jute. They are of the
view that it should be higher than
Rs. 150 per quintal as announced by
the Governmenf for W5 Grade in
Assam,

The Committes on Public Undertak-
ings accepted tHe cost of production of
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raw jute worked out by the Govern-
ment of West Bengal for lﬂ?f'ﬂ.

edthenﬂmmumpﬂmotﬂvjmo!
Rs, 44764 per quintal, after adding
30 per cent return to the growers,

The Agricultural Prices Commis-
sion had formulated ity recommenda-
tion regarding the minimum support
price for the 1978-T9 season on the
basis of the prevaillng prices of the
inputs and the average rates of wages
prevailing in selected centres in the
jute-growing  districts in = West
Bengal, which is higher than {n
Assam, ., . (Interruptions). The mini-
mum agricultural remuneration in
West Bengal is Rs. 8,10,

AN HON. MEMBER: It is prevail-
ing in most of the areus in the villages,

SHRIMATI ABHA MAITI: My
constituency is in the rural grea and
[ also know. the position.

According to the estimatey oompued
by the comprehensive scheme
studying the cost of production or
principal crops for Assam asd West
Bengal, it is Rs, 13263 per quintal
for 1975-76 in West Bengal. Ag against
this, the estimated cost of production
for 1076-T7 for West Bengtl was
Rs. 187.738 per quintal, As against
that, for 1977-78 the Government of
West Bengal has estimated it at
Rs. 344.34 per quintal. So, it is higher
than the figure for previous year,
which was again higher than that of
the previoug year. Now what is the
explanation for such a big gap?

SHRI SAUGATA ROY: Part of
the gap is political,

SHRIMATI ABHA MAITI: I am
not saying it is political, 1 cannot
say 50. The explanation for this wide
disparity in the three estimates is
that the Government of West Bengal
hag taken the cost of human labour -
at the minimum wage notified by it
The Comprehensive scheme for study-
ing the cost of production of principal
crops has taken the average wages
prevailing in selected centrey in jute
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growing districts of the State, That
is the difference between the two
estimates. The State Government's
estimated cost of production for
1977-78 shows an increase of 74 per
cent over their own estimates of the
previous year. It may be that there
is some apprehension as to what will
be the effect if we have such a high
price for the raw jute on the indus-
try. Now, as 1 have already told you,
we have to go both ways, we have to
protect the interest of the jute growers
and at the samg time we have to see
that our jute industry can grow can
thrive, because we have already ex-
perienced thut it is very sick in West
Bengal, There are tycoons and so
many factors are there and it is going
on far such a long time, So, all of
a sudden we cannot over-ride every-
thing. So, we have to look to these
two interests, viz., the interests of the
jute growers and also of the industry.
Therefore, after looking ifito ull these
aspeets, the Agricultural Prices Com-
misgion has fixed the price. It may
me, it may not please you,

this is the fact. Let us try to
seg to it that the jule growerp can
get at least the statutory minimum
it there aré eny constralmts

let us try to remove

command, we will take so that their
interests can be safeguarded.
SHRI DINESH JOARDER (Maldse):
One question. Just one minute,
MR. CHATRMAN: No question,
How can ysu put & question now?

SHRI DINESH JOARDER: That
the Id festival is coming up in the 1st
‘week of September and the jute
gowers need money just row, so the
jute is being sold in advance when
the jute is still in process and either
it is Being dried up or it is gtill in the
rotting tank....(Interruptions). It
is not yet ready for the market.....
{Interruptions). I would like to know
whether the Government can ask the
JC1 to @ve some advarice money to
the growers against the subpequent
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of fute Y si6
sile of jute in view of the 14 festival
approaching very fast?

SHRIMAT! ABHA MAITI: We
will look into it,

SHRI CHITTA BASU:
the right of reply.

MR. CHAIRAMAN: How much time
will you teke? Otherwise, we will
take up the next time. It is already
8.15 p.m,

SHRI CHITTA BASU: She cannot
get away with her reply.

MR. CHAIRMAN: 1 did not mean
that you ghould not reply. If nsces-
sary, you must finish in two minutes.

SHRI CHITTA BASU: 1 will take
five minutes,

I also agree with the consensus of
the House, if I may say so, that the
panacea lies in the nationalisation of
the entire industry, right from the
point of purchase to export trade.
Secondly, it is my allegation, even
now thai the jute growing State Gev-
ernments are not consulted in two
matters in particular, viz,, in the Axa-
tion of minimum price and gradation.
Can 1 hwve an assurence from the
Government that the State Govern-
ments will be involved in the matier
of fixing the minimum price, Then,
I want to mention again ene thing,
She has mentioned the West Bengal
Government ocalculated the cost of
production for each quintal of jute
taking into account the statutory
minimum wages for the agricultural
labourers. It fs the policy of the
Government to ewsureé the statulory
minimum price for the agricultural
laboar, What is the crime or jn oa the
part of the West Bengal Government
if they take into account the rate of
wages of agrivultural worlkers that
was statutorily fixed by that State in
the matier of calculating the cost  of
production? =

1 have got

never it will be possible for any Geg-
ernment to ensure the enforcement o

-
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market.

in? It is only to allow and barons and
the tycoons ta dampen the priceg of
raw jute in the upcountry markets
1 #hink, the Government should take
note of it. There should be simul-

pnnouncement of the Calcutta
price ag well as of the upcountry

Now, I put the Amendment to
the vate of the House,

Amendment No, | was put and

negatived.

MR. CHAIRMTN: Now, I put the
main motion of Shri Chitta to
the vote of the House,

SHRI CRITTA BASU: I do nat

like to take a vote on it. ‘I want to
withdraw it. '

MR CHAIRMAN: Is it the pleasure
of the House to allow Shri Chitta Basu
to withdraw the Motion? '

SOME HON, MEMBERS: Yes,

The Motion was, by leave, with-
drawn.
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oy gz ¥ w¢ wrwifew fear or o
&t Qur wrar § e g e
it x ¢t gfc fawwry § forwel f
faaresn wrams § ) ag ¥ww a@raccn
surae@ gfz «§ ¥, wwrwadfr araw
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¥ §, T wroffeer o oy gt
& 1wt Wiqi T AT KW ¥ ;A
wor gy &, Fowat Sfeforet, oo
wIvam i wmIdw F ofg o
fedt wrfwz, a1 wwer fadsdr wrarx
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"l‘hmuummmp
the Textily Export Promotion Colm- -
cil's export quota distribution
scheme may deprive India of. busi-
ness worth over Rs. 50 crores dur-
ing the current year and exposs the
trade to the possibility of losing the
American market in a big way.”

w7 T F Wi we w gt freee
wr ¥ Teke & oy 4— -

“He said that the total quota for
men's shirts from handloom and
powerloom sectors together was
5,189,315 dozens for the current year.
But Indian exporters had despatch-
ed only 420 lakhs dozens by August
10, They would not be able to fi-
nish their quota before the end of
December.™

. s s Sntenies
had ‘misstamped”.

% writ wa w¢ mamﬁﬁﬁm
st frmeereey fiear & 1 8fwwr wit
AR wgw A F K Ingow T
apm—

“....‘misstamped’ about 14 mil-
lion square; yards of garments
(about 7 million pleces) as power-
loom although, in fact, the pieces
were made from handloom cloth,
India’s quota in powerloom for
U.S. markets, therefore, got ex-
hausted soon, There was apparent-
ly no remedy to correct the sitma-
tion arising out of this mistake.”

& wrafi adt WD w1 M
wr¢ WY wrwfra s wign § W fe
fororali & Wy #E, woh WG
o 98 vy 28 Yk & I ¥ oy
ey wfy fr—

“A number of complaints has
been received regarding jrregulari-
ties committed by some exporters.”

e it R ww W Wt

from 1-1-78, The namey of the.ex-
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w7 v 38 & IR IR ot fewrar
wrgen § Wi Iy ga wor # foar wr
fare it v warar wr fos g woer
O wiei ¥ fors wrdwdr v o
¥ e sl v W A R
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s & wram wigen § 1 3% el &
Tty vluyg wwr g8 W T WY
awite g wEET ¥ erd gl wor #
s} gRo THo ¥ ¥ MT Wr AT
fear ar—% 3797 %< @ f—

“No, Sir.

*“Because of wrong stamping of
some handmade apparel as mill-
made, certain difficulties had been
created. Government have taken
up the matter with the U.S. autho-
rities, and a solution is being work-
ed out.”

& g &y wgrew F1 fAd e AT WEAT
£ fw fam wo7C X7 Fvae # Werar @
@ 8 ngxdr 1 oy §, IAT WG
' It Frrewg §r gea sara @ w fge
witfe dar fis g & vy Sor § fr
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§ 4y Wrw feedlt F oy oY qedrde
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QR ¥r % o garcgET A § 1w
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I% ¥ ar N R W e ¥ W A

varq W g«érﬁrw ¥ g g W
qfarc w¥

srwifrrs €1 @8 | wqar sy g ?
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qr# ¥ ety reii A7 srw R Yoy R
o wm stifem wf Y owwr &
wq W Fidfaw v g 1 o ¥ ad W
wraq E AT AF T qwEiRd fu Ay
s # yofeg o gy § fr wod
friam it fararny o s & 8 wre
#ifr ' 99 ¥ fusr feqy qur § o

A S Y T ORETE R

ff &1 % 3w w3 ¥ geer wft W
aey § @Y O sr@ ¥ v w7 Qe
@ § | WiTiE i vy k¥ N
worr srrE § 1 R g wreed §0
# v g § v ww g w wiafaw
T wE B gwaed Y qer
wigh B | x& wiIfew w7 forg weTe B
usw firay war § 9G¥ WS TR G
¢ fir ot ¥ qeadEd wrgd wTw Wel
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“A flourishing blackmarket in ex-
port quotas has sprung up in the
Sarmenty trade, Quota holders are
charging a premjum of Rs 10,000
to Rs, 15,000 for a quota of 10,000
pleces, This ugly situation hes ari-
#san because some 20 to 25 exporters
haye managed to corner most of the
export quotas meant for the Janu-
ary-June half year while most of
the genuine exporters are burden-
ed with ready to ship garments

without any export quotas.

. Many exporters are advertising
in daily papers seeking quotas
Under the Import-Export Contrel
Act of 1047 and the Export Control
Order of 1877, a guota once allgtted
cannot be transferred or sold.”

- Bug they are advertised,

Fre ey wifgy 1| A Wit W
shw Fore oy oy wrfgQ &7 ovad
It Ty TR R g W WTEC T WY

oy e axiex & vl vy
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T Bwqw a1 GrW ¥ v &
71w ¥ Wk § o et wowr wify 4
W T B i R & W
pherar A
g -fwiy o AW G
wret ey g wir T C
Aoy enwhaw on ot §sle e
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OPERATION (SHRI MOHAN DHA-
RIA): Mr. Chairman, Sir, it is a very
important matter and I do share the
anxiety of the hon’'ble Member. Sir,
the Textile Export Promotion Coun-
cil used to look after both the fabrics
and ready-made garments export.
When it was complained that due
justice is not being rendered to those
who mainly export ready-made gar-
ments, Government took the decision
and accordingly formed a different
council for the garment manufactur-
ers. We would very much like to

» decision that for the current year
the Textile Export Promotion Coun-
cil. gshould look after these exports. It
is true that Textile Export Promotion
Couneil hes falled in its duty tn the
matter of stamping where wrong
stamping was done, It has happen-
ed because of some mis-interpreta-
tion. ' As the House is aware United
Ameriea have done away
resirictions on the imports
of handloeom products including hand-
loom garments. But so far as sensi-
tive variéties are comcerned, namely,

E
i

shirts, ladies’ bhtuu, skirts and all
that, for them they have said ihat
there will be a lIevel for consultations.
No sogner we export both—eithar the
mill-made the handloom products

‘or

and if they reach certain number
then naturally comsultations have to
be held. ‘That level has been fixed
to the understanding bet-
Governments, "It was be-
that understanding it was
felt that all' these articles—whether
mill made or handloom—should have
one stamp, Because of this misinter-
pretation, the stamping was dnne 1
must say it was wrong.

Anl.nlthuhlnbrw;hth
noticeg of the House about those v
have cornered the quotsa. As I
already said, this came to our
in the month of March and we
mediately started an enquiry, I
not satisfled with it. ‘Therefore,
asked the then Commerce Secretary,
Mr, Thapar, to go to Bombay to en-
quire into the matter. After the en-

%Eﬁ

Es

ht |

quotas which were secured after
great effort were utllised. As the
House is aware, our quotas last year
were virtually terminated at a parti-
cular level and, therefore, I persu-
aded both the Government of USA
and also FEC countries not to have
such unilateral restrictions against
India as it will do a great harm—this
being a labour-oriented industry, And
it is because of our efforts that we
secured better quotas as against ear-
lier one. We had the new agreement
on 1st January, 1978, The agreement
which EEC countries is for four years
and agreement with USA iz for five
years. So far as agreement with EEC
countries is concerned, it can be ex-
tended by one year. Since we have
been able to secure better quotas and
it they are not utilised then in that
case all our efforts would go waste.
8o, immedistely we took certain de-
cisions. Those who have not fulfilied
the quotas cornered by them—of
‘course, we have given them some lati-
tude for difficulty ' in shipping and
transport. There may mnot be ade-
quate space available in the ship or
‘there is some other difficulty, So,
naturally some margin had to be
given. It i3 not to show any favour
that we did it. But there it can be
practical problems so that we should
not be that very harsh. Immediately,
we also atked them to. take action
against thiose who have taken undue
advantage of this whole pattern of
exports.- Here _again, Sir, it is true
that it is a bit complicated process.
Our emmtry is interested in having
better unit-value. . So, naturally,
those who could secure prders for bet-



certain care for adequate representa-
tion of handloom ucts, It is on
this account that ta policy be-
came a bit complicated no doubt. But,

this decision is teken and this sort

in

ed’ then, in that case, we y lose
the unit-value snd there we will
suffer. Heaides e shall have to take
care handlooms also. some

One month earlier we have
taken up the matter with the Gov-
ernments concerned to allow us to
transfer this variety which we could
not export for lack of demand and
that we should be allowed to export
such articles for which there iz a de-
mand.

I am sure that in view of the spirit
of the agreement the EEC will accept
this proposal. Our officers are trying
their best so that this sort of transfer
of quotas of the ready-made garments
could be adopted. So, there should
be no problem, .

But the real problem is with regard

to the textiles fabric, Here we have
suffered. I must take the House into
confidence and say that it has hap-
pened because we ire not that very
competitive. Take countries Hke
Korea, Hong Kong etc. There one
man or women,—one worker,—ope-
rates more automatic looms than as
we have in this country. And where
one worker operates more looms, you
can just imagine how much competi-
tive they arel And therefore, it is
here that we have suffered.

How best can we make our country
more competitive iy a problem In it=
self. For that we shall have to go
into various aspects. It ia very diMi-
cult to deal with this at this hour.
We are trying our best to see whether
we cap export our handloom pro-
ducts and handloom textiles. That
also we are trying. Not that this mat-
ter is done only at the officlal lewel;
but even I have taken it up myself '
with the Ministers concerned.  And
even so far as the wrong. stamping Is
concerned, I have discussed this with
our Ambassador in’ America T have



One more point about the Enquiry
Committee. It is really a matter of
great concern for us. On the basis
of our suggestion, it is true that they
have constituted a commitiee for that
enquiry. Until and unless that en-
quiry is complete, we cannot penalise

anybody; it would be wrong. Till
that time, we have allowed these
parties to export, We could have
stopped them, but we would have suf-
fered both ways; we would have been
deprived of, taking advantage of. se-
curing those markets gnd simultane-
ously, there would be problem of un-
employment immediately here. Un-
less that enguiry is complete and
prima forie charge is there, it would
‘bg.wreng to punish anybody. There-
dore, we have not. But I have made
it very clear to all Export Promotion
Counclls that so far .allocafion of
quota is concerned, if anybody, right
from the Chairman to any Member,
is interested himself in the quota, he
should not be in that kind of Com-
_mittee. This is because, these are
the Export Promotion Councils, where
all the ex themselves are Ih-
volved. i are not the State or
the Government bodies; Government
does subsidise these to some extent,

defending anybody,
is completed, I am not going fnto that,
But as I said, 1 have not taken action
to stop the export, because that would
have adwersely affectsd us,

When it was brought fo my notice
that this Committee cennot snquire
into the matter in a fair way, I have
already instructed my officers that we
cannot accept this enquiry and that
there should be an absoldtely impar-
tial enquiry committee which should
Bo into it and I have already assur-
ed the House earifer that we shall see
that proper action is taken. Those
who have tried to cheat the Gowern-
ment and taken any undue advante
age, we shall see, that they are not
only de-registered, but they will have
mo place g3 =n export house or an
exporting company. :
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MR. CHAIRMAN: The House now
stands adjourned till tomorrow.

20.56 hrs.

The Lok Sabha then adjourmned till
Eleven of the Clock on Tuesday, August
29, 1978/Bhadra 7, 1800 (Saka).



